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LOK SABHA DEBATES

LOK SABHA

Monday, August 19, 1985]Sravana 28,
1907 (Saka)

The Lok Sabha met at
Eleven of the Clock,

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

[ English]

Functional Autonomy to Doordarshan
Producers

*367, SHRI P, R, KUMARA-
MANGALAM : Will the Minister of
INFORMATION - AND BROADCAST-
ING be pleased to state ;

(a) whether producers employed in
Doordarshan are given functional auto-
nomy in so far as the script and the
design of the programme are concerned ;
and

(b) if not, the reasons therefor .

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI VN, GAD-
GIL) : (a) Yes, Sir,

(b) Does not arise.

SHRI P.R, KUMARAMANGALAM :
Mr, Speaker, Sir, the producers in the

2

Madras Doordarshan Kendra Have com-
plained even to the Minister, the Deputy
Director General as well as the Director
General, Doordarshan, that there is. one
person in the Kendra, the Deputy Direc.
tor (Programmes) who is not permitting
the Producers to have any say on any
item either for designing or for script,
The:r complaint is that there is constant
interference, In the complaints they say
that their programmes often lack quality
only because of the coanstant interference
and their inabilities to desgin the pro-
grammes properly, Would the Minister
Jook into this matter and take action to
remedy the situation and if possible report .
to this House on the outcome ?

SHRI V.N, GADGIL : This is for
the first time, I am hearing all these, I
will certainly look into this,

SHRI P.R, KUMARAMANGALAM :
The second supplementary is that the
Producers of the Madras Doordarshan
Kendra have complained of lack of proper
support in the sets for making programme
due to shortage of stock, In 1982 an
inventory was taken and it was found
that there were tremendous discrepancies,
In fact, even the internal audit have
complained about it., But it was covered
up, 1 understand and I wish to state quite
categorically, because of political patron.
age, From 1982 till todate no inven-
tory has been taken of the stocks, The
internal audit has not been allowed to
have a say in the matter, In fact people
from the Wardrobe Assistant to the top
of the Kendra are involved in this
racket, Would the Minister—my question
is very clear—ensure that an inventory is
taken in the Madras Doordarshan Kendra
by a third party-~-not by an internal
assessment because everybody is involved
in that Kendra—either by Vigilance or
CBI and take appropriate action against
those who are involved ?
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MR, SPEAKER : 1Is it a pertinent
question, Sir ?

SHRI PR, KUMARAMANGALAM :
It is important because there is lack of
proper support,..

MR. SPEAKER : The Minister will
take note of this,

SHRI P.R, KUMARAMANGALAM :
May 1 explain, Sir ?

MR, SPEAKER : No, Mr, Jaipal
Reddy,

SHRI S, JAIPAL REDDY : May I
know whether it is a fact that the senior
aids of Ministers and senior officers of the
Departments had tried to interfere with
the Janvani Programmes which were pre-
pared ; and whether it is also a fact that
certain  Video Cassettcs prepared in the
context of Janvani Programmes were
erased and reused and if, what are the
reasons therefor ?

SHRI V.N, GADGIL : Sir, as far as
the first part of the question is concerned,
the answer is ‘No’,

As far as the second part of the ques-
tion is concerned, the answer is ‘Yes’,
In the case of three recordings of Janvani,
the tapes were erased. In one case, that
of Shri Buta Sipgh, the alternative was
available, However, in two cases, it was
erased. The matter is being looked
into.

SHRI S, JAIPAL REDDY : What
are the reasons therefor ?

MR, SPEAKER : That is what they
are trying to find out. The enquiry will
show what were the reasons therefor,

SHRI VN, GADGIL : Isaid, I am
enquiring into it, I am trying to find out
the reasons,

PROF,
Did they erase them first and then they

AUGUST 19, 1985
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are trying to find out the reasons
now !

SHRI VN, GADGIL : 1 said, I am
enquiring, '

[Translation]

SHRI NIRMAL KHATTRI: Mr,
Speaker, Sir, sponsored programmes are
being telecast by Doordarshan., May I
know whether it is proposed to telecast
such programmes as could be conductive
for the dsvelopment of national cha-
racter ?

MR, SPEAKER : Khattriji, it is not ‘
relevant,

[Engli<h].

I1.L.O. Convention Regarding Carrying of
Weight by Workers

*368, SHRI THAMPAN THOMAS:
Will the Minister of LABOUR be pieased
to state ;

(a) whether Government have accepted
the I.L O. convention with regard to
carrying of not more than 50 Kg, weight
by workers (both men /women) ;

(b) if so, wbether in a number of
States, most of the workers in godowns,
at Ferrywharfs and Ports and Docks carry
over 100 kg. of weight at a time ;
and

(c) if so, the steps taken to stop this
practice ?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI T,
ANJIAH) : (a) to (¢). A Statement is
given below, )

Statement

The 1LO Convention No, 127 concern-
ing the ‘Maximum Permissible Weight to
be carried by one worker® was adopted by
the International Labcur Conference in
1967, The Convention requires regula-
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tion of manual transport of loads in all
branches of economic activity for which a
system of labour inspection is maintained,
The Convention lays down only the gene-
ral principles and does not lay down any
maximum permissible weight as such,
India has not ratified this' Convention so
far, The Recommendation No, 128,
however, lays down the maximum per-
missible weight of 55 Kgs, and the
Recommendation, being in the nature of
a guideline, does not entail ratification,
The Tripartite Committee on Conventions
in the Ministry of Labour recommended
in 1981 the maximum limit of 50 Kgs,
This, however, required detailed consulta-
tion with the Ministries concerned, At
present bags of different sizes are in use,
Wheat and rice are being packed by the
Food Corporation of India in 95/100 Kg,
packing and paddy in 67/70 Kg, pack-
ing, Steps were, therefore, taken to
explore the possibility of introducing the
limit of 50 Kg, weight as recommended
by the Committee on Conventions, in a
phased manner, in the godowns of the
Food Corporation of India, The Depart-
ment of Food are now contemplating to
introduce the 50 Kg, bags with effect
from the Rabi Season of 1986-87,

SHRI THAMPAN THOMAS: My
first supplementary is with regard to the
statutory benefits given to these millions
of workers, In every nook and corner,
there are these head-load workers who do
this work of carrying load ; but there is
no law protecting them—for payment of
wages, gratuity, bonus or any such bene-
fits, This is a Concurrent Subject.
Only a State like Kerala has brought in a
law regulating the working of head.load
workers, naming it Head-Load Workers
Act, wherein some benefits are given,

This is the biggest section of employees
in the country which earns something
sacrificing even its life—because they
carry 100 Kgs. on their heads, It is
also a risky one. My question is : this
being a Concurrent Subject, will the
Central Government formulate a law
regulating the service conditions and
minimum wages and also for avoiding

the risk for these workers in the -

country ?

SRAVANA 28, 1907 (SAKA)
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SHRI T, ANJTIAH : Regarding these
workers, one of the biggest employer is
the Food Corporation of India, There
thousands of such workers are working,
As the hon, Member says, there is no
provision at present under the Minimum
Wages Act, and for things like Provident
Fund and ESI, Our Department will be
examining whsther we can bring in a
comprehensive legislation on the subject,

SHRI THAMPAN THOMAS: My
second supplementary is with regard to
health conditions of these people, Will
they consider this aspect ? Usually,
these people carry this load on their
heads, and go up to 20 stacks' by carry-
ing on their head 65 Kgs,, in the case of
men, They go 20 stacks high and put
it on there. Will Government consider
supplying forklift, light machines and
other technically-advanced equipment for
loading and stacking these things in the
godown, especially in the Central Govern-
ment and State Government sectors, and
in docks also ?

SHRI T, ANJIAH : All these things
we are examining—including what is
the lift weight, That also we are
examining,

SHRI VAKKOM PURUSHOTHA-
MAN : The Kerala Government has
enacted a Lagislation called the Head-
Load Workers Act, The main feature
of that legislation is to give security of
employment to the workers, As far as
head-load workers are concerned, there is
no security or anything else will Govern-
ment come forward to enact a legislation
of that type, which will be applicable to
all the States in the country ?

SHRI T. ANJIAH : 1 have already
said that we will take this up-—throughout
this country,

MR. SPEAKER : They will take it
into consideration,

SHRI M.V, CHANDRASHEKARA
MURTHY : The House is equally
concerned—not only with carrying the
weight, but also pulling the weight,
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Even thirtyeight years after independence,
we are seeing glimpses of this slavery in
many parts of the country, eg., in
Hyderabed and Madras cities. There,
pullipg of man by man in rickshaws is
allowed, It is nothing but slavery, Is
the Government prepared to ban this evil
practice, and to rehabilitate these
rickshaw-pullers, by financing them
through banks, i.e, to buy auto rickshaws
to cke out their livelihood ?

MR, SPEAKER : Auto-rickshaws ?

SHRI T, ANJIAH: That is a
separate question,

SHRI M,V. CHANDRASHEKARA
MURTHY : I seek your protection, Sir,
It concerns manual labour,

MR, SPEAKER : Next question,

Implementation of Acts Relating to
Abolition of Intermediary Tenures

*369. SHRI JAGANNATH PATT-
NAIK : Will the Minister of AGRI-
CULTURE AND RURAL DEVELOP-
MENT be pleased to state :

(@) whether Government’s attention
has been invited to the news item publi-
shed in ‘Business Standard’ dated 23
Jupe, 1985 that Government has finally
admitted that core of the anti-poverty
programme (redistributive land reforms)
bas not made much headway and the
bulk of_thc rural poor remain as they
were without any land ;

(b) whether according to the survey
made by the department of Rural Deve-
lopment, there are some States which
have not fully implemented the Acts
relating to abolition of intermediary
tenures ; and

(c) if so, the details in this regard ?

THE MINISTER OF AGRICULTURE
AND RURAL DEVELOPMENT (S.
BUTA SINGH) : (a) Yes, Sir,

AUGUST 19, 1985
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(b) and (c), No survey has been done
by the Department of Rural Development.
However, according to the reports received
from States/Union Territories, intermediary
tenures of devasthan inams in Maha-
rashtra, certain service jagirs in Orissa and
communidades in Goa, Daman & Diu
have not yet been abolished and residuary
work in the implementation of abolition
of intermediary rights remains jn the
States of Andhra Pradesh, Assam, Bihar,
Gujarat, Karnataka, Kerala, Madhya
Pradesh, Maharashtra, Orissa, Rajasthan,
Tamil Nadu, Uttar Pradesh, West Bengal
and Pondicherry,

SHRI JAGANNATH PATTNAIK :
None of the anti-poverty programmes
would be .successful unless thess are
integrated with schemes to create income-
generating assets for the rural poor. The
hon, Minister has answered part {(a) of
my question, He has admitted that there
is not much headway in regard to land-
reforms, What are the reasons for this
and what was the target in the 6th Plan
(State-wise break-up) and the cases of
land pending in the courts ? 1s the
Central Government thinking of appro-
priate for proper monitoring mechan'sm
for periodical review with some directives
and directions to the State Governments
in this regard ?

S. BUTA SINGH : First of all, 1
share the remarks of the hon, member
that unless we tackle this basic problem
of our rural society, namely, the imple-
mentation of land-reforms strictly, no
worthwhile progress can be achieved in
the implementation of 20-point pro-
gramme or alleviation of poverty, While
inaugurating the Conference of the
Revenue Ministers, 1 made this obser-
vation :

¢If we look at the agrarian scene, we
have to admit that measures of
land-reforms taken so far have
not given result which was
expected to be achieved.”

Regarding the target fixed for the 6th
Five Year Plan we had hoped that the
States which did not have legislative pro-
vision for the conferment of ownership
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right on all the tenants except for speci-
cally exempted categories such as serving
Defence personnel, miners, disabled, etc,
shall have introduced appropriate legis-
lative measures to do so within a year that
is by 1981-82,

§

The second programme was for taking
possession and distribution of surplus
land would be completed within two
yvears that is by 1982-83, The priority
in allotment of surplus land would b2
given to SC&ST among the landless.
The third was that a systematic program-
me would be taken up for compilation
and updating of land records to be phased
for completion within a period of five
years that is upto 1980-85 in States
where the backlog was heavy., Aerial
survey technique may be employed for
expeditious survey operation, Each culti-
vator would be given a pass book indicat-
ing his status, title to land, description of
land which will include area and the class
of land also along with a copy of kha.ra
map and such other details as are con-
sidered necessary for the implementation
of these land-reforms. Appropriate pro-
vision will be made in the revenue laws
to confer legal status on this document
as proof of title and the right in Iand,
I mean pass book, The text target was
that the programme of consolidation of
holdings would be taken up by all the
States phased for completion in ten years
with priority to be given to command area
of irrigation projects where it would be
completed within 3-5 years. Legislative
measures for preventing fresh fragmenta-
tion of holdings after consolidation below
minimum size would also be implemented,
These are the targets fixed, If in a
nutshell I were to give to the hon, House
ths implementation, it will be seen that in
.the Sixth Five Year Plan, 81 per cent of

- the surplus land was taken possession of
and 62 per cent of the declared surplus
land was distributed,

SHRI JAGANNATH PATTNAIK .
Was any survey conducted as to how
many States and Union Territories have
not yet abolished intermediary tenures and
if any survey has been made, which are
those States and what steps is the Govern-
ment of India going to take ?

SRAVANA 28, 1907 (S4K4)
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MR. SPEAKER :
given it,

He has already

S. BUTA SINGH : As 1 have stated
in the beginning, no such survey has been
conducted by the Goverament of India as
such, But we depend largely on the
surveys and the statistics provided to us
by the State Governments themselves,
Under the existing legal provisions, the
States which have not fully implemented
them are Orissa where certain service
jagirs have not be abolished, and Goa,
Damand and Diu where some communi-
dades have not been abolished, There
are legal impediments and also, the pro-
visions remain unimplemented in various
States and Union Territories like Bihar,
Madhya Pradesh, Poadicherry and Uttar
Pradesh,

[Translation)

SHRI UMA KANT MISHRA ; Mr,
Speaker, Sir, the work relating to distri-
bution of land among ths landless
Adivasis and Harijans in rural areas had
picked up in 1976.77. Many Adivasis
and Harijans were allotted land under the
20-Point Programme and thereafter they
were given lease of land, but 50 to 60 per
cent of them have not been able to get
possession of land, Of them, some cases
are pending before the courts, In some
States, the local people do not allow
them to get possession of land, Although
it is a State subjzct, will the hon, Agricul-
ture Minister and the Hon, Prime
Minister try to accelerate the speed of

_this programme ?

S. BUTA SINGH : Yes Sir, certairly,

[English]

SHRIMATI GEETA MUKHERIEE :
In view of the very large number of liti-
gations coming in the way of implement-
ing the land reforms, is the Government
considering the question of putting the
land reforms laws on the Ninth Schedule
in order to protect the poor land-
holders ?

S. BUTA SINGH : As you know, this
is primarily a State subject and we are
taking it up with the various State
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Governments, where the implementation
has been tardy, We are taking up with
them at my level with the Chief Ministers
and the Secretary is tuking up with the
Chief Secretaries, This is a suggestion
and 1 will be too happy if this suggestion
were to be accepted,

Mushroom Cuitivation in Statcs under
Centrally Sponsored Scheme

*370. SHRIMATI JAYANTI PAT-
NAIK : Will the Mmister of AGRI-
CULTURE AND RURAL DEVELGP-
MENT be pleased to state :

() whether Mushroom cultivation has
been taken up in some States under cent~
rally sponsored scheme ;

(b) if so, the names of the States
where such scheme has been launched ;

(c) whether Government have a pro-
posal to extend Musbroom cultivation to
some more States in 1985-86 ; and

(d) if so, the name of the States
ident'fied and funds earmarked for Mush-
room cultivation in 1985-86 ?

THBE MINISTER OF AGRICULTURE
AND RURAL DEVELOPMENT (S.
BUTA SINGH): (a) No, Sir,

(b) Does not arise,

(c) and (d). There is no proposal for
any Centrally Sponsored Scheme for
extersion of mushroom cultivetion in the
Srates, However, a project has been pre-
pared for assistance from Netherlands
Government for promotion of mushroom
culiivation in the States of Uttar Pradesh,
Himachal Pradesh, Jammu & Kashmir
and Karnataka. The proposed assistance
from Natherlands Government is for an
amount of 37.50 lakh Dutch Guilders
(about Rs. 1.25 crores) with the States’
cortribution of Rs. 1.44 crores for a
period of four years,

SHRIMAT! JAYANTI PATNAIK :
Mushrooms are rich in food value as

AUGUST 19, 1985
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they provide certain nutrients like pro-
teins minerals and vitamins, In view of
this mushroom cultivation should be
encouraged., No extensive cultivation has
so far been made and some times we find
that even in some mushroom-growing
States the production of mushroom falls
steep, However, the hon, Minister " has
replied that a project has been prepared
with the help of the Netherlands Govern-
ment in four States, It has not been
extended to other States. In some areas
like Chora Nagpur Plateau in Bihar, and
Gonasika and Samlipur Foothills of
Orissa and Midnapore and other areas of
West Bengal there is tremendous scope
for mushroom cultivation, I would like
to know, what the stra'egy of the Govern-
ment is to encourage cultivation of mush-
rooms, at least from the laboratory to the
farm, Is there anv model demonstration
and training centre for large scale opera-
tions 7 JIs there any high technology
mushroom production centre in the
country ? If so, may I know with the
help of these, whether the production has
gone up in the last five years ?

S. BUTA SINGH : The hon. lady
Member has raised a very important
question, There is no doubt that mush-
room is a highly skilled cultivation,,,
(Interruptions). 1 am going to tell the
hon, House the main constraints in
growing mushroom, They are; Ibade-
quate knowledge of mushroom cultivation
among the cultivators ; insufficient supply
of compost to the growers, It requires
heavy investment on equipment, buildings,
transport, etc ; lack of infrastructure for
handling and transporting of mushroom
to distant markets ; cost of cultivation of
mushroom is very high due to composting
and low productivity, Therefore, the
demand for this is confined to compara-
tively well off sections of society,

As Shri Bhagwat Jha Azad was saying,
it goes only to a few hotels, _,

SHRI BHAGWAT JHA AZAD: 1
said that there was skill required in
eating and not growing,

S. BUTA SINGH : A part of it is
also exported,
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The hon_ lady Member wanted to khow
the research aspect of it, what has been
done and what is being proposed for
increasing the mushroom cultivation in the

country,

PROF, MADHU DANDAVATE :
The growth of ruling party is like
that, :

S. BUTA SINGH : Buat it is most
scientific,

A national centre has been started in
1983 in Solan. This covers survey and
collection of naturally grown mushroom
species because we have to develop species
which are grown in given climatic con-
ditions., The types to be identified are
edible ones and non-edible ones : to work
out and standardise technology on all
aspects of cultivation, production and
post-harvest handling; to screen anrd
evaluate high yielding strains of paddy
straw mushrooms to train scientists,
growers in mushroom cultivation,

The hon. lady Member wanted to know
the progress made so far, We have a
collection of over 80 strains of mushroom
during the last flve years, These have
been picked up from these arcas where
these are grown naturally, These are
also being studied and screcened tor their
edible qualities and other characters,
Attempts are also being made to intensify
cultivation of another very important
precious mushroom called guchhi. This
prized strain for export is found growing
in  natural conditions in Jammu &
Kashmir |

SHRI G.G. SWELL: Instead of
reading it here, he couid send the papers
to us for reading,

S. BUTA SINGH : These are the
results drawn from the research, They
are not grown in Meghalaya., Therefore,
this has to be mentioned,

There has been a static growth of
mushroom in the country, With the
coming up of this national project at
Solan I am sure the technology will be

SRAVANA 28, 1907 (S4KA)
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distributed to all the centres, I am sorry
to say that mushroom could not be grown
in almost all the States, It is to be
grown in the States which are ideally
suited climatically, We are trying to
increase the cultivation of mushroom both
with the research of our own scientists
and with the cooperation of Netherland
Government,

SERIMATI JAYANTI PATNAIK : It
is good that after the technology is found
out it will bz disiributed to other parts
of the country, There is no doubt that
this is a profitable business, T would like
to know, since mushroom cultivation can
be taken up profitably in small households
and can -nsure a good deal of profit to
the cuitivators, whether poor cultivators
in and around urban consuming centres
are being encouraged to grow mushroom
as part of the poverty eradication pro-
gramme, If so, what are the technical
and financial assistance given to them ;
and if not, whether the Central Govern-
meat would accord priority to this pro-
gramme under the income generatling
scheme like the Prime Minister’s massive
programme for development of agriculture
and irrigation,

S. BUTA SINGH: We are giving
more importance to the coarse grains and
pulses which are consumed by the rural
people of India, Mushroom is, as I told
you, a highly skil ed crop, It canoot be
grown by each an< every farmer especially
the small and marginal farmers who form
about 74 per cent of our farming com-
munity. But this does not mean that we
are not doing anything, Mushrocm
growth is picking up, We have a national
centre at Solan and there is a sub-centrs
at Shillong, My hon, frizad was very
keen to know about this, We are t:rying
to decentralise research on mushroom
grewth in alinost all parts of the country
where it can be grown

MR, SPEAKER : Mr. Amal Datta
will grow in his field,

SHRI AMAL DATTA : Sir, if I
could grow enough mushroom 1 don't
need to do anything else,



15 Oral Answers
MR, SPEAKER : Isit?

SHRI AMAL DATTA : Sir, will the
hon, Minister confirm that after efforts of
decades we are today growing about a
thousand tonnes of mushroom in this

country whereas in a various foreign

countries, particularly China, which has
taken up scientific mushroom growth
about 4 or 5 years ago, they are already
growing about hundred thousand tonnes
of mushroom of which more than sixty
per cent is experted, There is, therefore,
a very large export market for mushroom,
In India where we have got temperate
climate like the sub-Himalayan region we
have got an enormous territory where we
can grow much more than a hundred
thousand tonnes of mushroom provided
the laboratories do not confine their acti-
vities within their own campuses but go
out to teach the people how to grow
mushroom and also the Government
arranges for marketing of the same.
Will the Government take the necessary
steps to do so ?

S. BUTA SINGH : YesSir; I have
given the amnswer to the main question,
The hon, Member wanted to koow the
total production, The total production
is 1,120 tonmes out of which about
50 tonnes are exported, It is true, as
compared to other countries like China,
we are very behind, So far as the distri-
bution of research at various centres is
concerned, as ] told you, 5 States have
already been included and we will include
as many of the States as possible, The
States are not showing enough interest
because it is a highly skilled crop and
individual farmers will have to be
induced : It requires a heavy dose of
investment,

So far as research in concerned, we are
as good as any other country including

China,

Farmers Agro-Service Centres

*#371, SHRI LAKSHMAN MAL-
LICK : Will the Minister of AGRICUL-
TURE AND RURAL DEVELOPMENT
be pleased to state :
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(3) the main objectives of the cent-
rally sponsored scheme for establishment
of farmers agro-service centres for custom
hiring and popularisation of improved
animal drawn implements launched in
1983.84 ;

(b) whether it is a fact that in most
of the States, the scheme was either tarted
late or has not been implemented at all ;
and '

(c) if so, the details thereof ?

THE MINISTER OF AGRICULTURE
AND RURAL DEVELOPMENT (S.
BUTA SINGH): (a) to (c). A State-
ment is given below,

Statement

(a) The Centrally Sponsored Scheme
was launched in December, 1983 with the
objective of making available the facility
of improved animal drawn agricultural
implements and hand tools to the small
and marginal farmers, particularly in dry
land areas, The three integrated com-
ponents of the scheme are :

(i) Establishment of farmers’ agro-
service centres for custom hiring ;

(i) Demonstrations ; and

(iii) Distribution of improved agricul-
tural implements and hand tools
at subsidised rates,

(b) & (c). All the three components
of the scheme referred to in (a) above
were to be implemeated in 9 States,
namely, Andbra Pradesh, Assam, Bihar,
Karnataka, Madhya Pradesh, Maha-
rashtra, Orissa, Tamil Nadu and Uttar
Pradesh, In the remaining 13 States,
only the third component i,e. distribution
of improved agricultural implements and
hand tools at subsidised rates was to be
implemented,

18 States and one Union Territory
have begun implementing the project, as
detailed in the attached statement, The
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project was sanctioned by the Government they are required to bear 50% of the
of India only in January, 1984, and the cost, It is clear that a vast majority of
States have taken some time to examine the States have begun participating in the
the feasibility of their participation, since project.
Annexure

Progress in the Implementation of the Scheme

A, Progress in the States where all the three components were sacntioned by the

Ministry,
States Farmers Demonstrations Implements and
Agro conducted tools distributed
Service
Centres
established
(1) 2 . (3) 4)
1. Maharashtra 39 - 5362
2. Orissa 7 702 69587
3., Tamil Nadua 72 2868 15786
4. Uttar Pradesh 4 476 12702
5. Assam 14 214 o
6. Madhya Pradesh —_— 260 3324

B. Progress in the States where only one componented was sanctioned by the

Ministry,
States/UTs, Number of implements
and hand tools
distributed
1. Gujarat 71672
2. Haryana .ee 162
3. Himachal Pradesh vee 162
4., Rajasthan 1602
S. Kerala oee 84
C. The following States have indicated that the have commenced implementation
of the scheme during the current year 1985-86 and their progress reports are
awaited :
1. Andhra Pradesh
2, Bihar
. Karnataka
. Maanipur
Puonjab

Jammu & Kashmir
West Bengal

QG\'UIAD)
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SHRI. LAKSHMAN MALLICK : L
have gene through the statement of-
the-bon; Minister that the main obiective.

of the scheme is to provide improved
implements to the small and marginal

farmers in the dryland areas. Sir it is
known that there are some blocks which

have been identified for dryland culti-
vation, There has not been much
progress in this direction. Also no
facilities have been given in respect of
making available of improved implements
to the small and marginal farmers, May
I know from the hon, Minister the total
number of such blocks identified under
the scheme and the total pumber of
agro service centres which have been
et up ? What I want to know s,
total number of blocks and total number
of agro service ceatres,

S.” ‘BUTA SINGH : In the
Sixth Five-year Plan, the scheme was
extended to many areas, The total
physical outlay envisaged was about
1200 aero service centres in 600
blocks, Target of demonstrations of
tools and implements was 48,000,
popularisation of 2.51 laks improved
jmpléments and 4,6 lakh hand tools
were to be sold on subsidised prices,
if the hon, Member wants to know the
State-wise break-up, I will read out,

MR. :*SPEAKER : You lay it on
the Tabie of the House. : -

SHRI LAKSHMAN MALLICK : My
second supplementary would be this,
The State Agro-industry Corporations
have been set up for developing and

manufacturing suitable equipments,
promotion of agro-based  industries,
distribution 'of agricaltural inputs and

providitig custom, hiring services, through
the Farmers’ Agro Service Centres to the
farmers. But it is reported that majority
of the States Agro-Industry Corporations
have been keeping themselves engaged
in the work of the distribution of inputs
rather than performing the basic objectives
of the scheme,

Some of the State Corporations are
nct manufacturing the  implen:ents
according to the ISI standard, May I
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know from (e ‘hon. ‘Minister, the
reaction of the' Government on that point?"

S.” BUTA SINGH : S5ir, ‘we had’
envisaged that the State Agro-Industries
take up, manu-
facturing of improved agricultural
impiements and hand tools in a big way,
But we are rather gnhappy with the
implementation of these targets because
most of the State Agro-Industries
Corporations have not started manu-
facturing these implements, They purchase
them from the open market and sell them
to the farmers, The get their margin
out of those things and the subsidy is

- misused,

k4

Therefore, we are now, in the Seventh
Five Year Plan, trying -to see that the
Agro-Industries Corporations set up
their own units and we will be having
a close monitoring system of the manu-
facturing of these implements which
bave already been found very useful
through various demonstrations, In
the Eastern sector, specially, the bullock-
drawn implement are becoming more
and more popular and we have to give
a big thrust in introducing latest agri-
cultural implements and tools in bringing
modern cultivation in the backward areas,

SHRI M., RAGHUMA REDDY
8ir, even after 38 years of independence,
the most neglected sector is dry land farm-
ing. No research has been made in regard
to the implements specially suitable for
the dry land cultivation, Only tractors,
power tillers and all the equipment
which are not useful to -the dry land
farming and which are costly and
uneconomical to the dry land
Actually,
the implements which are handy to the
farmers, specially the small farmers
have not been so far manufactured and
the Government. has oot taken any step
towards this direction. ’

LN

I want to know from the hon, Minister
whether the Government is going to
conder issuing of licences to those thou-
sands of mgricultural graduates and agro-
engineering graduates who are unemployed
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to take up manufacture of implements
suitable to the small and marginal
farmers .and other agro-based - service
centres in rural . areas, Instead. of
providing jobs. it is better to encourage
the upemployed -agricultural graduates,
veterinary graduates and agro-engineering
graduates in rural areas to go  into the
manufacture of implements useful to
the small and marginal farmers, I also
want to know from the hon, Minister
as to what steps he is proposing to
take during this year and during
the Seventh Five Year Plan, While
I was discussing with the hon,
Prime Minister, he told me, ¢‘He is
taking enough measures during the
Seventh Plan for the benefit of - the
farmers”’, I want to kaow what are
the measures he is going to take for the
implementation of these schemes,

MR. SPEAKER : This is two-way
traffic, you see, He is giving information
as well as getting information,

S. BUTA SINGH : Sir, we have
already asked the State Governments to
see that 30% of the budget of the
Agro industries Corporation is utilised
agri cultural engineering activities
including for the manufacturing of the
latest agricultural implements, specially
for the small and marginal farmers,

We have constituted a National Level
Committee to review the agricultural
implements and this Committee will
not only review but also release some latest
improved implements and tools which have
been developed for the relief and use
of the small and marginal farmers in
the dry land areas,

We have also requested the Central
Institute of Agricultural Engineering and
other ICAR Institutes and Agricultural
Universities to develop prototypes of
appropriate types of implements and
tools not only mechanical but also
hand-operated for the people who have
not been able to buy the tractors and
other big machines,

A national-level Exhibition exclusively
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for the. farm implements,. tools. and
machines .was .organised at Hijssar .in
which various Institutes, Agencies : and
the farmers themselves bave . participated,
Such like Exhibitions .will .now ;.be
encouraged in almost. all the States,;

Grant of Financial Assistance to co-
operative spinning mills in
Mabharashtra

*372, SHRI BANWARI LAL
PUROHIT : Will the Minister of
AGRICULTURE AND RURAL DEVE-
LOPMENT be pleased to- state : -

(a) whether the Maharashtra Govern-
ment have asked the Central Government
to grant financial assistance to " 20
cooperative spinning mills in the State ;

(b) whether it is a fact that the
National Cooperative Development Cor-
poration, New Delhi has agreed to
sanction financial assistance to only six
mills and one mill is assisted by World
Bank through the National Cooperative
Development Corporation ;

(c) if so, whether Central Government
proposc to grant finamcial assistance
to the remaining 13 mills ; and

(d) if so, by when and if not, the
reasons therefor ?

THE MINISTER OF AGRICUL.
TURE AND RURAL DEVELOPMENT
(S. BUTA SINGH) : (a) The Govern-
ment of Maharashtra had requested the
National Cooperative Development
Corporation (NCDC) for financial
assistance to 22 new cooperative spinning
mills during the 6th Plan,

(b) The programme in the 6th Plan
envisaged setting-up of 6 new cooperative
spinning mills in  Maharashtra, As
against this, NCDC has provided financial
assistance for 7 new mills including 1
mill assisted under the World Bank
Programme, ’

(c) and (d). Some of the cooperative
spinning mills already assisted by NCDC
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are yet to receive term loans from the
-financing institutions, Assistance from
NCDC for more spinning mills will
primarily depend on availability of term
loan from the financing institutions to
meet the requirements of the 6th Plan
units as also for the new mills to be set
up in the 7th Plan,

[Translation]

SHRI BANWARI LAL JPUROHIT :
Mr, Speaker, Sir, if the reply given by
tbe hon, Minister to my question, is
allowed to remain as it is, it would be a
big jolt to the co-operative movement,
"These Co-operative Spinning Mills in
Mabharashtra are, in fact, the mills of the
cotton growers and the weavers and the
farmers had promoted these co-operative
Spinning Mills by mobilising Rs. 200 to
400 as share capital in each village during
1980 to 1984, 1 want to submit to the
hion, Minister only this much that ever
snpce he had announced, the new policy
ih the House on 21st August, 1984
tpereby making it compulsory for the
Sinning Mills to get licence, they are in
a big crisis. Whereas, a Spinning Mill
costs about Rs, 10 crores, and they do not
seck much from you, only 50 per cent
equity debt ratio is there and these Co-
operative Spinning Mills need loans worth
Rs. S to 5 crores only, why can’t you
give just Rs. 4 to 5 crores to these Co-
operative Spinning Mills of weavers, far-
mers and cotton growers when you
provide Rs. 200 crores to Rs, 300 crores
to the big industries and big indus-
trialists throuvgh the banks ? 1 cannot
understand what is the impediment in
giving such a small amount, Therefore, I
once again submit that there Co-operative
Spinning Mills are npow facing two types
of problems—the first being of licensing
in view of the new policy. Arrangements
may be mace to the issue licences to the
mills which have taken effective steps, have
mohilised sbare capital and purchased
land, secondly, these Co-operative mills,
whenever they are—the Prime
Minister is sitting here and I am reques-
ting bim on behalf of cotton growers of
Maharashtra—should also be provided
a loan of Rs, 4 to 5 crores which they
need,
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[English]

S. BUTA SINGH : As1 mentioned,
there are to kinds of spinning mills
coming up, Ope is sponsored by the
growers and the other by the weavers.

Our Ministry is concerned with the
mills coming up in the growers’ sector.

The spinning mills in the weavers
sector are looked after by the Ministry of
Industry,

As I mentioned, out of the mills that
the Maharashtra Government sponsored to
us,~—they had asked for six new mills
which are covered by the target set by
Government of India, Ministry of Agri-
culture— one new mill has been covered
under the world Bank Project., This was
the number given to us by the Maha-
rashtra Government,

The share contributed by the NCDC,
I am afraid, is determined taking into
consideration the over-all picture of the
country, These are fixed in c¢onsultation
with the Ministry of Textiles and, in
isolation our Ministry cannot increase the
same because these are found to be satis-
factory and in Mabharashtra, cooperative
mills have been doing quite well under
the present system, If the hon, Member
or the hon. House wants to revise it, we
can consider the suggestion but at the
moment we have been abie to meet the
full requirement of the Maharashtra
Government in terms of VI Plan target.

[Translazion)

SHRI BANWARI LAL PUROHIT ;
Mr. Spezker, Sir, these remaining 13 or
15 mills have already taken all effective
steps; they have raised share capital,
purchased lands and some of them have
even constructed their buildings, If now,
they are not given money, what will be
the position of the promoters and how
will you repose confidence in the farmers
and in the cooperative movement ?
Therefore, I would like to know from
the hon, Minister that with a view
to strengthening the co-operative sector-——
which is the policy of the Government—
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will be consider it seriously and arrange
to provide money to them ?, .

(Interruptions)

S. BUTA SINGH : A total pro-
vision of Rs, 47 crores was made during
the Sixth Five Year Plan, of which Rs,
16 crores were spent in Maharashtra
alone,

[English]

This shows that the Government of
India is very liberal and helpful towards
the growers’ cooperative spinaing mills
in Maharashtra, Sir, these norms are
fixed jointly by the Ministry of Textiles
and Ministry of Agriculture in consul-
tation with the Planning Commission,
(Interruptions)

{Translation)

MR, SPEAKER : During the Ques-
tion Hour, the Speaker only looks, he
does not listen.

SHRIMATI PREMALABAI CHA-
VAN : Mr, Speaker, Sir, as the hon,
Minister has just now stated, I know
Maharashtra’s demand is very high but
they specialise in textiles production,
Therefore, I would like to know from the
hon_ Minister whether he would consider
giving licences to the remaining Spinning
Mills in Maharashtra during the Seventh
Five Year Plan ?

Besides, a new technology has been-
introduced under which not only can be
used but, a lot of use can be made of
waste cotton also, Therefore, I want to
know whether licences for that will also
be issued ?

[English]

S. BUTA SINGH : Sir, as I have
already mentioned, against original outlay
of 47 crores, necarly 13 crores, were
given to Maharashtra, We had increased
this from Rs, 20 crores to Rs, 47 crores
and in case any mills are entitled we will
definitely extend this kind of service to
them but it depends on the availability of
resources, The State Government cou'd
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be given only six mills and in addition
we have covered one mill under the
World Bank loan,

[Translation]

SHRI GIRDHARI LAL VYAS : Mr,
Speaker, Sir, through you, I want to
know from the hon. Minister the numbe:r
of Cooperative Spinning Milis State-wise,
recommendations for whose development
were received from the States and
how many of them were approved by
you ? I want to know specifically about
Rajasthan. The recommendations which
were sent for Aseen and Shahpura Co-
operative Spinning Mills in my district
have not been accorded approval so far,
The change which you have brought about
in the policy is not providing helpful,
Therefore, will you approve the setting
up of cooperative Spinning Mills pro-
moted by the growers by chanrgiag this
policy and by providing adequate money ?
The amount of Rs, 47 crores which you
have fixed is not going to meet the
requirement of Cooperative Spinning
Milis all over the country, Therefore, I
request you to increase this amount,
Besides, you should approve the
setting  up of all Cooperative
Spioning Mills, the demand for which
have been received by you-——particularly
from Rajasthan, because the Textile
Policy you bave framed gives higher
priority to the handloom, If the Co-
operative Spinning Mills are not set up,
yarn will not be available, 1 request the
hon., Minister to accord approval for
setting up of Cooperative Spinning
Mills in Rajasthan, whatever be their
number.

S. BUTA SINGH : Mr, Speaker Sir,
the hon. Member had asked the question
about Maharashtra, Since, this is the
question relating to Rajasthan, ycu and
me cannot lag behind. We have accepted
a proposal which we had received from
Rajasthan, A mill in Rajasthan will get
full assistance from N.C.D.C. Sir, as I
said earlier, so far as the criterion is con-
cerned, the Working Group of the Dzpart-
ment of Textiles has laid down four typ:s
of criteria for the States,
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[English)
" The Working Group set up by the
Department of Textiles kept in view the

, 1985,
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following: criteria: for allocation. of.new.
Cooperative ; Spianing Mills in the. Sixth

Plan :

1. States having large concentration of handlooms, but

(a) presently having no cooperative
Spinning Mills organised in the
handloom secter,

The existing spinning capacity
in the handloom weavers’
sector inadequate in relation to
the number of handlooms,

(b)

2. States growing large quantity of cott

(a) Presently having no spinning
mill organised in the growers’

Assam-

(i
(i) Bihar
(iii) Manipur
(iv) Tripura

(i) West Bengal
(ii) Orissa
(iii) Kerala ‘
(iv) Uttar Pradesh’

on, but

(0

Madhya Pradesh

sector,
(b) The existing spinning capacity (i) Haryana
in the growers sector inade- (ii) Rajasthan
quate in relation to cotton (iii) Punjab
production, (iv) Gujarat
PROF. N.G, RANGA ; What about Andhra Pradesh ?
S, BUTA SINGH : I am coming to that,
3. Spinning mills of cotton growers (i) Andhra Pradesh

or handloom weavers keeping in

view the 1ocal needs and policy of

the State Governments,

(ii) Karnataka
¢iii) Mabharashtra
(iv) Tamil Nadu,

SHRI S.M. GURADDI: How many
Cooperative Spinning Mills are there in
‘Maharashtra and how many are working
properly 7 And how many Cooperative
Spinning mills are working in loss and,
if so, what is the reason for this loss,

S. BUTA SINGH: At the moment,
according to the information that is avail-
able with me, 26 Mills are in Maha-
rashtra out of 82 mills of the country,
In regard to their profitability or loss or
otherwise, [ am sorry at this moment, I
do not have the statistics. 1 can send it
to the hon, Member if required,

Employment of Women in Electronics
Industry

*373, SHRIMATI KISHORI SINHA :
Will the Minister of LABOUR be pleased
to state s

(a) whether Government are aware
that the expanding electronics industry
provides greater job opportunities for
women; ‘

(b) if so, the steps being taken in the
industrial training institutés to train
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womed for these job opportanitiés; and
-{) véhe_’tti;er:-- ‘ qlecifofzics ~ industrial
units would be told to employ women in

larger proportion ?

THE MINISTER OF' STATE OF
THE MINISTRY OF LABOUR (SHRI

T.ANJIAH) : (a) to (c). A state-
ment is given below, .
Statement
"There are 128 Industrial Training

Institutes for Women. In addition, there
are 70 1.T.Is having Women’s Wing, The
total seating capacity of these Institutes is
14573,

A number of trades suited to women
have been identified for introduction in the
1.T.Is. Under these, the following pertain
to the field of Electronics :—

(i) TV Mechanic (Service & Repair)

(ii) Tape Recorder Service and main-
tenace (Domestic)

(iii) Electronic Instruments
Equipment-

(iv) Medical Electronics
- Maintenance,

(v) Data Preparation Assistant,

(vi) Comsole Operator cum-Program-
“mer Assistant, -

‘ These trades havé already been brought
to the notice of the State Governments
with "the request to undertake a guick
survey of the training needs in the trades
concérned.
being imparted in the trades of Mecha-
nic-Radio & T.V. & Mechanic-Electronics
in the 1. T Is and in the trades of ‘Electro-
nic Mechanic and Meekhanic Radio and
Radar (Air-craft) under” fhe Apprentice-
ship Training Scheme.  For upgrading
thé skills' of women, Advanced Courses
are being organised in'the Natidnal “Voc-
ational Training Institute for Women,
New Delhi and the Regional Yocational
Training Institutes * at” Bombay' and
Bangalore, SRR
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SHRIMATI KISHORI SINHA @  Sir,
I am glad that provisions for training
women in various skills have been made,
1 would like to know from the hon,
Minister whether the Ministry is aware
that many employers work in electronics
industry mainly because the employers
have a prejudice and do not want to
extend benefits like maternity benefit and-
in view of this, whether will in struct
Factory Inspectorate and Shops and
Establishments to monitor the employ-
ment of women in electronics industrial
units and enquire into cases of discrimi-
nation?

[Translation)

SHRI T, ANIJIAH :
shall order an inquiry......

All right, we

(Interruptions)

MR, SPEAKER : He has said that

inquiry will be held,

[English] 4
SHRIMATI KISHORI SINHA : I
would like to know whether any assess-
ment of the jobs likely to be created
during the Seventh Plan has been made,
I would also like to know whether
Government are satisfied that there would
be enough trained women vpersonnel for
employment in various industries,

[Translatio~]

SHRI T, ANJIAH : Mr. Speaker, Sir,
for the time being, plan is being formu-
lated for about 2 lakh women.

[English) » :

SHRI BASUDEB ACHARIA ; Sir, is
it a fact that the job opportunities for
the: women are gradaally' shrinking in
Coal India Limited, one of the-pubiic
sector undertakings? The women workers
are being forced to’' go on voluntary retire--
ment and in their place not a single
woman worker is being recruited, It is
the question of job opportunity not only
in ‘thie electronic industry -but in ‘the other
sectors also where job opportunitees for-
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women are gradually shrinking. Will the
Government issue a clear instruction in
this regard?

MR, SPEAKER : No, Sir, Youa come
to the relevant poiat of the question.

SHRI BASUDEB ACHARIA : My
point is that the job opportunities for
women should not be reduced and equal
opportunities should be given to both
men and women,

Will the Government issue claer ins-
tructions not only with regard to electro-
pics industry, but with regard to other
sectors also?. ., (Interruptians)

MR. SPEAKER : I will not allow
this,

KUMARI MAMATA BANERJEE
Our Prime Minister is very much interes-
ted in the upliftment of women, and after
he has taken over as Prime Minister, he
has already announced free secondary
education for women and the Ministry of
Social Welfare has now been made as the
Ministry of Social and Women’s Welfare.
This is a Women’s Decade,

MR. SPEAKER : Are you putting a
question concerned with the main ques-
tion, or are you on somewhere else? Put
a relevant question,

KUMARI MAMATA BANERIJEE :
This is a Women’s Decade and Iaterna-
tional Youth Year, Shrimati Indira
Gandhi had iatified ITLO Coavention No,
100 regarding right to equal wages for
women, Have the Government any pro-
posal to create more and more employ-
meant opportuanities for women to ensure
the right of equal opportunities for

women?

MR. SPEAKER : This isa simple
question concerning employment oppor-
tunities for women in electronics indus-
trial units, No, this is not relevant to
the main question,

RANJAN DAS
‘clectronics,

SHRI PRIYA
MUNSI : She is an
women,
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MR, SPEAKER : She is a ‘current’,

SHRI V, SOBHANADREESWARA
RAO : The hon, Minister has not re-
plied to part (c) of the question, namely,
whether the electronics industrial units
would be told to employ women in a
larger proportion,

Do the Government propose to bring
forward a Bill through which those jobs
which can be attended to more easily by
the women could be reserved for women,

SHRI T. ANJIAH : Only we will give
instructions, but it is not possible to bring
forward a Biil,

THE PRIME MINISTER (SHRI
RAJIV GANDHI) ; We are going to do
everything we can possibly to help women
get employment, At the same time,
bringing forward a specific Bill which
would imply reservation might not be cor-
rect, as it would insult the dignity of
women, If you talk to some women,
you will find that most women do feel
like this,

AN HON, MEMBER : No, Sir,

SHRI RAJIV GANDHI : Well, it is
our assessment that women do not want
reservation, _ (Interruptions), Do  you
want my assessment or do you want the
answer that you want?

My assessment is that women do not
want specific reservation as it hurts their
dignity and it would not be correct, We
are doing everything we can to help women

" get employment starting with better educa-

tion; that is where the root of the whole
thing is, We are going to take steps
much greater than have been taken to-
date in both educating women, preparing
them for jobs and in actually getting
them employed.

MR, SPEAKER : That is right,

SHRIMATI GEETA MUKHERIJEE :
Let us have an Half-an-Hour discussion
on this,

MR, SPEAKER : There is no time;
next session, "
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Telecast of Educational and Area
Specific Programmes

*374., PROF, NARAIN CHAND
PARASHAR : Will the. Minister of
INFORMATION AND BROADCAST-
ING be pleased to state :

(a) whether the educational and area
specific programmes are being telecast in
Andhra Pradesh, Orissa, Maharashtra,
U.P, Bihar and Gujarat ;

(b) if so, whether any more States
are also proposed to be covered under
these programmes during the first and the
subsequent years of the Seventh Five
Year Plan ;

(c) if so, the details in this re-
gard ; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI VN, GAD-
GIL) : (a) Yes, Sir, The Educational
TV Programmes in Hindi has also been
extended to the States of Madhya Pradesh
and Rajasthan,

(b) No Sir,
(c) Does not arise,

(d) Further expansion of educational
and area speeific programmes via satellite
is not possible during the Seventh Five
Year Plan due to limited availability of
TV transponders in INSAT-I group of
“Satellites,

PROF. NARAIN CHAND PARA.
SHAR : Since only eight large States
of the country are covered by the telecast,
and there are technical difficuities as
pointed out by the hon, Minister, may
" 1 kdow if the hon. Minister will find a
substitute programme for the remaining
States, so that the States which are not
covered by these programmes are not
left behind in the matter of various edu-
cational inputs that are being provided
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and would be provided under the new
Education Policy ?

SHRI VN, GADGIL : Sir, with the
expansion of the T.V, network, where we
have now 176 transmitters, it will be
possible to transmit and telecast number
of educational programmes,

PROF, NARAIN CHAND PARA-
SHAR : May I know whether, since the
introduction of this programme, any
quality review and the content review of
the programme bhave been undertaken so
as to make the necessary innovations and
modifications from time to time in these
programmes which are being telecast ?

SHRI VN, GADGIL : As the hon,
Member knows, the educational pro-
grammes are maialy devised by the
Ministry of Education, the University
Grants Commission, NCERT and other
institutions,  As far as the area specific
programmes are concerned, which are .
mainly rural oriented, development-orient-
ed, a constant review is undertaken,

[Translation)

SHRIMATI VIDYAVATI CHATUR-
VEDI : Mr, Speaker, first of all I am
thankful to the hon, Minister that he has °
included some other States aiso under this
programme, but the States which are
being included or those where this pro-
gramme is already going on are very
backward ; and the areas where you pro-
pose to extend educational facilities do
not have Doordarshan Relay Centres
through which the backward and ignored
people could get benefits, Therefore, 1
want t0 know whether you will soon meet
the requirements of the areas which do
not have Doordarshan Kendras ? Bundel-
khand, Chhatarpur and Tikamgarh are
such areas, Will you kindly give them
priority ?

[English]

SHRI V N, GADGIL : Sir, what you
characterise as a usual reply, I will have
to give, The Seventh Plan is not ready,
8o, 1 cannot say anything just now,
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[Translation]

MR, SPEAKER : You ask your
question, Mr, Munsi your hand poses a
danger, It is always up.

[English]

SHRI PRIYA RANJAN DAS MUNSI:

Sir, I want to know from the hon. Minis-
ter whether on every Sunday when the
students are at home, he will consider to
teach the children and the young stu-
dents, computer science through television
as is being taught to the children both in
China and Japan, Also, I would like to
know whether he will be kind enough to
tell why the Prime Minister’s speech from
the Red Fort was not telecast from
Patna as has been reported in the
newspapers,

SHRI V.N, GADGIL : As far as
the first part of the question is concerned,
one scrial on computer was shown in
Hindi also, As regards the other part,
it is a very good suggestion and we shall
certainly consider it,

With regard to Patna, I have called
for a report, When the report comes, I
will be in a position to say whether and
why the telecast did not go,

Purchase of wheat at rates lower than
the fixed price

+
*375. SHRI DHARAM PAL SINGH
MALIK :
SHRI M,
REDDY :

RAGHUMA

Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) whether it has come to the notice
of Government that in some States like
Uttar Pradesh., Haryana and Punjab the
Food Corporation of India and other
agencies purchased wheat at the rate of
Rs. 145 to 150 quintal instead of Rs,
157 per quintal fixed by Government ;

(b) whether it is also a fact that
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these agencies purchased wheat through
middlemen instead of direct purchases
from the farmers ;

(c) whether there have also been
irregularities at the purchase centres in
those States ;

(d) whether any inquiry has since
been conducted ; and

(e) action taken in regard thereto ?

THE MINISTER OF FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH) : (a) No, Sir.

(b) In Punjab and Haryana, public
agencies procure wheat, normally, through
Kacha Arhtias. Similarly, in Uttar
Pradesh, it is the normal practice to
procure wheat through Village Vyaparis.

(c) to (e). No irregularites in the
purchase of wheat by the Centres have
been reported,

SHRI DHARAM PAL SINGH
MALIK : Sir, the answer given by the
hon, Minister is negative, There have
been serious allegations of  various
irregularities committed by the FCI,
including under-payments,  purchases
through middlemen, pilferage of huge
stocks and unsuitable conditions for
keeping the acquired wheat, This bhas
been brought to the notice of this
august House on several occasions but
instead of looking into these allegations
and devising corective steps, the Minister
bave always been trying to defend FCI,
Therefore, through you, Sir, I would
like to ask the hon, Minister whether
he would agree to an impartial enquiry
into my allegations because these
allegations are based ofi my personal
knowledge, All the Members know
that all these things are happening, The
traders purchase wheat at lower price
and next day they sell it to the FCI or
to other agencies at a higher price, but
they will not sell it in the name of the
traders, they will sell it in the name of
the farmers, -
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RAO BIRENDRA SINGH : Sir, 1
have given the reply after verification
of all facts from the FCI itself which
is a corporation, and also after enquiries
from the State Governments concerned,
FCI has a smaller number of pufchase
centres in the three major State producing
wheat, In UP, for instance, out of about
4,880 centres, the FCI operates in only
356 centres, The State agencies which
operate in UP have 4,528 centres,
Similarly, in Haryana, the number of
Centres by the FCI 110 during this
August season, whereas the State
agencies had 150 centres, In Punjab, the
FCI had 347 centres, whereas other
agencies of the State Government had 570
centres, So far as the FCI is concerned,

MR, SPEAKER ;
over,

Question Hour is

—————

WRITTEN ANSWERS TO QUESTIONS

[English] .
" Provision of free house sites to
landless in Gujarat

*376, SHRI RANIJIT SINGH
GAEKWAD : Will the Minister of
WORKS AND HOUSING be pleased
to state :

(a) number of rural landless families
in Gujarat State ;

(b) number of Scheduled Castes and
Scheduled Tribes landless families in
Gujarat State who have been provided with
free house sites upto the end of March
1985 ; and

() number of rural landless families
who were also provided with free house
sites till March 1985 ?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI HK.L,
BHAGAT) : (a) As estimated by the
Government of Gujarat, the number of
such families is 8,65,983,

(b) According to the reports received
from the State Government, 1,75,010
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Scheduled Caste and 2,01,297 Scheduled
Tribe families have been allotted house-
sites upto March, 1985,

(c) Total oumber of rural landless
families provided with free house-sites
till March, 1985, as reported by the
State Government is 8,48,997 which
includes the figures of Scheduled Castes/
Scheduled Tribes landless families also,

Evaluation of Poverty Eradication
Programme

*#377. SHRI RAM PUJAN PATEL :
Will the Minister of AGRLCULTURE
AND RURAL DEVELOPMENT be
pleased to state :

(a) whether one development block
of each district will be selected for
assessing the progress made in the
programme started by Government for
lifting the people above the poverty line ;
and

(b) whether the assessment report
will be placed on the Table of the House
show whether the poor have benefited
with the public money spent and if so, by
what percentage ?

THE MINISTER FOR AGRICUL-
TURE AND RURAL DEVELOPMENT
(S. BUTA SINGH) : (a) There is
no such proposal, However, a process
of monthly concurrent evaluation of
IRDP is being initiated through sample
studies. The details of this are being
worked out,

(b) No, Sir,
Production Centres of Language Programme

=378, SHRI G.G, SWELL : Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether State Capitals have
demanded that there should be base
centres in each State Capital for production

of language programme ;
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(b) his reaction thereto ; and

(c) the likely period when such base
centres are likely to come into existence ?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI VN,
GADGIL) : (a) Yes, Sir,

(b) and (c). Establishment of studio
centres at State capitals the key-stone
‘of Doordarshan expansion plan. Pro-
gramme production facilities are already
available in the capitals of 11 States/
Union Territories, Whereas setting up
of studio centres in 6 other State capitals
is under implementation, action has been
initiated for upgradation of facilities at 7
existing centres.

Rise in Urban Land Prices

*379, SHRI SATYENDRA NARA-
YAN SINHA Will the Minister of
WORKS AND HOUSING be pleased
to state :

(a) whether urban land prices have
risen by over 100 per cent in the Jlast
five years as per a survey conducted by the
Town and Country Planning Organis-
ation ;

(b) if so, the reasons thereof ;

(¢) whether this price increase had
driven out most colonisers with plans
to build houses for the weaker ; and

(d) steps taken to make urban land
cheaper in major cities ?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI HKL,
BHAGAT): (a) and (b). The study
conducted by the Town and Country
Plapning Organisation reveals that in
all major cities has been a general upward
trend in urban land prices ranging between
49, to 609/ except in the case of Delhi
which has registered a 1009, annual
increase in its urban land prices during
the period 1980-82, The increase in
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attributable to
several reasons such- as the prevailing
inflationery trends in the ecomomy, the
existence of black money, in-flow of
fo_reign remittances and shortage in the
availability of serviced warban land to
meet the increasing demand,

(c) No evidence to this effect is
available with the Government,

(d) Land, housing and urban develop-
ment are State subjects, A number of
measures have been adopted by the State
Government for controlling land prices,
The principal amongst these are to
increase supply of development land
and‘ houses through public agencies at
reasonable costs,

The issue, however, needs greater
consideration for providing more housing
facilities including plots at reasonable
prices, ’

Wage Board for Sugar Industry

#380. SHRI INDRAJIT GUPTA :
Will the Minister of LABOUR be pleased
to state :

(a) whether a wage board has been
set up for the Sugar Industry;

(by if so, the composition and terms
of reference of the board;

(c) whether trade unions have been
demanding tripartite negotiation and set-
tlement instead of non-statutory wage
boards for wage fixation and revision for
a long time;

(d) whether the trade union organisa-
tions were consulted before taking a
decision on setting up wage boards; so,
the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI T.
ANJIAH) (a) to (). A statement is
given below,



41  Written Answers

Statement

Government of India have decided to
set up the Third Wage Board for the
Sugar Industry to consider the question

i, Justice J.L. Tandon
Retd. Judge of Punjab and
Haryana High Court

2. Shri D.B, Kadam, MLA
Representing National
Federation of Co-operative
Sugar Factories Ltd.

3, Shri O,P, Dhanuka,
Representing Indian Sugar
Mills Association,

4 Shri Chandrika Singh
Represeating Indian National
Trade Union Congress

5. Shri Veerashwar Tiagi

Representing the Hindi
Mazdoor Sabha

While making its recommendations, the
Wage Board shall keep in view the
following :

{a) To determine the categOries of
~ employees (Manual, clerical,
supervisory etc,) who should be
brought within the scope of the
proposed wage fixation;

{b) To work out a wage structure
based on the principles of fair
wages as set forth in the report of
the Committee on Fair Wages,
(This includes capacity of the
industry to pay),

Of late from the representations received
by Government it appeared that the trade
unions were by and large keen on early
constitution of the Wage Board and in
order to protect the interests of the wor-
kers and in order to maintain industrial
harmony., Government decided to set up
the Third Wage Board, To obviate the
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of a further revision of the present wage

‘structure in the industry vide Resolution

No. V. 24030/1/85-WB dated the 17th
July, 1985 published in the Gazette of
India, The Wage Board will have the
following members ;—

cee Chairman

vee Member
cee Wember
vee Member
Member

delay in the  constitution of the Wage
Board, it was not considered necessary to
consult the trade unions organisation,

Sale of Rice Mills by FCI
%381,

SHRL{ GURUDAS KAMAT ;

SHRIMATI GEETA
MUKHERIEE :

Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) whether the Food Corporation of
India have decided to sell off all their
modern rice mills including the profit
earning ones;

(b) if so, the
decision;

reasons for such a

(c) the- total number of rice mills
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under FCI and the number of mills run-
ning into losses;

(d) the number of FCI rice mills
located in Maharashtra; and

(¢) steps taken by Government to
improve the performance of those mills
which have been running in losses?

THE MINISTER OF FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH) : (a) and (b), The Management
of the Food Corporations of India have
decided to close operations in its Modern
Rice Mills and disposed of rice mills in
the Eastern Zone on account of econmic
non-viability.

(c) The food Corporation of India
have 25 Modern Rice Mills, These are
economically and operationally non-
viable units,

(d) F.Cl, do not have any rice mill
in the State of Maharashtra,

(e) Several steps including adequate
stocking of paddy, requests to State
Goverpments for regular supply of power,
installation of stand-by diesel generators,
deployment of qualified supervisory staff,
installation of husk fired furnaces etc,
bave been fakes o improve their
working,

Pooling of Tenders for White Washing etc,

%382, SHRI KAMLA PRASAD
SINGH : Will the Minister of WORKS
AND HOUSING be pleased to state |

(8) whether in the CPWD, Delhi
pooling of tenders for white-washing and
painting was under investigation ;

(b) if so, whether the matter has been -

investigated and if so, the result thereof ;
and

(c) thesteps taken to ecnsure non-
pooling of tenders in future 7
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THE MINISTER OF PARLIAMENT-
ARY AFFAIRS (SHRI H.K.L, BHA.
GAT): (a) Yes, Sir,

(b) Yes, Sir. No specific lapse was
noticed in this regard,

(c) Rules and instructions on the sub-
Ject provide for adequate precautions
against pooling of tenders.

Sale of Non-edible and Edible Oils
Allocated to Manipur

*383. SHRI N. TOMBI SINGH :
Will the Minister of FGOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether Government are aware
that huge quantities of non-edible and
edible oils allocated to Manipur are sold
away before reaching Manipur by the
agents ;

(b) whether Government have receiv~
ed any complaints in this regard; and

(c) if so, the action taken in the
matter ?

THE MINISTER OF FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH) : (a) and (b), The Central
Government have not received any com-
plaint in this regard,

(c) Does not arise,

Maintenance of Environmental Balance

*384, SHRI HUSSAIN DALWALI:
Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether Government have taken
a note of the fact that in industrialized
urban areas the number of green belts is
diminishing ; and :

(b) what steps Government propose
to take in order to maintain the environ-
merital balance ?
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THE MINISTER OF PARLIAMENT-
ARY AFFAIRS (SHRI HXKX L, BHA-
GAT) : (a) and (b). Yes, Sir, These
trends have come to the notice of the
Govt, .To counter these tendencies and
to ensure environmental balance further
development of these towns is sought to
be regulated in a planned way, This
aims at preservation of environmental
balance including green belt, ecology and
aesthetics of the urban areas, In regard
to setting up of new industries with
polluting potential, industrial licences are
being issued only after they are cleared
from environmental angle by the com-
petent State authorities & subject to
prescribed terms & conditions to meet
the standards of preservations of -ecologi-
cal and environmental requirements,

Quota of Rice for Karnataka

*385, SHRI V.S, KRISHNA IYER ;
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) the monthly quota of rice fixed
for Karnataka State ;

(b) the quantity asked for by Kar-
nataka Government ; and

() whether Government propose to
consider the request of Karnataka Govern-
ment and release the required quantity of

~rice to implement the cheap rice scheme
for poor by the Karnataka Govern-
ment, -

THE MINISTER OF FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH) : (a) to (c). Against its de-
mand for allotment of 50,000 tonnes.of
rice from the Central Pool, the monthly
allocation of rice to Karnataka was
increased from 25,000 tonnes in May,
1985, to 30,000 tonnes in June, 19¥5
and 32,000 tonnes per month in July,
1985, and August, 1985, This has
further been raised to 35,000 tonnes for
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September, 1985. A special one-time
allocation of 20,000 tonnes of rice was
also made to Karnataka in July, 1985,
in addition to the monthly allocations.
The allocations from the Central Pool,
which are made to various states, includ-
ing Karpataka, on a month to month
basis, are only supplemental to open
market availability,

Pilot Project for Intensive Rice Cultivation
in Orissa

*386, SHRI SOMNATH RATH:
Will the Minister of AGRICULTURE
AND RURAL DEVELOPMENT be
pleased to state :

(a) how many Blocks in Orissa have
been taken as a Pilot Projzct for intensive
rice cultivation in the year 1983-84. and
what are the names of those blocks and
what amount has been sanctioned for
each Block and for how many years ;

(b) what amount has been spent in
each block out of the sanctioned amount
in the year 1983-84 ; and

(c) if the entire amount has not been
spent, what action is going to be taken ?

THE MINISTER OF AGRICULTURE
AND ‘- RURAL DEVELOPMENT (S,
BUTA SINGH): (a) In all Seven
Blocks were selected for Rice Pilot Project
in Orissa during 1984-85 and not in
1983-84, These are Salipur, Pipili,
Simulia, Bhanjnagar. Belguntha, Attabira
and Bheden., An amount of Rs, 9,43
lakh per block was sanctioned for the
year 1984-85, '

(b) An amount of Rs, 56,71 lakh
was spent against the sanctioned amount
of Rs, 66.01 lakh in these blocks, Block-
wise expenditure incurred during 1984-85
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is given below :

AUGUST 19, 1985

Written Answers 48

Block Expenditure
(Rs, lakhs)
Salipur .ee 8.40
Pipili .o 9.43
Simulia e~ 8,58
Bhanjnagar . 5.70
Belguntba eee 5.50
Attabira . 9.50
Bheden 9.60
Total 56.71 lakh

(c) The unspent amount Wwill be
adjusted towards the Government of
India’s share in the future release of
funds to Orissa,

Sale of Agricultural Commodities in
World Market

SHRI BV, DESAI;
SHRI C.,P. THAKUR :

*387,

Will the Minister of AGRICULTURE
AND RURAL DEVELOPMENT be
pleased to state :

(a) whether the production of various
agricultural commodities has picked up;

(b) whether the country has yet to
make a dent in the world market to
dispose of its surplus products ; and

(c) the measures Government propose
to take in this regard ?

THE MINISTER OF AGRICULTURE
AND RURAL DEVELOPMENT (S.
BUTA SINGH) : (a) Yes, Sir,

\b) The country has been a traditio~
nal exporter of oil cakes, cashew kernel,

spices, tobacco etc,, apart from planta-
tion crops of tea and coffee, Recently it
has also emerged as an exporter of raw
cotton, basmati rice and wheat,

(¢) Apart from taking measures to
increase the production and productivity
of various agricultural commodities in the
country, the Government have been
reviewing the export policy from time to
time keeping in view the surpluses
of agricultural commodities available for
export,

Licence System for Newsprint

*388, SHRI SHANTI
WAL :

SHRI VISHNU MODI :

DHARI-

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state ;

(a) whether the cost of imported
newsprint will be cheaper than the indi-
genous newsprint if licence system is
introduced ;

(b) whether the cost of indigenous
newsprint purchased form Mysore Mills
and Kerala Mills is much higher than
that of imported newsprint ; and



49  Written Answers

(c) whether keeping in view the
limited resources of small and medium
newspapers Government propose to
introduce licence system of newsprint ?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI V. N,
GADGIL) : {(a) Imported newsprint
is cheaper at present also as compared
to the indigenous newsprint except in
the case of newsprint produced by the
NEPA Mills, '

(b) Yes, Sir,

(<) There is no such proposal under
Government’s consideratioa,

Shifting of DDA offices to Vikas Sadan

3813, SHRIMATI N.,P. JHANSI
LAKSMI : Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) whether the shifting of DDA
offices to Vikas Sadan was in public
interest ;

(b) whether at the time of shifting even
the completion certificate ; had not been
" obtained ;

(c) if so, the date of shifting DDA
offices to Vikas Sadan and date of issue
of completion certificate ; and

(d) the action proposed to be taken
against persons responsible for this

lapse ?

THE MINISTER OF PARLIA.
MENTARY AFFAIRS (SHRI HK.L,
BHAGAT) : (a) Yes,

(b) and (c). The DDA bhave not
been obtaining completion certificates for
their buildings in the past, Similarly, no
certificate  was obtained in this case
1;1:;4 The sbifting started from April,

(d) No action is proposed,
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Guest Houses rented by FCI in Dethi

3814, SHRI SANAT KUMAR
MANDAL : Will the Minister of
FOOD AND CIVIL SUPPLIES be
pleased to state :

(a) whother the Food Corporation
of India has rented more than one
Guest House in the Capital at exorbitant
rates ; ’

(b) if so, the particulars of these
Guest Houses and the monthly rent
being paid from expenditure on establish-
ment and other day-to-day Incidental
expenditure on maintenance ;

(c) the average occupancy of these
Guest Houses ;

(d) whether Government had at any
stage considered the desirability of
reserving some rooms in the Ashok
Yatri Niwas on long term room discount
basis to save expenditure ; and

(¢) if not, the reasons therefer ?

THE MINISTER OF FOOD AND
CIVIL SUPPLIES (RAO -BIRENDRA
SINGH) : (a) and (b). Food Cor-
poration of India have rented only one
Guest House located in one of the DDA
flats in Dethi at Rs, 2400/~ per maonth,
It is looked after by two category IV
employees of the FCI, besides a part time
sweeper engaged at Rs, 75/- per moath,
Apart from this, the actual expenditure
on account of water and electricity
charges is also incurred,

(c) The average occupancy of this
Guest House is about 70%,

(d) The management of the Corpor-
ation had coasidered the desirability of
reserving some rooms in the Ashok
Yatri Niwas but their proposal was not
agreed by the concerned authorities,

(¢) Does not arise,
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Multi-Lingual National News Agency

3815, SHRI PIYUS TIRAKY : Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(@ how far Government have been
successful in working towards encouraging
Muiltilingual National News Agency ; and

(b) the reaction of the proprietors
-and editors of the language press ?

THE MINISTER OF STATE
OF THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI V. N.
GADGIL) : (a) and (b). Itis not
the Policy of the Government to start
any agency and nor do the Government
want to get involved in the management
or internal functioning of any such
agency, Further, recognising the need
‘to have a news agency capable of provid-
ing satisfactory to services the language
papers, I convened two meetings of the
leading editors and proprietors of language
newspapers on 25th & 26th June, 1985,

As a result of these meetings, the
general consensus arrived .at. was that
it is not possible to revive the existing
Hindi News Agencies, namely, Hindustan
Samachar and Samachar Bharati, The
meeting was of the unanimous view that
it is for the proprietors and editors of
the newspapers themselves to establish
and operate such a Dpews agency service,
For an indepth examination of the
alternatives, a Committee of leading
newspapermen was constituted under the
Chairmanship of Shri RN, Goenka, This
Committee has made the fcllowing specific
recommendations :

(i) The creation of a fullfledged
pews agency with adequate techno-
logical back up will require at
least Rs, 3.crores for capital
expenditure and, in- addition,
recurring expenditure of Rs 1 crore
per year, The indian language
newspapers are not at all in a
position to raise even 509 of
this capital, Fuither the running
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i:bst of Rs, 1 crore per year cannot
be recovered from Hindi/Indian
language subscribers.

(ii) On the other hand, if Indian
Languages service is added to
the infrastructure of an existing
news agency, the additional
annual cost will be only Rs, 50
lakhs per year, There will
be practically no capital
cost, This level of annual
expenditure can be managed both
pewsparers and other subscribers
like AIR and Doordarshan. If
however there is still any deficit,
the news agency concerned can
bear it,

The Government has not yet taken a
final view on these recommendations,

World Bank Assistance for inland fisheries
in Orissa and West Bengal

3816, SHRI K, PRADHANI ;: Will
the Minister of AGRICULTURE AND

RURAL DEVELOPMENT be pleased
1o state :
(a) the amount of World Bank

ass'stance received for inland fisheries
project for bringing areas in the State of
Qrissa and West Bengal under Scientific
Liscicul ure ;

(b) the areas broug"t under pisciculture
in these two States ;

(c) whether sizeable funds allocated
for this prcject for Orissa are being
diverted to West Bengal ; and

(d) if so, the approximate amount
involved and the reasons for such
diversion thereof 10 West Bengal ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP-
MENT (SHRI CHANDULAL CHAND-
RAKAR) : (a) to (d). The information
is being collected and will be laid on the
Table of the House.
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Anomalies in Bonus Act

3817. SHRI PURNA CHANDRA
MALIK : Will the Minister of LABOUR
be pleased to state :

(a) whether the attention of Govern-
ment has been drawn to the anomalies
in the Bonus Act and Gratuity Act by
employees of any private company ; and

(b) if so, what steps have been taken
in this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI T.
ANJIAH) : (a) Yes, Sir, A represent-
ation signed by the employees of MJs,
Francies Klein & Co, Ltd, Calcutta on
anomalies in the Bonus Act was received
in May, 1985, Some representations
from private companies have been received
regarding anomalies in the Payment of
Gratuity Act also which at present
provides for payment of gratuity to those

drawing wages not exceeding Rs, 1600/~
per month_

(b) The former representation refers
to the anomalies in calculation of bonus
of employees drawing salary of Rs, 1600/~
and Rs 1601/-; whereas employees drawing
Rs, 1600/- get an annual bonus of
Rs, 3840/)- at 209/, the employces
drawing Rs, 1601/- do not get any
bonus at all, Government is of the
view that some cut off limit will have
to be made for calculation of bonus,
Even if the ceiling is raised, the complaint
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may still exist, At present there is no
proposal under consideration of the
Government to raise the ceiling limit,
As regards the latter representations, the
payment of Gratuity Act specifically
provides for payment of gratuity to those
drawing wages not exceeding Rs, 1600/-
per month. The fact that those

- drawjng wages exceeding Rs, 1600/-

per month are not eatitled to grataity
under the Act, cannot be considered as

an anomaly as such] However, the

Government may consider the question
of upward revision of the wage limit
for coverage at an appropriate time,

[Translation]
Profit and loss of Public Undertakings

3818, SHRI MOOL CHAND DAGA :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) the public undertakings other
than Food Corporation of India working
under the Ministry and the capital
investment made so far in each of these
undertakings ; and

(b) the year-wise loss suffered or
profit earned by each of these public
sector undertakings during the last three
years ?

THE MINISTER OF FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH) : (a)

(Rs, lakhs)

Name of the Public Sector
Undertaking

Capital investment

(i) Central Warehousing Corporation

(CWC)

(i) Modern Food Industries (India)

Ltd. (MFIL)
(i) North Eastern

(NERAMAC),

(iv) Hindustan Vegetable Oil Corpor-

ation (HYOC)

Regional Agri-
cultural Marketing Corporation

7714.80
ces 441 14
ses 200°0°
224.37
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(b) The year-wise profit (before tax)/loss made by these public sector under-

takings is indicated below ;—

(Rs/lakhs)
Year CwWC MFIL NERAMAC *HVOC
1982.83  1139.85 204,73 0,07 (loss) *
1983-84 1605 11 223,29 10,47 *
1984-85 Annual accounts of all the four undertakings are under

preparation,

The Corporation was incorporated as a Government company in March,

1984,
[English]
Upgradation of Air Relay Station at
Alleppy

3819, SHRI VAKKOM PURU-
SHOTHAMAN : Will the Minister of
INFORMATION AND BROADCAST-
ING be pleused to state whether
there is a proposal to upgrade the AIR
Relay Station at Alleppy ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI V.N, GAD.-
GIL) : No, Sir, This station is already
having a high power Transmitter of

100 KW MW,

Memorandum on Closure and Lockout
Situation in West Bengal

3820, SHRI ANANDA PATHAK :
Will the Minister of LABOUR be pleased
to state

(a) steps Government have taken in
regard to the joint memorandum handed
over to the Minister of Labour at
Calcutta on 7 June, 1985 by the West
Bengal representatives of All Central
Trade Unions including INTUC, in
connection with the sitvation of closure
and lockout; and

(b) what are the demands and what
steps Government have taken on the
demands ?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI T,
ANJIAH): (a) to (b), The Central
Trade Unions of West Bengal presented
a Joint Memorandum to the Labour
Minister at Calcutta on the 2nd June
1985 on the situation arising from lock-
outs and closures and cut in orders to the
Wagon Units in West Bengal, This was
followed by discussions on the demands
raised therein with particular reference to
the immediate reopening of the Jute and
Textile Mills under lockout/closure,
nationalisation of Jute and Textile
Industry, increase in orders for Railway
Wagons, revival of sick industries etc.
Some of the issues raised in the Memo-
randum were also dscussed in a Tri-
partite meeting held on 2nd June, 1985
at Calcutta  As the action in this regard
is the concern of the Ministry of Supply
& Textiles and the Railway Board, the
matter has been taken up with them,

Repayment of Loaas by NBCC

3821. SHRI MOHANBHAI PATEL :
Will the Minister of WORKS AND
HOUSING be plzased to state :

(a) whether National Buildings Cons- -
truction Corporation has raised loans in
foreign currency from banks ‘abroad for
financing its projects; if so, the amount
of loan raised from each bank and npame
of the works for which it has been
raised ;
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(b) the amount of interest annually
paid in foreign exchange and to each
bank and the total interest paid so far;

(c) whether there is any likelihood of
repaying theee loans; if so, by what date;

(d) whether NBCC had taken into
account the bank interest while tendering
for the works concerned; and

(¢) whether Goverament give cate-
gorical assurances that the loans from
these banks will not be treated as bad
debts ?

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS (SHRI"H K.L, BHA-
GAT): (a) and (b). Details are given
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in the S!atemcn(s 1 & II below,

(c) Repayment of loan raised for
financing projects in Iraq is linked with
the repayment of Govt of Iraq to Exim
Bank of India under the deferred credit
agreement between Govt, of India and
Govt, of Iraq. As regards projects in
Libya, the amount of Loans and over-
drafts shall be paid out of the amounts
receivable from the Govt, of Libya for
which all out cfforts are being made,
The loan for the project in Yem n Arab
Republic which has been raised recently
is expected to be paid during 1986-87
out of the project receipts, '

(d) and (¢). Yes, Sir,

Statement-1

(i) Libyan Works

Loan/ Amount of out- Name of Project Name of the Bankers
Overdraft standing loan/
OD (figure in
US Dollar
Million)
1 ‘ 2 4
Loan 15.870 Housing & Hospital Syndicate Bank London
Overdraft 2.095 Housing & Hospital -do-
Loan 0.321 PSST Works -do-
Loan 1.621 Schools at Baniwalid -do-
Loan 0.632 Schools & Hostel at Ghat -do-
Loan 0.495 Street Ulumination, ~do-
Baniwalid
Loan 0.577° Street Illumination, -do-
Twarmba
Loan 2.886 Ghat Airport Project ~do-
Overdraft 0,035 Street Iflumination Works -do-
Overdraft 0.022 Bergain & Idras -do-
Loan 1.000 Ghat Airport Project Indian Overseas Bank,
—_——— Columbo Branch Sri Lanka,
TOTAL : 25,554
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(ii) Iraqi Works

AUGUST 19, 1985

Written Answers 60

1 2 3 4
Loan 10,627 Railway Project Syndicate Bank, London
Overdraft 1,671 Brine Storage Tank -do-
12,298

Overdraft 7.87 Railway Project Canara Bank, London
Overdraft 0.86 Brine Storage Tank -do-

7.93
Overdraft 6.27 Mosul Hotel State Bank of India,

Bahrain

Overdraft o 1.52 Dokan Hotel -do-

8.10
Loan 1,800 Railway Project EXIM Bapk of India

TOTAL : 30,18

— ——

(i) SONA® A (YAR) Works

Loan 0.645 774 Residential
Units at Dbamar

TOTAL : (i), (i & (iii)

USDM 56,417

Irag-1 Works Overdraft in Iraq

EXIM Bank of India

Overdraft out-
standing in
MID

Name of the
Project

Name of the
Bankers

Overdraft

Overdraft

Overdraft

TOTAL

0,310

0,149
0.822

1,281

Mosul Hotel

Dokan Hotel

Railway Project

Rafidian Bank,
Baghdad, Iraq

-do-

-do-

MID Stands for Million Iragi Dinar
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Statement-1I

I. Libya Works

Amount of interest paid

Financial Syndicate Bank
Year London
‘ (US Doller Milllon)
Indian Overseas Bank,
Colombo
1976-77 0.010 —_—
1977-78 0.082 —
1978-79 0.180 —
1979-80 0,370 —
1980-81 1,762 0,194
1981.82 3.059 2,206
1982-83 2,944 0.161
1983-84 2,357 0,130
1984-.85 2,962 0,130
Upto 31,3.85—
1,4.85 to 30.6.85
@ 9.75 0.597 0,031
14,323 0.852

S—

I, Iraqi Works

Financial Rafidian Bank Syndicate State Bank of India,
Year Bagadad-Iraq Banks London Behrain (US$ Million)
(MID) (US$ Million)

1978-79 0.035 — —
1979.80 0.046 — —
1980-81 0.044 —_— —_
1981-82 0,114 —_— —_
1982.83 0.140 0.321 0,178
1983.84 0,132 1.106 0,300
1984-85 0.167 2.003% 0,439

Upto 31,3,85 0.678 3.430 0917

1.4,85 to 0.042 0.635% 0.119

30.6.85

Total upto — ot —————— —— e

30.7 85 0.720

4.065 1,036

*including interest of Canara Bank, London
MID stands for Million Iraqi Dinars

HI. SONA’A (YAR) Works

Amount of interest paid

(US$ Million)

14851030685

" 0.012 — EXIM Bank of India

-
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Setting up of Labour Contract Societies

3822, SHR1 M, RAMACHAND.-
RAN : Will the Minister of AGRI-
CULTURE AND RURAL DEVELOP-
MENT be pleased to state ;

(a) whether Government purpose to
promote the establishment of Labour
Coantract Socicties throughout the coun-
try, one in each district, to undertake
both State and Central Government
works so as to eliminate the hazards of
the existing proprietary and partnership
contracting system; and

{b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVE-
LLOPMENT (SHRI CHANDULAL
CHANDRAKAR) : (a) and(b), Pro-
motion and development of Jabour con-
tract cooperatives for the benefit of the
weaker sections, iS an important aspect
of the cooperative development pro-
mcs The State Governments and
&;Ccntral work awarding agencies have
“been advised to extend certain facilities
and concessions to these cooperatives,
“The total number of labour contract
gooperatives including forest labour
gooperatives in the country as on 30th
June, 1983 was about 17,000 with a
membership of nearly 11 lakhs, These
societies executed works of the value of
_about Rs, 156,00 crores during the year
1982-83. During the Seventh Plan, the
activities of these cooperatives will be
further intensified,

Allotment of Plots to Refugees in Chittran-
jan Park, New Delhi

3823. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) oumber of plots allotted to re-
fugees in Chnttran)an Park, New Delhi as
on 31 March, 1985;

) how many plots have been sold
‘to non-refugees by the setiled refugecs or
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allottees at Chittaranjan Park as on 31
March, 1985; and

(© bow many plots are yet to be
allotted ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI HKL,
BHAGAT) : (a) The plots in Chittranjan

. Park were allotted by the erstwhile

Department of Rehabilitation, On trans-
fer of work to the Land and Development
Office files relating to 1935 residential
plots were transferred for admimnistration
of leases.

(b) The information is not readily
available,

(c) There is a proposal to make
allotments to 714 refugees declared
cligible by the Department of Rehabilit-
ation,

 [Trans Iatior;]

Purchase of Rice by Super Bazar

3824, SHRI C. JANGA REDDY :
DR. AK, PATEL :

Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) whether Government’s attention
has been drawn to the news item appear-
ipg in the Indian Express dated 11 May,
1985 to the effect that in April, 1984
Super Bazar purchased unapproved par-
mal rice and also unapproved Basmati
rice from certain private firms at much
higher rates; ‘

(b) if so, the facts in this regard and
the action taken against the persons res-
ponsible therefor;

(c) whether itis a fact that Super
Bazar purchase flour at Rs, 260 per
quintal and sells it to ‘the public at
Rs. 270 per quintal whereas the same
brand flour was available in the market
at Rs. 250 per quintal; if so, the details
in this regard; and
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(d) the estimated amount involved
in such purchases so far ?

THE MINISTER OF FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH) : (a) and (b). Super Bazar
has denied the allegations made in the
Indian _Express or 11,5.1985, Super
Bazar has, however, informed that it
purchased 70 quintals of parmal rice
from M/s. Dinanath Dharamvir @
Rs, 315 per quintal and 300 quintals of
Basmati Price from M/s, Kundan Lal
Ghanshyam Das in April, 1984 @
Rs. 585 per quintal (except 60 quintals
rice @ Rs, 581 per quintal), The said
purchase was made on competitive rates
and after approval of the sample by the
quality testing laboratory,

(c) The Super Bazar has purchased
Rose Brand Atta of M/s, Ashok Flour
Mills at Rs, 260 per quintal (in 10 kg,
bags) and sold at Rs, 270 per quintal
(in 10 kg, bags) till 9.5.1985  The
price was reduced to Rs, 265 per quintal
with effect from 1051985, The Super
Bazar has also informed that the price of
Atta in their retail outlets is cheaper as
compared to outside market,

(d) The amount involved in purchase
of Rice by Super Bazar indicated at (a)
above is Rs. 1,97,310/-,

[English]
Financial Institutions for Urban Develop-
ment Watar Supply Schemes

3825, SHRI ANANTA PRASAD
SETHI : Will the Minister of WORKS
AND HOUSING be pleased to state ;

(a) whether there is any proposal
under Government’s consideration to set
up financial institutions for urban deve-
lopment and water supply schemes; and

(b) if so, the details thereof ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI HK.L.
BHAGAT): (a) and (b), Yes, Sir,
There is a proposal to set up a financial
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institution for financing Urban Develop-
ment and Urban Water Supply,

Since the proposal is still under fimali-
sation it is not possible to furnish det g%

Liberalisation of Credit Flow to Govt.
Employees for Construction of -
Houses

3826. SHRI K. S. ROA: Will the
Minister of WORKS AND HOUSING
be pleased to state :

(a) whether there is any proposal to
liberalise credit flow to Government em-
ployees to construct houses within a
specific time limit] and

(b) if so, the details thereof ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS (SHRI HKL,
BHAGAT) : (a) and (b), House Building
Advance Rules for Central Government
employees were liberalised in April, 1984,
A new Scheme viz, ‘Ownership Housing
Scheme’to be financed out of the accumu-
lations in the Central Government
Employees’ Group Insurance Fund has
also been recently introduced through the
agency of Housing and Urban Develop-
ment Corporation (HUDCO), - The
Salient features of the Scheme are con-
tained in the statement below,

Statement

Salient features of Ownership Housing

Scheme financed out of funds of the

Group Insurance Scheme for Central
Government employees

Objective :

To promote ownership housing scheme
for Central Government employees who
are covered under the Greup Insurance
Scheme of the Government of India.
The financial assistance under this scheme
is available to Government employees
including those belonging to All India
Services, The ownership housing
schemes can be formulated by Housing
Boards, Development Authorities, Ime
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provement Trusts, Municipal Corpora-
tions, State Governments, Government
Employees Cooperative Societies, Coope-
rative Group Housing Societies etc, The
loans for this purpose are given through

‘ Mousing & Urhan Development Corpo-
ration (HUDCO).
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Ceiling cost & admissibility :

The ceiling on plinth area/all inclusive
ceiling cost for the construction of a
house will be as per column 2 and
column 3, The loan amount admissible
will be as shown in column 4 below :—

Basic Pay Plinth Ceiling cost Loan admissible
area (excluding (Iocluding deve-
(sq. mts,) land cost) loped land cost)

(Rs, Lakhs)
1 2 3 4

Upto Rs. 800 Upto 80 1,25 1

Rs, 801 to Rs, 1700 Upto 130 2.00 909/
Upto 200 3.00 J

Rs, 1701 & above

However, in case the actnal cost of
construction of plinth area works out to
be more, then the ceiling cost will be the
actual cost of construction,

~ Government employees who have
already availed House Building Advance
from their employers are not eligible for
loan under this scheme,

The following requirements should also
be complied with by the borrowing
agencies ;—

(i) Thbe provision for administration
and supervision charges should
“not exceed 187 of the construc-
tion cost, '

(i) The applicant Govenment em-
ployee or his spouse or dependent
children should not own bouse
in the town or city in which the
house is proposed to be construc.
ted under this scheme,

Lending Interest Rates :

;' HUDCO’s lending interest rate shall

be 129/ which may be revised upwards.

in the event of any increase in Govern-
ment’s lending rate to HUDCO,

Leakage of Foodgrains while handling
by FCI

3827. SHRI SODE RAMAIAH :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether it is a fact that the
leakage of foodgrains while handling by
Food Corporation of India at about two
per cent is very high; and

(b) if so, the steps taken to reduce
the rate of leakages ? :

THE MINISTER OF FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH) : (a) and (b). Certain shcrt-
ages including leakage of focdgrains are
inevitable in the handling operations,
Considering massive foodgrain handling
operations being undertaken by the Food
Corporation of India the total shortages
of around Z 9/, on all accounts cannot be’
deemed to be very high, However, the
Corporation is constantly making efforts’
to reduce these shortages. The steps
taken by them ioclude enforcing 1009
weighment at all points of handling of
foodgrains to extent possible, -additional
installation of weigh bridges, stricter
quality control at time of purchase, better
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preservation, reduction tn size of packing,
machine stitching, avoidance of move-
ment in open wagons and effective and
intensive supervision iocluding surprise
checks etc, )

[Transiation)
Sugar Quota Allotted to M.P.

3828, DR, PRABHAT KUMAR
MISHRA : Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to
state :

(a) the quota of sugar allotted to
Madhya Pradesh Government and the
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quota lifted by the State Government
during the last one year; and

(b) if full quota has not been lifted,
the reasons therefor ?

THE MINISTER OF FOOD AND
CIVIL SUPPLIES (SHRI RAO
BIRENDRA SINGH) : (a) The quota
of levy sugar allotted to Madhya Pradesh
Government for distribution through the
public distribution system and the quan-
tity lifted there against by the State
Government from the Food Corporation
of India godowns during the last onc
year, is as under :

(tonnes)
Month Allotment* Issues
July, 84 23307.3 214270
August, 84 29297.3 22766.,5
Sept, 84 232952 22006.3
October, 84 233049 290031
November, 84 232949 21787.2
December, 84 232949 21172 4
January, 85 23309.1 22776.5
February, 85 23294 .4 227356
March, 85 232949 20655.6
April, 85 23304.9 20221.8
May, 85 232949 193149
June, 85 232949 23672.8

*Includes small quantity allotted for the CRPF battalion stationed in the State,

(b) Food Corporation of India is
maintaining adequate availability of levy
sugar for delivery to State Government
nominees against the allotted monthly
levy sugar quotas, It is reported that
in most of the months it is due to failure
of State Government nominees t0 make
financial arrangements for lifting of
allotted levy sugar quotas within the
validity period that some quantity re-
mained unlifted by them against the quota
allotted by the Goverament,

[English)

Submission of False SC/ST Certificates
by some Employees

3829, SHRI HARIHAR SOREN :
Will the Minister of LABOUR be pleased
to state ¢

(@) whether complaints including
complaints from some Members of
Parliament have been received by him
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against submitting of false SC/ST certi-
ficates by some employees;

(b) whether show-cause notices were
issued to such employees; and

-{c) if so, the details thereof and out-
come thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI T.
ANJIAH): (a) to(c). Information is
being collected and will be laid on the
table of the House,

[Translarion]
Supply of Water in Delhi

3830, SHRI KALI PRASAD PAN-
DEY : Will the Minister of WORKS
AND BOUSING be pleased to state :

(8) whether it is a fact that the supply
and distribution of water being made in
Delhi is far below the requirement;

(b) whether it is also a fact that the
per capita supply of water being made in
rural areas is only 15 gallons on an aver-
age as compared to the average of 53
gallons in urban areas;

(c) whether it is a fact that there are
many complainfs of low water pressure,
it is not reaching the upper storeys,
blockage and leakage in pipe lines due to
old pipes and wastage of water from the
public taps and hydrants but Government
have not taken any effective steps in this
regard; and

(d) the concrete steps taken/proposed
to be taken by Government to redress
above complaints and make adequate and
equitable supply of water in vrban and
rural areas ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI HK.L K BHA-
GAT): (a) Yes, the present water
supply in Delhi is 357 MGD against
assessed requirement of 472 MGD, -
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(b) Yes.

(c) Complaints of low pressure are
received during summer months from some
of the pockets in Delhi which are situated
at the tail end of the distribution system
or at higher elevation, Complaints of
low pressure are also received from the
old distribution system where there are
blockages in the pipe line/inadequate size,
leakages etc., Failure of electricity/low
voltage also affects water supply,

(d) A comprehensive computer study
of the water distribution system has
been undertaken with a view to ration-
alize the distribution system, The study
indicates necessity for strengthening of
the trunk transmission system including
augmentation of storage and pumping
capecities, The distribution system also
requires to be strengthened including re-
placement of small diameter pipe lines in
many pockets, Action on the strength-
ening of trunk transmission system has
already been initiated and other impor.
tant work will be completed in a period
of three years, ‘

For adequate pressure of water and
equitable distribution,  Underground
tanks are being constructed and old pipe
lines replaced.

A Leak Detection Cell has been set up
for detection of hidden leakages in the
water distribution system and to plug the
same, Pressure survey of the distribution
system is also carried out periodically,
especially in the old distribution system
to check up blockages/leakages.

The present supply of water in Delhi is
357 MGD and is expected to go up to
412 MGD by the end of 1985, Further
augmentation of water supply in Delhi
would depend on the availability of raw
water sources in the neighbouring States
for which negotiations have been initiated,
So far as rural areas are concerned, it is
proposed to increase per capita supply to
30 GPTD during the 7th Plan period
subject to availabiity of water through
additional sources , ’
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[English]
Constitution of Board for Samachar
Bharati

3831, SHRI SURESH KURUP : Wil
the Minister OF INFORMATION AND
BROADC_ASTING be pleased to State

(a) whether Government are aware
of the fact that Samachar Bharati has
been functioning without a Board for the
last two months; and

(b) the steps Government propose to
take to constitute a new Board ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI VN, GAD-
GIL): (a) TItis learnt that seven out
of eleven Directors of Samachar Bharati
have resigned from the Board of
Directors till date, The remaining mem-
bers constitute a valid board under the
law.

(b) Does not arise.

[Translation)
Allotment of DDA Flats to D.G H.S. in
Paschim Vihar
3832, SHRI LALA RAM KEN:

Will the Minister of WORKS AND
HOUSING be pleased to state :

(2) whether DDA has allotted four
MIG flats in A-Block Paschim Vibar on
the demand of Director General Health
Services, for opening a CGHS dis-
pensary at Paschim Vihar, New Delhi;
and .

(b) whether the possession of these
flats has been handed over to DGHS,
if so, the data thereof and if not, the
reasons therefor and the time by which
this possession is likely to be given ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI H.K L, BHA-
GAT): (a) In 1983 jt was decided
to- allot three flats in Paschim Puri in
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A-3 Block to C.G.H.S. dispensary on
completion,

(b) The flats have become ready for
occupation only now and are being han-
ded over to the CGHS,

Abolition of Contract System in FCI
Godowns

3833, SHRI KAMLA PRASAD
RAWAT :  Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to
state:

(a) whether contract system has been
abolished in some of the Godowns of
Food Corporation of India;

(b) whether Government propose to
abolish contract system in Barabanki
(U.P.) godowns of FCI; and

(¢) if not, the reasons for not
abolishing contract system so far ?

THE MINISTER OF FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH) : (a) Yes, Sir,

(b)and(c). On a writ petition filed
by the FCI workers’ Union, the Supreme
Court of India has recently issued direc-
tives to the State Governments including
UP, to form committees under the
Contract Labour (Regulation and Aboli-
tion) Act 1970, to enquire whether con-
tract labour in FCI should be abolished,
and to take action on the report of their
committees,

Allotment of Land to Educational

Instituticns
3834, SHRI KRISHNA PRATAP
SINGH : Will the Minister of WORKS

AND HOUSING be pleased to state :

(8) the educational institutions/
societies whose names were recommended
to the Ministry by the Delhi Adminis-
tration for allotment of land to run
schools during 1982 and 1983;



75 Written Answers

(b) whether any onme of them has
been allotted land so far and if so, the
names thereof; and

(c) the names of those, out of them,

which have not been allotted land indi-
cating the reasons therefor and the time
by which land will be allotted to these
institutions societies 2

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI H.K.L. BHA-
GAT): (a) to (c). The relevant infor-
mation is being collected will be laid on
the Table of the House,

[English]
Decline in prices of foodgrains and increase
in prices of other goods

3835. SHRI DINESH SINGH : Will
the Minister of AGRICULTURE AND
RURAL DEVELOPMENT be pleased
to state :

(a) whether the prices of foodgrains
have declined recently while the prices
of other goods have increased considerably
in the country ; and

(b) if so, steps Government propose
to take to help the farmers ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP-
MENT (SHRI CHANDULAL CHAND-
RAKAR): (a) Monthly average Index
Numbers of wholesale prices of food-
grains increased by 5.3 percent, of manu-
factured products by 2.9 percent and of
all commodities by 3,5 percent in July,
1985 (Upto 20,7,1985) over those in
April, 1985, The monthly average index
of non-food articles, however, declined
during the same period by 3.5
percent,

(b) Does not arise,
Propaganda about quality of Indian wheat
3836, SHRI BHOLA NATH SEN:

Will the Minister of FOOD AND CiVIL
SUPPLIES be pleased to state :
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(a) whether Government have inform-
ation about the adverse propaganda,
about the qualily of Indian wheat
engineered in the world market by some
established wheat exports ;

(b) if £o, the details thereof ;

(c) the steps taken/proposed to con-
tradict such propaganda and to gain the
confidence of the foreign buyers ; and

(d) reaction of the wheat exporting
countries to India’s efforts to export
wheat ?

THE MINISTER OF FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH) : (a) to (d). Government
have no information about any adverse
propaganda against Indian wheat in the
world market by established wheat
exporters,

Memorandum submitted by FC1 SC/ST
Employees Association

3837, SHRI GANGA RAM : Will
the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether the representatives of
the Food Corporation of India Scheduled
Castes/Scheduled Tribes Employees
Association had a me:ting with him on
8 April, 1985 and submitted a
memorandum ;

(b) if so, the grievances or points
discussed in the meeting ; and

(c) the steps taken to redress the
grievances of the FCI/ST Employees
Association ?

THE MINISTER OF FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH) : (a) Yes Sir.

(b) The main grievance related to
backlog of posts reserved for SCs/STs
in the Zonals/Regional Offices of Food
Corporation of India, The represent-
atives of the Association also mentioned
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in general that the grievances of SC/ST
Employees were not being attended to
promptly,

{c) Food Corporation of India has
since directed the Zonal/Regional Offices
to make all out efforts to wipe out the
backlog for filling up of reserved posts,
if any, in all cadres and categories
keeping in view the Government directives
in the matter, The said offices have also
been instructed to attend to the grievances
promptly.

Allotment of Govt, Accommodation
to the Employees of National
Book Trust, India

3838. SHRI DHARAMVIR SINGH
TYAGI : Wil the Minister of WORKS
AND HOUSING be pleased to state -

(a) whether Indian Council of
Medical Research, Council of Scientific
and Industrial  Researeh, University
Grants Commission etc, are autonomous
bodies registered under  Societies Act,
1860 ;

(b) whether National Book Trust,
India is also registered as an autonomous
body under the above Act ;

(c) whether the employees working in
the above mentioned bodies are entitled to
Government residential accommodation
from General Pool of Directorate of
Estates ;

(d) if so, the reasons why employees
working in the National Book Trust,
India are not allotted Government
accommodation from General Pool ; and

(e) the steps taken to allot Govern-
ment accommodation to them as well ?

THE MINISTER OF PARLIAMENT-

ARY AFFAIRS (SHRI HKL,
BHAGAT) : (a) Indian Council of
Medical Research and Council of

Scientific and Industrial Research are
autonomous bodies registered under
Societies Registration Act, 1860, whereas
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University Grants Commission was set
up by an Act of Parliament,

(b) Yes Sir.

(c) Only permanent employees of
Indian Council of Medical Research
and Council of Scientific and Industrial
Research posted at the Head quarters
in Delhi are eligible for altotment of
general pocl accommodation on payment
of market rate of licence fee, Employees
of University Grants Commission are
eligible for allotment of general pool
accommodation on payment of normal
licence fee,

(d) There are many other autonomous
bodies/organisations like National Book
Trust, India, which are also not eligible
for General Poo! accommodation as a

matter of policy.
(¢) Question does not arise,

Registration of Rallis India and
Vallabh Pesticides

3839, SHRI MOTILAL SINGH :
Will the Minister of AGRICULTURE
AND RURAL DEVELOPMENT be
pleased to state :

(a) whether it is a fact that Rallis
India and Vallabh Pesticides is registered
under the Insecticides Act for various
Pesticides ;

(b) if so, what are the details of
applications submitted by these com-
panies and received by the registration
committee for grant of registration for
the last two years date.wise ;

(c) what are the dates on which their
cases were brought before the Registr-
ation Committee for consideration and
whether pending cases of all other
applicants, whose applications were
received earlier and those of Rallis and
Vallabh Pesticides were cleared bzfore
consideration of cases of these companies;
if not, the reasons therefor ; and
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(d) the action Government propose
to take in the matter ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDULAL
CHANDRAKAR) : (a) Yes, Sir,

(b) For the last 2 years i.e, with
effect from 12.8.83 todate, 19 and 24
applications were submitted to the
secretariat of the Registration Committee
by M/s, Rallis India Ltd, and M/s,
Vallabh  Pesticides respectively  for
registration of various pesticides under
the Insecticides Act, 1968, The lists
showing the details of the applications
submitted by the Firms (date-wise) are
enclosed as Statement 1 and II below,

(c) The dates on which the cases sub-
mitted by M/s, Rallis India and

AUGUST 19, 1985
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M/s, Vallabh Pesticides were brought
before the Registration Committee for
its consideration, are given in column
6 of the Annexure I and II respectively.
The Registration Committee has laid
down strict criterla of taking of cases
for scrutiny following the queue system,
Priority is accorded only to cases for
indigenous manufacture of technical
grade insecticides and insecticides for
export purposes by specific orders of
Registration Committee. On  scrutiny,
if deficiencies are noted, these are
communicated to the applicant for
rectification, On receipt of rectification
data, it again gets priority amongst
this category from the date of submission
of further data, Thus the contingency
pointed out does not arise,

(d) No action is called for in view
of reply to part (c) of the Question,
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Recruitment of Ladakhi Artists

3840. SHRI P, NAMGYAL : Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether Srinagar Centre of the
Song and Drama Division have four
troups i.e, BAHU Troup, TAWI Troup,
PAMPOSH Troup and GONPA Troup ;

(b) whether six out of the ten mem-
bers of GONPA Troup are non-Ladakhi
who do not know Ladakhi language, song
Oor music ;

(c) whether Ladakhi public has shown
resentment against the non.Ladakhi
artists for their ignorance of Ladakhi
language and culture ; and

(d) if so, reasons for non-recruitment
of Ladakhi artists in place of the six
nen-Ladakhi artists ?

THE MINISTER OF STATE
OF THE MINISTRY OF INFOR-
MATION AND BROADCAST-

ING (SHRI VN, GADGIL) : (a) Shri-
pagar Centre of Song & Drama Division
bave five troupes—one departmental
drama troupe and four border publicity
troupes, viz, BAHU Troupe, TAWI
Troupe, POMPOSH Troupe and GUM-
PHA Troupe,

(h) No, Sir, There are five Ladakhi
artists in the Srinagar Centre, The
remaining artists who do not belong to
Ladakh areas have also been trained to
sing Ladakhi songs and to perform
Ladakhi dances,

(c) No, Sir,

(d) Question does not arise,

SRAVANA 28, 1907 (54K4)
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Allocation of Foodgrains to Maharashtra

3842. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to
state ¢

p

(a) the norms laid down for allocat-
ing supplies to States in regard to food-
grains, kerosene etc, ;

(b) the allocations of foodgrains
made to Mnharashtra during the last
three years, year-wise ; and

(c) whether the Centre gives extra
allocations for special circumstances like
famine or floods and if so, how much was
given to Maharashtra under this head
during the last three years ?

THE MINISTER OF FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH) : (a) to (c). The allot-
ment of foodgrains to various States/
Union Territories, including Mabharashtra,
are made on a month to month basis,
taking into account the overall availability
of stocks in the Central Pool, relative
needs of the various States, market
availability and other related factors.

The allotments of Kercsene are made
on a four-month block basis. allowing a
59 growth over the allocations made
during the corresponding period of the
previous year,

In addition to regular allotments,
additional adhoc allotments are also made
under special circumstances like famine/
floods, etc, as and when the situation
arises,

A Statement indicating regular and
ad-hoc allotments of foodgrains and
kerosene made to Maharashtra during the
last three years is attached, (Statemeat).
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Statement

Statement indicating regular allotment and additional ad-hoc allotments of food- .

grains and kerosene to Maharashtra in the years 1982, 1983 and 1984,

92

(In *000 tonnes)

Year Regular Allotment Additional ad-hocAllotment
Foodgrains  Kerosene Foodgrains  Kerosene
1982 14524 905.93 4.25 22.47
1983 1368.6 975,23 3.75 4,56
1984 1648 1 1018.68 — 6.00
[Translations) Sanjhi Gurbani’ is being telecast on

Telecast of Religious Programmes

3843, SHRI MANVENDRA
SINGH : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state :

(@) whether religious programmes
such as recitation of Ramayana, Krishna
Leela and Ram Leela and programmes of
other religious are regularly telecast on
Doordarshan for a particular period like
the religious programmes broadcast on
Radio ;

(b) if so, the details of such program-
mes telecast by Delhi Doordarshan ;

(c) if not, whether Government pur-
pose to telecast regularly religious pro-
grammes for a particular period ; and

(d) if so, the details of the program-
mes proposed to be telecast in future and
if not, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI V.N. GAD-
GIL) ; (a)and (b). As a matter of
policy, Doordarshan do not telecast any
religious programme on regular basis,
H> vever, a sponsored programme ‘Sarb

Sundays. Religious programmes are also
telecast on special 1eligious festival days
of various communities,

(c) and (d). There is no proposal to
telecast regularly religious programmes
from Doordarshan. There are, however,
proposals to mount a series of program-
mes on Ramayana and Mahabharata
where these works will be treated as epics
depicting the history, culture, social rela-
tions, etc,, of the times, without propa-
gating and particular religion,

Engineering Department of DDA

3844, DR. CHANDRA SHEKHAR
TRIPATHI: Wil the Minister of
WORKS AND HOUSING be pleased to
state :

(a) whether Goverament are going to
take steps to improve the engineering
department of D:lhi D:velopment Autho-
rity ;

(b) if so, the details thereof ; and

(c¢) if not, the reasons therefor ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI H K.L, BHA-
GAT) : (a) Necessary steps to gear up
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its Engineering Department are taken by
DDA from time to time, as per the needs
and requirements,

(b) DDA have streamlinea ne functi-
oning of Engineering Wing by adopting
various measures such as creation of
Quality Control Cell at zonal levels in
addition to a regular Quality Control Cell
functioning under the control of full.
fledged Chief Engineer. The Vigilance
Cell has been strengthened on the
Engineering side by posting one Superin-
tending Engineer and two Executive
Engineers with other supporting staff,
DDA bave also initiated action against
the defaulting officials and contractors
who are found responsible for execution
of poor quality of work, Senior Engi-
neers like CEs/SEs have also been
involved by DDA in the supervision of
construction programme of houses in
order to ensure quality construction,
Besides, DDA have engaged a reputed
consultancy firm to suggest measures to
improve its working,

(¢) Question does not arise in view of
the reply to (b) above,

[English]
Disposal of Imported Sugar by F.C.I,

3845, SHRI MURLIDHAR MANE:
SHRI GURUDAS KAMAT :

Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) whether the Food Corporation of
India have not fullowed established pro-
cedures laid down by the Government of
India in regard to disposal of imported
sugar ;

(b) if so, the number of cases of
irregularities committed by the Corpora-
tion which have con.e to the notice of
Government ; and

(c) the action taken by Government
against the erring officials of the Corpo-
ration as also to ensure disposal of
impoited sugar on the basis of establi-
shed norms ?

SRAVANA 28, 1907 (SAKA)
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THE MINISTER OF FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH) : (@ No, Sir. The Scheme
for distiibution of imported sugar has
come into operation from June, 1985,
The Food Corporation of India is arrang-
ing the delivery to State Governments
and sale of imported sugar through
auction/tender as per the guidelines issued
by the Government of India from time to
time,

(b) and (c). Do not arise.

Household Industries in DDA Colonies

3846, SHRI ZAINUL BASHER :
Will the Minister of WORKS AND
HOUSING be pleased to state

(a) whether it is a fact that with a
view to generate employment, Delhi
Administration has allowed certain speci-
fied house-hold industries to run in the
houses, in Delhi ;

(b) whether it is also a fact that
DDA authorities completely ignore such
classification and do not allow to run any
household industry in their colonies ;
and

(c) if so, whether Government pro-
pose to issue clear instructions to the
DDA to follow the classification and
allow specified household industries to run
in the houses in DDA colonies ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS (SHRI H K.L BHA-
GAT) : (a) Yes Sir,

(b) No Sir. The.Delhi Development
Authority bad delegated their powers for
according approval to the household
industries in 1979 to the Commissioner,
Municipal Corporation of Delhi and
President, New Delhi Municipal Commit-
tee in respect of areas within their juris-
diction,

{¢) Does not arise,
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Allotment of Land or Flats to widows
by DDA

3837. SHRI PRAKASH CHAN-
DRA : Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) whether there Is any scheme under
which poor widows are given piece of
land or flats on priority basis by DDA
or other Goveroment agencies; if so, since
when this scheme is in practice;

(b) the details of the scheme and the
criteria for allotmeat of land or flats;

(¢) how many widows have been
given land or fiats and bow many cases
are pending for finalisation as on 31 July,
1985; and

(d) the authority for allotment of
these flats ?

THE MINISTER OF PARLIAMEN.-
TARY AFFAIRS (SHRI HK L. BHA-
GAT): (a: DDA has a provision to allot
flats on out-of-turn basis to the wodows
in hard cases although there is no general
priority for allotment of flats, The pro-
vision exists from 12,2,1982, So far as
the residential plots are concerned, there
is no such provision or scheme,

{») Does not arise,

(¢) 548 widows have been allotted
flats by DDA under various categories
upto July, 1985 and about 40 cases are
~under process,

(d) Lt. Governor, Delhi and Vice-
Chairman of DDA have been delegated
pcwers to make such allotments on out-
of-turn basis, depending on merits of
each case,

Less Wages to Workers/Labourers due to
Introduction of Five Day Week In
Central Government Offices

3848, SHRIMATI PATEL RAMA-
BEN RAMIJIBHAI MAVANI: Wil
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the Minister of LABOUR be pleased be
state :

(a) whether daily wages workers/

‘labourers are losing wages for two days

in a week due to the introduction of five
day week in Central Government Offices;

(b) if so, the remedial measures taken
to solve the problem of daily workers/
labourers; and

(c) details of protection that will be
given to ithem ?

THE MINISTER OF STATE OF
THE MINISTRY OF LABOUR (SHRI
T. ANJIAH) : (a) to (c). The daily
wage rate of casual unskilled labourers
working in the Ceniral Government
Offices in Delhi, New Delhi, where five.
day week has been introduced, has been
raised from Rs, 13,60 to Rs, 15,70 with
effect from August 9, 1985,

M/s, Jindal Aluminium Limited,
Bangalore

3849, DR, G.S. RAJHANS : Will
the Minister of LABOUR be pleased to
state :

(a) the number of employees pre-
sently. working in M/ s, Jindal Alu-
minium Limited Bangalore and its bran-
ches at Delhi and Bombay;

(b) the amount of provident fund
and insurance deposited by the company
during the last three years, separately;

(c) whether Government are aware
that the company in violating the labour
laws and thus a large number of bonded
labour is also in their clutches; and

(d) the action Government purpose to
take against M/s. lJindal Aluminium
Limited, Bangalore ?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI T,
ANJIAH) : (a) The Employees Pro-



97 Written Answers

SRAVANA 28, 1907 (S4AKA)

Written Answers 98

vident Fund authorities have reported as under :

Name of the city

No, of employees presently working

Bangalore

Bombay
Delhi

399
18
28

s

(b) The agmunt of Provident Fund deposited by M/s, Jindal Aluminium Limited,
Bangalore and its branches at Delthi and Bomhay during the last three years is given

below :

1982.83 1983-84 1984-85
Bangalore Rs, 4,99,840,00 Rs, 5,97,953.50 Rs, 7,00,190.00
Bombay Rs, 15,454.00 Rs, 25,119,00 Rs, 33,539.,50
Delhi Rs, 56,437.24 Rs, 63,072.50 Rs, 76,544.00

As regards insurance deposited by the
company, it has been reported that the
establishment has its own scheme of
insurance and it is exempted from the
operation of the Employees Deposit
Linked Insurance Scheme under the GPF.
Act, The question of their depositing
the insurance contribution under the
EDLI Scheme therefore does not arise,
However, the State Governmeat of
Karnataka have reported that contri-
bution under the Group Insurance
Scheme is as under : '

1982-83 — Rs, 18,850.00
1983-84 — Rs. 9,050,00
1984-85 — Rs, 18,390.00

(c) The State Government of Kar-
nataka and Delhi Administration have
reported that no complaint has been
received regarding the violation of Labour
Laws, As regards the Bombay braach,
the report from the Government of Maha-
rashtra is still awaited,

'(d) Action would depend on the
pature of complaint received.

Amount paid to Artists of Hum Log

3850, SHRIE. AYYAPU REDDY :
Wiil the Minister of INFORMATION
AND BROADCASTING be pleased to
state ;

(a) the total amount paid to the
Artists of Hum Log Series relayed from
Delhi;

(b) whether there is any contract
entered into with these Artists by the
T.V. authority;

(c) the total amount collected by way
of advertisement from the sponsors of
Hum Log; and

(d) whether there are offers for pur-
chase of the series from other countries ?

THE MINISTER OF STATE OF THB
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI VN, GAD-
GIL) : (a) and (b). M/s. Time and Space
Video Communication is producing TV
serial titled ‘Hum Log’ and sponsoring it
over Doordarshan on wusual terms and
conditions of sponsorship, The sponsors
pay Doordarshan Rs, 35,000/- per
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episode as telecast fee and incur all
expenditure on production of programmes,
Doordarshan is not involved with the
actual production of programmes and
bas not incurred any expenditure oOn
making of this serial, There is also no
contract between Doordarshan and artists
of the serial ‘Hum Log’,

(c¢) Doordarshan has earned a gross
revenue of Rs, 41,61 lakhs upto 5.8_.85
by. way of the sponsorship of the serial
‘Hum Log’,

(d) Yes, Sir,°
Report of the Committee on Conventions

3851. SHRI K, RAMAMURTHY :
Will the Minister of LABOUR be pleased
to state :

(a) whether the sub-Committee of
the Conventions set up in 1983 to under-
take the indepth examination of the
unratified Conventions has submitted its
report; and

(b) if so, the action taken il ereon ?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI T,
ANJIAH) : (:) and (b), The Com-
mittee on convensions at its
meeting held in October 1983 consti-
tuted a sub-Committee on Conven-
“tions, As per one of the terms of
reference of the sub-Committee it decided
to take up for an indepth examination of
the following six unratified Conventions :

1., Convention No, 135 concerning
Workers® Representatives in Under-
takings;

2. Convention No, 140 concerning
Paid Educational . Jeave;

3, Convention No_ 119 concerning
Guarding of Machinery;

4, Ccnvention 'No, 127 concerning
Maximum Permissible Weight to
be carried by one worker;
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5. Convention No, 136 concerning
Benzene;

6. Convention No. 139 concerning
Occupational Cancer,

The sub-Committee has submitted its
report for the consideration of the Come
mittee on Conventions.

Press Censorship

3852, SHRI AMAR ROYPRA-
DHAN :  Will the Minister of INFOR-
MATION & BROADCASTING be plea-
sed to State :

(a) whether it is a fact that Press
Censorship is still prevailing in the coun-
try; and

(b) if so, the reasons therefor and the
details thereof ?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI VN,
GADGIL): (a)and (b)., The infor-
mation is being collected and will be
placed on the table of the House when
it becomes available,

Packing of Milk Powder

3853, DR, G. VIJAYA RAMA
RAO : Will the Minister of AGRI-
CULTURE AND RURAL DEVELOP-
MENT be pleased to state :

(a) whether whole milk powder is
packed throughout the world only in tin
containers to safeguard its quality; and

(b) if so, whether similar regulations
are in force in country also ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP-
MENT (SHRI CHANDULAL CHAN-
DRAKAR): (a) and (b). As per
provisions of Prevention of Food Adult-
eration Rules, 1955, spray dried milk
powder has to be packed in hermatically
sealed containers if it exceeds 510
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grams, Codex standard of milk powder
formulated by Joint FAO/WHO is how-
ever silent about packing clause,

Textile Workers Succumbed to Cotton
Dust Disease

3854, SHRI SAIFUDDIN CHOW-
DHARY : Will the Minister of
LABOUR be pleased to state :

(a) the number of textile workers in
textile mills in Delhi who succumbed to
the dreaded cotton dust disease;

(b) the number of workers exposed to
various kinds of acid-fumes in sub-
terranean electroplating operations and
in potteries, ceramics, asbestos and lead-
processing plants, in Delhi;

(c) if so, the details thereof; and

(d) steps taken/proposed to be taken
to protect the health of workers ?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI T,
ANJIAH) : (a) No case of cotton
dust disease has bzen reported by the
Deihi Administration,

(a) and (c). There is no sub-terranean
electroplating factory registered under
the' Factories Act, 1948 in the Union
Territory of Delhi, There is also no
report of any occupational disease among
workers employed in potteries, ceramics,
asbestos and lead processing plants in
Delhi,

(d) The Union Territory Adminis-
tration has been advised from time to
time to take effective measures for en-
suring safety standards in manufacturing
units by (i) updating Factory Rules in-
corporating the control measures pres-
cribed in the Model Rules, (ii) Streng-
thening the Factory Inspectorate by
appointing qualified inspectors and (iii)
by intensifying inspections of all factories,
particularly factories engaged in danger-
our manufacturing processes,
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Workers Participation in Industrial
Establishment

3855, SHRI S, KRISHNA KUMAR :
Will the Minister of LABOUR be pleased
to state :

(a) total pumber of Industrial Es-
tablishments in the country;

(b) the number of such establishments
where workers participation in Industry
has been formally introduced and is
operating at the Shop level and the Board
level; and

(c) reasons for the unsatisfactory
implementation of workers participation
in management Scheme ?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHR1 T,
ANJIAH) : (a) to (c). According to
the information available with the Bureau
of Public Enterprises, the total number
of Central Public Sector Enterprises at
present in the country are 216 without
including the financial institutions, insur-
ance companies and those enterprises
where Government have made invest-
ments, but where management is not
with the Government, 42 Central
Public Sector Undertakings have imple-
wented the new Scheme on Employees®
Participation in Management which was
notified by the Government on 30th
December, 1983. In another 13 Central
Public Sector Undertakings, the Scheme
has been implemented partially. As
regards participation at the Board level is
concerned, the Scheme provides for draw-
ing up a list of undertakings suitable for
introduction of the Scheme at the Board
level, The Government have not come
to any conclusion that the Scheme is
working unsatisfactorily,

Closure of Hindi News Agencies

3856, SHRI VIJAY KUMAR
MISHRA : Will the Minister of INFOR.
MATION AND BROADCASTING be
pleased to state :

(a) whether Government have taken
note of the closure of two Hindi News
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Agencies, “‘Samachar  Bharati” and
‘‘Hindustan Samachar’’ ;

(b) whether there is any proposal
to discourge the Hindi News
Agencies and give importance to English
News Agencies; and

(c) if not, the steps taken to provide
adequate protection to Hindi News
Agencies ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI V.N. GAD-
GIL) : (a)to (c). The Government is
aware of the deteriorating condition of
the two Hindi News Agencies, Samachar
Bharati and Hindustan Samachar, These
agencies are still in existence. At a
meeting of the leading editors and pro-
prietors of language newspapers taken by
me on 25th & 26th June, 1985, it was
recognised that there is no possibility of
reviving these two Hindi Agencies. In
view of this, various alternatives for
bhaving a language news agency Wwere
explored, A Committee of leading news-
papermen headed by Shri R /N, Goenka
examined the question in deta:l and came
to the conclusion that it will not be
possible for the language press to raise
adequate resources for starting a new
news agency equipped with the modern
technology. The Committee has noted
that an alternative could be to add
language service to the existing English
pews agencies, The report of the Com-
mittee is under consideration of the
Government and no final decision has yet
been taken.

Increase in the Prices of Newsprint

3857, SHRI S.,M, BHATTAM ;
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether he is aware: that there
has been a steep increase in the prices of
newsprint etc, ; ’

(b) whether as a result of this steep
rise, the cost of books and exercise books
has gone up; and
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(c) if so, steps taken to check the
rise in prices and to make t_!twsprint
etc. available at reasonable rates ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION
AND BROADCASTING (SHRI VN,
GADGIL) : (a) While the prices of indi-
genous newsprint have remained at the
same level since March, 1984, there has
been some increase in the prices of impor-
ted newsprint,

(b) to (c). As newsprint is generally
pot used for production of books, the
increase in their cost is not attributable
to the increase in the prices of newsprint,
No npewsprint is allocated for the pro-
duction of exercise books,

Investment for lrrigated Land

3858, SHRI PRATAPRAO B. BHO-
SALE - Will the Minister of AGRI-
CULTURE AND RURAL DEVELOP-
MENT be pleased to state :

(a) whether it is a fact thzt the invest-
ment for irriga‘'ed land is more than that
for unirrigated land; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP-
MENT (SHRI CHANDULAL CHAN-
DRAKAR) : (a) to (b), Yes, Sir, In
the existing farming system, capital invest-
ment for irrigated land is more than that
for unirrigated one, Under irrigated
cultivation, there is greater demand for
fixed capital investment in the form of
igrigation structures (such as wells, pump-
sets etc,) and their later maintenance.
Further, cultivation under irrigated condi-
tions promotes modern agricultural
technology (such as adcption of High
Yielding Variety crops etc), which
requires higher input usage in the form
of improved seeds, organic manures,
chemical fertilizers, irrigation charges,
labour use etc, These call for higher
financial outlay to meet the working ex-
penses on crop production under irrigated
conditions, Thus against-the above back-
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ground, higher investments on both fixed
and working capital requirements boost
up the total capital investment/require-
ment in the case of crop cultivation on
irrigated lands wis-a-vis the unirrigated
ones,

Workers Participation in Management

3859, SHRI T, BASHEER : Will
the Minister of LABOUR be pleased to
state :

(a) whether Government propose to
bring any legislative sanction to back up
workers participation in management at
various levels in industry; and

(b) if so, the details thereof ?

THE MINISTER OF STATE-OF THE
MINISTRY OF LABOUR (SHRI T,
ANJIAH) : (a) and (b). The new
Scheme on Employees’ Participation in
Management which was notified by the
Government on 30th December, 1983
lays down that ¢“No legislation would be
undertaken immediately to give any legis-
lative backing to the Scheme, Sucha
step would, however, be considered after
adequate experience has been gained in
the working of the Scheme”’,

Central Insecticide Board

3860, SHRI S.G. GHOLAP: Will
the Minister of AGRICULTURE AND
RURAL DEVELOPMENT be pleased to
state :

(a) whether there is 2 Board known
as Central Insecticide Board;

(b) if so, its composition and
functions ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVE.
LOPMENT  (SHRI CHANDULAL
CHANDRAKAR) : (a) Yes, Sir,

(b) The members of the Board are
indicated in Section 4 of the Insecticides
Act, 1968, The present ex-Officio/nomi-
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nated members of the Board are indicated
in the Statement below,

Functions :

The functions of the Board and basi-
cally enshrined under different sections of
the Insecticides Act, 1968, and extracts

, from relevant sections are reproduced

hereunder : —

Section 3 (e)—‘‘insecticide’’ means—
(ii) such other substances (in-
cluding fungicides and weedicides)
as the Central Government may,
after consultation with the Board
by Notification in the Officia!
Gazetted include in the Schedule
from time to time,

Section 4 (1)—to advise the Central
State Government on technical
matters arising out of the ad.
ministration of this Act and to
carry out such other functions
assigned to the Board by or under
this -

Section 4 (2)—the matters on which
the Board may advise under (1) above,
shall include matters relating to—

(a) the risk to human beings or
animals involved in the use of
insecticides and the safety mea-
sures necessary to prevent such
risk;

(b) the manufacture, sale, storage,
transport and distribution of
insecticides with a view to ensure
safety to human beings or
animals,

The Insecticides Rules, 1971, framed
under the Insecticides Act, 1968, assign
the following additional functions to be
discharged by Central Insecticides Board,
namely ;—

(a) advise the Central Government on
the manufacture of insecticides
under Industries (Development and
Regulation) Act, 1951;
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(b) specify the uses or classification
of insecticides on the basis of
their toxicity as well as their
being suitable for aerial appli-
cation;

{c) advise tolerance limits for insecti-
cides residues and on establish-
ment of minimum intervals bet-
ween the application of insecti-
cides and harvest in respect of
various commodities; :

Statement
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specify the shelf-life of insecti-
cides; ‘

suggest colowrisation. including
colouring matter which may be
mixed with concentrates of in-
secticides, particularly those of
highly toxic nature;

carry out such other functions as
are supplemental, incidental or
consequential, to any of the
functions conferred by the Act or
these Rules,

List of the Ex-0 [ficiol Nominated Members on Central Insecticides Board

1. Director General,
Health Service,
Nirman Bhavan,
NEW DELHI,

2. Drugs Controller (India),
Nirman Bhavan,
NEW DELHL

3. Plant Protection Adviser
to the Government of India,
Directorate of Plant
Protection, Quarantine and
Storage, FARIDABAD,

4, The Quality Control Officer
(Executing the function of the
Directorate of Storage and

Inspection) Ministry of Food &

Civil Supplies, (Department of
Food), Krishi Bhavan,
NEW DELHI,

5 Director General,

Factory Advice Service &
Labour Institute (Executing
the function of Chief Adviser
of Factories), Ministry of
Labour & Rehabilitation,
Eastern Express Highway,
Sion, BOMBAY,

6. Director General,
Indian Council of Agricultural
Research, Krishi Bhavan,
NEW DELHE,

Chairman, ex-Officio

Memb.r, ex-Officio

LR 3

2 ’y

] L)

r° 9
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7. Director, | Member, ex-Officio
National Institute of '
Communicable Diseases,
Alipore Road,
NEW DELHI,

Director General, o or
Indian Council of Medical

Research,

Ansari Nagar,

NEW DELHI,

9. Director, s .
Zoological Survey of India,
34, Chitranjan Avenue,
CALCUTTA,

10, Director General, - v
Indian Standards Institution,
Manak Bhavan,
Bahadur Shah Zafar Marg,
NEW DELHI.

11. Director General, - -
(Alternate/Dy. Director General)
Directorate General of Shipping,
Ministry of Shipping and Transport,
BOMBAY,

12, Joint Director Traffic (General), o -
Ministry of Railways,
Railway Board,
NEW DELHI.,

13, Secretary, ) ”
Central Committee for Food
Standards, Directorate General
of Health Services,
Nirman Bhavan, NEW DELHI.

14, Animal Husbandry Commissioner, - o
Deptt, of Agriculture &
Cooperation, Krishi Bhavan,
NEW DELHL

15, Joint Commissioner (Fisheries) o -
Ministry of Agriculture,
Department of Agriculture &
Cooperation, Krishi Bhavan,
NEW DELHI,

16. Joint Secretary and Director of > -y
Wild Life Preservation,
Deptt, of Environment, New Delhi,
{Exercising the functions of
erstwhile Deputy Inspector
General of Forests (Wild Life),
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17. Ipdustrial Adviser (Chemicals) Member, ex-Officio
Directorate General of Technical
Development, Udyog Bbavan,
NEW DELHI,
18, Adviser (Chemicals) v
Ministry of Chemicals & ”
Fertilizers,
Shastri Bhavan,
NEW DELHI,

19, Professor & Head of the ‘ Member -~ Nominated
Department of Pharmachology,
All India Institute of Medical
Sciences, NEW DELHI,

20. Deputy Director, . .
National Institute of Occupational
Health, Opposite Mental Hospital,
AHMEDABAD,
21 Director of Health Services, " ’
Incharge Public Health, :
Raryana, CHANDIGARH,

22. Director of Agriculture, ' .
Karnataka, Seshadri Road,
BANGALORE,

23. Joint Secretary and Agriculture .. .
Commissioner, to the
Government of India,
Ministry of Agriculture,
‘Department. of Agriculture &
Cooperation, Krishi Bhavan,
NEW DELHI,

24, Director of Agriculture, . .

Mabharashtra Central Building,
PUNE.

25, Director, , ,
Central Forensic Science ?
Laboratory, R K, Puram,

NEW DELHI,

26. Expert in Industrial Health » .
and Occupational Hazards, ,
Industrial Toxicological Research Centre,

Mahatma Gandhi Marg,
LUCKNOW,

27. Director, ' 5 "
National Chemical Laboratory,
PUNE (Maharashtra),
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. 28, Senior:Environmental Officer,
Department of Environment,
Bikaner House, NEW DELHI,

Member Secretary— Nominated

29, Sccretary,
Central Insecticides Board and
Registration Committee,
Directorate of Plant Protection,
Quarantine and Storage,
NH—I1V, FARIDABAD,

[Translation]
Licensing policy for rolling (lour mills

3861, SHRI DAL CHANDER JAIN :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) the policy in regard to issue of
licences for rolling flour mills and when
this policy was laid down and the period
for which it was formulated ;

(b) the circumstances in which this
policy can be reviewed ;

“(c) the places where Government
have ivsued the ticences for roiling flour
mills during the {ast three years ; and

(d) the citcumstances in which the
licence has been issued to Sargodha
Flour Milils, Jabalpur ?

THE MINISTER OF FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA
(SINGH) : (a) and (b). Keeping in view
the capacity dlready created in the
roller flour milling industry and the
level - of atilisation by the existing units,
the Central Goverament had decided in
May, 1980, as a general policy not
to issue fresh permissions for setting up
of roller flour mills in the country. The
policy is reviewed from time to time
keeping in view the prevailing position,

(c) - Relaxation in the general policy
has been -made during the last three
years only in respect of .six cases
pertaining to remote/hilly, tribal areas, in
Jammu & Kashmir, Meghalaya, Maini pur
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Mizoram, Nagaland and Arunnachal
Pradesh, where small scale units upto
30 MTs per day capacity have been
permittad,

(d) During June, 1979 to May,
1980 a large number of new units with
a capacity upto 30 MTs per day were
permitted by various State Governments/
Ugnion Territories. M/s, Sargodha Roller
Flour Mills, Jabalpur were also permitted
by the Government of Madhya Pradesh
to set up such a unit during this period,
On completion this unit was granted a
licence under the Wheat RolHer Flour
Mills (Licensing & Control) Order, 1957,

Import of farm technology

3862, SHRI JITENDRA PRA-
SADA :
SHRI PRATAPSINGH BAG-
HEL :

Will the Minister of AGRICULTURE
AND RURAL DEVELOPMENT be
pleased to state :

(8) whether the Prime Minister had
recently advised the scientists to make
use of the scientific rescarch and achieve-
ments for the adoption of modern
methods of cultivation by the farmers and
to increase agricultural production ;

(b) if so, whether Government propose
to import farm technology so that rainfed
areas and barren land of desert areas could
be converted into fertile land for agri-
culture -production ; and

(c) if so, the details in this regard ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVE-
LOPMENT (SHRI CHANDULAL
CHANDRAKAR) : (a) No specific
advice of the Prime Minister in writing
to Indian Council of Agricultural Research
scientists in this regard appears to have
been received so far in this Department,

(b) and (c). Does not arise,

Recognition to Trade Unions

3863, SHRIMATI VIDYAVATI
CHATURVEDI : Will the Minister of
LABOUR be pleased to state :

(a) whether it is a fact that the
recognition granted to trade unions by
the Ministry after verification cannot
be withdrawn by the management on
the pretext that it no longer enjoys the
majority support unless it is cancelled
by the Ministry after verification regarding
the majority support ; and

(b) if so, action that can be taken by
Government in case the managements
act against this provision ?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHR1 T.
ANIJIAH): (a) and (b), As per Code of
Discipline,when a Union has been recogni-
sed, there is to be no change in its position
for a period of two years from the date of
recognition provided it is not found
responsible for a breach of the Code
during this period, Unilateral withdrawal
of recognition by the management for
any other reason would be a breach of
the Code of Discipline by the manage-
ment inviting sanctions under the Code,

[English]
Marine Production in. Kerala

.3864, SHRI K, MOHANDAS :
SHRI K. KUNJAMBU :

Will the Minister of AGRICULTURE
AND RURAL DEVELOPMENT be
pleased to state :
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. (@) whether the Centre has any
special scheme to help Kerala to augment
the marine production ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI ‘CHANDULAL
CHANDRAKAR) : (a) and (b),
The Central Government have no special
scheme in Kerala alone 1o augment the
marine fish production, However, number
of programmes are Lkeing implemented
by the Central Government to promote
marine fiskery in Kerala along with other
State/Union Territories, The Govern-
ment of Kerala have also taken up an
integrated fisheries project with financial
assistance from National Cooperative
Development Corporation.

Dryland Development Board for Karaataka

2866. SHRIMATI BASAVA RAJES-
WARI : Will the Minister of AGRICUL-
TURE AND RURAL DEVELOPMENT
be pleased to state :

(a) whether any proposal from the
Karnataka Government has been received
to provide special grants for the Dryland
Development Board set up by State
Government ; and

(b) if so, action taken thereon and
the quantum of assistance sought by
State Government ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDULAL
CHANDRAKAR) : (a) No, Sir,

(b) Question does not arise,

Deputation of officials abroad for .
training in equines

3867. KUMARI PUSHPA DEVI :
Will the Mirister of AGRICULTURE
AND RURAL DEVELOPMENT be
pieased to state :
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(a) whether Government propose to
depute some official abroad for training
in nutrition, breeding management and
health aspects of equines ;

(b) whether an agreement has been
signed with Food and Agriculture
Organisation for that purpose ; and

() if so, the details of the agreement ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDULAL
CHANDRAKAR) : (a) aad (b).
Yes, Sir,

(¢) Under the agreement signed on
17th June, 1985, the Food & Agriculture
Organisation will arrange training of
six Indian officers in Hungary for a
period of four months in all aspects of
breeding, management and health of
equines,

Import and Free Sale Price
of Sugar

3868, PROF., MADHU DANDA-
VATE : Will the Minister of FOOD
AND CIVIL SUPPLIES bs pleased to
state

(a) whether sugar is imported at a
price of Rs, 160 per quintal and sold in
free market at a price of nearly Rs. 600
per quintal ; and

(b) if so, the reasons for such a wide
gap between the import price and the free
sale price of sugar ?

THE MINISTER OF FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH) : (a) and (b). The approxi-
mate average C&F price of sugar so far
contracted for import during 1985 by the
State Trading Corporation is about
Rs, 200 per quintal, Adding customs
duty, cess, insurance, port charges, etc,,
the total price of imported sugar comes
to about Rs, 400 pzsr quintal, Taking
into account the movement of imported
sugar from various ports to distant con-
suming centres, handling, storage charges,
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etc. incurred by the Food Corporation of
India, the deliveries to the State Govern-
ments are now being made by them at
Rs, 520 per quintal as against Rs, 540
per quintal fixed earlier, Providing for
the transportation, handling, storage
charges, etc. besides the margins to be
allowed to wholesalers and retailers, the
issue price of imported sugar bsing dis-
tributed by the State Governments
through controlied channels has now been
fixed at below Rs, 5.80 per kg, as
against the price of below Rs, 6,00 per
kg, fixed earlier,

[Transtation]
Allocaiion of Funds to U.P, uader
N.R.E.P.
3869. SHRI HARISH RAWAT :

Will the Minister of AGRICULTURE
& RURAL DEVELOPMENT be pleased
to State :

(a) whether the amount allocated to
Uttar Pradesh by the Central Government
during 1985-86 wunder the National
Rural Employment Programme is less as
compared to that allocated in 1984-85 ;

(b) whether any further cut has been
made in the amount allocated to the
State under this head for the year
1985-86 ;

(c) if so, the reasons therefor ;

(d) if not, whether Government are
aware of the fact that the State Govern-
ment has issued orders to different dis-
tricts to drop 40 per cent of the works
selected under this head ; and

(¢) if so, the justification for this
action ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP-
MENT (SHRI CHANDULAL CHAN-
DRAKAR) : (a) The amount allocat-
ed to Uttar Pradesh for the year 1985-86
under National Rural Employment Pro-
gramme (NREP) is the same as last year
i,e, Rs, 39,22 crores.
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(b) No, Sir,

{c) Dees not arise,

(d) No such orders to drop 409 of
the works selected under National Rural
Employment Programme have been issued
by the State Gevernment,

(e) Dees not arise,

EEngRsh}
T.V, Transmitter at Kasauli

3870. SHRI SUKH RAM : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) the time by which the TV, Trzns-
qritter being installed at Kasauli is expect-
ed to be commissioned ;

(b) area of the State that will be
covered by the Kasauli transmitter ; and

(€) the steps proposed to be taken to
cover the rest of the State particularly
major towns like Mandi which fall
outside the ambit of the Kxasauli
trapsmitter ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI V.N. GAD-
GIL) : (a) The TV transmitter at
Kasauli, -operating on reduced power of
1 KW at present, is expected to be com-
missioned on full power of 10 KW in the
current year,

(b) Parts of Sirmaur, Solap, Shimla,
Hamirpur and Una districts are expected
to be covered by TV transmitier at

Kasauli,

(c) Provision of TV service to un-
covered areas of Himachal Pradesh in-
cluding Mandi town would depend upon
future availability of resources,

Report of Working Grog‘zp on National
Film Policy

3871. SHRI CHITTA MAHATA ;
Will the Minister of INFORMATION
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AND BROADCASTING be pleased

to State :

(a) whether Government have received
the report of the working group headed
by Dr, K.S. Karanth on natienal film

policy |
(b) if so, when ;

(c) whether the recommendations of
the group have been accepted by Govern-
ment ; and

(d) if so, the details thereof' and if
not, the reasons therefor and whether
these recommendations give more relief to
the film industry ? :

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI VN. GAD-
GIL) : (a) and (b). Yes, Sir, The
report of the Working Group on National
Film Policy headed by Dr, K S. Karanth
was submitted to the Government by the
Working Group on 17 ih May, 1980,

(cy and (d). A statement givirg in-
formation about recommendations which
have been accepted wholly or partly is
given below,

Some of the recommendations made by
the Working Group have not been accept-
ed, The reasons for not accepiing these
recommendations are mainly that the
subject-matter falls within the purview of
the Siate Governments and they have
expressed their reservations in this regard
or becaus: of financial constraints, it
would not be possible to accept the

recommendation.

The Working Group has generally re-
commended relief to the film industry,

Statement

The Working Group on National Film
Policy headed by Dr, K.S, Karanth,
made, in all 231 recommendations, Some
of the important recommendations which
have been accepted/accepted in principle/
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partly acgepted by the Govergment /are
briefly as follows :—

Recommendation No. 6 :

The broad

objectives of the National Film Policy
should be as follows :

(»

(i)

(iii)

W)

4

()

(vii)

To improve the cultural quality
of cinema considering its im-
pact upon society,

To make cinema accessible to
the largest number of people
throughout the country,

To help the growth of cinema
as a medium of culture, artistic
expression, communication, en-
lightenment, and entertainment,
and to develop a strategy for
the propagation of film appre-
ciation and consciousness,

To help the Indian cinema by
recognising it as an industry of
vital importance and extend it
the same afacility as are avail-
able to other important in-
dustries,

To encourage the production of
short films, information/docu-
mentary, educational and scien-
tific films and provide facilities
for their exhibition in schools,
colleges and community centres
in addition to exhibition
through theatrical circuits and
harness their potential for so-
cial progress,

To provide all facilities for
production, distribution and
exhibition of children’s films in
all regions of the country.

To assist in changing the fea-
ture film marketing conditions
in a manner which provide a
fair opportunity for films of
aesthetic excellence and social
relevance to reach the au-
dience and at the same time
reduce marketing pressures on
the box-office criented film
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(ix)

(xi)

{xii)

Recommendction No, 35
licensing rules should be simplified,
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which compel it operate ina
speculative environment,

To regulate and improve the
working conditions of film
employees,

To liberalise polices regarding
import of equipment and raw
stock in line with the mneed
for modernising the technologi-
cal base of film industry and
simultaneously to provide faci-
tities to undertake research and
development for indigenisation
of film technology and to keep
abreast of the latest deve-
lopments,

To expand training facilities in
the creative and technical as-
pects of cinema, keeping in
view the growth of cinem
in India,

To ensure that the taxation
policies are in line with the
gene: al objective of encouraging
the growth of cinema and that
taxation does not coatribute
to making the market for
cinema uncertain and specula-
tive, This implies that the
general strategy of generating
tax revenues should aim at
horizontal expansion of revenue
and not vertical rise in taxa-
tion levels,

The import films reflecting
artistic and technical achieve=
ments from all over the world
awith a view to encourage crea-
tive interaction batween Indian
and international cinema, and
to fully exploit the foreign ex-
change earning potential of
Indian films by sim>lifying the
procedure Yor export by pro-
viding expert marketing infor-
mation and organisational sup-
-port to exporters and by en-
couraging coproduction with
foreign film makers.

Theatre
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Recommendations No, 38 & 39 : In
view of the acute shortage of theatres,
construction of theatres specially of 400
to 500 seats with 16 mm projectors
should be speeded up through various
measures such as provision of institutional
financing, entertainment tax incentives
and encouragement of travelling and
touring theatres,

Recommendation No. 63 : Film Pro-
cessing Laboratories should be brought
vnder a licensing system,

Recommendation No, 71 : Immediate
action should b: taken to set up facilities
for manufacture of colour raw stock
indigenously,

Recommendation No, 89 : All Na-
tional and State award winning ({ilms,
Q’ certificate films and Children’s films
should be permanently exempted from
entertainment tax instead of ecxempting
them only for a limited period,

Recommendations No, 94 & 95 :
Excise duty on film prints should be re-
duced. Prints of National award and
State award winning films and of short
films which are approved for compulsory
release should be completely exempted

from excise duty,

Recommendation No, 106 : Film
making activity of the Films Division
should be decentralised,

Recommendation No. 194 : Govern-
ment should set up a Standing Tribunal
to be headed by a person wish judicial
background to hear appeals against the
decis.ons of Censor Board,

Recommendat.on No, 195 : An inter-
mediary censor classification should be
introduced which may be designated as
‘UA’. This will indicate that the film is
approved for universal exhibition but
contains material which the parents may
not like children upto the age of 12 to
see, This certificate  will be purely
advisory.

Recommendation No, 222 : Special
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legislation should be enacted to regulate
the conditions of the cine-workers,

Some of these recommendations have
already been implemented,

Production of Documentary Films by
Calcutta Doordarshan

3872, SHRI GIRIDHAR GOMAN-
GO ;: Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state :

(a) the folk and tribal documentary
16 m.m. films produced by the Calcutta
Doordarshan during the last three
years ;

(b) the names of the films, producers,
the contents of the films, and the money
spent on each film ;

(c) whether the languages used in the
tribal documentary films are regional
instead of tribal ; and

(d) if so, the reasons thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI V.N. GAD-
GIL) : (a) No, Sir,

(b) to (d). Do not arise.

Import of Edible Oil

3873, SHRI AMARSINH RATHA-
WA :  Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) the quantity of edible oil imported
by Government during the first six months
of this year, month-wise ;

(b) the quantity of edible oil distri-
buted amongst the State Governments
during the same period ;

(c¢) the criteria adopted for distribu-
tion of edible oil to the States ; and

(d) the total quantity of edible oil
allotted to Gujarat State during the same
period ? '
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THE MINISTER OF FOOD AND
'CIVIL SUPPLIES (RAO BIRENDRA
SINGH) : (a) The quantity of edible
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oils imported through State Trading Cor-
poration, during the first six months of
this year, month-wise, is given below :

Quantity imported

) Month

(MTS)*

January, 1985 voe 71,172

February, 1985 1,00,370

March, 1985 83,800

April, 1985 54,468

May, 1985 . 96,850

June, 1985 1,51,369

Total : 5,58,029

*These figures are approximate,

(b) The quantity of edible oils distri-
buted to States/Union Territories during
the flrst six months of the year is 3,40,103
MTs,

(¢) The allocation of imported edible
oils to the State Governments/Union
Territories is made by the Central
Government from month to month on
the basis of demand, consumption pat-
tern, festival season. availability of
indigenous edible oils in the States/Union
Territories or region, availability of stocks
with State Trading Corporation and other
relevant factors including the pace of
lifting of edible oils allocated earlier to
the States,

(d) The total quantity of imported
edible oils (RBD Palmolein) allocated to
Gujarat during first six months of the
year is 26,500 MTs,

Committee on Inland Fisheries

3874. SHRI BANWARI LAL PURO-
HIT :

SHRI BALASAHEB VIKHE
PATIL :

Will the Minister of AGRICULTURE
AND RURAL DEVELOPMENT be
pleased to state :

(a) whether the Central Government
have constituted a committee of official
and non-official members to decide
common national policy and legal provi-
sions to be implemented by States for
encouraging the Inland fisheries ;

(b) if so, whether the said committee
has submitted its report to Government ;

(c) if so, details thereof ; and

(d) the steps Government propose to
take to provide adequate financial assis-
tance to Maharashtra State for the dewe-
Iopment of fisheries in the State ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP.-
MENT (SHRI CHANDULAL CHAND-
RAKAR) : (a) Yes, Sir.

(b) and (c). The Committee is yet to
submit the report in this regard, 2an-
while the State Governments and Union
Territories have been requasted to com-
municate the suggestions for the amend-
ment of Indian Fisheries Act, 1897,

(d) To develop fisheries in Maha-
rashtra the following Central/Centrally
Sponsored Schemes are operating to
provide adequate financial assistance to
the State :

(i) Fish Farmer Development . Agency
Programme ;
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(i) National Fish Seed Programme ;

(iii) Development of Inland Fishery
Statistics ;

(iv) Development of Brackish Water
Fish Farming ;

(v) Greéup Accident Insurance Scheme
for Active fishermen ;

(vi) Techno-socio-economic survey of
Fishermen Community ;

(vii) Development of Fishing Harbours
at minor ports.

Plantation Workers in the Country

3875. PROF, PJ, KURIEN : Wil
the Minister of LABOUR be pleased to
state @

(a) the total number of plantation
workers in the country ;

(b) whether more than 55 per cent
of the jobs in the plantation sector are
held by women workers ;

(c) whether there is no provision to
check occupdtional diseasés among the
plantation workers ; and

-d) if so, the details of specific steps
being takén m this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI T.
ANSIAH) : (a) The average daily
employment in plantations in 10 States/
Union Territories which submit returns,
is 9,96,918, in the year 1983,

(b) Information is being colected,

{c) and (d). Section 17 of the Planta-
tion Labour Act ¢mpowers the State
" Governments to make Rules so that in
every plantation the emptoyer shail pro-
vide the workers with sach mimber and
type of umbrellas, blankets, rain-coats or
other like amenities for the protection of
workers from rain or cold, The Central
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Government had advised the State
Governments to consider framing Ruiles
under item (1) of Sub-Section (2) of
Section 43 of the Act, on all aspects con-
nected with health hazards arising out of
spraying and use of ifsecticides and
Model Rules on this prepared by the DG
FASLI Organisation had been circulated
to the State Governments/Union Territory
Administrations,

Development of Small and Medium Towns
during Sixth Plan

3876, SHRI BASUDEB ACHARIA:
Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) the number of small and medium
towns taken up vnder Integrated Develop-
ment of Small and Medium Towns during
Sixth Five Year Plan ;

(b) the amount sanctioned by
Government for the development of these
towns and amount released to the Statés
so far ; and

(c) whether Government propose to
formulate policies as to how to maintain
the assets creaied under Integrated Deve-
lopment of Small and Medium Towns
Programme ?

THE MINISTER OF PARLFAMENT-
ARY AFFAIRS (SHRI HK L., BHA-
GAT) : (a) and (b). Under the céntrally
sponsored scheme for the integraled déve-
lopment of small and medium towns 233
towns have been taken up for develop-
ment during the sixth five year plan, A
sum of Rs, 6357 creres has been
releaséd as central loan assistance for
itemws, including low cost sanitation. under
the scheme, - Details of towns approved
and funds released are enclosed im the
annexure laid on the Table of the House,
[Placed in Library, See No, LT/1378/
85].

" (c) According to the guidelines of the
scheme the State Government local bodies
are to identify the agencies for proper
maintenance and operation Of assets and
facllitiés under fhe scheme,
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Pilot Projects for Rice Production in
Andbra Pradesh

3877. SHRI V, TULSIRAM : Wil
the Minister of AGRICULTURE AND
RURAL DEVELOPMENT be pleased to
state :

(a) whether there is a proposal under
the consideration of Government for
selection of some blocks in the State of
Andhra Pradesh for taking up Pilot Pro-
jects for increasing the production of
rice ;

(b) if so, details thereof during the
first half of the Seventh Five Year Plan
period ;

(¢) the expected share of financial
assistance to be provided by the Govern-
ment of India for Special Rice Production
Programme in that State ; and

(d) the time by which the project is
expected to be started ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP-
MENT (SHRI CHANDULAL CHAND-
RAKAR) : (a) No, Sir.

(b) to (d), Question do not arise.

Ineffective Modernisation of
Bounded Labour

3878, PROF, RAMKRISHNA
MORE : Will the Miaister of LABOUR
be pleased to state 2

¢(2) whether modernisation in terms of
electrification, irrigation facilities and
literacy rate had no positive effect on the

reduction of bonded labour system in our

country ; and
(b) if so, the reasons thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI T,
ANJIAH) : (a) and (b). The system of
bonded labour in India is an outcome of
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rural indebtedness which has been prevail-
ing for a long time involving certain
economically exploited and weaker sec-
tions of the society. The system originated
from the uneven social structure characte-
rised by feudal and semi-feudal condi-
tions, Bonded labourers constitute one
of the weakest section of the rural poor,
Since modernisation in terms of electri-
fication, irrigation facilities apd literacy
has brought about overall development,
this may have had some effect on the
bonded labour system, However, no
study in this regard has been made. The
bonded Ilabourers are mostly illiterate,
landless, assetless and resourceless persons.
The solution of the problem, therefore,
should include removal of illiteracy,
ignorance, poverty, landiessness and asset-
lessness among the rural poor and creat-
ing avenues of employment for them, A
number of programmes have been
included in the 20-Point Programme
for ameliorating the lot of the rural
poor.

Construction of T.V. Centre at Porompat
(Manipur)

3879, PROF, MEUJINLUNG KAM.
SON : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state :

(a) when the construction of the
Television Centre at Porompat (Manipur)
was started;

(b) the time by which it will be com-
pleted and commissioned; and

(¢) the power and range of the trans-
mitter ?

THE MINISTER OF STATE OF THR
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI V N, GAD-
GIL) : (a) Site for settingup a TV
Transmitter at Porompt in Imphal was
made available to Doordarshan in May
1985, Action for construction of building
and tower has been taken up,

(b) It is expected that the. Centre
shall be ready for operation in 1987.
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(¢) The proposed 1 KW TV trans.
mitter at Imphal is expected to have a
service range of about 60 kms subject
to local terrain conditions,

Sale of Wheat as Animal Feed to Korea

3880, PROF, K.V. THOMAS:
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether the Food Corporation of
India is negotiating with the Animal Feed
Corporation of South Korea to sell about
one lakh tonnes of wheat as animal fecd;
and

(b) whether it is due to the adequate
storage facilities that the wheat stocks by
FCI got damaged ?

THE MINISTER OF FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH): (a) No, Sir, no such
negotiations are under way at present by
the Food Corporation of India,

{(b) Does not arise, However, it is a
fact that the covered storage capacity
with the Food Corporation of India is
not sufficent to store foodgrains stocks
available with the Corporation, and
inspite of the precautions taken, some
quantities do get damaged for want of
covered storage space.

Allocation of Rice, Pulses and Wheat
to Kerla

3881. DR. K.G, ADIYODI ;
SHRI V.S, VIJAYARAGHA-
VAN :

~ Will the Minister of FOOD AND

CIVIL SUPPL_IES be pleased to state :

(a) the quantity of rice, pulses, wheat
etc. allotted to Kerala, during the last 3
years;

(b) the demand put forward by
Government of Kerala and th¢ part met
by the Centre during the above period;

(c) whether the Centre has met the
complete demands of Kerala for the
supply of additional foodgrains due to the
recent floods; and

(d) if so, to what extent and the
reasons thereof ?

THE MINISTER OF FOOD AND
CIVIL. SUPPLIES (RAO BIRENDRA
SINGH) : (a) and (b). A statement indi-
cating the information is given below,

(c) and (d). The State Government
has requested for additional monthly
allocation of 25 000 tornes of rice from
August, 1985 1o Octcber, 1985,

The normal monthly allocation of
1,10,000 tonnes of rice to Govt, of
Kerala was increased by 5,000 tonnes in
June, 1985, 10,000 tonnes in July, 1985,
and 15,000 tonnes each in August and
September, 1985, In addition, a special
one-time allocation of 25 000 tonnes of
rice was also made in July, 1985,

Allocations from the Central Pool are
only supplemental to open market avail-
ability.

Statement

Statement showing demand, allotment and offtake of rice, wheat and sugar during
the years 1982 1o 1984,

(Figures in lakh tonnes)

Item 1982 1983 1284
Rice Demand 16,20 16,30 16,20
Allotment 12,05 13.05 13,60
Offtake 11,67 12.94 1323
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Item 1982 1983 1984
Wheat Demand 2,40 2,70 3.47
' Allotment 1.37 4.13 5.28
Offtake 1.13 2.45 2.07
Sugar Demand * * *
Allotment (£) 1,30 1.33 1,36
Offtake @ @ @
Pulses : There is no regular demand or allotment from the Central Government,

* The allocation of monthly levy sugar is not based on requirement or demand
received from the State Government but is based on certain uniform norms
out of the total availability of leavy sugar for allocation to all the State
Governments, Since 1-10-1983, the allocation of levy sugar is based on
425 grams per capita availability for a projected population as on 1-10-1983,

£ Does not include small quantities allotted to BSF/CRPF.

The State Government is itself arranging the lifting of allotted levy sugar from

the factories,

Allotment of Shops on Permanent Lease

3882, SHRI V.S, VIJAYARAGHA.
VAN : Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) whether Government propose to
allot the shops in Government markets in
Delhi to the present licences on perma-
nent lease; and

(b) if so, the details thereof ?

THE MINISTER OF PARLIAMEN.
TARY AFEAIRS (SHR[ H.K.L. BHA.
GAT) : (a) and (b). The information
is being collected and will be laid on the
Table of the House,

Procurement Price of Levy Sugar

3883, SHRI M, ARUNACHALAM :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether it is a fact that the levy
sugar is procured at a price lower than
the cost of production of sugar; and

(b) if so, the losses incurred by mills
during the past three years ?

THE MINISTER OF FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH) : (a) and (b). The ex-factory
price of levy sugar is determined under
the statutory provisions of Section 3 (3C)
of the Esseatial Commodities Act, 1955,
The levy price thus fixed takes into
account the cost of production on the
basis of statutory minimum level of
sugarcane price fixed by the Central
Government,

The partial control system with dual
pricing which has been followed as a
policy by the Government since Decem-
ber, 1979 envisages that if the factories
sustain any losses on the fixation of levy
price, as mentioned above, they are ex-
pected to compensate themselves for the
higher cost of production, if any, from
the realisations of the 35% of the free-sale
sugar in the open market, The price in
open market is governed by the market
forces of supply and demand,

Remunerative Prices for Sagarcane
Production

3884, SHRI VIJAY N. PATIL :
Will the Minister of AGRICULTURE
AND RURAL DEVELOPMENT be plea-
sed to state :
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(a) what was the total acreage under
sugarcane cultivation during the year
1984;

(b) what is the estimated area under
cultivation during the year 1985;

(c) whether any complaints have been
received from the sugarcane growers that
they are not getting remunerative prices;
and

(d) if so, steps Government are
taking to improve the prices of sugarcane
and to increase the production thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DERVE-
LOPMENT (SHRI CHANDULAL
CHANDRAKAR) : (a) The area sown
under sugarcane during 1984 is estimated
at about 3 million hectares,

(b) The estimated area for crop year
1985 is not yet available,

(c) Yes, Sir,

(d) The statutory minimum prices of
sugarcane fixed by the Central Govern-
ment includes an element of remuneration
for the growers,

In order to increase production of
sugarcane, the following strategy is being
adopted ;

(i) production and distribution of
quality seed cane;

(i) expansion of area under irri-
gation;

(iii) larger application of fertilizers;

(iv) efficient management of ratoon
crop;

(v) adoption- of intensive plant pro-
tection measures;

(vi) transfer of technology; and

(vii) training of personnal,
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Charter Permits to Foreign Vessels

3885. SHRI DAULATS'NHJI
JADEJA : Will the Minister of AGR]-
CULTURE AND RURAL DEVELOP-
MENT be pleased to refer to reply given
to Unstarred Question No, 3072 on 15th
April, 1985 regarding licences for using
foreign fishing vessels and state :

(a) whether any charter permits or
letter of intents have been released since
April 1¢, 1985 and .if so, the details
thereof ;

(b} the particulars of Directors of
such companies ;

() the total number of charter boats
in Icdian territory ;

(d) the names of the rorts which are
being used by them ;

(¢) whether fuel requirement of
foreign charters boats is being met by
India ; and

(f) if so, the reason thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE
AND RURAL DEVELOPMENT (SHRI
CHANDULAL CHANDRAKAR) : (a)
and (b). No letters of intent have been
issued to any company since April 16,
1985, However, Charter permits have
been issued to four carapanies against
letters of Intent issued earlier as per
details in the statement below,

(c) At present there are only six
chartered vessels operating in the Indian
walters,

(d) The allotted base of operation in
respect of the vessels mentioned in replies
to ‘a’ & ‘c’ is Madras,

(¢) No, Sir,

(f) Question does not arise,
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Statement
St, Name of the Company No, of Board of Directors
No, Vessels
’ for which
permits
issued
1, M/s, Leo Sea Foods Pvt, Ltd,, 2 Shri Shamsher Singh
New Delhi, (M.D,))
Shri J .M, Bhandari,
Technical Director
Shri R.S, Zari, Operations
Director,
2. M's, Young Fisheries Pvt, Ltd., 1 " Shri S, Prasad Reddy
New Delhi. (M.D))
Shri T, Viswanath
Shri Charanjit Singh
3. M/s, Star Marine Foods Pvt, Ltd,, 2 Shri K.V. Reddy
Vishakhapatnam, (M,D)

4, MjJs, Bali Cold Storage Pvt. Ltd.,

Shri V. Vasant Kumar,
(Executive Director)

Shri T. Ragunatha Reddy
(Technical Director)

1 Dr, C, Bali
(Chairman & M.D.)

Madras
Sm . Vyjayanthimala Bali,
(Director)
Shri Sudhir Bali
(Technical Director)
[Transtation) language to the programmes broadcast and
Telecast and broadcast of programmes in telecast in other regional languages ?

Bhojpuri

3886, SHRI JITENDRA SINGH :
Will the Minister of INFORMATION
AND BROADCASTING bo pleased to
state

(a) the total number of feature films,
plays, Kavi Sammelans and other pro-
grammes broadcast and telecast from
AIR and Delhi Doordarshan respectively
in Bhojpuri dialect and language for the
recreation and enlightenment of Bhojpuri
speaking people in Delhi whose number is
not less than twenty lakhs in the
capital ; and

(b) the ratio of the programmes, if
muny, broadcast and telecast so far in this

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI V_ N, GAD-
GIL): (a) and (b). The main language
of AIR Delhi and Doordarshan Kendra,
Delhi is Hindi, Out of the Delhi’s
population, 759, speak Hindi, 149
speak Punjabi and about 59 speak
Urdu. The perceatage of the people
speaking other languages meationed in
the Constitution and regional dialects
would be less than 19/ each, Therefore,
there can be no fixed ratio of programmes
in Bhojpuri dialect vis-a-vis the main
language of the Station/Kendra,

AIR, Delhi broadcasts Bhojpuri folk
songs for a duration of 20 minutes on
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alternate Mondays., During the last one
year, Doordarshan has telecast 6 items in
Bhojpuri, which include one feature films,
3 songs featured in the Chitramala pro-
gramme and 2 Bhojpuri folk songs,

[English]

Telecast of National Programme from
Doordarshan Kendra Srinagar

3887, PROF, SAIFUD-DIN SOZ :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) the time wused " in telecasting
National Programme from Doordarshan
Kendra, Srinagar ;

(b) the time utilized for local pro-
grammes ; and

(c) whether time utilized for local
programmes was enough in view of the
public demand ?

THE MINISTER OF STATE
OF THE MIISTRY OF [INFOR-
MATION AND BROADCAST-
ING (SHRI V.N, GADGIL) : (a1 The

time used in telecast of the National Pro-
gramme is 2 hours and 35 minutes per
day on an average, It execludes special
Sunday morning and afternoon transmis-
sions,

(b) The time used for telecast of
lecal  pregrammes by Doordarshan
Kendra, Srinagar, is 3 hours and 10
minutes per day on an average, It
excludes educational programmes telecast
for a duration of 20 minutes on school
days,

(¢) No such specific demand has been
received, However, in view of constraints
of resources and limited programme pro-
duction facilities, it is Dpot possible to
increase the total transmission time of
Doordarshan Kendras, including Srinagar,
at present.

Pilot Scheme for Shifting Cultivation

3888, SHRI RADHAKANTA DI-
GAL : Will the Minister of AGRICUL-
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TURE AND RURAL DEVELOPMENT
be pleased to state :

(a) whether Pilot projects were
implemented in some States to control
shifting cultivation as a Central Sector
Scheme ;

(b) whether the above pilot project
wes subsequently transferred to the State
Sector ;

(c) whether Goveroment are aware
that the above projects have not been
implemented properly due to resource
constraints of the respective States ;
and

(d) if so, the specific steps proposed
to be taken by the Centre to see that the
project is properly implemented ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP-
MENT (SHRI CHANDULAL CHAND-
RAKAR) : (a)to (c). Yes, Sir,

(d) A Central Sector programme for
control of shifting cultivation for Seventh
Plan with an outlay of Rs, 75 crores for
settling 25,000 jhumia families in all the
problem States and Union Territories has
been formulated in accordance with the
recommendations of Task Force on
Shifting Cultivation in India and the
Committee of Ministers for Economic
Development of North Eastern Region
and also National Board on Shifting
Cultivation, Approval of Planning
Commission and Ministry of Finance is
awaited. The broad strategy is to wean
away the shifting cultivators from this
practice through beneficiary oriented pro-
grammes, aiming at providing alterpative
occupation and economic upliftment,
Once this proposed Central Sector Pro-
gramme is approved for implementation,
it will be taken up from 1985-86 and
implemented by the concerned States and
Union Territories,

[Translation]

Applications for Setting up Flour Mills in
Himachal Pradesh

3889, SHRI K.D. SULTANPURI :
Will the Minister of FOOD AND CIVIL
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SUPPLIES be pleased to state :

(a) opumber of persons who have
applied for setting up flour mills in
Himachal Pradesh ;

(b) the action taken thereon ; and

(c) the number of the States in the
country which have sought permission
for setting up flour mills during the past
two years ?

THE MINISTER OF FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH) : (a) and (c). A number of
applications have been received for grant
of industrial lincence under I (D & R)
Act or for permission/Milling Lincence
under Wheat Roller Flour Mills (L & C)
Order, 1957, for establishment of roller
flour mills from almost all States/Union
Territories in the country including
Himachal Pradesh.

(b) Asthe Government decided in
May, 1980, as a general policy, not to
issue fresh permissions for setting up of
roller flour mills in the country, all appli-
cations received from Himachal Pradesh
for establishment of roller flour mills were
rejected,

[English)
Complaints against Contractors and Offi.
cials of FCI in Shahjshanpur, U P,

3890, SHRI JITENDRA PRA-
SADA : Wiil the Minister of FOOD
AND CIVIL SUPPLIES be pleased to
state :

(a) whether Government have recei-
ved complaints of irregularities and
malpractices against contractors of Food
Corporation of India in district Shah-
jahanpur, Uttar Pradesh ; and

(b) if so, action taken against the
erring cogtractors and officials of the
Food Corporation of India ?

THE MINISTER OF FOOD AND
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SINGH) : (a) Yes, Sir,

(b) Preliminary enquiries conducted
at District level indicate involvement of
Assistant Manager (Depot) in various
irregularities including favour to the
contractor, Further aporopriate action
is in progress,

Telecast of serial ‘“India’s struggle for
freedom™

3891, SHRI K, KUNJAMBU : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state

(a) whether the serial entitled *‘India’s
struggle for freedom’ which was being
showing on Delhi television has been
discontinued ;

{b) if so, the reasons therefor ; and

(c) whether  various  important
episodes of the freedom struggle which
have not sc tar been shown will be
telecast regularly ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI V. N, GAD-
GIL): (a) No, Sir,

(b) Does not arise.
{c) Yes, Sir,

Sub-Leting of Government Accom-
modation

3892. SHRI CHINTAMANI PANI-
GRAHI :
SHRI M.V, CHANDRA-
SEKHAR MURTHY :
SHRI H.G. RAMULU :

Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether it has come to the notice
of Government that many quarters allott-
ed to Government Servants are let out
by them ;
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(b) if so, whether any survey has
been made in this regard in Delhi parti-
cularly in Sewa Nagar, Andrews Ganj
and Sadig Nagar angd if so, the outcome
thereof ;

(c) whether any steps have been taken
to stop this unhealthy practice ;

(d) whether any action has been taken
against such erring employees ;

~(e) nature of action taken ; and

(f) details thereof ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI HK.L. BHA-
GAT) : (a) Some cases have come to
the notice of the Government where the
Government quarters allotted to the
Government Servants are let out by them,

and (c). No specific survey has
been conducted in these areas, However,
surprise inspections are. being carried
out vigorously in different colonies for
detecting suspected cases of subletting,
Specific complaints against subletting
are also attended to,

(d) and (e). Cases where subletting
is proved, allotment of quarter is cancell-
ed immediately and eviction proceedings
initiated under the Public Premises (Evic-
tion of Unauthorised Occupants) Act,
1971, Penalties by way of debarring
the Government official for further allot-
ment upto 3 years, increasing the rent for
the period of overstay, . debartment from
sharing of accommodation, etc, are

imposed,

(f) A total of 654 cases of subletting
have been detected and in 318 cases
subletting has been proved, penaities have
been imposed under the rules, The re-
maining cases are under process,

Levy Sugar Released for Kerala

3893, SHRI K.P, UNNIKRISHNAN;:
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :
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(a) the quantum of sugar released
from the levy quota for public distribu-
tion system in Kerala during the last
six months ;

(b) the monthly requircments as per
the demand of the State Government ;

(c) whether State Goveroment have
been demanding a rise in the quota ; and

(d) whether their request has been
acceded to ?

THE MINISTER OF FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH) : (a) and (b). State-wise
monthly levy quotas of sugaar are not
based on the requirement or demand of
the State Government, These are allotted
on the basis of certain uniform norms
out of the total available levy sugar for
allocation to all State Govts, Kerala
Government was alloted a monthly levy
sugar quota of 11225 tonnes during the
last six months, However, for the
months of June and August, 1985 an
additional quantity of 1794 tonnes was
also allotted as an additional festival
quota for distribution through Public
Distribution System,

(c) and (d), No request for enhance-
ment of monthly quota was received from
the State Government during the last
six months,

Outdoor Telecast Vans in Orissa

3894, SHRI ANADI CHARAN DAS:
Will the Minister of INFORMATION
AND BROADCASTING be pieased to
State

(a) the steps being taken/proposed to
be taken to strengthen the capability of
the existing TV Centres in Orissa ;

(b) the details of existing outdoor
telecast vans (for live telecast) proposed
to be added in Orissa ; and

(c) the details of action taken to make
live telecast of regional sports in States to
encourage sports and education and cul-
tural programmes ?
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THE 'MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI V. N, GAD-
‘GIL) : ‘(a)'and (b), It is proposed to
get up a TV Centre at Bhubaneshwar
wi\th full-fledged studio facilities and pro-
vision of a colour OB van, Besides, the
‘installation of a low power TV trans-
Thitter at -Bhavanipatna is under imple-
‘mentation,

(c) The telecast of regional sports in
Orissa would be possible when satellite
mode of linkage is provided in the State,
The implementation of such a scheme
would depend upon future availability
of resources,

Separate Printing Press for Parlia-
mentary Work

3895, SHRI JAGDISH AWASTHY :
Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether the scheme for establish-
ing a separate Printing Press for Parlia-
mentary work as approved by the Ex-
peaditure Finance Committee of Govern-
ment has been implemented ; and

(b) if not, the reasons therefor ?

THE MINISTER OF PARLIAMEN.-
TARY AFFAIRS (SHRI HK.L, BHA-
‘GAT) : (a) . No Sir,

(b) The project was sought to be
revised keeping in view the observations
of the Lok Sabha Sectt, It is now being
taken up on priority basis and is expected
to be implemented within three years,

[Translation]

Allocation for Kharif Crop lnsurance
in Bihar

3896, SHRI RAMASHRAY PRA-
SAD SINGH : Will the Minister of
AGRICULTURE AND RURAL DEVE-
LOPMENT be pleased to State

(a) break-up of the amount allocated
for insurance of Kbharif crop in Bibar
State ;
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(b) whether Central Government will
also allocate some amount for this pur-
pose ; and

(c) if so, the amount to be allocated
by the Centre ? '

THE MINISTER OF STATE IN THE .
DEPARTMENT OF RURAL DEVE-
LOPMENT (SHRI CHANDULAL
CHANDRAKAR) : (a) No State-wise
allocation of funds has been made under
the new Comprehensive Crop Insurance
Scheme,

(b) Accordiog to the new Crop Insu-
rance Scheme, State Govts, are to set up
State Crop lnsurance Funds. 509 of this
fund falls in the share of the Central
Govt, Further, subsidising the insurance
service charge (Premium) payable by
small and marginal farmers to the extent
of 509, is also envisaged in the scheme.
509, of this subsidy amount also falls
in the share of the Central Government,
Contribution of funds by the Central
Govt, on a matching basis for strengthen-
ing the machinery for augmentation of
crop cutting experiments is also envisaged
in the scheme,

(c) Amounts of allocation to the va-
rious States have not been decided since
formal proposals have not been received
in this regard from the various State
Govts, which are implementing the
scheme,

[English]

Towns Selected in Andhra Pradesh
for lmplementation of Basic
Needs Schemes

3897. SHRI G, BHOOPATHY
Will the Minister of WORKS AND
HOUSING be pleased to state :

fa) how many towns have been select-
ed in Andhra Pradesh for implementation
of ‘Urban Basic Service Scheme’ Pro-
gramme by Central Government ; and

(b) what are the development acti-
vities proposed by Central Government
in selected towns, under this scheme ?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI HKL,
BHAGAT) : (a) Under the Urban Basic
Service programme 4 towns in Mehboob-
nagar District of Andhra Pradesh have
been selected for implementing the
UNICEEF assisted scheme by the Central
Government.

(b The proposed development acti-
vities under this Scheme areas under :

(i) to extend child care and health
services, water and sanitation
facilities and income earning op-
portunities for women and urban
poor ;

(i) to extend health and community
education services to the poor
people in the slum areas ;

(i) to reduce the rural and urban
imbalances in social development ;

(iv) to enhance survival and develop-
ment of children and women in
low income families,

Restcration of Letter of Intent for
Parshuram Sahakari Sakbharkhana of
Chiplun in Maharashtra

3898, SHRI HUSSAIN DALWAIL:
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether an application for grant
of letter of intent in favour of Parshuram
Sahakari Sakharkhana of Chiplun in
Mabharashtra for setting up a new sugar
factory was received; if so, the action
thereon; and

(b) whether any application for
setting up a cooperative sugar factory at
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duled Tribes has been received; if so,
action taken thereon ?

THE MINISTER OF FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH) : (a) Yes, Sir, The appli-
cation for grant of Letter of Intent for
setting up a new sugar factory by the
Parshuram Sahakari Sakhar Karkhana at
Chiplun is under the consideration of the
Government,

(b) No, Sir,
Reclamation of Fallow Land in Orissa

3899, SHRI K. PRADHANI : Will
the Minister of AGRICULTURE AND
RURAL DEVELOPMENT be pleased to
state .

(a) the area of fallow land in Orissa
reclaimed under the 20 point Programme
during 1982-83 uptil 1984-85; and

{b) the target set for 1985-86 for the
State ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVE-
L.OPMENT (SHRI CHANDULAL
CHANDRAKAR) : (a) and (b), A pro-
gramme of restoration of fallow land

‘(other than current fallows) was laun-

ched in 8 States viz, Andhra Pradesh,
Bihar, Karnataka, Madhya Pradesh,
Maharashtra, Rajasthan, Uttar Pradesh
and Tamil Nadu during the productivity
year 1982-83, The programmes was
extended to five more States including
Orissa during 1983-84 and 1984-85.

According to reports received from the
State Government, a total area of 15,709
ha, was restored in the State of Orissa

Chalisgaon in Maharashtra by the mem- during 1983-84 apd 1984.85 with
bers of the Scheduled Castes and Sche- break-up as follows
(Area in ha.)
Year Restoration for Raising plantation of Total
agriculture utility trees and
forest species
—

1983 520 8,313 _ 8,833
1984-85 400 6,476 6,876

920 14,789 15,709
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The programme was not continued
during 1985-86, However, a Centrally
sponsored scheme of <‘Survey, Cate-
gorisation and Restoration of Cul-
turable Waste Lands and Fallows
Other than Current Fallows” for
surveying about 2 million ha, and res-
toring 5 lakh ha, has been proposed to
Planning Commission for implementation
during Seventh Plan in the States includ-
ing Orissa, A final decision on the pro-
posal is awaited,

Setting up Co-operative Oil Mills

3900. SHRI K. PRADHANI :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state ;

(a) whether Government have taken
steps to increase the number of co-
operative oil mills in the country;

(b) if so, the pumber of co-operative
oil mills that have been set up in diffe-
rent States;

(c) the number of such co-Operative
oil mills which nave been set up in Orissa
so far; and

(d) the names of the places where
those co-operative oil mills have been set
up ?

THE MINISTER OF FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH) : (a) Yes, Sir,

(b) to (d). There are 43 Co-operative
Qil Mills in the different States, The
following two parties have [ been issued
Industrial Licences for setting up of
oil mills in Orissa :

(i) M/s, Orissa State Co-operative
Marketing Federation, Bhubanesh-
war (District Sambhalpur),

(ii) M/s, Orissa State Co-operative
Oilseeds Growers, Federation Ltd.,
Bhubaneshwar for mustard and
groundnut (Tehsil, Khurda, Dis-
trict Puri),

SRAVANA 28, 1907 (S4KA)

Written Answers 150
Irregularities Committed by NFDC

3901, SHRI SANAT KUMAR
MANDAL : Will the Minister of
INFORMATION AND BROADCAST-
ING be pleased to state :

(a) whether financial and adminis-
trative irregularities committed by the
National Film Development ‘Corporation
have come to notice of the Ministry;

(b) if so, the details thereof;

{c) what check is being exercised
over the proper accounting and re-
patriation of NFDC’s export earnings
involving sales receipts from video films
through private persons to whom video
rights were sold;

(d) the rate of commission paid to
these private persons or agencies; and

(e) the amount so far remitted to
India on account of the sale of video
films ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI VN, GAD-
GIL) : (a) Yes Sir.

(b) Since the matter is under investi--
gation, it has not been found possible to
furnish the details,

(c) to (¢). The information is being
collected and will be laid on the Table of
the House in due course,

Allocation of Sugar to West Bengal

3902, SHRI SANAT KUMAR
MANDAL : Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to
state :

(a) the guantity of levy sugar cur-
rently allocated to West Bengal and
proposed to be allotted during the next
quarter; '

(b) whether in view of the ensuing
festival season, Government will consider
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the expediency of increasiog this quota; if
so, by how much; and

(c) if not, the reasons therefor ?

THE MINISTER OF FOOD AND
CIVIL_ SUPPLIES (RAO BIRENDRA
SINGH) : (a) to (c). A monthly levy
sugar quota of 24,435 tonnes is being
presently allotted to West Bengal Govern-
ment, For the current month of August,
1985 an additional quantity of levy
sugar of 3906 tonnes for festival purpose
has also been allotted to the State
Government,

While the normal monthly quota of
levy sugar is expected to remain at the
existing level in the coming months /next
quarter, the release of additional levy
sugar for festival purpose would be con-
sidered having regard to the total avail-
ability position vis-a-vis the requirement
of various State Government.
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Minimum Wages of Mining Workers

3903, SHRI LAKSHMAN MAL-
LICK : Will the Minister of: LABOUR:
be pleased to state :

B .
(a) whether Government have receatly
revised the minimum wages. of skilled
workers and agricultural workers fixed for
34 scheduled employments ;

(b) if so, whether Government have
considered the minimum wages of mining
workers ; and

(c) if so, the details thereof and
when these new wages will come into
force ?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI T,
ANJIAH) : (a) Yes, Sir,

(b) and (c). The rates of minimum
wages were revised for 29 mining
employments with effect from February
12, 1985, A statement giving the
revised rates of minimum wages is given
below,
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Memorandum Submitted by National Cam-
paign Committee gn Lockouts, Closure,
De-Notification and Retrenchment

3904. SHRI ANANDA PATHAK :
Will the Minister of LABOUR be pleased
to state what steps Government had taken
in regard to the memorandum submitted
on May, 1985 by the National Campaign
Committee comprisilg of 8 Central Trade
Unions in respect . of closure, lockout,
retrenchment and- de-notification ?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI T,
ANJIAH) : . In a memorandum given to
the Labour Minister on the 15th May,
1985, the National Campaign Committee
of Trade Unions had drawn attention to
the reported increase in the incidence of
lockouts and closures and opposed de-
notification of Industries which allegedly
resulted in loss of employment to workers,
Lockouts and closurgs are regulated
under the relevant provisions of the
Industrial Disputes Act, 1947, According
to existing policy guidelines laid down by
the Ministry of Industry and Company
Affairs, whenever a decision is taken to
de-notify an Industrial Unit, it is based
on the conclusion that it will not be
possible to revive it as indicated by the
operational results during the period in
which the unit has been managed after
the takeover,

Unsatisfactory Cattle Breeding
Research Project

3905. SHRI ANANDA PATHAK :
Will the Minister. of AGRICULTURE
AND RURAL DEVELOPMENT be
pleased to state ;

(a) whether despite Centre-wise funds
released by ICAR under Cattle Breeding
Research Project .during Sixth Plan the
pumber of halfbreds and of their female
progency has sharply declined, if so
details thereof and corrective measures
Government had taken ; and

(b) whether the reproduction. produc-
tion of milk and the survivability of
crossbreed females in the research farms
bad fallen sbarply ; if so, details thereof,
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Centre-wise and year-wise during Sixth
Plan ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE
AND RURAL DEVELOPMENT (SHRI
CHANDULAL CHANDRAKAR) : (a)
No, Sir, The All India Coordinated
Research Project on Catfle envisaged pro-
duction of a certain number of haif bred
and second generation crossbreds by
crossing Indian breds of cattle viz,
Hariana, Gir & Ongole with exotic breeds
of Holstein Friesian, Brown Swiss &
Jersey at different units of the project,
As a policy matter keeping in view the
limitgd facilities in term of infrastructure
space & feed & fodder resources it ‘was
decided by the workshop that the founda-
tion stock will be called as soon as the
requisite number of half breds females has
been achieved and the half bred females
will be culled from the Project as soon as
the targetted number of second 'generation
crossbreds females and recording of
performanee of half ‘breds has been
achieved,

(b) No, Sir.

Allotment of Land to S_D_. Education
Society, Delhi

3906, PROF. NARAIN CHAND
PARASHAR : Will the Minister of
WORKS AND HOUSING be pleased to
sfate

(a) whether his Ministry had allotted
through Land and Development Office in

"or'_‘arbund 1966, a plot to S.D, Education
Society, Delbi to run the Governihent

aidéd J.V,8.D. Girls Sr, Secondary School
at D-1I Jhandewalan Extension, Karol

~ Bagh, New Delhi ;

(b)  if so, whether complete possession

"of the land to the society has been given

if so, the date thereof ;

(c) if not the steps taken to handover
the complete possession to the S D,
Education Society ; and

(d) the time by which they will be
able to do so and the reasons for
delay ?
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THE MINISTER OF PARLIAMENT-
ARY AFFAIRS (SHRI H. K L, BHA-
GAT) : (a) to (d) A plot of land mea-
suring 1.4 acre was allotted to the S.D,
Education Society and possession of land
was handed over on 3-6-66 except pocket
of land where 3 squatters obtained stay
order from the Court against the DDA
and L&DO. The cases of these persons
are under cousideration of DDA for
providing them alternative accommo-
dation under Gadgil Assurance,

Telecast of programme for Himachal
Pradesh by Doordarshan Kendra,
Jalandhar

3907. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
INFORMATION AND BROADCAST-
ING be pleased to state :

(a) whether the Doordarshan Kendra,
Jalandhar telecasts its programme for
Himachal Pradesh including those in
Pahari language in the early hours of the
evening thus 'not providing for their
inadequate r ception ;

(b) if so. the broad outlines of the
programme mgeant for Himachal Pradesh
and Pahari la)guage in particular along-
with the tim" allotted for this purpose by
the Doordars t1au Kendra ;

(c) whether the timings would be
readjusted to“late in the evenings between
8 to 10 P.M, 'and also inciease the time
for both the categories ; and

(d) if so, the likely date by which it
would be done ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI V, N. GAD-
GIL): (a) No programme in Pahari
language for Himachal Pradesh is telecast
by Doordarshan Kendra, Jalandhar in its
afternoon transmission,

(b) Programme in Pahari language is
telecast by Doordarshan Kendra, Jalan-
dhar in its Sunday morning transmission
for a duration of 45 minutes from 8,45
am, t09.30 am,
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(c) and (d). There is no such proposal
at present under consideration,

National Egg Development Board

3908, SHRI M. RAGHUMA
REDDY : Will the Minister of AGRI-
CULTURE AND RURAL DEVELOP-
MENT be pleased to state -

(a) whether Government propose to

constitute a National Egg Development
Board;

(b) if so the functions and powers of
the Board; and

(c) whether Government consider egg
production as ‘‘Agriculture” or Industry ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP-
MENT _(SHRI CHANDULAL CHAND.
RAKAR): (a) No proposal to consti-
tute a National Egg Development Board
is under consideration,

(b) Does not arise,

(c) The Department of Agriculture
and Cooperation has already suggested to
State Governments/Union Territory Ad-
ministrations to give poultry farming for
production of eggs and table poultry,
the status of agriculture for purposes
of electric tariff, labour and land laws,
institutional finance, sales tax, octroi, etc,

Shortage of Poultry Vaccines and
Medicines

3909. SHRI M. RAGHUMA
REDDY : Will the Minister of AGRI- -
CULTURE AND RURAL DEVELOP-
MENT be pleased to state : -

(a) whether there is shortage of
poultry vaccines and medicines in the
country,

(b) if so, whether Government plan
to establish industries of poultry medicine
in Cooperative/public sector;



163 Written Answers

(c) whether at present these industries
are mostly under private management; if
s0, the dctails thereof;

(d) whether there is price control on
the poultry drugs;

(¢) whether Government are imple-
menting quality ‘control on these medi-
cines; and

(f) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP-
MENT (SHR1 CHANDULAL CHAN-
DRAKAR) : (a) and (b). By and large
there is no shortage of poultry medicines
and vaccines against commonly occurring
poultry diseases in the country.

() Poultry vaccine and medicine
manufacture is both under public, and
private sectors, Whereas vaccines’ ' are
produced at 17 public and three private
sector units, medicines are produced
mostly by private agencies, and the
public sector viz, Indian Drugs &
Pharamaceuticals Ltd,, etc,

(d) Drugs (Price Control) Order
is applicable to all drugs both for
bhuman and veterinary use, including
poultry drugs,

(e) and (f). Quality Control of vac-
cines is undertaken by Standardisation’
Quality Control Units set up by each
production centre, Futher, manufacture,
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Standardisation and quality control of
veterinary biological products including
poultry vaccines and drugs are regulated
under the Drugs and Cosmetics Act of
the Government of India.

Amount Sanctioned for West Rengal
Agricultural Development Programme

3910, SHRI PRIYA RANJAN DAS
MUNSI :  Will the Minister of AGRI-
CULTURE AND RURAL DEVELOP-
MENT be pleased to state :

(a) total Fifth Plan and Sixth Plan
sanctioned amount for West Bengal Agri-
cultural Development Programme that
had been spent;

(b) the estimated target of production
during the Fifth and Sixth Plan in West
Bengal and how much had been achieved;
and

(c) the average best four States of
India that had done well duri:g these two
Plans and their names ? o+

3

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAT. DEVELOP-
MENT (SHRI CHANDUI‘,AL CHAN-
DRAKAR) : (a) The popition regard-
ing sanctioned outlay and expenditure for
Agriculture and Allicd Secrors including
Rural Development and Cooperation for
Fifth Plan (1974-79) and Sixth Flan
(1980-85) in West Bengul is as follows :-

(Rs. in lakhs)

Sanctioned

Plan period Expenditure
outlay
T —
Fifth Plan 19870 24019
- (1974-79)
Sixth Plan 67870 42814

(1980-85)
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(b) Targets of production and actual
production of important crops in West
Bengal during the terminal years of the
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Fifth Plan (1978-79) and Sixth Plan
(1984-85) are as follows :

(Tn lakh tonnes)

Crop 1978-79 1984.85

Target Actual Target Production

production (Provisional)
Foodgrains 105.0 80.4 1200 92.6
Oilseeds 1.0 0.9 2.0 2.3
Sugarcane 200 18.8 26.0 10.2
Jute and Mesta 43,0 43,7 45,0 447
(Lakh bales of
180 Kg. each)
(c) No grading is done in regard to already been produced by the Films

performance of the States in terms of their
plan pesformance,

Musical Documentary Film on Late Ustad
Alauddin Khan Bade Gulam Ali and
Begum Akhtar

3911, SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state :

(a) whether there ia a proposal for a
full length musical documentary on late
Ustad Alauddin Khan, Bade Gulam Ali
and Begum Akhtar to further inspire and
educate our young musicians on the Style
and gharana of those great Artists;

(b if so, whether it will be implemen-
ted; and
(cy if not, the reasons thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI V.N, GAD-
GiL) : (a) No, Sir,

®

(c) Documentary films on Ustad
Alauddin Khan and Begum Akhtar have

Does not arise,

Division, Owing to financial constraints,
it is not considered necessary to produce
another full-length musical docoumentary
on these great musicians,

[Translation)

Profits/Loss of State Farms Corporation
of India
3912, SHRI C. JANGA REDDY :
DR, AK. PATEL :

Will the Minister of AGRICULTURE
AND RURAL DEVELOPMENT be plea-
sed to state :

(a) the objectives with which the
State Farms Corporation of India was set
up; and

(b) the extent of loss suffered or
profit earned by it during the last years
and also this year, year-wise and the
annual production of cotton, moong,
gram and seeds and reproduction seeds
during these periods ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDULAL
CHANDRAKAR) : (a) The State Farms
Corporation of Indla was set up in 1969
with following objectives :—

(1) Toset up and run agricultural
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farms for the production pri-
marily of seeds of foodgrains,
fibre crops, plantation crops,
oilseeds, vegetables and fruits as
well as study of these crops in
the various parts of the country
on land acquired by the Govern-
ment of India from the State
Governments,

(2) To set up poultry, sheep, pig and
other cattle breeding farms either
as independent units or as part of
agricultural farms,

(3) To undertake development, re-
clamation and improvement of
lands required for or under the
Farms belonging to the Company,

4) To undertake development, re-
clamation and improvement of land
belonging to private parties On
payment by these parties,

(5) To carry on all or any of the
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business of farmers, producers.
processors, exporters, packers and
importers of agricultural produce
of all kinds including dairy,
poultry, garden and horticulture
produce,

(6) To carry on the business of
keepers, breeders, importers, ex-
porters and traders of poultry and
cattle of all kinds,

(7) To give on hire machinery belong-
ing to the company to State and
Central Government and private
individuals,

(8) To function as seedsmen, nurse-
men and to buy, scll and trade in
any goods associated with the
activities of the company,

(b) The position about the net
profits earned or net losses incurred dur-
ing the financial years 1981-82, 1982-
83, 1983-84 and 1984-85 is given
below :—

Net profit ()
Net loss )

Year (Rs, in lakhs)
1981-82 (+) 238
1982-83 (=) 3533
1983.84 (—) 279.05
1984-85

(—) 40.00 (Tentative)

The figures of 1584.85 are tentative
since the accounts have not been finalised
so far as the financial year of State
Farms Corporation of India runs from
July to June,

The total production of crops like

cotton, moong, gram and pro-
duction of seeds by State Farms Cor-
poration of India during the years 1981-
82, 1982-83, 1983-84 and 1984-85 is
given below, :
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[English)

Hotel built by DDA near Indrapratha
Stadium

3913, SHRI SOMNATH RATH :
‘SHRI CHINTAMANI JENA :

Will the Minister of WORKS AND
HOl_JSING be pleased to state :

(a) whether DDA built hotel near
Indraprastha Stadium, New Delhi has
remained unutilised so far ;

(by estimate of the loss suffered ;
and

(c) the time by which the hotel is
expected to start ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS (SHRI HK. L. BHA-
GAT): (a) DDA started construction
of a buiiding known as the Players’ block
alongwith the Sports Complex in I, P,
Estate, Subsequently DDA decided to
develop it into a Venu Hotel, This
building is not yet cOmplete.

(b) There is no loss in view of (a)
above,

(c) After collaborator(s) are finally
selected, the Hotel would be completed
and could start functioning. Negotiations
with the collaborators are already in an
advance stage,

Decongestion of OIld Delhi

3914, SHRI KAMLA PRASAD
SINGH : Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) whether the Prime Minister has
suggested formulation of a plan for
decongesting Old Delhi ;

(b) if so, the steps proposed to be
taken to improve the Capital’s roads and
1o decongest Old Delhi ; and

(c) whether there is any proposal to
shift the whole sale market of Sadar
Bazar elsewhere as a stop in the direction
of decongestion ?
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THE MINISTER OF PARLIAMENT-
ARY AFFAIRS (SHRI H.K.L. BHA-
GAT) : (a) VYes, Sir,

(b) and (c). Delhi Development
Authority are working out a specific
scheme for the development of Walled
City, within the overall Master Plan for
Delhi,

D.D. A, have prepared modifications in
the Master Plan for Delhi with perspective
of the year 2001 jmer-alia to improve
the capital’s housing, movement on roads,
decongestion of Walled City and redeve-
lopment of Sadar Bazar wholesale market,
These were published on 6-4-1985
inviting objectioas /suggestions from the
public,

Allotment of Accommodation to Ex-service-
men on their Re-employment

3916, SHRI SOMNATH RATH:
Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether Government have decided
to take into account the services of ex-
servicemen for the purpose of allotment
of accommodation when they are re-
employed ;

(b) whether officials from State
Government services after joining a
Central Government Department will get
this benefit ;

(c) whether it will be applicable in
case of special Pool Accommodation also ;
and

(d) if so, how many quarters in each
type have been aliotted in Delhi under
this category since January 1985 ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI H K L. BHA-
GAT) : (a) Orders already exist for
taking into account the service of ex-
servicemen for the purpose of general
pool accommodation when they are re-
employed, subject to the conditions
specified in the orders,



173  Written Answers

{b) Continuous service rendered in
the State Governmsent is also counted
for the purpose of allotment of general
pool accommodation.

(c) Rules/orders for allotment of
accommodation in special pools controlled
by various Ministries/Departments are
issued by respective Ministries/Depart-
ments,

(d) Such statistics are not maintained

in this Ministry,

Decline in Production of Sugarcane,
Jute and Mesta

3917, SHRI SOMNATH RATH :
Will the Minister of AGRICULTURE
AND RURAL DEVELOPMENT be
pleased to state :

(a) whether the production of sugar-
cane, jute and mesta declined during the
last two years ; and

(b) the steps taken to increase their
production 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP-
MENT (SHRI CHANDULAL CHAND-
RAKAR) : (a) The production of
sugarcane has declined but in the case of
Jute and Mesta it has not,

(b) In order to augment the sugar-
cane production in the country, the
following strategy has been adopted :—

(i) production and distribution of
quality seed cane ;

(ii) expansion of area under irriga-
tion ;

(iii) larger application of fertilisers :

(iv) efficient management of ratoono
crop ;

(v) adoption of intensive plant pro-
tection measures ;

(vi) transfer of technology ; and
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(vii) trainiog of personnel,

The main strategy in 7th Plan for
raising the production and productivity of
jute and mesta consists of :—

(i) accelerating the improved jute/
mesta production technology in
both irrigated and rainfed tract ;

(ii) large coverage of jute/mesta in the
multiple cropping sequence ;

(iii) timely provision of critical inputs
for increasing productivity ;

(iv) provision of adequate retting
facility for improving the quality
of fibre, In order to achieve the
targetted production efforts of the
State Governments are being
supplemented through a Centrally
Sponsored Scheme of Intensive
Jute,Mesta  Development  Pro-
gramme which will continue
during the 7th Plan period,

[Translation)

Retrenchment of Class IV employees
working on daily wages in AIR and
Doordarshan

3918, SHRI KAMLA PRASAD
RAWAT : Will the Miuister of INFOR-
MATION AND BROADCASTING be
pleased to state :

(a) whether Class IV employees work-
ing on daily wages are being retrenched
from service in AIR and Doordarshan
even though they havs been working
continuously for more than 240 days ia a
year ; :

{b) if so, the reasons therefor ;

(c) whcether any action is being taken
against the officers responsible for remov-
ing these empioyees ;  and

(d) if 5o, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
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BROADCASTING (SHRI V., N, GAD- -

GIL) : (a) and (b). Persons are engaged
on daily wage in AIR and Doordarshan
for specific items of work of causal
nature, Therefore, when the work ceases
such persons -are disbanded, According
to instructions issued by the Department
of Personnel, persons engaged on daily
wage who had put in 240 days of work
in a minimum spell Of two years may be
considered for appointment as peons
subject to their fulfilment of certain con-
ditions and availability of posts, AIR
had in fact regularised six such persons
since February, 1985,

(c) and (d). Does pot arise,

[English]

Information Regarding SC and ST
Benefited under IRDP

3919, SHRI MOOL CHAND
DAGA : Will the Minister of AGRI-
CULTURE & RURAL DEVELOPMENT
be pleased to state :

(a) whether every moath telegraphic
report indicating the number of Scheduled
Castes and Scheduled Tribes people
benefited under Integrated Rural Develop-
ment Programme is obtained from all the
States ; and

(b) if so, details thereof and th=
reasons for obtaining such reports tele-
graphically ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVE-
LOPMENT (SHRI CHANDULAL
CHANDRAKAR) : (a) Yes, Sir,

(b) Information for every month
regarding the total beneficiaries covered
as well as SC and ST families, under
Integrated Rural Development Program-
me, is being obtained from all the
States/UTs. telegraphically by 7th of the
succeeding month to transmit the same to
Planning Commission for their monthly
report on 20-Point Programme,
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Foreign Tour of Officials of NDDB
in Connection with Import of
Cowe

3920, SHRI KALI PRASAD PAN.
DEY : Will the Minister of AGRICUL-
TURE AND RURAL DEVELOPMENT
be pleased to state :

(a) whether it is a fact that some of
the officers of National Dairy Develop-
ment Board went to Germany in conpec-
tion with the gift of 20000 Holstein
Freisain cows to India ;

(b) if so, what are the details of
these officers and the amount spent on
them ?

(c) whether they have since taken
charge of these animals

(d) if so, the-details thereof ; and

(e) when these cows are to arrive in
the country and where these are to
be kept ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVE-
LOPMENT (SHRI CHANDULAL
CHANDRAKAR) : (a) and (b), The
National Dairy Development Board
(NDDB) deputed one of its Executive
Directors twice to Europe in connection
with the proposed gift of cows to India,
The amount spent by the NDDB on his
visits was approximately Rs. 1,15,988/-,

(c) to (e). No, Sir, The modalities
of acceptance of the gift and other details
regarding the keeping of the cows after
they arrive in India have not been
finalised,

Telecast of Ecucational Programmes

3921, SHRI SM, BHATTAM :
Will the Minister of INFORMATiON
AND BROADCASTING be pleased
to state :

(a) whether Government prepose (O
give more time for educational pro-
grammes in Doordarshan ; and
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(b) if 50, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCA\ASTING (SHRI VN, GAD-
GIL) : (a) and (b), Doordarshan are
‘already paying sufficient attention to the
educational programmes, Delhi, Bombay,
Srinagar and Madras Kendras of Door-
darshan are telecasting educational pro-
grammes for school going children, The
time devoted by different Kendras to-
wards educational programmes on each
day is as under :—

A. DELHI

(i) Educational
Programme

— 80 minutes

(iiy School ~——160 minutes

Programmes

B. BOMBAY

School Programmes '—160 minutes

C. SRINAGAR

Educational Pro- — 80 minutes
grammes

D, MADRAS

Educational Pro- — 40 minutes
grammes

While the school programmes conform
to the syllabus of local schools, the edu-
cational programmes are in the nature
of general enrichment programmes and
are not based on the curriculum,

2. Besides the above Kendras, edu-
cational programmes are being telecast
in 8 States through INSAT-IB i.e. in
Andbra Pradesh, Bihar, Gujarat, Madhya
Pradesh, Maharashtra, Orissa, Rajasthan
and Uttar Pradesh, Time devoted for
cach State for the educational programmes
is given below :—

(a) Bihar, Madhya Pra-

~ desh, Rajasthan,
Uttar Pradesh —45 minutes
(common programme)
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(b) Andbra  Pradesh, -
Gujarat, Mabhara-
shtra and Orissa —45 minutes

(for each State separately)

Educational programmes are telecast in
the local language of the State,

3. Doordarshan are telecasting Area
Specific Programmes through INSAT for
each of the six States namely, Andhra
Pradesh, Bihar, Gujarat, Maharashtra,
Orissa and Uttar Pradesh, These pro-
grammes also carry the programmes on
adult education,

4, University Grants Commision are
also utilising the services of Doordarshan
for telecast of common educational pro-
grammes throughout the country for two
hours daily on all working days;

5. Since sufficient time is already
being devoted for educational programmes,
it is not considered necessary to increass
the telecast time of the educational pro-
grammes for the time being,

Sale of controlled cloth by coope-
rative Societies

3922, SHRI SHANTI DHARIWAL:
SHRI VISHNU MODI :

Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a). whether Government make con-
trolled cloth available to cooperative so-
cieties for sale ;

(b) if so, whether it is a fact that co-
operative societies instead of selling this
control cloth to poor people sell it in
black market ;

(c) if so, whether Government’s atten-
tion has been drawn to the news item
appearing in the ‘‘Jansatta dafed 22
July, 1985 under the caption ¢‘Sahakari
Samitiyon Ne Control Ka Kapra Black
Mein Becha” ; :

(d) if so, the concrete steps taken by
Government in the matter and the action
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taken against such cooperative societies
so far ; and

(¢) if no action has been taken, the
reasons therefor ?

THE MINISTER OF FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA.
SINGH) : (a) t0 (e), The controlled
cloth produced by the mill sector (Na-
tional Textile Cooperation Mills) is main-
ly distributed through State Federations,
Cooperative Societies, Fair Price Shops
as authorised by State/Union Territory
authorities, with NCCF at national level,
It is generally observed that owing to
faulty distribution system, there is some
deviation of controlled cloth to unautho-
rised chanels, Therefore, the Deptt. of
Civil Supplies have addressed all the
States/U Ts, to take necessary corrective
measures to streamline the pattern of
of distribution of ccntrolled cloth, A
plan of action has been suggested to the
States, that handling of controlled cloth
by the state agencies should be closely
monitored by the State’s Civil Supplies
Secretary to avoid delay in taking deljvery
of consignment by the agency handling
controlled cloth, On receipt of controll-
ed cloth by the District Wholesale
Agency, the Dy, Commissioner Collector
and the District Supply Offier shculd im-
mediately be informed of the receipt of
total quantity received and it should be
the responsibility of the Deputy Com-
mission/Collector with the assistance of the
District Supply Officer and Deputy/Asstt,
Registrar of Cooperative Societies, to
indicate the distribution of controlled
cloth in urban and rural areas within his
jurisdiction,
Stores as well as other agencies dealing
with controlled cloth should display the
stock position of controlled cloth received
sold etc, A system of physical verifica~
tion of the stock held by each whole-
saler/retailer should be introduced and
the retailers should maintain a register
showing arrival of stock. its quantity
_(variety-wise) etc. It has also been
suggested that the number of retail cut-
. lets of the contrelled cloth both in urban
and rural sreas should be increascd so
.as to provide proper facilities (o the
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people for getting controlled cloth with-
out any difficulty, The State Govern-
ments/UT. Administrations are taking
necessary Steps to implement - the sug-
gestions,

With regard to part (c) of the Ques-
tion, it may be mentioned that the daily
“JANSATTA” Dated 22nd July, 1985
contains a news-item under the caption
“Sahkari Samitiyon Ne Control Ka Kapra
Black Mein Becha”, The news item
refers to the Cooperative societies in
Morena (Madhya Pradesh). As. such
the State Government of Madhya Pradesh
has been requested to enquire into the
matter and take appropriate action,

Coopera:ive Sugar Factories in Orissa

3923, SHRIMATI JAYANTI PAT-
NAIK :. Will the Minister of AGRI-
CULTURE AND RURAL DEVELOP-
MENT be pleased tc state :

(a) the number of co-operative sugar
factories set up in the State of Orissa
so tar ; i

(b) the locations of those cooperative
sugar factories ;

() how many of those cooperative
sugar factories have been getting assistance
from the National Cooperative Develop-
ment Corporation ;

(d) the details of Central assistance
and assistance from National Cooperative
Development Corporation given to those
cooperative sugar factories during last
three years ; and

(e) the details thereof ? -

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE
AND RURAL DEVELOPMENT (SHRI
CHANDULAL CHANDRAKAR) : ‘(a)
Out of the four Cooperative Sugar Fac-
tories Licensed so far in Orissa, two fac-
tories are in production and the remain-
ing two under installation,
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(b) The Cooperative Sugar Factories
in production are at Aska (Ganjam dis-
trict) and Bargarh (Sambalpur District) ;
and those under installation are at Naya-
garh (Puri district) and Baramba (Cattack
district),

(c) All the four Cooperative Sugar
Factories in the State have received assis-
tance from the National Cooperative De-
velopment Corporation (NCDC), -

(d) and (¢), Central assistance is
provided to National Cooperative Deve-
lopment Corporation for the programme
of cooperative sugar factories in the

country. NCDC release assistance to in-

dividual facfories, During the last three
years, the following cooperative sugar
factories have been provided assistance as
detailed below :

(Rs, in Lakhs)

- 1. Bargarh 91,50
2. Nayagarh 40,00
3, Baramba .es 30,00

Increase in rate of Gratuity due to fall
in value of Rupee

3924, SHRIMATI KISHORI SIN-

"HA : Will the Minister of LABOUR

be pleased to state &’

(a) whether Government have any
proposal to increase the amount of
gratuity in view of the serious fall in value
of the rupee since the last gratuity rate
was fixed;,

(b) if not, the wanner in, which
workers would be compensated for this
fall; and

(c) whether other retirement benefits
would also be added to gratuity to en-
courage workers to leave their jobs early ?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI T,
ANJIAH): (a) and (b). There is at
present no proposal either to increase the
amount or to compensate the workers in
any other way for fall. in the value of
rupee, i
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(b) No, Sir,

D.D.A, Advertisements _

3925, SHRI RANJIT SINGH
GAEKWAD : Will the Minister of

WORKS AND HOUSING be pleased to
state 3

(3) the total amount Delhi Develop-
ment Aurhority spent during the last two

years on newspaper and other advertise-
ments; '

(o) total sum spent on informing
allottees of flats/plots about their allot-
ments; and

(c) sum speat to inform allottees
about the delay and causes of delay in
allotment through advertisements ?

THE MINISTER OF PARLIAMEN.-
TARY AFFAIRS (SHRI HK.L, BHA-
GAT) : (a) Rupees 104.30 lakhs (dur-
ing 1983-84 and 1984-85),

(b) Rupees 8.10 Lakhs.

(c) Rupees 0,02 Lakhs,

Setting up of a Commercial Service
for the Gul Countries

3926. SHRI G.G, SWELL: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether All India Radio is setting
up a commercial service for the Gulf
countries; :

(b) whether it is a fact that our pre<
sent AIR External Services are so weak
as to be useless; and

(c) the kilowatt strength of our pre-
sent transmitters for external services ?

THE MINISTER OF STATE OF THR
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI V.N, GAD-

"GIL) : (a) Inits draft 7th Plan pro-

posals, AIR has included a scheme to
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set up -2 X 250 KW SW transmitter,
studio etc, at Panaji (Goa) for - commer-
cial service to Gulf countries, Imple-
mentation of the scheme will depend on
the final allocation of funds,

(b) No, Sir, In some target areas
the signals may not have the desired
strength of auditility due to factors like
relative lower power of our traps-
mitters and interference from other more
powerful trapsmitters,

(c) AIR in its network has a mix of
20 KW, 50 K%, 100 KW and 250 KW
SW transmitters for broadcasts over the
ex ternal services,

Transfer of Agricultural Work to Colleges
and Universities

3927, SHRI SATYENDRA NARA-
YAN SINHA : Will the Minister of
AGRICULTURE AND RURAL DEVE-
LOPMENT be pleased to state :

(a) whether there are any proposals
to transfer extension work to agricultural
colleges and universities;

(b) if not, whether the extension staff
of the colleges and universities would be
associated ‘with Government extension
activities; and

(c) whether research in the right type
of - delivery systems for agricultural techno-
logies 1is being carried out in any of these
institutions, if so, details thereof ?

- THE MINISTER OF STATE IN THE

DEPARTMENT OF RURAL DEVE-
LOPMENT (SHRI CHANDULAL
CHANDRAKAR) : (a) No, Sir,

(b) Not formally, However, the
extension staff of the Agricultural Uni-
versities;Colleges do work in collaboration
with the extension staff of the State De-
partmen:s of Agriculture, wherever
necessary

" (c) The right type of applied research
is being carried out in Agricultural Uni-
versities as well as in ICAR Research
Institutes, There are 22 Agricultural
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Universities in the country and 38 Re-
search Institutes/Research Directorates
devoted to agricultural research in the
country, as well as several Research
Experiment Stations /Sub-stations of these
universities /institutes. The regional re-
search capabilities of the agricultural
universities are being further developed
through the National Agricultural Re-
search Project of the Indian Council of
Agricultural Research,

Number of Factories Closed on 1.1,1983
and 1,1,1985 and Workers Rendered
Jobless

3928, SHRI NARAYAN CHOUBEY -
Will the Minister of LABOUR be pleased
to state :

(a) number of registered un-employed
in the country, State-wise as on 1
January, 1983 and 1 January, 1985;

({b) number of factories closed as on
1 Januvary, 1983 and number of workers
rendered unemployed due to this;

(c) how many of the factories are
closed down due to lockouts, lay offs clo-

. sures and strikes; and

(d) how many workers jobless due to
(1) lockouts, closures and lay offs and (2)

" how many due to strikes ?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI T,
ANJIAH) : (a) Information regarding
number of applicants on the Live Register
of Employment Exchanges as on
31,12.1982 and 31,12.1984 is given
in the Statement below,

(b) and (c). Labour Bureau collects
information on closures due to reasons,
other than industrial disputes, such . as
financial stringencies, shortage of power,
shortage of raw-material, machinery
break-down, Iack of demand etc. Accor-
ding to available information, the number
of industrial closures was 286 in 1982
and 188 to 1984,

(d) While there can be no loss of em- -
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ployment due to strikes, lockouts and lay- to strikes, 2,14 lakh workers due]” to

9ﬁ's, according to information received lockouts, 0,72 lakh workers due‘-"to

in the Labour Bureau, during 1984, closures and 1.41 lakh workers due, to

17,12 lakh workers were affected due lay-offs, -
Statement

No. of applicants on the Iive r‘egistef of the Employment Exchanges as on 31,12,1982

and 31.12,1984
SI. Name of the States/ , - Number of applicant registered
No. Union Territories with Employment Exchanges (in 000)
as on 1_3-,12,8;2— as on_;l.12,84
1 2 3 4
1. Andbra Pradesh , 1764.8 2172.8
2., Assam : 3999 487.1
3. Bihar 2556.3 2668.5
4. Gujarat ' 580,2 631.8
5. Haryana 446.8 467.6
6. Himachal Pradesh 169.0 257.6
7. Jammu & Kashmir 61,7 66.7
8. Karnataka ' 634.4 770.0
9. Kerala 2029.6 2529.1
10, Madhya Pradesh 9130 11154
11, Maharashtra £551.3 2100.4
12, Manipur 149.1 186.0
13, Meghalaya 9.8 : 11,9
14, Nagaland ’ 8.6 13.8
15. Orissa : 481.8 559.4
16. Punjab : ' 505.5 526.2
17. Rajasthan 404.2 504,7
18, Sikkim "
19, Tamil Nadu 13920 1706,5
20, Tripura o 79.1 92.7
21, Uttar Pradesh 16104 1873.2
22, West Bengal 34382 4124.2
23. Andaman & Nicobar 12,1 117
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1 2 3 4
24. Arunachal Pradesh * *
25. Chandigarh 75.4 88,3
26, Da}'dra & Ngr. Ha veli %k *%
27. Delhi 328.7 4512
28. Goa, Daman & Diu 33,0 430
29, Lakshdweep 5.3 | 6.3
30, Mizoram 14,0 16.7
31, Pondicherry 48 6 64,0

Total 197530 o 235468

(*) No Employment Exchange is functioning in the State'/Union Territory,
(**) One Employment Exchange is functioning but data are not beeing received,
NB : Totals may not necessarily tally due to rounding of figures,
Source : Directorate General of Employment and Training Ministry of Labour.

Development of Small and Medium Towns
of West Bengal

3929, SHRI INDRAJIT GUPTA:
Will the., Minister of WORKS AND
HOUSING be pleased to state :

(a) whether 20 towns of West Bengal,
including Basirhat, were included in the
Integrated Development of small and
Medium Towns (IDSMT) Programme
during the Sixth Five Year Plan;

(b) if so, whether loan assistance
of Rs, 40 lakhs for each town was given

by the Centre, or was there any shortfall;
and

(c¢) whether consideration will be given
to the State Government’s request that
such Central loan assistance be converted
into grants in view of the steep rise in
construction costs ?

THE MINISTER OF PARLIA;MEN-
TARY AFFAIRS (SHRI H K L, BHA-
GAT): (a) Yes, Sir,

(b) The Central assistance released to
each town is given below : —

(Rs, in lakhs)

| )
. .

' Kharagpur
2. Midnapore
3. Bankura
4. Kalimpong
5. Coochbehar
6. Purulia
7. English Bazar

48.31. (¥)

14.30
21,00
23.21
48,26 (*)
| 1751
' 35.34

(*) Includes realease made for Low cost Sanitation Schemes,
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(Rs, in lakhs)

8. Krishna Nagar ) 28.03
9. Suri 28.19
10, Tarkeshwar .. 216,62
11, Jalpaiguri . 16.85
12. Siliguri . 13,80
13. Darjeeling o 26,19
14, Berhampur ves 24,02
15, Ballurghat 35.32
16. Bishnupur e 28.83
17. Basirhat ) 17,38
18, Raigax‘Jj 38.13
19, Ranaghat 19.47
20, Katwa .. 22,56
Total . ?2—5—-3;

(c) There is no proposal by the Central
Government to consider providing grants
"in ‘place of loans under the Scheme,

Revision of Wages of FCI Workers

3930, SHRI INDRAIJIT GUPTA :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether it is a fact that wages of
workers of Food Corporation of India
have not been revised during the last
15 years ;

(b) whether Government are aware
of the discontent among Food Corpora-
tion of India workers on this account ;
and

(c) if so, steps being taken in the
matter ? '

THE MINISTER OF FOOD AND
CIVIL SUFPLIES (RAO BIRENDRA
SINGH) : (a) to (c). The wages of
the workers of Food Corporation of
India working at ports and in -depots

financial institutions ;

have been revised from time to time
during the last 15 years, The pay scales
of the regular employees of the Corpora-
tion were Jast revised in 1973. The
question of their pay revision which is
linked to switch over to Industrial D A,
pattern is sub.judice, '

Assistance to Housing Cooperative
Apex Societies in States

3931, SHRI N, TOMBI SINGH :
Will the Minister of WORKS AND
HOUSING be pleased to state

(a) the pattern of central assistance
to Housing Cooperative Apex Societies in
the States ;

the Apex bodies are
their inability to receive
assistance from the
and

(b) whether
hampered by
enough financial

. (c) details of performance of the Apex
Housing Cooperatives State-wise ?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI HK L. BHA-
GAT) : (a) and (b). The State level
Apex Housing Cooperative Federations get
financial assistance from various central
financial institutions viz, Life Insurance
Corporation (LIC), Housing and Urban
Development Corporation (HUDCO) and
cooperative banks. No, housing scheme
submitted by cooperative sector to
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HUDCO suffers due to financial cons-
traints, LIC also, despite severe cons-
traints on its resources, has been trying to
increase the disbursement of its funds to
%these societies, ‘

(c) A statement showing loaning ope-
rations and house construction activities
of these societies in various States/UTs
(as on 30-6-84) is given below,
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Transmission Capacity of Akashwani,
Imphal

3932, SHRI N, TOMBI SINGH :
PROF. MEIJINLUNG
KAMSON :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) the steps taken to enhance the
transmission capacity of the Akashwani,
Imphal ;

(b) whether the 50 KW transmitter
for Akashwani, Imphal is hardly pressed
into service to full capacity for some
reasons or the other : and

(c) if so, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI V N, GAD-
GIL) : (a) In its draft proposals for
the 7th Plan, AIR has included a scheme
to set up a 50 KW SW transmitter in
addition to the existing 50 KW MW
transmitter at Imphal, The implementa-

tion will depend upon the availability of
funds,

(b) and (c). 50 KW MW transmitter
at Imphal is operated on full capacity
depending upon the availability of power
supply. However, during the last few
years, there have been frequent power
supply interruptions, On such occasions,
programmes are relayed on a stand-by
1 KW MW transmitter run on Diesel
Generator supply., AIR stations are
dependent on the local State Electricity
authorities for uninterrupted power
supply,

~Jhumming Cultivation in North-Eastern
Regions

3933, SHRI N, TOMBI SINGH ;
Wil the Minister of AGRICULTURE
AND RURAL DEVELOPMENT be
pleased to state :

(@) whether the I,C A R, had made
a study- of the ruinous effects of the
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jhummiag cultivation prevalent in the hill
areas of the North-Eastern Regions ;

(b) if so, the findings and the pro-
posed remedial measures ; ’

(c) whether the I.C AR, units in
Imphal and other State capitals in the
regions have failed to create any impact
of their existence in this regard ; and

‘(d) if so, reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVE-
LOPMENT (SHRI CHANDULAL
CHANDRAKAR) : (a) Yes, Sir,

(b) Alternative farming systems to
replace jhumming have been developed,
The model land use suggested as an alter-
native to jhum has about 1/3rd area
towards the foothills under bench terrac-
ing for agricultural crops, middle 1/3rd
area under horti-pactoral crops and top
1/31d of the slope under forest cover,

(c). No, Sir, Varieties of improved
field crops vegetables and horticultural
crops have been identified. Package of
practices from optimum preduction have
been developed, Efficient management
system for livestock and fisheries produc-
tion have been studied and formulated,
Through Lab to Land, National Demons-
trations. Krishi Vigyan Kendras and
Teachers’ Training Centres, the proven
technologies have been disseminated to
the State Governments as well as the
farming community of this region,

(d) Question does not arise,

Benefit to Women under Rural
Development Programmes

. 3934, SHRIMATI BASAW RAJES-
WARI *© Will the Minister of AGRICUL-
TURE AND RULAL DEVELOPMENT
be pleased to sté&te :

(a) whether there is any proposal
during Ist year of the Seventh Plan that
more number of rural women be benefited
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under various schemes like IRDP, NREP,
RLEGP and TRYSEM ; and

(b) if so, the details of the schemes
which would benefit the rural women
under the above schemes ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVE-
LOPMENT (SHRI1 CHANDULAL
CHANDRAKAR) : (a)and (b). Under
Integrated Rural Development Programme
a target to cover 20% women was set
from 1985-86 oaward which is now being
revised upward to 3095,

[Translation]

Expenditure oa Drought Prone Area
Programme

3935, SHRI HARISH RAWAT:
Will the Minister of AGRICULTURE
AND RURAL DEVELOPMENT be
pleased to state :

(a) the total amount proposed to be
spent under the Drought Prone Area
Programme during the year 1985-86 ;

(b) whether the Planning Commission
has suggested reduction in the amount
asked for by the Ministry under this
head ; ‘

(c) if so, whether this reduction will
affect some of those development Blocks
which have been recommended by working
group for inclusion in this programme ;
and

(d) if so, the names of the areas out
of those recommended by the working
group which are not likely to be included
under this programme ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVE.
LOPMENT (SHRI CHANDULAL
CHANDRAKAR) : (a) to (d), The
total amount allocated under the Drought
Prone Areas Programme for 1985.86 is
Rs. 73,9 crores, of which Rs, 37 crores
will be the Central Share. Government
has already approved the extension of the
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programme from 511 blocks of 70
districts in 1984-85 to 615 blocks of
88 districts from 1985-86 as recom-
mended by the Inter Departmental Group,
However, as the Central share provision
has come down from Rs. 40 crores in
1984-85 to Rs, 37 crores in 1985-86,
the total allocated per block has got
reduced from Rs, 15 lakhs in 1984-85
to. Rs, 12 Jakhs in 1985-86 in view of
the increased coverage, The final picture
would emege after the VIIth planis
finalised,

Allotment of Residential Accommodation
to the Employees of DWSSDU

3936. SHRI HARISH RAWAT: Will
the Minister of WORKS AND HOUS-
ING be pleased to state

(a) the criteria being adopted for the
allotment of residential accommodation to
the employees of Delhi Water Supply and
Sewage Disposal Undertaking ;

(b) whether Government are aware
that residential accommodation has not
been allotted to these employees who
have been serving for the last 10-15
years while the employees with 2-3 years
have been allotted such accommodation ;
and

-(c) if so, the number of such cases
and the action Government propose to
take against those officers responsible for
these irregularities ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS (SHRI HK.L, BHA-
GAT): (a) According to the Delhi
Maunicipal Corporation :

1, Strictly on senijority basis to the
general staff subject to certain
exceptions whegre allotments have
been made out-of-turn on the

~ following basis ;

() On medical grounds,

(i) Quota against SC/ST/disabled
persons,

(iii) Compassionate grounds,
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2. On essential duty basis to the
staff working at Plants and other
Instaliations,

(b) Thereis an acute shortage of
quarters and staff has to wait long.
However, an employee, who is working at
a Plant and whose stay in the Plant is
considered essential, gets allotment of the
quarter prior to the general staff
and the staff working on distribution
side,

(c) There is no such case where the
allotment has not been made on regular
basis,

[English]
Casual labours in CPCRI, Trivandrum

3937, SHR1 T. BASHEER : Will
the Minister of AGRICULTURE AND
RURAL DEVELOPMENT be pleased to
state :

(2) the number of casual labours in
the CPCRI farm Palode, Trivandrum ;

(b) how many of them have had
service of more then 10 years in the farm;

(©) the details thereof ;

¢d) whether itisa fact that request
fram the casual workess to the authorities
to regularise the service is pending for
years ;
¢
(¢) if so, the reasons for not regu-
larising them ;

(f) whether Government have received
any memorandum regarding this ; and

(g) if so, steps Government have
taken in this regard ?

THE MINISTER OF STATE 1IN
THE DEPARTMENT OGF RURAL
DEVELOPMENT SHRI CHANDULAL
CHANDRAKAR) : (a) Thirty six,
Sir,
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(b) Thirty five of them have worked
for more than 10 years in short spells in
cach year,

(¢) Six from 1966 onwards, one
from 1967, eleven from 1968, onc
from 1969, sixteen from 1971,

(d) to (8). Reguests have been
received for appointing the casual
labourers on regular basis, The regular
appointment of eligible casual labourers
will be considered as and when regular
posts become available therefor, in
accordance with the rules on the subject,

Production of soyabean and
extraction of oil

3938, SHRI MOHANBI{AI PATEL :
Will the Minister of AGRICULTURE
AND RURAL DEVELOPMENT be
pleased to state :

(a} the quantity of soyabean pro-
duced in the country during the last
three years, year-wise ;

(b) the quantity of oil extracted
from soyabean during the same period ;

(c) how this oil is being utilized
and

(d) the steps being taken to produce
more soyabean in the country to meet
the increasing demand of edible oil in
the country ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDULAL
CHANDRAKAR) : (a) and (b),
Quantity of soyabean produced in the
country during the last three years is
as below @

Year Prodoction (lakh tonnes)
1982-83 4.9
1983-84 ‘ 5.8
1954-85 9.3

(Provisional)

The quantity of oil extracted from
soyabeun roughly averages around 15
to 189 of total seed producticn,
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(c) A large proportion of soyabean
oil is wutilised for .direct consumption
while & small quantity goes for manu-
facture of Vanaspati,

(d) Soyabean production has been
given high priority in the National
Oilseeds Development Project which is
being impleménted since 1984-85 with
a view to accelerating the production,
Accordingly, a special project on soyabean
is in operation under the National
Oilseeds Development Project in the
States of Madhya Pradesh, Uttar Pradesh
and Rajasthan, Besides, Intensive Oilseeds
Development Programme covering
soyabean is also in operation in the
States of Bihar, Himachal Pradesh,
Maharashtra and Gujarat, where
potentialities for cultivation of this crop
exist.

News item ‘‘Traders shun FCI tenders”’

3939, SHRI BHOLA NATH SEN:
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to refer to the
news item “Traders shun FCI tenders”
appearing in Business Standard dated 25
July, 1985 to state :

(a) ~whether the sugar traders of
Calcutta have boycotted tenders floated
by the Food Corporation of India ;

(b) if so, the details thereof ; and

(c) the reasons why sugar is not
transported to successful bidders through
the authorised contractors of FCI ?

THE MINISTER OF FOOD AND
CiVIL SUPPLIES (RAO BIRENDRA
SINGH) : (a) and {b), Food- Cor-
poration of India is arranging the sale
of imported sugar through auctions/
tenders in the State of West Bengal, No
report of any such boycot of tenders by
the sugar traders of Calcutta has been
received by the Corporation,
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(c) According to the terme of
tenders, the stocks are issued to euccessful
tenders from the Corporation of India’s
depots.  After the delivery of stocks, the
the transporeation is the responsibility
of the tenderers, The queéstion of
transporting the same through authorised
contractors of the Food Corporation of
India does not arise, '

Proposal from Maharashtra to set up
new sugar mills in Seventh plan

3940, SHRI MURLIDHAR MANE :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether Government have received
any proposal from the Maharashtra
Government regarding establishment of
51 new sugar factories in the State
during the Seventh Plan period ; and

(b) if so, whether the proposal has
been cleared by the Central Government
and if not, the reasons thereof ?

THE MINISTER OF FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH) : (a) No, Sir,

(b) Does not arise,

[Tran;tlation]

Installation of a statue of late Dr,
Rajendra Prasad in Delhi,

3941, SHRI KRISHNA PRATAP
SINGH : Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) whether Government propose 10
instal a statue of the first President of
India, Dr. Rajendra Prasad, at soine
suitable place in Delhi ;

(b) if so, location and time by which
the statue will be installed ; and
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(c) if not, the reasons therefor ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS  (SHRI HK.L,
BHAGAT) : (a) Yes, Sir. ‘

(b) The matter is under consideration
of the Governmeant,

(c) Does not arise,

[English]
Iastallation of New Stations of AL.R,

3942. SHR1 K, PRADHANI ;: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether Goverament have select-
ed some places for the commissioning of
pew stations of All India Radio in
1985.1986 ;

(b) if so, the pames of the places
indentified ;

(c) whether some places have been
indentified in Orissa ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (>HRL V.N, GAD-
GIL) : (a) and (b). New radio stations
under construction at Almora (U.P.),
Itanagar (Arunachal Pradesh , Sholapur
(Maharashtra), Adilabad (Anfihra
Pradesh) and Kota (Rajasthan) are likely
1o be ready during 1985-86,

() and (d). A scheme to sct up a
local radio station with 1 kw mw trans-
- mitter, studios, receiving facilities and s{aﬂ‘
quarters at Keonjhar in Orissa, was in-
cluded in the approved 6th Plan, The
building works are presently in progress,
The station is expected to be commission-
ed during 1986-87,

Provision of Shelter to Everybody in
the Country

3943, SHRI AMARSINH RA.
THAWA : Will the Minister of WORKS
AND HOUSING be pleased to state :
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- (a) whether Government are aware
that many people in rural area and parti-
cularly in Adivasi area are without
shelter;

(b) whether any survey has been made
to find out such persons, if so, when the
survey was conducted and what are the
findings ; and

(c) what measures are being taken to
provide the basic amenity of shelter
to each and every citizen of the
country ?

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS (SHRI HK L, BHA-
GAT) : (a) and (b). During the decen-
nial census, information is collected on
houseless persons ie, those who are
generally found on the road side, pave-
ments, in humepipes, under staircases, or
in the open, temples, mandaps, platforms
and the like,

As per 1981 «census, there were
1,724,111 houseless persons in rural and
Adivasi areas, excluding the population
of Assam and areas under unlawful occu-
pation of Pakistan and China where cen-
sus could not be held,

(c) Housing is a State subject and
there are two schemes primarily meant
for poorer sections of the society as
follows :—

-(i) allotment of rural house sites and
provision of construction assis-
tance, and

(i) building houses for Economically
Weaker Sections of the Society in
Urban areas,

Rise in Price of Sugar in the Capital

3944, SHRI BANWARI LAL PU-
ROHIT : Willthe Minister of FOOD
AND CIVIL SUPPLIES be pleased
to state : "

(a) whether Government are aware
that the free sale price of sugar in the
capital is likely to touch an all time high
of Rs, 9 per kg, ;

(b) whether the Indian Federation of
Consumer Organisation has blamed his
Ministry for the spurt in sugar prices ;
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(c) if so, the reasons for not taking
jmmediat > steps inspite of facts known to
his Ministry about fall in production of
sugar ; and

(d) the steps contemplated by Govern-
ment to meet the shortage ?

THE MINISTER OF FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH) : ra) The retail price of free
sale sungar in Delhi which had touched
Rs, 8.30 per kg, in the 1st week of
August has came down to Rs, 7,50 per
kg, as on 14-8-1985,

(b) A report to this effect published
in a newspaper has come to the notice
of the Government, ’

(c) and (d). In order to augment
the availability of indigenous sugar,
Government decided to import 10 lakh
tonnes of sugar and arrange its distribu-
tion at prices below Rs, 5.80 per kg,
through State Government agencies and
also its sale to licensed dealers by auction
@Rs, 5.50 per kg. in loose. and tender
through the Food Corporation of India,
Apart from this. adequate releases of free
sale and levy sugar have been made, In

Delhi imported sugar is being sold
Rs. 5.65 per kg, (in poly pack)
through the Super Bazar, Delhi

State Civil Supplies Corporation, Kendriya
Bhandar and other retail outlets -and
mobile Vans, Delhi Administration is
also ensuring the supply of levy sugar
through all fair orice shops,

Violation of PF, Gratuity and Em-
ployees Insurance Rules by Indus-
trial Employers

3945, SHRI BANWARI LAL PU.
ROHIT : Will the Minister of LABOUR
be pleased to state :

(a) whether Government are aware
that several industrial employers in the
country are violating provident fund,
gratuity and employees insurance rules ;

(b) whether there is a proposal under
the consideration of Government to bring
suitable legislation in this regard ; and
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(c) il so. the details thereof and the
other measures Government propose to
take in this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRIT,
ANJIAH) : (a) Yes, Sir.

(b) and (c). The question of remov-
ing the loopholes in the existing legal and
renal provisions of the E.S]I. Act, the
Employees Provident Funds and Mis-
cellaneous Provisions Act and ths Pay.
ment of Gratuity Act and providing for
more stringent penalties for violation of
the provisions of these Acts has been
engaging the attention of the Government,
The details of th: proposals are, how-
ever, yet to be finalised,

News Captioned ‘“Better Films on
TV Planaed”

3946, SHRI MOOL CHAND DAGA
Will the Minister of INFORMATION
AND BROADCASTING be pleased
to state :

{a) whether the attention of Govern-
ment has been drawn to the news item
«<Batter Films on TV planned’’> appearing
in Times of India dated 11 July, 1985

(bY if <o, the number of episodes of
each seria! running on Television ;

(c) the charges for each of the eni-
sodes of each serial ; and

(d) the costs of displayine a natak or
chitrahar or a foreign serial of the same
duration ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI VN, GAD.
GIL) : (a) Yes, Sir.
Statement I

(b) and (c). is given

below,

(d) The rate card for sponsorship of
programmes on Doordarshan is riven in
the Statement II below,
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Statement-1

Sl.  Title of the No. of Sponsorship
No, Programme Programmes fee charged
approved N by Doordarshan
: (per episode)
Rs,

1. Ados Pados 26 35,000
2. Khandan 52 35,000
3. Hum Log 156 35,000
4. Rajni 26 ) 35,000
5, Darpan 18 35,000
6. Natkhat Narad 13 35,000
7. Barrister Vinod 13 : 35,000
8. Bibi Natiyon Wali 13 | 1,60,000
9. Yeh Jo Hai Zindagi 52 35,000
10, Basanti 8 . | 35,000
11, Bawaji Ka Baiscope 13 " 35,000
12, Mr, Ya Mrs, | 13 35,000
13, Paying Guest 26 35,000
14, Wah Janab 13 35,000
15. Bante Bigadte - 13 35,000
16, Star Trek 13 1,00,000
17, Temy & June 13 60,000
18, Survival 17 1,00,000

19. Quiz Time , 36 35,000
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[Translation]

Implementation of Land Ceiling Act

3947, SHRI MOOL CHAND DAGA:
Will the Minister of AGRICULTURE
AND RURAL DEVELOPMENT be
pleased to state : ’

(a) whether itis a fact that due to
some lacuna in oOr misinterpretation of
Land Ceiling Act, the objectives of this
Act have not been achieved in many States
as big farmers, ex-rulers and landlords
have grabbed lands as a result of which
the small and marginal farmers and Sche-
duled Castes and Scheduled Tribes people
who are the actual tillers of land have
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been deprived of ownership right in many
villages; and

(b) whether Government propose to
constitute a Committee to inquire into
the above circumstances so that the land
grabbed illegally or due to lacuna in the
laws could be taken back and if not, the
reasons therefore ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVE-
LOPMENT (SHRI CHANDULAL
CHANDRAKARY) : (a) and (b). Table
below presents the operational holdings
structure in 1970-71 and 1980.81 as it
has emerged from the Agriculture Census,

- Category & size of
the holdings

No of operational
holdings (Million)

Area operated
tmillion hectares)

1970-71 1980.81 1970-71 1980-81

(i) Marginal 36,20 50,52 14 56 19.80
(below one ha) (509,) (56.5%) (99) (12.29,

(ii) Small (1-2 ha) 13°43 16,08 19,28 22 .96
(18,99) (18.0%) (11.99,) (14,19,

Total (i) & (ii) 49,63 66.60 33.84 4276
upto 2 hectares, (68,9‘%) (74.5%,) (20.¢9%) | (26.3%)

Large (10 ha. & 2.77 2.15 50.06 37.13
above) £3.9%) (2.490) (30.9%) (22.89)

Thus the number of holdings upto
2 bha, have increas:d frocm 49,63 millions
to 66 .6 millions and area operated by
them has increased from 23,84 million
hectares to 42,76 million hectares While
the number of large holdings has come
down from 2 77 million to 2.15 million
but the area operated under them has
come down from 50 0o million hectares
to 37.13 millions hectares. Thus there
has been a re-distribuiion of holdings in
favour of small and marginal holders,

There is no proposal to constitute a
cor.mittee as the matier is getting re-
viewed through periodical conferences of
State Revenve Ministers and Secrztaries,
The implemen ation of land ceiling laws
was discussed in a recent conference of
State Revenue Ministers and the following
consensus which emerged has been com-

mupicated to the States for taking nec:s-
sary action :—

(a) The implementation of existing
ceiling laws, pre-revised and re-
vised both should be monitored
vigorously by the -tates UTs,

(b) An an-lysis of the gaps between
the estimated surplus and declared
surplus, between declared surplus
and area taken possession of and
between arca taken possession of
and area distributed requires to be
doge for teking remedial action,

(c) Disposal of returns, cases pending
in various courts, including the
remanded and re-opered ones,
taken pos-ession of area, decl ret
surplus and its distribution fol-
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lowed by prompt mutations, issue
of certificates, pattas, physical
demarcation on spot and handing
over possession etc, need special
attention,

Creation of tribunals und:r article
323(b) of the Constitution and/
or creation of Special Courts/
Benches in High Courts in con-
sultation with the concerned High
Courts for quick disposal of
ceiling cases may be considered.

States may ensure that post of
officials revenue as well as judicial
concerned with the disposal of

ceiling cases do not remain vacant,

A campaign to detect cases to
evasion and avoidance of ceiling
faw should be taken ap seriously,
Review of the existing legislation
may be undertaken to plug any
possible loopholes,

Vigorous action to investigate and
determine the types of banami-
transfers and the circumvention of
law has to be foilowed by concrete
remedial measures, legislative and
otherwise, as may be necessary,

Steps have to be taken to ensure
that classification of land under
the ceiling low and as in land re-
cords are similar.

Review of application of the ceil-
ing laws in newly irrigated areas,
irrigated by projects and schemes
financed by public exchequer
should be taken up to subject
them to the appropriate ceiling,

Lowering of the ceiling limit and
inclusion of major sons in the
definition of the family may be
considered by the States, The
major sons may be taken as
members of the family for the
computation of the ceiling of land
holdings of their parents as on
2411971, In modification of
the present provision in the natio-
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nal guidelines for giving to each
of major sons and entitlement to
a separate family unit of ceiling,

(k) A revision of ceiling limit may be
considered, For a family of 5§
members a ceiling limit of §
hectares for the best category of
land with assured irrigation and
capable of raising atleast 2 crops
a year, 7.5 hectares for next
category of land with assured ir-
rigation for atleast one crop a
year and 12 hectares for other
lands may be considered,

(I) States may also consider bringing
land with religious and charitable
institutions withio the purview of
land ceiling lows,

Provisions should be made for
taking over that part of the sur-
plus land which is not in litiga-
tion,

(m)

(n) Legislative proposals wherever not
existing may be made for barring
the lawyers from representing
parties in the land ceiling cases,

(o) A scrutiny needs to be done by
the States to ensure whether the
surplus land said to be unfit for
cultivation was really so,

[English]

Release of Imported Vegetable Qil
to States

3948, DR, G, VIJAYA RAMA
RAO : Wili the Minister of FOOD
AND CIVIL SUPPLIES be pleased to
state :

(a) whether all vegetable oil (com-
mercial imports or gifts) is being distri-
buted and released to States/Union
territories by the Centre and if not, the
reasons thereof (Business Standard dated
28 June, 1985);

(b) whether any quality check is being
kept by the Centre on all imported vege-
table oils (commercial or gifts) on receips
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and release after storage and if not, the
reasons thereof;

(c) whether release price is being
fixed of all imported vegetable oil
(imports or gifts) by Centre and if not,
the reasons thereof;

(d) whether surplus release of import-
ed (gifts or commercial) vegetable oils
bave led to decrease in production spe-
cialiy in surplus States; and

(e) whether Government will put all
imports of vegetable oils and their distri-
bution under one Central authority and
quality control to protect consumer
producer interests ?

THE MINISTER OF FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH) : (a) The imported edible oil
(commercial) is supplied to States/Union
Territories for distribution to consumers
under Public Distribution System and to
Vanaspati industry for manufacture of
Vanaspati, The gift refined Soyabean oil
and crude rapeseed oil are being imported,
through Cooperative league of USA and
Cooperative Union of Canada from USA
and Canada respectively for generation
of funds for implementation of the Natio-
nal Dairy Development Board’s (NDDB)
project for restructuring edible oil and
oilseeds production and marketing, The
gift oil received by the NDDB is supplied
to the State level oilseeds growers coope-
rative federations for distribution, At
present the project is being implemented
in the States of Gujarat, Madhya Pradesh,
Andhra Pradesh, Tamil Nadu, Orissa,
Maharashtra and Karnataka, The crude
rapeseed oil is refined before sale,

(b) Yes, Sir,

() The imported edible oils (com-
mercial) are issued to States'Union Ter-
ritories at prices pre-determined by the
Central Government, The gift oil is
sold at the rate fixed by NDDB,

( The production of oilseeds has
actually increased,

AUGUST 19, 1985

Written Answers 216

(¢) The import of edible oil (com-
mercial) is canalised through State Trad-
ing Corporation of India since 1978,
The gift oil is imported by National
Dairy Development Board for the imple-
mentation of their projects, Quality
control to protect consumer interest is
already being exercised under PFA Rules,

Sale of Eggs, Fish and Meat Products
by Mother Dairy

3949, DR, G, VIJAY RAMA RAO:
Will the Minister of AGRICULTURE
AND RURAL DEVELOPMENT be
pleased to state :

(a) whether Mother Dairy is to serve
Delhi consumers through sale of eggs,
fish and meat products;

(b) if so, the details regarding time-
table and prices proposed; and

(c) whether Mother Dairy is intro-
ducing sale of sugarcane juice through
vending booths at the end of Operation
Flood-II project in 1985 as also vegetable
oil received from CLUSA ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVE.
LOPMENT (SHRI CHANDULAL
CHANDRAKAR) : (a) and (b). There
is no proposal at present to sell eggs, fish
and meat products by Mother Dairy,
Delhi,

(c) There is no proposal at present
to sell sugarcane juice and vegetable oil
through the milk vending booths of
Mother Dairy, Delhi,

Conference of Shelter To Homeless

3950. SHRI ANANTA PRASAD
SETHI : Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) whether two.day Conference on
shelter to homeless was organised in New
Delhi in the month of February, 1985;
and
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(b)

if so, details of the major sugges-

tions made at the conference ?

THE MINISTER OF PARLIAMENT-

ARY
BHAGAT) :

(b

AEFAIRS (SHRI HKL,

() Yes, Sir.

The censensus of opinion among

the pariicipants, inter-alia was as foilows :

1,

the intended beneficiaries of the
IYSH Projects should comprise
squatter and slum dwellers, shel-
terless and other disadvantaged
sections of the soceity who are
without facilities and services like
drinking water, sanitation, health,
education, job opportunities and
the like,

Single window approach should be
adopted for tackling the problems
of the shelterless,

An inventory of available land
resources and continuous updating
of date should be undertaken,

A minimum percentage of land
should be allocated and earmarked
for the purpose of providing
shelter to the homeless,

A land bank should be created,

It should be mandatory for private
developers to provide a minimum
percentage of the total land deve-
loped for the poorest among
the poor.

It should be made mandatory on
all industrial units to allocate
adequate land and resources for
providing sheiter to the workers.

There should be a two pronged
attack namely creation of new
housing stock and maintenance,
restoration, improvement and ex-
pansion of the existing housing
assests,

25 per cent increase in the pre-
sent cost ceiling for economically
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11,

12,

14,

18,

16,

17,

18,

19,

20,

21,
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weaker sections and rural housing
schemes shou'd be approved by
the Government.

The rate of interest for shelter
projects for intended beneficieric 8
should be lowered to 5 per cent.

A Rural Housing Finance Corpo-
ration should b= set up,

The shelter projects should be
framed by taking feed back from
the community,

The participation of voluntary
agencies in rural housing program-
me should be encouraged,

A census of slums and marginal
settlements should be carried out
all over the country,

A long term land utilisation policy
based on future economic develop-
ment and demographic projections
should be adopted.

To achieve intensive utilisation of
land, strategy of ‘low rise high
density’ development should be
adopted,

The concept of incremental deve-
lopment be considered as a land
development option,

A specific percentage of the total
investment in housing should be
reserved for shelter to intended
beneficiaries of the IYSH Projects,

Macro level integrated land deve-
lopment plans should be prepared
for each region by the State Town
and Country Planning Organisa-
tions,

Suitable extension agencies may
be created to guide and coordinate
extension work of various Muni-
cipal Authorities,

A committee may be set up to go
into the multiplicity of organisa-
tions involved in human settle-
ments work and to suggest
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suitable modifications in the insti-
tutional structure and also to
suggest suitable . mechanism for
monitoring activities in different
institutions, .

22, The development programmz of
comparatively  bigger villagss
should be preparad by the State
Town and - Couatry Planning
Organisations,

23, While the subsidised rural housing
should be continued, the practice
of providing free housing should
be discontinued,

24  Massive programme for regenera-
tion of traditional building mite-
rials should be launched,

25. The rural and urbaa shelter pro-
gramme may be given allocation
of plan rescurces in the ration of
60 40 amnd in addition to plan
funds resources from commercial
banks should also be mobilised.

26, The Reserve Bank of India’s res-
trictions on commercial bank loans
for shelter should be liberalised
and the proczdures followed by
financial in:!itutions for financiag
shelter projects should be simpli-
fied,

27. 1In order to reduce the insidence
of ‘transaction cost’ on the in-
tended beneficiaries suitable
amendments may be made to the
existing legislations to reduce the
cost of land acquisition, registra-
tion, acquisition of title etc,

28, Research and development work
in the field of shelter, should be
oriented to evolve ‘Affordable
Shelter’ to the intended benpefi-
ciaries and the personnel of the
implementing agencies should be
trained in the new concepts and
technigues of affordable shelter,

Installation of a Transmitter-Cam-
Production Centre in Mizoram

3951, SHRI ANANTA PRASAD
SETHI : Will the Minister of INFOR-
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MATION & BROADCASTING be plea-
sed to state :

(a) whether Government’s attention
has been drawn to the news-item cap-
tioned ‘*Aizawal viewers prefer Bangla
TV programmes’ appecaring in ‘Indiap
Express” dated 15 July, 1985 that Bangla-
desh Television is covering more popu-
lation of Mizoram than the lone relaying
station at Aizwal; and

(b) if so, whether Government of
Mizoram have demanded for installation
of a transmitter-cum-production Centre
at Aizawal on an emergent basis and
Televisien stations at the two districts
Headquarter at Lunglei and Saiha ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (“HRI V. N, DAD-
GiL) : The Government have seen the
news item in question,

(b) Whereas the installation of a
High Power TV transmitter with a pro-
vision for Programme Production facilities
is under implementation at Aizawal fur-
ther expansion of TV service in Mizoram
would depend upon future availability of
resources,

Assistance to Kerla Civil Supplies
Corporation for constructing godowns

3952. PROF, P.J. KURIEN : Wil
the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state ;

(a) whether the Kerala Civil Supplies
Corporation has asked for financial assis-
tance for conmstructing its own godowns
and other infrastructural facilities;

(b) if so, the amount of assistance
asked for; and

(c) the reaction of Government
thereto ?

THE MINISTER OF FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH) : (a) No, Sir,

(b) and (c). Do not arise,



221  Written Answers

Cuitivation of Palm Qil

3953, PROF, P.J., KURIEN:
Will the Minister of AGRICULTURE
AND - RURAL DEVELOPMENT be
pleased to State -

(a) whether palm oil is being impor-
ted at present;

(b) the extent to which the pomestic
requirements of oil are met by indigznous
production;

(c) whether any scheme has been for-
mulated for a large scale cultivation of
palm oil in the country; and

(d) if so, the details jhereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP-
MENT (SHRI CHANDULAL CHAN-
DRAKAR) : (a) Yes, Sir,

(b) The extent of domestic require-
ment is not fully met by indigenous pro-
duction and balance requirement is met
through imports,

(c) and (d). Oil palm is cultivated in
Kerala and Andaman & Nicobar Islands
where the agro-climatic conditions ure
suitable, In Kerala, the Oil Palm India
1L.td., which is a joint venture of Govern-
ments of India and Kerala, is undertaking
plantations and in Andaman & WNicobar
Islands, the Andaman & Nicobar Forests
and Plantatirns Development Corpor-
ation is undertzking plantations of red

_oil palm,

Release of Funds for Housing Schemes to
States

39540, SHRI PRAKASH CHANDRA :
Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) the number of States who have
urged the Central Government to release
funds for housing scheme: in rural areas
of the States as on | January, 1985;
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(b) the details of the sch me and
action taken by Government thereont;

“(c) the assistance given to each State
during the vear 1984_.85 under the pro-
ject and the details of work done by each
State; and

{(d) the provision made for the year
1985-86 to inrlemernt the scheme ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRT HK L. BHA-
GAT) © (a) to (d). Housing is a_State
rubject, Central assistance for State
plans is given in the forim of block loans
and block grants, wiithout being tied to
any particular head of development or
scheme,

Introduction of Balti and Tibeian Scciions
in A I.R. Station, Leh

3955. SERI P, NAMGY*~L: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether Leh Station of AR,
broadcasts orly in Ladzakhi dialect and
not in Balti and Tiketan dialects which
are also spokecn by many nhabitants of
Ladakh region,;

(v} whether the so called <Azad
Kashmir Radio” and Lhasa station of
Radic Beijing also brocdcast Balti aad
Tibetan language priogrammes  respecti-
vely through their very powerful shoit-
wave transmitters:

{c) if so, steps taken by Government
to counter the stro~g propagarda braad-
cast particularly of the so-called Azzd
Kashmir Radio and also of Rsadio
Beijing ;

(d) whether Government propose to
introduce Balti sect:on and Tibeian
scction in the Leh station of ALR,; a2 d

(€) if not, the reasons therecf ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI V. N. GAD-
GIL) : (a) Besides programncs o
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Ladakhi, AIR, Leh broadcasts a fort-
nightly 30 minutes programme in Tibstan,
But no programme in Balti is being
broadcast at present from AIR Leh or

Srinagar,

(b) There are reports that Radio
Pakistan is broadcasting programmes in
Balti which is the dialect spoken in
India’s Kargil district and in Pakistan
occupied Kashmir,

(c) to (¢). In its draft for the 7th
Plan AIR has proposed hardware and
software schemes to make AIR’s service
more effective in that region, The hard-
ware schemes include the setting up of a
S.W, Traosmitter at Leh, upgrading the
existing SW and MW Transmitters at
Srinagar and Jammu, Introduction of
pew programmes in Balti from Leh and
Srinagar is also receiving AIR’s atteotion,

Amount Sanctioned for Kharif Crop
Insurance in Andhra Pradesh

3956. SHRI V, TULSIRAM : Will
the Minister of AGRICULTURE AND
RURAL DEVELOPMENT be pleased to
state :

(a) whether Central Government have
sanctioned any amount of Andhra Pradesh
for Kharif crop Insurance;

(b) if so, how much amount has been
sanctioned;

(c) whether Government of Andhra
Pradesh have approached the Central
Government for more amount for the
purpose; and

(d) if so, the details thereof and the
time by which the necessary amount will
be released for the purpose ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP.
MENT (SHRI CHANDULAL CHAND.
RAKAR) : (a) and (b). No State-wise
allocation release of funds has been made
under the Crop lnsurance Scheme durmg
the year 1985-86,

(c) and (d). The Government of
Andhra Pradesh had enquired whether
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the Central Government would contri-
bute Rs, 2 crore to the corpus of the
State Insurance Fund, The State Govern-
ment was informed that the maximum
contribution of the Central Government
could not be more than Rs, 1 crore per
State, However, no formal proposal for
the release of funds has been received
from the State Government.

Root disease in Coconut Trees in
Andhra Pradesh

3957. SHRIV, TULSIRAM : Wil
the Minister of AGRICULTURE AND
RURAL DEVELOPMENT be pleased to
state

(a) whether a large number of coco-
nut trees in Andhra Pradesh are suffering
from root disease in the State;

(b) if so, whether a survey has been
conducted in this regard;

(c) the steps being taken to provide
financial assistance to the coconut growers
in that State by the Central Government
to protect them: and

(d) steps being taken to eliminate the
root disease in the trees ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVE-
LOPMENT (SHRI CHANDULAL
CHANDRAKAR) : (a) No, Sir,
According to the State Government,
there is no root disease of coconut
trees prevalent in Andhra Pradesh,

Do not arise,

(b) to (d).
Medical Staff in ESI Hospitals

3958, SHRIV, TULSIRAM : Wil
the Minister of LABOUR be pleased to
the reply given to Unstarred Question No,
872 on 25 March, 1985 regarding ESI
hospitals and state

(a) the number of vacancies of
doctors, nurses and para Medical staff in
these hospitals lying vacant for over (i)
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six month and (ii) one year and reasons
for not filling the same;

(b) the actual requirements of these
hospitals in respect of doctors, nurses and
other staff; and
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() the time by which the necessary
informatian will be laid on the Table of
the House ?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI T,
ANJIAH) : (a)to (c). The required
information is as given below : -

Name of the post Sanctioned Post lying vacant " more than
strength for six monrh one year
to one Year
1. Doctors 2635 102 303
2, Nurses 4898 67 - 286
3. Para.medical 2963 78 250
staff
4, Other staff 11,905 262 547

According to the information furnished
by the State Governments, the posts have
been lying vacant generally on account
of either non-finalisation of recruitment
rules, non-availability of suitable candi-
dates for filling up of reserved vacancies,
non-availability of qualified candidates for
technical posts or procedural delays in
filling up the posts etc, :

Replanting of coconut trees in
Andhra Pradesh

3959, SHRI V. TULSIRAM : -Will
the Minister of AGRICULTURE AND
RURAL DEVELOPMENT be pleased to
state

(a) whether most of the coconut trees
in the State of Andhra Pradesh are old
and not yielding good crop ;

(b) if so, whether there is any pro-
posal under the consideration of Govern-
ment to replant new coconut trees in the
State ;

(c) if so, the details of the scheme
and the time by which it is expected to
be implemented ; and

(d) how much- financial assistance
will be provided by the Central Govern-
ment for the purpose and when ?

THE MINISTER OF STATE IN THE

- DEPARTMENT OF RURAL DEVE.

LOPMENT (SHRI CHANDULAL
CHANDRAKAR) : (a) No detailed
survey has been made about old and lesg
productive coconut palms in Asdhra
Pradesh,

(b) The Coconut Development Board
bas prepared an Integrated Development
Project for 15 States and Union Terri-
tories for the Seventh Plan, This includes
replanting of 500 hectares of old and
uneconomic  plantations ip Andhra
Pradesh,

(c)and (d). Under this Project a
replanting subsidy of Rs, 100 per palm or
Rs, 15,000 per hectare whichever is Jess
is proposed. The Scheme could not be
considered for inclusion in the Seventh
Plan because of paucity of funds,

Fallure of Tissue Culture Techaique
ou Papaya -

3960, SHRIMATI USHA VERMA
Will the Minister of AGRICULTURE
AND RURAL DEVELOPMENT be
pleased to state :

(8) whether attention of Government
has been drawn to a news-item published

in ‘Jansatta’ dated 14 July, 1985
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regarding tissue culture project on
papaya undertaken by IARI Pusa,

New Delhi;

(b) the reaction of Government there-
“to; and

(c) the amount spent on it so far,
and the results achieved ?

THE MINISTER OF STATE IN THE -

DEPARTMENT OF RURAL DEVE-
LOPMENT  (SHRF CHANDULAL
CHANDRAKAR) : (a) Yes, Sir,

_(b) The report in the daily is based
on an ipaccurate interpretation of the
faets presented, The scientist has achieved
success in developing a suitable and
commercially viable technique for produc-
ing papaya seedlings through tissue
culture, He bhas demonstrated the
potential of the technique and has worked
out the cost-benefit ratio also, He has,
however, not adopted the technique for
mass production, as he is presently
evaluating the final performance of plants
raised by such a method, Unless that is
tested scientificly and shown it papaya

plants ultimately perform well and carry

desired characters, the technique cannot
be used for large scale production,

(c)  The amount spent on the estab-
lishment of a tissuie culture laboratory at
Indian Agriculture Research . Institute is
approximately Rs. 2,56 lakks on equip-
ment only,

The research work conducted so far has
resulted in isolation of tissues for cultur-
ing, standardisation of media for callus-
ing, and multiplication perfecting condi-
tions required for culturing, transplanta-
tion of plantlets to soil and use of various
growth regulators to improve the growth
of plantlets, The papaya plants raised
b, ‘tissue culture are now being evaluated
for their performance in respect of vigour,
fruiting, quality, resistance to diseases
and pests and sex differentiation,

Fish Production

3961, SHRIS. KRISHNA KUMAR:
Will the Minister of AGRICULTURE
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AND RURAL DEVELOPMENT  be
pleased to state :

(a) measures taken by Government
to increase fish production ;

(b) foreign exchange earned by
exporting fish and fish products during
the last three years ; and

(c) total apnual production and
potential of fisheri¢cs exploited till now in
the country ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVE-
LOPMENT (SHRI CHANDULAL
CHANDRAKAR) : (a) The  vast
potential of fisheries in the country is
being increasingly exploited through
several schemes and programmes being
implemented both wunder States and
Central Sectors, Some of the important
programmes being implemented by the
Central Government are as follows

(i) Assistance to the States in diversi-
fying fishing activities and motori-
zation of indigenous craft through
loans/subsidy ;

(i) augmentation of deep sea fishing
fleet through a judicious mix of
indigenous, imported and char-
tered fishing vessels ;

(iii) providing 339, subsidy on the
cost of indigenously constructed
deep sea fishing vessels ;

(iv) providing loans on soft terms for
purchase of deep sea fishing
vessels through the Shipping
Development Fund Commitiee ;

(v) augmentation of Fisheries Surveys
and assistance for construction of
fishing harbours at major and
minor ports and of the landing
and berthing facilities at smaller
fishing centres ; training of fishery
operatives for manning the fishing
vessels ;
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(vi) regulation of fishing by foreigh.

vessels in the Exclusive Economic
Zone, For this purpose, ‘The
Maritime Zones of India (Regula-
tion of Fishing by Foreign
Vessels) Act, 1981’ has come into
force with ‘effect from 2nd
November, 1981 ;

(vii) establishment of Fish Farmers’
Development Agencies at district
levels for development of aquacul-
ture ;

(viii) construction of commercial size
Fish Seed Farms and hatcheries in
States ;

(ix) development of brackishwater fish
and prawn farming in maritime
States/U Ts, and utilisation of
saline lands in certain land locked
States ;

(x) development of resources ~ for
enhancing fish production; and

(xi) establishment of trout hatcheries
for supporting trout culture on
commercial scale,

(b) Foreiga exchange earned by
exporting fish and fish products is as
follows :

SRAVANA 28, 1907 (SAKA)

Foreign Exchange

Year (Rs, in crores)
1982 342,24
1983 362.32
1984 e 385,50

() The National Commission on
Agriculture envisaged a production level
of 80 lakh tonnes from marine, inland
and brackishwater sectors by the year
2000 AD. The annual production for
the year 1984 has been estimated at
* 28.40 lakh tonnes, ‘

Population covered by Fair Price Shops

3962, SHRI S, KRISHNA KUMAR;
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state ;
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(a) the percentage of population
covered under the Fair Price Shops in the
country ;

(b) the number of Fair Price Shops
in urban and rural areas ; and

(c) the percentage of performance of
different States in achieving the norms
prescribed by the Central Government ?

THE MINISTER OF FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH) : (a) The entire population
in the country has been covered by fair
price shops,

(b) The total number of fair price
shops in the country is reported to be
3.19 lakhs as on 31st March, 1985,
Out of this, about 2,48 lakhs fair price
shops are in rural areas,

(c)  The Central Government has
advised the States/Union Territories to
try to achieve the norm of one fair price
shop for every 2000 persons. On the
basis of population figures of 1981
census, 15 States/Union Territories have
achieved this norm. In the remaining
16 States/Union Territories the norm has
not yet been achieved and the percentage
of shortfall ranges from 3% to 51%.

Implementation of TRYSEM

3963, SHRI KALI PRASAD PAN-
DEY : Will the Minister of AGRICUL-
TURE AND RURAL DEVELOPMENT
be pleased to state :

(a) whether Government are aware of
the uncven implementation of the pro-
gramme for Training of Rural Youth for
Self-Employment (TRYSEM) by State
Governments ;

(b) whether in view of this, Govern-
ment propose 10 undertake in-depth
review of the existing training arrange-
ments and the Syllabi prescribed by varie
ous training institutions ; and

(¢) if so, the details im this regard ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVE-
LOPMENT (SHRI CHANDULAL
CHANDRAKAR) : - (a) TRYSEM is a
Centrally sponsored programme, imple-
mented according to uniform gujdelines
of the Union Government, Some degree
of unevenness in the implementation of
the programme spread over all the blocks
and all the districts of the country cannot
be ruled out,

(b) and (c). The implementation of
the programme is reviewed from time to
time, Action, both in terms of provid-
ing infrastructural requirements of training
institutions and revision of the content
of training, its syllabi and duration is
then initiated,

[Translation]

Financial Assistance to U.,P. for Paddy
Production

3964, DR, CHANDRA SHEKHAR
TRIPATHI : Will the Minister of
AGRICULTURE AND RURAL DEVE-
LOPMENT be pleased to state ;

(a) whether Uttar Pradesh Govern-
ment have approacbed the Central
Government for financial assistance for
increasing the production of paddy ;

and

(b) if so, the details of action taken
in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE
AND RURAL DEVELOPMENT (SHRI
CHANDULAL CHANDRAKAR) : (a)
Yes Sir,

(b) A centrally sponsored scheme of
Special Rice Product.on Programme for
102 selected blocks of Uttar Pradesh has
been approved by the Government of
India for implementation during Seventh
Five Year Plan., The financial outlay
sanctioned for the year 1985-86 s
Rs, 841,20 lakhs which will be shared on
50 ; 50 basis beiween the Government of
India and the State Government,
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[English]
Allocation of Edible oil to West Bengal

3965. SHRI SANAT KUMAR
MANDAL : Will the Minister of FOOD
AND CIl1VIL SUPPLIES be pleased to
state ¢

(a) whether it is a fact that Central
Government have halved the monthly
allotment of edible oil for West Bengal
from 12,000 tonnes to 6,000 tonnes ;

(b) if so, the reasons therefor ;

(c) whether as a result of this
reduction, the State Government has
been forced to reduce the quantity of
supply of refined rapeseed oil through
ration shops ; ’

(d) whether State Government has
protested against the reduction in allot-
ment and requested the Centre to increase
the quota ; and '

(¢) if so, the Centre’s reaction
thereto and the steps taken to restore
the original quota and make additional
quantity available in view of the ensuing
festival season ?

THE MINISTER OF FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH) (a) Thke allocation  of
imported edible oil for the month of
August, 1985, for West Bengal is 7,500
M. Tonnes while the allocation was
12000 MT in February, 1985, During
May to July, 1985, the allocation was
6,000 M, Tonnes.

(b) The price and availability of
Mustard oil was very satisfactory in the
State,  Therefore, the allocation of
imported oil under public Distribution
system was reduced, The aliocation is
supplementary in nature and is intended
to bridge the gap between availability
of indigenous edible oil and the demand.
It can not meet the entire demand of
any State 'Region due to limited availa-
bility of imported edible oils,

{c) to (e). A request . from the
State Government was received in .this
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regard. The Central Government have
already increased the allocation of
imported edible oil to West
7,500 M, Tonnes for the month of
August, 1985,

‘Hatcheries producing chicks in
the country

3966, SHRI M, RAGHUMA
REDDY : Will the Minister of AGRI-
CULTURE AND RURAL DEVELOP-
MENT be pleased to state :

(a) the number of chicks required to
meet the requirement of poultry growers ;

(b) the
chicks ;

hatcheries producing the

(c¢) whether Government have enéugh
resources to supply chicks to egg growers ;
if not, details thereof ;

(d) whether Government have any
control over private Hatcheries, if so,
details thereof, if not, reasons thereof ;

(¢) whether Government have any
control over chick price ; if so, steps
taken, if not, reasons thereof ; and

(f) whether Government propose (o
bring legislation on private hatchery
monopoly, if so, details thereof ; and

(®) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF - RURAL
DEVELOPMENT ({SHRI CHANDULAL
CHANDRAKAR) : (a) The requirement
of chicks by poultry growers during
1985.86 has been estimated as 86
million layer chicks and 71 million
broiler chicks,

(b) Some of the major Poultry Breeding
Farms/Hatcheries selling parent stocks
to their associate - hatcheries who in
turn produce and sell commercial bybrid
chicks are :—

() M/s Asian Agro
Ltd,, New Delhi.

Farms India
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(i) M/s Essex Farm Privaté Ltd,,
New Delhi,

(iii) M/s Hi-Bred India Private Ltd,,
Karnal, Haryana,

(iv) Mj/s Kasila Farms Private Ltd.,
Hyderabad,

(v) M/s Kegg
Haryana,

Farms, Gurgaon,

(vi) M/s Perundurai Poultry Farm and
Hatchery, Tamil Nadu,

(viiy M/s Poona Pearls  Poultry
Breeding Farms and Hatcheries,
Pune,

(viiiy M/s Rani Shaver Pouliry Breeding
Farm Pvt, Ltd., New Delhi.

(ix) M/s Venco Research and Breeding
Farm, Pune,

7(x) M/s Venkateshwara Research and
Breeding Farm, Pune, ’

Some of these Breeding Farms/Hatc-
heries are also directly perucing “and
selling commercial hybrid chicks,

In the public sector Central Poultry
Breeding Farms at Chandigarh. Bhu-
baneswar, Bombay and Hesserghatta
(Bangalore) under the Department —of
Agriculture & Cooperation, All India
Co-ordinated Research Project on
Poultry Breeding of Indian Council of
Agricultural Research at Izatnagar and
Centres under this project, and various
State Poultry Farms are also producing
and selling parent  stock’commercial
hy-brid chicks

(c) The Central Poultry Breeding
Farms under the Department of Agii-
culture & Cooperation and the All
India Co-ordinated Research Project on
Poultry Breeding of Indian Council of
Agricultural Research are in a position
to meet bulk of the requirement of the
egg type parent stock for their subsequent
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multiplicaiion and supply of commercial
hybrid-chicks to the farmers,

(d) There is no control as such on
the hatcheries operating in various parts
of the country in private sector, The
Department of Agriculture & Cooperation
bas, however, have taken up registration
of hatcheries/poultry breeding farms on
voluntary basis,

(¢) The prices of chicks produced in
the Public Sector Units are controlled by
the Government, The prices of chicks
produced in the Private Sector Units
are fixed by respective Units,- There is
no proposal under consideration of the
Centra! Government to control the prices
of chicks,

(f) and (g). As explained in answer
to parts (b) and (c), a number of private

sector poultry breeding farms/hatcheries

are in operation, addition to the public
sector breeding farms. As there are a
number of public sector and private units
in operation, there is no monopoly as
such, There is no proposal under
consideration of the Central Government
-at present to bring legislation to control
and - regulate the private hatcheries,
Moreover, poultry is a State subject,

Production of ‘‘pure line’’ chicks in India

3967, SHRI1 M. RAGHUMA
REDDY : Will the Minister of AGRI-
CULURE AND RURAL DEVELOP-
MENT be pleased to state :

(a) whether there is a ban on import
of grand parent of chick. if so, details
thereof ;

(b) details of firms producing ‘‘pure
line” chicks in India, how many are
under sector and private sector and how
many are under pulic sector ;

(¢) whether Government have any
plan to start a pure line chick project
under public sector to supply quality
chicks if so, delails thereof, if not the
reasons thereof ; and
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(d) what are the lines developed by
the ICAR so far ? )

THE MINISTER OF STATE 1IN
THE DEPARMENT OF RURAL
DEVELOPMENT (SHRI CHANDULAL
CHANDRAKAR) ': (a) The import
of grand parent stock (poultry) is included

-in the list of restricted items in the

Import and Export Policy for the period
April, 1985-March, 1988, However,
under the Import Policy for Registered
Exporters, Import of grand parent
poultry stock is allowed to approved
Registered Hatcheries (i) to the extent
of 10% of the value of export of live
chicks and hatching eggs subject to a
maximum value of Rs. 5,00 lakhs and
(ii) upto 3% of the value of export of
Table Eggs subject to ceiling of Rs, 0,50
lakh™ per Registered Hatchery in a
licensing year,

(b) The following major poultry
breeding farms in the private sector are
having pureline breeding programme in
the country :—

(i) M/s Venkateshware Research and
Breeding Farm, Pune,

(ii) M/s Venco Research and Breeding
Farm, Pune, '

(iii) Mjs Kegg Farm, Gurgaon

(Haryana)

(iv) M/s Poona Pearls Poultry Breeding
Farms and Hatcheries, Pune,

(v) M/s Kasila Farms Private

Limited., Hyderabad

They produce the pureline chicks for
their own breeding programme, They
mostly -sell parent stock, however, some
of them also sell commercial hybrid
chicks, Pureline poultry breeding
programme has been taken up in the
public sector in the Central Poultry
Breeding Farms at Bombay, Hessarghatta
(Bangalore), Bhubaneswar and Chandigarh
under the Department of Agriculture
and Cooperation as also under the All
India Co-ordinated Research Project on
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Poultry Breeding of Indian Council of
Agricultural Research, Pureline Poultry
Breeding Programme has also been taken
up by some of the Poultry Breeding
Farms,

(¢©) As explained in (b) above, pureline
poultry breeding programme has already
been taken up in the Central Poultry
Breeding Farms under the Departinent of
Agriculture and cooperation and the All
India Co-ordinated Research Project on
Poultry Breeding of Indian Council of Agri-
cultural Research, Quality layer and broiler
parent stock is available from these public
sector Poultry Breedtng Farms/Project,

(d) Indian Council of Agricultural
Research has developed layer strain
named JLI-80 and broiler strains named
IBL-80 and IBB-83,

[Transtation]
Closure of sugar mills for modernisation

3968, DR, CHANDRA SHEKHAR
TRIPATHI Will the Mipister of
FOOD AND CIVIL SUPPLIES be
pleased to state :

(a) whether some sugar mill owners
are trying to close their mills in the name
of medernistation ;

(b) if so, the steps taken by Govern-
ment to protect the services of the
officers and employees working in them ;
and

(c) if no action is taken

therefor ?

THE MINISTER OF FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA

being

SRAVANA 28, 1907 (SAKA)

Written Answers 238

such joformation,

(b) and (c). In view of (a) above,
do not arise,

Sugar Mills on verge of closure

3969. DR, CHANDRA SHEKHAR
TRIPATHI Will the Minister of
FOOD AND CIVIL SUPPLIES be
pleased to state :

(a) whether Government are aware
that Anand Sugar Mill  Khalilabad,
Ratna Sugar Mill Shahganj, Jaunpur and
Walterganj Sugar Mill, Basti are on the
verge of closure ;

(o) if so, " whether Government are
going to take any steps to ensure that
these mills do not close down ;

(cy if so, the details thereof and if

not, the reasons therefor ;

(d) whether it is a fact that a large
amount of farmers dues are outsanding
against these mills ; and

(¢) if so, how Government propose
to ensure payment to farmers ?

THE MINISTER OF FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH) : (a) Government have not
reeeived any information that the
Khalilabad, Ratna and Walterganj Sugar

factories intend to close down per-
manently, |
(b) and (c). Do not arise,

(d) The position of sugarcane price

_payments agginst these factores is given

SINGH) : ({(a) Government have no below :
(Figures in Rs./lakhs)
Sugar Total Cane Balance Arrears
Factory came price  price for for 1983.
payable for paid 1984-85 and earlizr

1984-85 season season seasons
Kh_alilabad 4295 13,67 29.28 Nil
Ratna 83.58 60.20 23 38 Negligible
Walterganj 64 08 64 .08 —_ Nil
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(e) Apart from taking steps to
improve the liguidity position of the
industry in order to enable it to pay
the cane dues, Central Government has
been monitoring the position of cane
price arrears and issuing directions for
their expeditious clearance to the Staie
Government including Government of
U.P. However, ensuring paymeat of
cane price dues is the direct responsi-
bility of the State Government who
have the necessary field . organisations
and powers to enforce such payments,
The performance of Government of
U.P. has been quite satisfactory this
season, as’ is evident from the fact that
cane price arrears in U.P, ason 30,685
for 1984-85 season stood at 6,29 of
the total cane price as against 20 8%
on the corresponding date last year,

[Enzlish)]
Annual Competition in the classical

music, light music and folk songs
conducted by AIR

3970. SHRI E, AYYAPU REDDY :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether All India Radio conducts
annually competition in the classical
music, Light music and folk songs ;

(b) whether eirery broadcasting station
is directed to conduct these competitions
or only selected broadcasting stations
conduct these competition

. (c) whether contracts are given 10
the successful candidates by the All
India Radio for conducling concerts ;

(d) whether folk music
languages is also selected for the purpose
of competition ; and

(e) if not, whether there are proposals
in the near future to encourage folk
music in all the dialects by allotting
sufficient time in broadcasting ?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRL V.N,
GADGIL) : (a) Yes, Sir, AIR
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conducts competi‘tion in classical music,
and light music only,

(b) Yes, Sir, The competition is
orgapised in two stages namely :—

(i) *Preliminary Competition® which
is organised at each station of.
AIR ; and

(ii) “Final Competition’” which is
held at DG AIR, New Delhi and
Madras for Hindustani and
Karnataka Music respectively,

(c) "Yes, Sir. Contracts, are given to
suecessful candidates in final competition
in each category for broadcasts on AR,

(d) No, Sir,

(¢) AIR  Stations are already
broadcasting folk music in their
day to day programmes regularly, Folk
Music forms a very important part of
AIR music programme and constitutes
10,919, of the total music programmes
which in turn constitute 389 of the total
programmes of AIR. Total duration of folk
music programmes broadcast during 1984
by AIR was 16,821 hours, AIR Stations
broadcast folk music of their own regions
as well as other regions,

Broadcast of classical literature

3971, SHRI E, AYYAPU REDDY :
Will the Minister of INFORMATION
AND' BROADCASTING be pleased to
state :

(a) whether classical literature in
various languages gets any chance for
being broadcast at least once in every
month ; and

(b) if so, details thereof ?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI V.N,
GADGIL): (a) Yes, Sir,

(by Programmes based on classical
literature of various languages are
broadcast from different stations of
All India Radio from time to time in
the following. types of programmes
regularly and frequently : —

(i) Literary Magazine programme :
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Recitations from religions granths;

Illustrative programme based on
recitation from classical poems ;

Radio plays based on classical
literary  works in  different
languages ;

(v) Sayings of classical authors on
univer_sal themes ; and

(vi) Talks on classical literature,

Illustratively the programmes broad-
cast by Delhi Station from 1.4.85 to
31,7.85 are given in the Statement
below,

Statement

ALL INDIA RADIO : NEW DELHI

List of Programmes Broadcast on Classical Literature from April, 1985, to July, 1985

Date Time Channel & Particulars of the Programmes
Duration '
1 2 3 4
30.4.85 7.45 PM - ‘Delhi B “KHUTOOT-E-GHALIB
20 mts, Compilation by Dr., Khaleer
Anjum, :
7.5.85 9,30 PM Delhi A CHAR ADHYAYA : Play
30 mts, Original story of Rabindra Nath
Tagore
Adaptation ; Shri Deep Narayan
Mitholiya,
8.5.85 8.30 PM Delhi A Rabindra Nath Tagore ke Kavya
' 12 mts, Mein
Prem: Talk by Smt, Usha
Chaudhary, _ ‘
18.5.85 7.45 PM Delhi B Adabi Shehpare ;: Illustrated talk
18 mts, on Dastan-e-Amir Hamza : by
Prof, Gyan Chand Jain,
19,5.85 7.02 AM Delhi B Sanskrit Bhashyam — Alankar
Sahityam
Dhwanyalok: Talk by Shri
Damodar Shastri,
21.5.85 7.30 AM Delhi A Kabir ke Padon ka path,
10 mts, -
2.6.85 7.02 AM Dethi B Kalidas ki Rachnayon . mein
Tatkaleen Paristhitiyan ; Talk by
Dr. Harvansh Lal Sharma,
15.6.85 7.45 PM Delhi B Adabi Shehpare ; Tllustrated talk
T 18 mts, on' “Masnavi Sehrul Bayan™ by
Prof, Manzar Abbas Naqui,
16 6 85 7.02 AM Delhi B Sanskrit Bhashayam — Alankar
o . 10 mts, Sahityam

Sahitya Darpan: Talk by Prof, »
Satyavrat,
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—_

4

1 2 -3
27.6.85 8.15 PM Delhi A
15 mts,
28,6.85 9.30 PM Delhi A
60 mts,
6.7.85 7.45 PM Delhi B
11 mts,
21.7.85 7,02 AM Delhi B
: 10 mts.
24.7.85 9.00 P.M Delhi A
14 mts,
30,7.85 9.30 PM Delhi A
: : 30 mts,
30,7.85 745 PM Delhi B
29 mts,
31.7.85 9.00 PM Delhi A
14 mts.

Aaj ke Sandarbh mein— Bankim

Chandra
Talk by Shri Ganga Prasad Vimal,

Devi Chaudharani : Play Original
by Bankim Chandra Chatterjee
Radio Adaptation : Shri Vinayak
Bhattachariya,

Adabi Shehpare : Illusirated talk .
on *‘Fasana-e-Azad’’ by
Dr, Ashfag Mohammed Khan,

Sanskrit Gaurav Granth ; Rigveda
Talk by Prof, Satyakam Verma,

Maithili Sharan  Gupt  krit
«Saket’’ mein Manviya Moolyon ki
vyakhya

Talk by Dr, Bindu Aggarwal,

Sujan Bhagat : Play N
Original story : Munshi Prem
Chand Radio adaptation by Shri
Shakher Vaishnavi, '

Khuda-e-Sukhun : Meer Tagqi

Meer Special feature written by Dr,

N.A, Farooqui, Devised and pro-
" duced by Shri Mohd, Shafig

Manviya Bhavnaon ke Udgata-——
Prem Chand
Talk by Dr. Har Dayal,

Announcers and News-Readers in the
o Doordarshan

3972, SHRI E, EYYAPU REDDY :
Will the Mipister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether Announcers and News-
Readers in the Doordarshan are engaged
only on contract basis; and

(b) whether there are proposals to
make them permanent members of the
staff if they are able to quahfy in the pre-
scribed tests from time to time ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI V.N, GAD-
- GIL) ;- (8) . Yes, Sir, S

(b) No, Sir,

Appointment of News-Readers and
Announcers in Doordarshan
Kendra, Bangalore

3973, SHRI V.S, KRISHNA IYER :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether it is a fact that news-
readers and announcers are selected on -

.contract basis without calling public

advertisement in Bangalore Doordarshan

 Kendra ;

(b) whether it is a fact that some of
the news readers and announcers who are
at present working there are permanent
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employees of Central/State Government MATION AND BROADCASTING be
establishments; pleased to state :

the number of feature films tele-
cast by Delhi Doordarshan in a year;

(c) whether Government will consider (@)
taking persons who are unemployed for
the above posts instead of taking persons

who are already working elsewhere; and '
y g {b) the amount paid per film of

"~ .(d) ‘whether it is a fact that some of different grade shown in Delhi TV;
the artists who have given programmes :
have not taken prior permission from their

respective Officers ? (c) whether there is a need to make

} » the programme more interesting by show-
THE MINISTER OF STATE OF THE ing latest feature films; and.

MINISTRY OF INFORMATION AND

BROADCASTING (SHRI V.N, GAD-

GIL): (a)to (d). The information is

being collected and will be laid on the

Table of the Sabha,

(d) if so, the .step‘s taken in this
regard ?

THE MINISTER OF STATE OF THE

Telecast of Feature Films by Delhi MINISTRY OF INFORMATION AND
Doordarskan BROADCASTING (SHRI V.N, GAD-
3975, SHRI RADHAKANTA DI- GIL): (a)to (d). A statementis given

GAL : Will the Minister of INFOR. below,
Statemeat

Doordarshan Kendra, Delhi are telecasting feature films every month as per the
following schedule : .

(a) First Sunday Afternoon — Award winning
- regional films on
the national net-

work,

(b) 2nd, 3rd and 5th Sunday Afternoon — Regional films
which have been
categorised as ‘A’
by the Selection
Commiittee to be
.carried by Delhi
and Relay Transe
mitters,

(c) Sunday evenings — Hindi ﬁlmslau_rard-
winniag regional
feature films/films
for premier tele-
cast on the natioaal
network,

(d) 1stand 3rd Saturday nights — Foreign and old
classic feature films
on national pet-

work,
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2, The rate structure for payment of feature films by Doordasshan Kendra, Delbi

is as follows :

A. Hindi Feature Films

(i) - The rate structure for payment of black & white featur: films from Door.
darshan Kendra, Delhi is as follows :

Category Delhi- 10 KW 1. Raipur
of film Massoorie Trapsmitters 2. Mozaffarpur
3. Gulbarga
4. S:mbalpur
5. Nagpur
6. 20-Low Power
Transmitte rs
(1 KW)
1 2 3 . 4
7 ‘Rs, Rs. Rs.
A . 20,000 10,000 3,000
B ' 15,000 7,500 2,250
C and repeat 10,000 5,000 1,500

(i) "Additional payment will be made
for telecast of black and white
film on any other independent

station added in the network at"

the rate mentioned in Col, 4 if
the transmitter works on 1 KW
or lower power and at the rate
mentioned in Col, 3 if the power
of transmitter is operated on 10
Kw,

(iii) For Hindi feature films telecast
in colour from individual Kendras,
259% extra over the foregoing

- rates of payment (for black and
white) will be admissible,

(iv) For telecast of Hindi fecature

films in colour on the national
network, the rates for payment
will be as follows :—

(Rs. in Jakhs)

(a) A Category 4.00

~ film '

(by ‘B’ Category 3.00
film

() ‘C Ca.tegory 2.00
film

For the first repeat telecast of any
film, payment will be made at the rate cf
709% of the rates payable for first telecast.
For second and subsequent repeats, the
rate of payment will be 509 of the rates
payable for the first telecast,

B. Regional Feature Films

Only such regional feature films which
have been categorised as ‘A’ by the Selec-
tion Committees constituted at various
Doordarshan Kendras will be eligible for
telecast from Doordarshan Kendra, Delhi,

‘B’ Category films may . also be telecast

from Doordarshan Kendra. Delbi in
case there is no "A’ Category film in that
particular language and the represeftation
is necessary However, nor more than
two such regional language films will be-
screened in one calendar yzar, The
owners of such films will supply copies
of the films with sub-titles in Engl:sh.
The rates of payn ent for such films will
be same as for Hindi feature films. How-
ever, the payment for sub-titles will be
made by Doordarshan as re imbursement
of the expenditure and not as the advance
payment, )
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- C. Premier Telecast

All feature films included in the
Panorama Section of the Indian Inter-
national Film Festivals and all such films
which have won any award
National Film Festival or any recognised
International Film Festival will be eligible
for consideration for payment of a fee of
Rs. 8.00 lakhs if offered for premier
telecast on the national network of Door-
darshan,

. D, Old Classics

Old classic feature films in black &
white when telecast on bpational network
will be eligible for the same payment as
given for telecast of Hindi feature films
in colour on the national metwork, mirus
25%.

E, Regional Films on the
Network

Good classic films, tap class regional
films which have won national award
for best film and have been categorised as
‘A’ by the Committees for selection of
films are eligible for payment at par with
the Hindi feature films when telecast od
the national network of Doordarshan,

3. Though it has alway§ been the
endeavour of Doordarshan to telecast
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which have been offered to them for tele-
cast by the producers/TV Right holders,
Normally, films are offered to Door-
darshan only when the commercial circuit
of the film has been fully exhausted,
However, to encourage good film makers,
Doordarshan has recently enhanced the
rates for telecast of films and also intro-
duced the scheme of “‘Premier” telccast
against payment of Rs, 8.00 lakhs,

Kannadigas Working in Bangalore
Doordarshan Kendra

3976, SHRI V.S, KRISHNA IYER :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state

(a) npumber of Kannadigas working ia
Class II and Class IIl categories in
Bangalore Doordarshan Kendra ;

(b) total strength of Class I and III
workers at present working there ;

(c) whether any preference is given to
those candidates whose mother tongue is
Kannada ; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI VN, GAD-

latest films, the basic factor is the Door- GIL) : (a) and (b).  The requisite
.darshan has to depend on only such films information is as follows :—
Category Total No. of No, of
persons in Kannada
position . speaking
persons
Group ‘B’ 16 . 5
Group ‘C 48 18
Staff Artists 43 | ‘ 26

{c) and (d).
strictly in accordance with the prescribed
recruitment rules without ‘any discrimi-
nation ..on linguistic basis, However,
where proficiency in Kanpada languags

The recruitment is made

has been prescribed as one of the eligibility
conditions on . account of functicnal
requirements, only candidates proficient in
this language are considered for selection.

3
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Global Strategy on Human Resources

3978, SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of LABOUR
be pleased to state :

(a) whether India along with some
other countries urged the ILO to formu-
late global strategy on the use of human

resources ;

(b) wheth'r such strategy has been
formulated ; and ‘

(c) if so, the datails thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI T,
ANJIAH) : (a) No such proposal for
global strategy on the use of human
resources was made by India at the
Interna‘ional Labour Conference heid in
Geneva in June, 1985.

(b) & (c). 4 Does not arise,

Collection and Maintenance of Housing
Units in Rural Areas
3979, SHRI CHINTAMANI PANI.

GRAH! :
AND HOUSING be pleased to state ¢

(a) whether it is a fact that at present
no machinery or arrangement is available
to collect reliable data relating to the
pumber and particulars of housing units

in the rural areas ;

(b) if so, whether Government pro-
pose to establish’a permanent machinery
for collection and maintenance of the
statistics of housing units in rural

areas ;

(c) the approximate time by which
the new set up will come into operation ;
and

(d) Particulars thereof ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS (SHR1 HKL. BHA.
GAT) : (a) The information regarding
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the number of housing units and type of

structure is collected at the time of -
decennial census and is used by the
National Buildings Organisation (NBO)-
for estimating the housing shortage in the
country from time to time,

(b) to (d). Do not arise,

- Extension of E S.I, Scheme to Private
Sector

3980, SHR1 HARIHAR SOREN:
Will the Minister of LABOUR be pleased
to state :

(2) whether Government have extend-
ed the Employees State Insurance Scheme
to the private sector ;

(b) if not, whether necessary guide-
lines are proposed to be sent to the
private sectors ; and

(c) what other steps are proposed to
be taken to extend such schemes to the

private sector 9

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI T,
ANJIAH) : (a) The Employees States
Insurance Scheme is already applicable to
factories and certain other classes of
establishments in private _as well as the
public sector, which are located in the
areas, where the Scheme has been

implemented,

(b) and (c). Do not arise,

Introduction of Interesting Serials on
Doordarshan

3981, SHRI HARIHAR SOREN :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether there is a proposal to
introduce more interesting serials on
Doordarshan and improve the quality of
the present ones;
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(b) whether famous Indian short
. gtories and serials of children films are
also proposed to be telecast by Door-
‘darshan ; '

- (¢) whether such changes are pro-
posed to be made in the State Television
stations also ;

(d) if so, the directives given to all
the Doordarshan Centres ; and

(¢) the details of the plan of the
Government in this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI V.N. GAD-
GIL): (a) It has always been the
endeavour of Doordarshan to introduce
new serials with a view to sustain interest
of the viewers, and also improve upon
the quality of programmes, This is, how-
ever, a continuous process,

(b) Yes, Sir.

(c) to (e). Yes, Sir. Doordarshan
Kendras will be accepting sponsored
serials in their regional languages, if
~ offered for telecast, provided they con-
" ferm to the standards laid down in this
regard, The Kendras have also been
asked to encourage such proposals which
reflecct art, culture, literature and
aspirations of their respective regions and
people,

Provision of accommodation to officials
coming on deputation in Delhi

3982, SHRI MANVENDRA SINGH:
Will the Minister of WORKS AND
HOUSING be pleased to state

(8) whether Prime Minister has
issued couple of months back directive
that the tenure officers coming on deputa-
‘tion with the Government of India should
be provided accommodation of their
entitlement immediately after their report-
- ing for duty in Delhi ;

(b) if so, the action taken in this
- regard; and
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(¢c) whether it is a fact that the above
directives are not being implemented in
letter and spirit ?

THE MINISTER OF PARLIAMENT-

- ARY AFFAIRS (SHRI HK.L, BHA-

GAT): a) Though po su.h directive
was issued, steps to be taken for improv-
ing the efficiency of administration were
discussed by the Prime Minister with the
Minister of State of Personnel and Train-
ing and Administrative Reforms, Public
Grievances and Pension, The Depart-
ment of Personnel and Training had taken
up with the Ministry of Works and- Hous-
ing matter relating to improving the
accommodation problem of all Inda
Service Officers coming on tenure to
Delhi,

(b) A Tenure Pool censisting of type
‘D’ Type ‘E” and Hostel accommodation
for allotment to the officers of the All
India Services who come on tenure to
Delhi has been under operation  Follow-
ing action has been taken recently :

(i) Orders have been issued to
earmark specific number of quar-
ters and more suites in the
Hostels in Kasturba Gandhi
Marg in the Pool ; ‘

(ii) Allotment Rules have been
amended in May, 198: to pro-
vide for allo'ment of entitled type
of accommodation from the
Tenure Pool ;

(iii) Decision has been taken to include -
more quarters in the Pool when
new quarters under construction
are completed,

(c) No Sir,

Allotment of HUDCO Flats 1979 Scheme

at Kalkaji

3983, SHRI ZAINUL BASHER :

Wil the Minister of WORKS AND
. HOUSING be pleased to state :

(a) whether any draw for allotment
of HUDCO Flats 1979 Scheme for
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Kalkaji Extension, New Delhi has so far
been held ;

(b) if not, the reasons thereof ; and

(c) when the flats at Kalkaji Exten-
sion (HUDCO 1979 Scheme) are likely
to be allotted to the successful allotiees
of the colony-wise draw held in January,
1983 ?

~ THE MINISTER OF PARLIAMENT-
ARY AFFAIRS (SHR1 HK L., BHA-
GAT): (a) A draw for ailocation of
304 LIG flats in Kalkaji Extension was
held on 16-2-1983, The Specific draw
for number of flats has not been held
so far.

(b) Does not arise in view of reply to
part (a) above,

(c) The flats are likely to be com-
pleted by December, 1985 and will be
allotted thereafter,

Regions-ﬁise Strategy for Agriculture
Production

3984, SHRI SOMNATH RATH :
Will the Minister of AGRICULTURE
AND RURAL DEVELOPMENT be
pleased to state :

(2> whether imbalances in the field of
agriculture still persist in the country; if
so details thereof region-wise and crop-
-wise;

(by whether itis necessary to have a
region-wise specific strategy for further
increase in overall production; and

(c) if so, steps being taken in this
direction ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVE-
LOPMENT (SHRI CHANDULAL

CHANDRAKAR) : (a) to (c), Varia-

tions in cropping pattern, input use and
the resultant crop productivity exist large-
ly on account of. inter-regional disparities
in agro-climatic conditions and resource
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endownments, The Government have
been reviewing and monitoring the policy
for diversification of cropping pattern and’
improvement in crop prdductivity in
different regions, Guidelines are issued
from time to time for introduction of
most efficiest crops in different agro-
climatic conditions, expansion of area
under oilseeds and pulses and introduc-
tion of non traditional crops like soyabean
and sunflower etc,

Ratio between the News-items and .
Advertisements

3985. SHRIMATI BASAVA RAJESH-
WARI : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state :

(a) whether there is any norm pres-
cribed for the news papers regarding the
ratio between the news-items and adver-
tisements; and

(b) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI V.N, GAD-
GIL): (a) No Sir,

(b) Does not arise,

Introduction of Foreign Soft Drinks in
India

3986, SHRI ANANDA PATHAK :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state ;

(a) whether it is a fact that Govern-
ment are considering to allow marketting
of foreign soft drinks in India; and

(b) if so, the reasons therefor ?

THE MINISTER OF FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH) : (a) and (b). This Ministry
has no such proposal under considera-
tion,
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Demands of E.P F, Emplopees, Karnataka

3987, SHRI HARIHAR SOREN :
Will the Minister of LABOUR be pleased
to state :

(a) whether the Supreme Court has
held that the appropriate authority in
respect of the E P F, Organisation is the
Central Government;

(b) whether the Supreme Court while
pronouncing its decision has also observed
that the demands of the Karnataka E_P_F.
Staff Union pending for a long time be
referred to the Tribunal by the Central
Government; and

(c) if so, the action taken by Govern-
ment in this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI T,
ANJIAH) : (a) Yes, Sir,

(b) The Supreme Court have observed
that the Central Government will cobsi-
der the question of referring the demands
to an Industrial Tribunal and take appro-
priate action,

() The matter has been examined
and it is felt that the Central Government
will come into the picture in this matter
only after the Assistant Labour Commis-
sioner (Central) concerned submits his
‘failure of conciliation® report., The
Central Provident Fund Commissioner
has been advised to inform the General
Secretary, Karnataka Provident Fund
Employees Union Bangalore to move
the Assistant Labour Commissioner con-
cerned for conciliation proceedings as a
de-novo case in the first instance,

Sub-Regional Office of Employees
. Provident Fund, Siliguri

. 3988, SHRI HARIHAR SOREN :
Will the Minister of LABOUR be picased
to state :

(@) whether Sub-Regional Office of
Employees Pm\ndent Fund, Siligori was
opened five years back to facilitate ser-
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vices to the subscribers of Siliguri. Jal-
paiguri and other districts;

(b) if so, whether the files of Jalpai-
guri district have not yet been transfer-
red to Siliguri which has resulted in
extreme hardship to the subscribers of .
Jalpaiguri;

(c) if so, the reasons therefor; and

(d) steps taken for expeditious trans-
ferring of records/files etc, to Siliguri ?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI T,
ANJIAH) : (a) Yes, Sir. The office
was opened on 4.2.1977 to deal with the
accounts of subscribers of Darjeeling,
Jalpaiguri, West Dinajpur, Malda and
Cooch Bihar Districts,

(b) and (c). Initially due to resistance
from the Employees’ Provident Fund
Staff Association, West Bengal, accounts
pertaining to Jalpaiguri district were not
transferred to the Sub-Regional Office at
Siliguri., In recent years demands from

~ several quarters have been received for

opening of a Sub-Regional Office at Jal-
paiguri, Pending final decision in this
behalf the accounts of Jalpaiguri district
continue to be maintain at the Regional
Office, Calcutta.

(d) Final decision regarding transfer
of accounts of Jalpaiguri district from
Calcutta either- to Jalpaiguri or Siliguri
can be taken only after Central Board of
Trustees and Government take a decision
about opening of a  Sub-Regional Office
at Jalpaiguri,

Recommendations Made by the Committee
on Language Agencies

3989, SHRI SURESH KURUP :
Will . the Minister of INFORMATION
AND BROADCASTING be pleased to
to state :

(a) the recommendation made by the
Committee on Language Agencies coasti-
tuted on 26th June 1985;
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(b) whether the Committee has re-
commended that Samachar Bharati and
Hindustan Samachar should not be re-
vived; and

(c) if so, what would be the fate of
employees working in these agencies ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI V.N. GAD-
GIL) : (a) and (b). The Committee
has made the following specific recom-
mendations :(—

(i) The reaction of a fulfledged news
agency with adequate technologi-
cal back up will. require atleast
Rs, 3 crores for capital expendi-
ture and, in addition, recurring
expenditure of Rs, 1 crore per
year, The Indian language news-
papers are not at all in a position
to raise even 50% of this capital,
Further the running cost of Rs_ 1
crore per year cannot be recovered
from Hindi/Indian language sub-
scribers,

(ii) On the other band, if Indian
Languages service is added to
infrastructure of an existing news
agency, the additional annual cost
will be only Rs, 50 lakhs per
year, Thbere will be practically
no capital cost, This level of
anpual expenditure can be manag-
ed both by the newspapers and
other subscribers like AIR and
Doordarshan, If, however  there
is still any deficit the news agency
concerned can bear it,

The Government has not yet taken a
final view on these recommendations, It
was the view . of the editors and proprie-
tors of the leading language newspapers
that it is not possible to revive the exist-
ing two Hindi news agencies namely
Samacbar Bbarti ‘and Hindustan Sama-
char,

(c) It is open to the employees to
seek redressal under the laws/rules gove-
rning their service conditions,
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New Schemes for Construction of Janata
Flats for Weaker Sections. by D.D A,

3990, SHRI LAL RAM KEN :
SHRI GURUDAS KAMAT :

Will the Minister of WORKS AND
HOUSING be pleased to state ;

(a) whether  Delhi  Development
Authority (DDA) are preparing and new
scheme for construction of smaller flates,
or Janata flates for the weaker sections
of the society in future; and

(b) if so, details thereof and when such
scheme is likely: to be announced for the
information of general public ?

THE MINISTER OF PARLIAMENT.
ARY AFFAIRS (SHRI HK.L,
BHAGAT) : (a) There are already
schemes with the DDA for construction
of smaller flates or Janta flates for the
Weaker Sections of the society. NO new
scheme is being prepared.

(b) Does not arise in view of reply
to part (a) above,

Impact of Rural Development Progiammes
on the Rural Economy in West Bengal

3991, SHRI BHOLA NATH SEN:
Will the Minister of AGRICULTURE
AND RURAL DEVELOPMENT be
pleased to state :

(a) whether the rural development
programmes sponsored by the - Central
Government since 1979-80 have made
any impact on the rural economy in
West Bengal ;

(b) if so, the details thereof ; and

©) the impact of such programmes

"in West. Bengal as compared to the

impact of such programmes in other
States and Union Territories ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDULAL
CHANDRAKAR) :. (a) to (c). The
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major rural development programmes
of this Ministry being implemented in
West  Bengal are Integrated Rural
Development Programme (IRDP), National

Rural Employment Programme (NREP),.

Rural Landless Employmsnt Guarantee
Programme (RLEGP), Drought Prone
Aeras Programme (DPAP) and Land
Reforms, The Ministry has not con-
ducted any evaluation on the impact of
these programmes on the rural economy
in West  Bengal as such, Evaluation
studies of some of these programmes
and periodical, reports throw some light
on impact of these programmes on
rural economy including that of West
Bengal, Two major evaluation studies
of IRDP have been conducted one by
the Plan Evaluation Organisation (PEO)
and the other by NABARD. Both
these studies included sample households
from the districts of West Bengal,
According to the study coonducted by
the F.EO, 4949 of the sample
households have crossed the poverty
line while as per the NABARD study,
this percentage is 47 State-wise figures
of housecholds having crossed the poverty
line have not been indicated in these
studies, However, the coverage of
beneficiaries during the 6th Plan period
was 71,38% of the target in West
Bengal (7.17 lakh families assisted as
against the target of 10 lakhs), The
All India figure for the VIth Plan is 16,55
million families assisted a target of 1§
million (i.e, an achievement of 109%),

A research-cum-impact study . on soil
conservation measures adopted under
DPAP, was made by the Operation
Research Group Bhubaneshwar in 1980s
in a few districts of Bihar, Orissa and
West B:ngal, As per the fiadings of
this study 94% of the beneficiaries in
Purulia (West Bengal) and 909, each
Phulbani (Orissa) and Palamau (Bihar)

reported benefit from soil conservation

schemes by way of covservation of fallow
lands for cultivation and change in cropping
pattern 69, of farmers in Purulia (as
against 189/ in Phulbani and 169, in
Palamau) are reported to have been
raising crops particularly in areas lying
" fallow previously, 499, of farmers in
Purulia 529 in Palamau 207 in Phulbani
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reported changeover from low duty
crops like millets to high duty crops
like paddy, According to a few impres-
sions, the average increase in productivity
has been of the order of 2549 in the
case of Purulia as against 2409 in
Phulbani and 2349 in Palamau.

Under NREP, no evaluation studies
bave been completed so far, However,
the objective of the programme was to
generate 300-400 million mandays of
employment in rural areas every year,
simultaneously creating durable assets
to strengthen rural infrastructure and
improve the nutritional standards of the
poor, As far as West Bengal is concerned,
138.35 million mandays of employment
was generated under the programme
during the VIith Plan period as against
1774.37 million mandays of employment
generated in the country as a whole,
Besides, a large number of assets have
also been created, RLEGP was introduced
only in August, 1983 and it is too early
to assess its impact on the rural economy,

As regards land reforms, the total
ceiling surplus land distributed in West
Bengal since 1979-80 was 1,10,369
acres as against 9,99,796 acres for the
country as a whole, ’

Modernisation of conventional rice
milling indastry

3992, SHRIMATI JAYANTI PAT-
NAIK : Willthe Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) whether Government have taken
steps for the modernisation of con-
ventional rice milling industry in the
country ,

(b) if so, the number of conventional
rice mills modernised so far ;

(c) how many of such conventional
rice mills in Orissa have been brought
under the above modernisation pro-
gramme ; and

(d) the details thereof ?
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THE MINISTER OF .FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH) : (a) Yes, Sir,

(b) As per information presently
available about 7,6 thousand conventlonal
rice mills have been modernised.

() and (d). 164, out of which
139 are huller-cum-sheller and 25 are
sheller type of rice mills,

Utilisation of land by Bhartiya Kala
Kendra etc,

3993, SHRI D.P. YADAV: Wil
the Minister of WORKS AND HOUSING
be pleased to refer to the reply given
to Unstarred Question No, 3693 on
19 March, 1984 regarding utilisation of
land by Bhartiy Kala Kendra etc,
and state :

(a) whether it is a fact that even
“though it had been stated in the above
answer that no penalty bad been imposed
on Sangeet Bharati for constructing 906
square feet of residential area, a penalty
of Rs, 34897 34 had in fact been imposed
on Sangeet Bharati as early as March
1981 for constructing only 906 square
feed of residential area  against the
permissible limit of 15877 square feet
and the institution had already paid
Rs, 27153 in instalments,

(b) whether a representation had
been made by Sangeet Bharati in April,
1984 for refund of the amount paid ;

(c) if so, decision taken thereon ;
and :

(d) whether any reply has since been
sent to the Sangeet Bharati in this
~ regard ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS (SHRI H.K L, BHA-
GAT) : (av The various charges
‘claimed were in accordance with the
instructions in force and the policy of
the Government at that time whereas by
March, 1984 the Government policy in
this regard had undergene a- change,
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(b) Yes, Sir,

been under

(¢) The master has
examination,
(d) No, Sir,

CLUSA oilseeds project

3994, SHR1 CHINTA MOHAN :
Will the Minister of AGRICULTURE
AND RURAL DEVELOPMENT be
pleased to state :

(a) what was the best productivity
of various vegetable oilseeds as compared
to the present productivily, including
coconuts ;

(b) whether under CLUSA oilseeds
project, there was to be yearly improve-
ment in productivity in the States to be
covered and if so, year-wise figures for
oilseeds crops in the States covered since
CLUSA started ;

() whether instead of concentrating
on groundnuts and a few other ocilseeds
as per approved CLUSA project in the
States to be covered, attention is being
paid to new crops like Soyabean and
the States not included earlier are now
being covered and if so, reasons for
changes made ; and

(d) whether any evaluation has been
done by the Nodal Mipistry and the
Planning Commission on CLUSA project
and if so, results thereof ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT {SHRI CHANDULAL
CHANDRAKAR) (a) The best
productivity of various oilseeds since
start of the National Dairy Development
Board’s (NDDB) project for “:Restruc-
turing edible oil and oilseeds production
and marketing” ni 1979-80 and tl.e present’
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productivity are given below :—
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Crop Best Pro- Present Pro-
ductivity ductivity*
(Kg/ha,) (Kg./ha,)
Grbundnut . 972 953
Rapeseed . 659 659
* Mustard ) .
Soyabean e 741 716
Sesame 283 283
Safflower 586 586
Sunflower 564 407
Niger vee 294 294
Linseed ves 300 300
Castor 639 639
Cocount .ee 5531 (number 5084 (number
of nuts/ha,) of nuts/ha.)

*Presently the latest crops production estimates are available for 1983-84.

(b) It is incorrect to call the NDDB's
project on oilseeds and vegetable oil as
CLUSA oilseeds project, In fact
this project is being run with assistance
from Cooperative League of USA
(CLUSA) and the Cooperative Union
of Canada (CUC) in seven states viz ;
Gujarat, Madbya Pradesh, Andhra
Pradesh, Tamil Nadu, Orissa, Mahara-
shtra and Karnataka, This is not the
only project/scheme intended to increase
productivity of oilseeds in these states.
Other schemes by Central/State Govern-
ments are also being implemented for
this purpose. Besides, the productivity
of oilseeds crops is also affected by a
number of factors such as irrigation,
diesel and power supply, weather con-
ditions etc,

(c) It was envisaged under the project
to concentrate in the first place on
groundout  production areas, Other
major sources of oil such as cotton seed,
sunflower etc, were also to be handied
by the project, Madhya Pradesh has
been included under the project as it
has potential for soybean development,

Like-wise Orissa was also included whigh

has great potential for increasing pro-
duction of groundnut,

(d) The last evaluation of the
NDDB’s project on oilseeds and vegetable
oil has been carried out by a joint team
consisting of Cooperative League of
USA (CLUSA)/United States Agency
for International Development/Govern-
ment of India/National Dairy Develop-
ment Board in 1983, The main
recommendations made by the team are
as under ; —

1. Precedure for licensing of
processing facilities may be
streamlined,

2. Centralised market analysis and
forecasting functions mdy be
developed,

3. The project strategy may be to
stabilise year to year yield ata
moderate level in. rainfed areas
rather than trying to substantially
increase annual yields,
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4, Society'Secretaries should be given Policy for Grants to Agnculture
adequate training to perform their University by- ICAR
functions, _ _

3995, SHRI AJAY MUSHRAN -

5. Where' it is. necessary to staff Will the Minister of AGRICULTURE
agricultural ; positions with non- AND RURAL DEVELOPMENT be
agricultural | candidates, intensive pleased to state :
and formal training in agricultural '

:ll::g:cts should; be arranged for ) (a) the pf)licy for releasing financial
. aids by Indian Council of Agricultural
' Ubiversities ;

6. There must be a firm commitment
on the part of the State Govern- ) : L ]
ments and the NDDB to place (b) whether it xs-x:elgased St.atew:se
well qualified people in the upper or'dlr:.:c't t_° the existing agriculture
level management positions of universities in the States ; and
the federations and to keep these (c) the assistance released to J
people to their positions at least harlal Nehra A ' Trelease ? aw-ra-
three to four years, : . griculture Um_versuy,

Jabalpur vis-a-vis other  Agzriculiure

7. State federations should be divided Universities for the last five years ?
in to geographical regions and ) , T
the processing plants Manager THE MINISTER OF STATE IN THE
should be given semi-autonomous DEPARTMENT OF RURAL DEVELOP-
jurisdication within their area, MENT (SHRI CHANDULAL CHAND-

: RAKAR) : (a) The Education Division

8. The movement of raw material of the Indian Council of Agricultural
or finished products across regions Research gives financial assistance to
should be decided at federation State Agriculturar University, under two
headquarters, schemes namely (i) ¢‘Establishment and

Developm=nt of Agricultural Universities”’

9. Larger plants may be appropriate and (ii) ““National Agricultural Research
in irrigated areas where pro- Project’’,
duction, procurement and optimal .
capacity utilisation  are more (i) Under the scheme <‘Establisment
certain, and Development of  Agricultural

Universities™ the financial assistance is

10, The - State federations should givea quality improvement in education,
gradually reduce the wuse of The need for funds for Agricultural
NDDB  procurement support Universities for their development during
and being utilising to the exient the VIth Plan was assessed by a Visiting
possible the commercial vehicles Team appointed by the Indian Council
for procurement, of Agricultural Research and allocations

were made to the State Agricultural

11. Procurement be conducted round Universities on the basis of the Policy as
the year, given below :

S. No. Policy Financial ceiling

daring VIth Plan

1, One Agicultural University in the State, Upto Rs., 3 crores per

. University
2. Two Agricultural Universities in the State, Upto Rs 2,50 crores
7 . per University
3. Three Agricultural Universities in a State, Upto Rs, 2 crores per
University,
4, ‘Upto Rs, 150 crores

Four Agricultural Universities in a State,

per University,
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(i) The Policy followed in giving
financial  assistance to
Universities under the scheme ‘*National
Agricultural Research Project” is that
the Project submitted by the Agricultural
Universities are appraised by a Committee
constituted by the JIndian Council of
Agricultural Research. The appraisal
Report is then approved by the Inter
Disciplinary Scientific Panel and finally
approved by the Project Funding
Committee (P F.C.) of the Indian Council
of Agricultural Research, On an average,
Rs, 5,00 crores were allocated. to each
Agricultural University in the State
during the VIth Plan period to meet
the agriculture needs of the research
requirements of the Project taking into

SRAVANA 28, 1907 (S4KA)
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consideration the existing resources,

(b) The amount of assistance is
released to individual  Agricultural
Universities and not to the State,

. (¢} The financial assistance given
to ¥ the State Agriculture Universities
under the above two schemes are
enclosed. The release made to the
Jawaharlal Nehru Agriculture University,
Jabalpur under the scheme <Establishment
and  Development of  Agricultural
Universites’” can be seen at SI, No, 8
column 9 of the Statement-I given below
and under the scheme ‘‘National Agri-
cultural Research Project’’ at SI, No 4
column 4 & 5 of the Statement-II given
below,
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Abstracts of Commitments and Releases to state Agricultural Universities under the
scheme **National Agricultural Research Project”” (N.A .R.P.)

(Rupees in lakhs)

S. No, University Commitments Release Actual on site
upto 31.3.85 expenditure upto
31.3.85
1 2 3 4 5
1, HAU, 285.67 224,80 182,45
2, APA.U, 592,48 506,81 454,18
3. GAU, 504.69 438.21 413,26
4, JNKVYV, 499.10 334,59 243,01
.5, UAS, 421,57 284.16 253.92
6. KAU, 433,04 318.73 199,75
7. PAU, 202,36 106,85 73.14
8, S.U. 456,78 289.64 196,38
9. T.NAU. 486,13 291.88 177,66
10, O,UAT, 346,91 117,01 75,83
11, AAU. 315,04 41,37 22,28
12, R.AU. 97.62 34,26 358
13, BAU, 207,73 —_ —_
14, HPKVYV, 354,75 120,02 52,51
15, CS.A.UAT. 193,53 24,20 7.10
16, G.BPUAT, 331,59 18.15 ' 10,42
17, N.DUA.T. 62,76 7.13 0.84
18, MPK)V, 175,64 15.88 15,28 _
19, PK)Y, 87.93 20.28 8.51
200 MAAU, 140,73 9.73 8.16
21, KKV, 160,99 24,18 9.32
22. B.CK.V.V. — — —
23. LARI, 125,00 9,51 9,51
24, N.AARM. 90.02 28.56 28 56
25. PROJECT UNIT 27,25 4577 45.77
6535_;1-——— - 3311.72 T 2491 42
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Recognition to Janata Mazdoor
Sangh

3996, SHRI S, JAIPAL REDDY : Will
the Minister of LABOUR be pleased to
state :

(@) whether recognition has not been
accosded to Janata Mazdoor Sangh by
the National Eastern Collories Ltd,
though 6000 coal workers of Ledo
Margherita area in Upper Assam (Dibru-
garh District) joined it last year ;

(b) whether attention of Asstt, La-
bour Commissioner of the Centre Labour
Department Gauhati, has been drawn to
the suspension of many workers and office
bearers belonging to Janata Mazdoor
Sangh ; and .

(c) if so, the action taken thereon ?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI T,
ANIJIAH) : (a) to (c). According to
the Ministry of Steel, Mines & Coal,
it is not a fact that 6000 coal workers
of Ledo Margherita area in Upper
Assam joined the Janata Mazdoor: Sangh
which is not a recognised Union, Cases
relating to suspension of 4 workers is
under conciliation by the Assistant La-
bour Commissioner (Central), Gauhati.

[Translation]

Non-Payment of Wages to the La-
bourers in Foreign Countries

3997, SHRI RAM BAHADUR
. SINGH : Will the Minister of LABOUR
be pleased to state :

(@) whether it isa fact that some
Members of Parliament had wrltten a
letter to him on.7 June 1985 regarding
condition of labourers working in foreign
countries

(b) if so, the contents thereof ; and

(¢) details of the action taken in the
matter ?

SRAVANA 28, 1907 (S4KA)
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THE MINISTER OF STATE OF
THE MINISTRY OF LABOUR (SHRI
T, ANJ!AH) ¢ (a) and (b). Yes, Sir,

A copy of the letter addressed to Fi-
nance Minister was received, In this
letter besides various other issues, the
following labour issues have been
raised :

(i) Poor workers have to pay huge
amounts for going abroad, ‘

(ii) Workers are not paid wages ac-
cording to employment con-
tract ; and

(iii) Young girls taken as domestic
servants are used for immoral
purposes,

(c) Emigration clearance was stopped
in respect of construction companies
against whom there were complaints for
exploitation of labour and permission
was restored only after outstanding com-
p laints were resolved. ‘

[English]
Declaration of Film Production and
Theatre Constiuction as Small
Scale Industry

-

3998, SHRI ZAINAL ABEDIN :
Will the Minister of INFORMATION
AND BROADCASTING be pleased
to state :

(a) whether his Ministry issued a cir-
cular to the State Governments requesting
them to declare Film Production and °
Theatre Construction as small scale in-
dustry so that institutional finance might
be available to these seciors of Film
Industry ;

(b) if so, whether the issue has been
taken up by his Ministry with the Ministry
of Industry to accord recognition to the
entrepreneurs having registration certi-
ficates issued by the State Governments

" to this effect;

(c) if not, the reasons therefor ; and
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(d) whether his- Ministry propose
to'take any expeditious steps in this
regard ?

- THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI V.N, GAD-
GIL) : (a) No circular has been issued to
the State Governments recently to declare
film production and theatre construction
as' small scale industry, However, in
February, 1984 the Ministry of Infor-
mation  and Broadcasting bhad sent a
letter to:the State Governments tO consi-
der declaring film production and theatre
construction in ‘their States as small Scale
industry ‘industry’ as bad already been
done by some of the State Governments,

(b) to (d). No letter has been issued
by the Ministry of Information and Broad-
casting to the Ministry of Industry to
‘accord recognition to the entrepreneurs
‘baving registration certificates issued by
‘the ‘State Governments to the effect,
However, a letter had been addressed to
the Ministry of Industry to recognise film
production and theatre construction as a
small scale industry at the Central Govern-
ment level,

- Final Settlement of Compensation for
the Land Acquired in Village
Garonda by DDA

3999, SHRI V, SREENIVASA PRA-
SAD : Will the Minister of WORKS
AND HOUSING be pleased to refer to
the reply given to Unstarred Quesiion
No, 1937 0on 5 August, 1985, regard-
ing the land acquired by DDA in village
Garonda and state

‘(a) the details of the disputed cases
as referred to in reply given to part (a)
inclading the names of original owners
and/or transferees thereof ;

AUGUST 19, 1985
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(b) the further action proposed to be
taken in the matter of final settlement of
compensation in the above referred dis-
puted cases ;

(c) whether some of the lands of the
original owners had been transferred by
registered Power of Attorneys ; and

(d) if so, the facts thereof ?

THE MINISTER OF WORKS AND
HOUSING (SHRI HK L, BHAGAT) :
(@) The details of disputed cases are
given in the statement below,

(b) The cases mentioned at Serial
No. | to 9 have been sent to the Court
of Addl, District Judge on the dated
shown, along with the details of record-
ed owners; disputants and the amount of
compensation, The payment in such
cases will be made by the Court of Addl,
District Judge after examining the evi-
dence relating to the claims, Recorded
owners at Serial No, 18 to 14 have not
applied for compensation, Persons other
than the recorded owners have also sub-
mitted their claims against the same land
in response to notice under Sec, 9 and 10
of the land Acquisition Act, 1894, Since
no application was received by Delhi
Administration from any of the
claimants for payment of compensation
after the award was announced, the
amount of compensation has been kept
in the office of the Deputy Com-
missioner on account of dispute, These
cases will be examined by that office
after receipt of applications from the
claimants,

(c) No such case is reported to have
come to the notice of the Deputy Com-
missioner, Delhi Administration,

(d) Does not arise.
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Exploitation of Child Labour in Car-
pet Industry and Match Industry

4000, SHRI YASHWANTRAO
GADAKH PATIL : Will the Minister
of LABOUR be pleased to state :

(a) whether Government are aware
that child labour is being exploited by
Carpet Industry in Mirzapur, J&K
and Match Industry in Sivakasi ; and

(b) if so, the steps being taken in the
matter ?

THEB MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI T,
ANJIAH) : (a) and (b). Enforcement
of the provisions of the Employment of
Children Act, 1938, which regulates em-
ployment of children in several industries
including carpet and match industries, is
the responsibility of the Statz Govern-
ments concernad, However, Government
is also preparing pilot projects in
Mirzapur-Bhadhoi area of Uttar Pradesh
and Sivakasi area of Tamil Nadu for im-
proving the working and living conditions
of child workers with a view to ultimately
eliminating exploitation of child labour
in these areas,

Changes in Conditions of Auction
by DDA

SHRI C, SAMBU :
SHRIMATI N,P. JHANSI

LAKSHMI :
BALRAM  SINGH
YADAYV :

SHRI RAMASHRAY PRA-
SAD SINGH :

4001,

SHRI

Will the Minister of WORKS AND
HOUSING be pleased to state

(a) whether Government have chang-
ed the conditions of auction conducted
by the Delhi Development Authority ;

(b) if so, what are the changed condi-
tions and original conditions ; and

(c) whether the changed conditions

SRAVANA 28, 1907 (SAKA)
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will benefit private constructors at the
cost of DDA ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI H.K.L. BHA-
GAT) : (a) No, Sir,

(b) and (c). Do not arise,
Non-Payment of Provident Fund Arrears
to Tea Garden Workers in North Bengal

4002, SHRI AMAL DATTA : Will
the Minister of LABOUR be pleased ta
state ¢

(a) whether Government are aware of
the fact that the tea garden workers of
North Bengal are not getting their provi-
dent fund arrears despite several memo-
randa;

(b) whether he has also received any
such memorandum in this regard;

(c) if so, the details thereof; and

(d) the steps taken to settle the provi-
dent fund arrears ?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI T,
ANJIAH) : (a) According to the
provident fund authorities, it would not
be correct to say that the Tea Plantation
Workers in North Bengal are not getting
their provident fund, The claims of the
outgoing members are being settled with
utmost promptitude, provided the claims
are complete in all respects and the
contributions due from the employers
have been received, In cases where the
employers have not paid the full amount
of contributions, the claims are settled
by making payment of the amount of
employers’ share actually received and
the employees’ share in full (including
the amount unrealised from the em-
ployer)., Action is also being taken to
realise the outstanding amount frcm the
defaulting employers and to pay the
balance, if any, >

(b) and (c). A memorandum demand-
ing the opening of a Sub-Regional office
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" at Jalpaiguri has been received and the
some is under examination.

-

(d) The position is as stated against
part (a) of the question,

{Translation)

Use of Old Fashioned Method for
Agricultural Activities

4003, SHRI R .M, BHOYE : -Will
the Minister of AGRICULTURE AND
RURAL DEVELOPMENT be pleased to
state :

(a) whether Government have identi-
fied the places where old and manmade
bullock carts, ‘Rahats’ used for drawing
water from wells and fodder cutting
machines propelled by buffaloes, camels,
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bullocks, etc, are §till in use in large num-
bers which need to be improved; and

(b) if so, the names of such states,
and, improvements being ‘made by
Government in this regard ? '

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVE-
LOPMENT (SHRI CHANDULAL
CHANDRAKAR) : (a) Yes, Sir,
Government of India undertake from
time to time a census of livestock and
associated major animal drawn equipment
like bullock carts and rabats,

(b) The statement given below gives
information based on the 1972 & 1977
censuses, Improved designs of bullock
carts, improved rahats, and chaff cutters
have been developed and tried,

Statement
Bullock and Manually opsrated Implements -

Carts Persian Wheel (Rahat)
1972 1977 T lez | 19717

1 ‘ 2 3 .4 5
Andhra Pradesh 14,29,000  14,22,400 38,000 31,600

Assam 1,10,000 1,04,400 — —
Bihar 7,75,000 7,13,600 53,000 52,000
Gujarat 8.18,000 7,58.400 6,000 2,700
Haryana 3 64,000 324,400 27,000 15,700
Himachal Pradesh 3,000 2,800 1,000 800

Jammu & Kashmir 1,000 1,000 — —_—
Kerala 16,000 15,000 5,000 6,100
Karnataka 6,75,000 6,77,300 34,000 22,300
Madhya Pradesh - 23,22,000  24,22,500 1,01,000 1,25,700
Maharashtra 15,21,000  14,94,600 3,000 1,500

Manipur 20,000 20,000 — -—

Megbalaya 8,000 18,800 — -
Nagaland N.A, N.A. N.A, N.A,
Orissa 587,000  2,09.200 — 200
Punjab 2,03.000 51,000 32,500

3,32,400
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Non-Supply of SMP by IDC to States

4004, SHRI MAHENDRA SINGH :
Will the Minister of AGRICULTURE
AND RURAL DEVELOPMENT be plea-
sed to state:

(@) whether Indian Dairy Corporation
has decided not to allot Skimmed Milk
Powder to milk supply schemes establish-,
ed in smaller towns during 19885, if so,
the reasons thereof;

(b) whether Indian Dairy Corpor-
ation has also stopped the allotment of
Skimmed Milk Powder to milk supply
schemes established in Tribal areas;

(c) whether this has forced the State
of Madhya Pradesh to purchase Skimmed
Milk Powder from open Market at very
high rates as compared to those offered
Indian Dairy Corporation;

(d) if so, whether IDC will reconsider
its policy of allotment of Skimmed Milk

1 ‘ 2 3 4 ’ 5
Rajasthan 8,44 000 8,87,000 69,000 66,000-—
‘Tamil Nadu 5,95,000 6,30,500 1,000 900
Tripura N.A, — N.A, —_
Uttar Pradesh 22,31,000 22,91,300 2,49,000 2,30,600

© West Bengal 3,31,000 3,31,000 — -
Andeman & Nicobar Island  N.A. N.A.
Arunachal Pradesh — 600 — —_—
Chandigarh 1,000 600 - 200
Dadar & Nagar Haveli — 2,000 - -—
Delhi — 4,400 —_— 700
Goa, Daman & Dieu 2,000 1,300 — 100
Lakshde ep —_ — —_— -—_
Mizoram — —_— —_— —
Pondicherry 4,000 3,600 —_— —_
Whole India " 129,60,000  126,69,800 6,38,0&) ——5;6-,:0_0
[English] Powder so as to help Madhya Pradesh

Increase the per-capita availability ~of
Milk; and

(e) if not, the reasons thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVE.
LOPMENT (SHRI CHANDULAL
CHANDRAKAR) : (a) The Indian
Dairy Corporation (IDC) decided that
issue of skimmed milk powder should be
considered upto 5000 tonnes durin.g
summer months of 1985 to the liqu'd
milk plants under different Federations
who have significant quantity of local
distribution of liquid milk and likely to
suffer during summer months, IDC has
supplied some quantity of skimmed milk
powder to such liquid milk plants during
1985,

(b) No, Sir,

(©) No report to this effect has been
received from the State Government,
However, the Indian Dairy Corporation
(IDC) has already allotted 130 Metric
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Tonnes of Skimmed Milk Powder (SMP)
to some Dairy Plants in the State of
Madhya Pradesh,

(d) and (c). As stated in reply to (c)
above, the IDC has already allotted SMP
to the Milk Plants in Madhya Pradesh,

Regularisation of Casnal Artists and
Production Assistants in Deihi
Doordarshan Kendra

4005, SHRI H N, NANJE GOWDA :
SHRI V. SREENIVASA PRA-
SAD :

Will the Minister of INFORMATION
AND BROADCASTING be pleased
to state :

(a) whether employees working in
Delhi Doordarshan Kendra as casual
artists and Production Assistants have
demanded for regularisation of their em.
ployment;

(b) if so, reaction of Government
thereon ;

(c) the total number of such em-
ployees who have rendered 3 to 4 years
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of service in the Station as casual em-
ployees or artists; and

(d) action proposed to restore con-
fidence amongst them and to bring them
on permanent role of the TV Statjon or
on long term contract basis of 5 to 7
years,

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI V., N, GAD-
GIL) : (a) and (b). Yes, Sir. Repre-
sentations from time to time have been
received from casual artists including
those working as production assistants on
casual basis for regularisation of their
services. These representations  were
examined from time to time in light of
relevant criteria according to which only
such casual artists as had worked for
365 days in three consecutive financial
years during the period from 1974.75 to
1979.80 or for 200 days in any one
financial year during the same period are
eligible for regularisation subject to avail-
ability of vacancies,

(c) Category-wise break-up of 28
such employees as have completed 3 to 4
years or more on assignment basis is
given below :

Category

No. of Employees

Floor Assistant
General Assistant
Production Assistant
Film Processor
Carpenter

Painter

Make-up Assistant

Lighting Assistant

4

(X 2] l

Total 28
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(d) All the above categories of staff
artist positions have since been converted
into civil posts, The incumbents who
fulfil the eligibility conditions would be
considered for absorption against the
corresponding civil posts subject to the
suitability,

Unauthorised Encroachmeats on Lands
Allotted by DDA

4006, SHRI MUKUL WASNIK :

SHRI RAMASHRAY PRA-
SAD SINGH :

Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether any case of unauthorised
encroachments on the lands allotted by
the Delhi Development Authority to Co-
operative Housing Societies, Private
individuals and evea semi-Government
organisations like Khbadi and village
Industries Commission have come to the
aotice of the DDA and Government; and

(b) if so, whether any action has been
taken to free the lands from the un-
authorised occupations and handling over
the physical possession of the lands in
dispute to the allottees ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI HK.L,
BHAGAT) : (a) and (b). The infor-
mation is being collected and will be laid
on the Table of the Sabha,

Setting up branches of Super Bazar in
other parts of the country

4007. SHRI VILAS MUTTEMWAR :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether it is a fact that Super
Bazar proposes to set up its branches io
other parts of the country also;

(b) whether all the branches will be
controlled by the Delhi based Managing
Commitee of Super Bazar;
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(c) ifso, how far it will be possible
and appropriate to control far off bran-
ches and to solve the problems of the
employees; and

(d) whether Government propose to
encourage local people to set up Stores
and Super Bazars on co-operative basis
and if not, the reason therefor ?

THE MINISTER OF FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH) : (a) to (c). Super Bazar has
not proposed to set up its branches in
other parts of the country, However, it
bas been suggested to Super Bazar, the
Cooperative Store Ltd,, Delhi to consider
to extend its area of operation to cover
entire National Capital Region which
includes parts of Haryana, Uttar Pradesh
and Rajasthan besides the whole Union
Territory of Delhi, The proposal is
under consideration of Super Bazar, The
other details regarding management,
control of branches, and other allied
problems will be considered, as and when
the proposal is finalised,

(d) Local people are encouraged to
set up Consumer Cooperative Stores in-
cluding Department Stores popularly
known as Super  Bazar, Apna
Bazar, Japata  Bazar,  Sahakari
Bazar, etc, in different parts of the
country, The District Wholesale Con-
sumer/Central Cooperative Stores as  well
as Primary Consumer Cooperative Stores
are being assisted under the Centrally
sponsored scheme for development of
consumer coperatives,

Expansion of DDA

4009, SHRI BHARAT SINGH:
Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether the DDA had initially
been set up mainly for preparing a
Master Plan for the Union Territory of
Delhi ;

(b) the reasons why the DDA was
allowed to enter the construction field and
to expand so fast ;
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(c) the reasons why the development
works of Delhi being carried out by the
D.D.A, were not entrusted to Central
P.W.D, which is much older and well-
organised department ; and

(d) whether the fast expansion of
DDA has not diluted responsibility and
diminished respect for rules and pro-
cedures to be followed for execution of
works ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS (SHRI HKL. BHA-
GAT): (a) No Sir,

(b) DDA undertakes construction
aclivity in pursuance cf the objects of the
Authority as provided under the Delhi
Development Act 1957, The obijects
read as under ;—

*to promote and secure the deveiop-
ment of Delhi according to plan
and for that purpose the Authori-
ty shall have the power to acquire,
hold, manage and dispose of land
other property, to carry out build-
ing, engineering, mining and
other operations, to execute works
in connection  with supply of
water and electricity, disposal of
sewage and other services and
amenities and generally to do any-
thing necessary or expedient for
purposes of such development and
purposes incidential thereto,”

() Development kteing one of the
functions of the DDA under the Delhi
Development Act, 1957, the question of
this work being entrusted to C.P.W.D,
could not arise,

(d) No, Sir,

Strike Notice by Mineral Oil Workers’
Union Digboi

4010, SHRI SAIFUDDIN CHOW.
DHARY : Will the Minister of LABOUR
be pleased to state :

(a) whether the attention of Govern-
ment has been drawn to the strike notice
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jssued by the Mineral Oil Workers’
Union, Digboi . for settlement of their
demands ; and

(b) if so, the steps taken for imple-
mentation of the agreement reached with
the contractors of 1.0.C. (A 0.D.) at
Digboi in the interest of oil industry ?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI T.
ANJIAH) : (a) and (b). The Mineral
Oil Workers’ Union, Digboi served a
notice of strike on the 6th April, 1985
on all the Contractors of 10C (AOD)
over a charter of demands relating to
revision of wages, bonus for the years
1978 and 1979, revival of medical
facilities etc, The dispute is under con-
ciliation,

According to the Ministry of Petroleum,
the terms of the settlement concluded on
22-12-1983 between the Contractors and
their workmen have been fully implement-
ed and no ccmplaints have been received
regarding non-implementation of the
settlement either in the Ministry of Petro-
leum or by 10C (AOD) Management,
However, the Management has taken steps
to proteet the benefits due to contract
workmen in the event Of any statutory
increase in wages or other benefits as may
be applicable to contract labour during
the currency of the contract,

Workers deprived of payment of P F, amount
dues in Jute industry, West Bengal and
Textile Industry ia Maharashtra and

Gujarat
4011, SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of LABOUR

be pleased to state :

(a) whether in the Jute Industry of
West Bengal and Textile Industry of
Maharashtra and Gujarat, specially in sick .
and closed mills, workers have been
deprived of their legitimate dues of
provident fund in many cases ;

(b) if so, what is the actual figure of
workmen involved and the amount
involved approximately ; and
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(c) what steps Government contem-
plate to settle the Provident funds dues
to the workmen and to punish the
defaulters ?

. THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI T,
ANJIAH) : (a) The claims of workers
in sick and closed Jute Mills and Textile
Mills in West Bengal, Gujarat and Maha-
rashtra falling under the unexempted
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sector are being settled to the extent the
contributions have been received. In
addition, the employees’ share of contri-
butions unrealised from the employer is
also being paid in full,

(b) Ason 31-3.1985, the Jute Mills
in West Bengal and Textile Mills in
Maharashtra and Gujarat had - defaulted
to the following extent {—

Amount in
arrears
(Rs, in lakh)

Workers involved

West Bengal Jute Mills

Maharashtra Textile Mills

Gujarat Textile Mills

Not read‘ily

available 4,427,44
59,638 416,77
60,733 114.35

v (c) The provident fund authorities are
taking all possible lezal and penal action
ia accordance with the provisions of the
Employess’ Provident Funds and Miscel-
laneous Provisions Act for realisation of
the arrears of provident fund dues and
settiement of the outstanding claims,

ESI (Amendment) Act, 1984

4012, SHRI ANANDA PATHAK :
Will the Minister of LABOUR be pleased
to state :

(a) whether Government have receiv-

ed any representation on the question of
ESI (Amendment) Act, 1984 ; and

(b) if so, what decision has been
taken thereoa ?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI T,
ANJIAH) : (a) Yes, Sir.

(b) The matter is being looked into.

Purchase of Furnishings at Asian Games
Village Complex, New Delhi

4013, SHRI SANAT KUMAR

MANDAL :

SHRI RAMASHRAY
PRASAD SINGH :

Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) the total expenditure initially
incurred on the purchase of furnishings at
the Asian Games Village complex in
New Delhi and the amount reatised pre-
sently and that expected to be realised .
during the next cound of tte sale;
and

(b) the reasons why this sale was
confined to DDA’s employees only and
not made open to public to fetch better
buyers and more mioney ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS (SHRI H K L, BHA-
GAT) : (a) and (b). According to the
DDA, a sum of Rs, 2 83 crore was'origi-
nally spent on furnishing the flats con-
structed for Asian Games 1982,

Some more items of furnishinos!
furniture were procured subsequently -to
meet the additional requirements at a cost
of Rs, 40,84,825, These additional
items became surplus after the games,
As attempts made for disposal of these



299 Written Answers

additional items of furniture/furnishings
to agencies such as, Defence, Health
Ministry, Department of Tourism etc,,
as also call for tenders through press
notices from the intending buyers brought
in very low rates, the Chairman DDA
decided 10 sell these surplus items costing
Rs, 40,84,825 to the DDA employees,
Tre amount recoverable was fixed at
75%, of the cost price in respect of
unused items and 509/ for used items,
In case some material still remains unsold,
the sale could be thrown open to
public.

In the first round, an amount of
Rs. 4.28 lakhs has been reccived as sale
proceeds from the DDA employees, It
is expected to realise Rs 18.22 lakhs
from the remaining items raising the
total sale proceeds to Rs, 22 .50 lakhs as
against the total original cost cf
Rs, 40,84 825/- for these items,

Irregularities in FCI Food Storage
Depot, Shakti Nagar, Delhi

4014, SHRI KALI PRASAD
PANDEY :

SHRIMATI PATEL RAMA-
BEN RAMIJIBHAI
MAVANI

Wit the Minister of FOOD AND
C1VHL, SUPPLIES be pleased to state :

(a) whether Government are aware
that from Food Corporation of India’s
Food Storage Depot, Shaktinagar, Delhi
oné full wagon of wheat was found
missing ;

(b) whether about 400 bags were
found surplus at the same Depot without
proper record ;

(c) steps Government have taken so
far to investigate into the complaints and
check malpractices at Rail Head, Subzi.
mandi, Shaktinagar, Delhi ; and

(d) the progress made in regard to
tl e investigation and action taken against
e.ring officials 7
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THE MINISTER OF FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH) : (a) and (b). There has been
no report either of one full wagon of
foodgrains missing or of 400 bags found
surplus at Food Storage Depot, Shakti-
nagar, Delhi. It was, however, found
that there were 178 bags of foodgrains in
excess at Subzimandi rail head which
could not be accounted for by the staff
on duty, '

() and (d). The officials found
responsible for the aforesaid unaccounted
bags were charge-sheeted for major
penalty, Proceedings and the report of
the Inquiry Officer have been submitted to
the competent authority, Additional
security arrangements have been enforced
at Subzimandi Rail Head to avoid any
such recurrence,

Unauthorised Construction in Delhi

4015, SHRI KAMLA PRASAD
SINGH : Will the Minister of WORKS
AND HOUSING be pleased to state :

(@) whether N.D.M.C, had issued
notice on Alka Hotel for unauthorised
construction ;

(b) if so, the reasons for not demoli-
shing the unauthorised construction so

far ;

(c) whether large scale illegal and
unauthorised construction has taken place
in New Delhi/Delhi without any check
thereby disturbing all the plans of the
Central Government ; and

(d) if so, details of action taken
against the derelict officials ;

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI HK L. BHA-
GAT) : (a) Yes, Sir,

(b) Action for demolition could not
be taken by N.D,M.C. as the party had
brought a stay order from the court and
which has not yet been vacated,
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(c)and (d). Unauthorised construc-
tion and encroachment on public land
have taken place affecting planned
development of Delhi to. a
considerable extent, Action is being
taken against the unauthorised construc-
tions and the persons responsible for the
same whenever they are noticed, Disci-
plinary action against erring officials is
also taken as per rules,

Closing of National Textile Corporations
Mills

4016, SHRI BASUDEB ACHARIA ;
SHR1 AJOY BISWAS ;
SHRI R P. DAS ;
SHRI ANIL BASU :

Will the Minister of LABOUR be
pleased to state :

(a) whether the Labour Ministty are
aware of the move of the Textile
Ministry’s proposal to close down some
of the National Textile Corporation’s
mills ;

(b) if so, the reaction of the Labour
Ministry thereto ;

(c) whether his Ministry will allow
the Textile, Ministry to close down NTC
mills when country is facing serious
unemployment problem ;

(d) if so, reasons therefor ; and

(e¢) if not, steps so far taken by the
Labour Ministry to tackle this problem ?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI T,
ANJIAH): (a) According to Depart-
ment of Textiles, no decision bhas yet
been taken regarding the closure of some
of the mills of the National Textile
Corporation since the possibility of
making them viable is being explored,

(b) to (¢). Does not arise,
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Progress in EPF, Family Penslon and
Employees Deposit Link Insurance
Schemes in Tea Industries of Dar-

jeeling And Jalpaiguri Districts

4017, SHRI PIYUS TIRAKY : Will
the Minister of LABOUR be pleased to
state :

(a) what is the progress of the Em-
ployees Provident Fund Scheme, Family
Pension Scheme and Employees Deposit
Link Insurance Scheme in the Tea
Industries of Darjeeling and Jalpaiguri
District of West Bengal;

(b) whether the massive demonstra-
tion of plantation workers was led in the
middie of May this year against delayed
payment or non-paymeant of claimed
provident fund; and

() if so. steps taken to materialise
the assurances given by Sub-Regional
Officer, Siliguri, District Darjeeling (West
Bengal) to the demonstrators ?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI T.
ANJIAH) : (a) The Employees’ Pro-
vident Fund and the other two schemes
have so far been extended to 211 tea
plantations in Darjeeling and Jalpaiguri
Districts of West Bengal,

(b) According to the provident Fund
authorities, a demoanstration was held on
3.5.1985 demanding the opening of a
Sub-Regional Office at Jalpaiguri,

(c) A proposal for opening of a Sub-
Regional Office at Jalpaiguri is under
examination,

Payment to Contractunal Workers in
BCCL

4018, SHRI BASUDEB ACHARIA :
Will the Minister of LABOUR be pleased
to state :

(a) whether any steps have been taken
to enforce correct payment to contractual
workers working in BCCL mines as per
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the prescribed rates announced by BCCL
itself;;

(b) whether payment and other ame-
nities for contractual] workers were in-
vestigated in the collieries like Amlabad,
Loybad and Putki Balibara projects in
1985, if so, the details of the findings
and the steps taken thereon;

- () whether specific allegations against
contractors and management of Kathera
washery under Control Coal Fields Ltd,
for violating provisions of law, by Bihar
Colliery Kamgar Union in June, 1985
were ignored by the Labour Enforcement
Officers, Berme; and

(d) if so, steps taken thereon ?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI T,
ANJIAH): (a)to (d). Information is
being collected and will be Jaid on the
Table of the House,

Cantral Allocation for Water Schemes in
Andhra Pradesh

4019, DR, G. VIJAYA RAMA
RAO : Will the Minister of AGRICUL-
TURE AND RURAL DEVELOPMENT
be pleased to state :

(a) whether Andhra Pradesh Govern-
ment bad sought higher central allocation
for water schemes; and

(b) if so, full details of action taken
thereon ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVE.
LOPMENT (SHRI CHANDULAL
CHANDRAKAR) : (a) and (b), The
Government of Andhra Pradesh submitted
a memorandum in May, 1985 seeking
Central assistance for drought relief, in-
cluding drinking programmes, On the
basis of the report of the Central Team
and recommendations of the High Leve]
Comumittee on Relief thereon, a ceiling of
Central assistance of Rs, 30.80 crores
bas been sanctioned on 25th June, 1985,
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This assistance includes a sum of
Rs. 10,41 crores for drinking water pro-
grammes in the drought affected areas and
it is in addition to normal drinking water
schemes, like Accelerated Rural Waier
Supply Programme, Minimum Needs
Programme, etc,

[Translation)

Purchasing of land at cheap rates and
selling at high rates by DDA

4020, SHRI SHANTI DHARIWAL :
Will the Minister of WORKS AND
HOUSING be pleased to state -

(a) whether the Delhi Development
Authority, after purchasing the land of
farmers at very cheap price sell the same
land at very high rates;

(b) if so, whether an ordinary man
cannot purchase land from the Delbj
Development Authority for constructing
his house at such high rates;

(c) if so, the action taken by Gove-
roment in this regard till now;

(d) whether it has been brought to
the notice of Government that DDA is
going to reduce even the present minimum
land ceiling in future; and

(¢) if so, the proposed land ceiling
and how an ordinary man will be able to
live there and other details in this re-
gard ?

THE MIN'STER OF PARLIAMENT-
ARY AFFAIRS  (SHRI HK.L,
BHAGAT) : (a) No, Sir. After ac.
quisition of land at prices determined
under the Land Acquisition  Act, the
Authority disposes them of after develop-
ment at no-profit-no-loss basis, mostly
at pre.determined rates, Some plots are
sold in auction which do bring reasonably
good prices but the returns therefrom
are used to cross-subsidise other housing
and developmenta] schemes,

Land Acquisition Act has been recently
amended to provide for better compen-~
sation to land holders,
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(b) and (c). Most of the schemes for
allotment of residential plots have, by
and large, catered to the Low Income ani
Middle Income groups as also to the
Economically Weaker Sections of the
society, For example, DDA is in the
process of developing about 1,17,000
plots in Rohini scheme to cater primarily
to EWS/Janta/LIG and MIG categories.

(d) No, Sir,

(¢) Does not arise,

[English)
Upnauthorised Construction near LPG
Godown in Shakurbasti, Delhi

4021. SHRI LAL RAM KEN : Will
the Minister of WORKS AND HOUS-
ING be pleased to state :

(a) whether following the fire in go-
downs of LPG in Shakurbasti Delhi, Go-
vernment had removed all unauthorised
units engaged in the reprocessing of used
oil from the neighbourhood of the go-
downs to avoid any future danger of

fire;

(b) whether some such units have
started coming up again in the Golden
Park Rampura, Delhi along the side of

Railway line;

(c) if so, details thereof; if not, rea-
sons as to why such units appear again
and again on the same Government land
in violation of Government order; and

(d) whether responsibility will be fixed
on the local police and other concerned
officials for failure to prevent encroach-
ment of Government land by such un-
author ised units ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS (SHRI  HK.L.
BHAGAT): (a) Yes, Sir,

(b) to (d). The information is being
collected and will be laid on the Table
of the Sabha,
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Lock out in M/s, Greaves Cotton and Co.
Lud,

4022, SHRI INDRAJIT GUPTA :
Will the Minister of LABOUR be pleased
to state : .

(a) ~whether the Nasik Plant of M/s
Greaves Cotton and Co, Ltd, is the only
manufacturer of Rock Roller Bits used
in Cil drilliog operations by ONGC and
Oil India; ’ '

(b) whether the plant’s capacity of
50/60 lakhs of rupees worth of drilling
bits per month is a big contribution to
import substitution;

(c) whether the plant has beea locked
out since 23 March 1985 and production
is at a standstill; and T

(d) if so, whether urgent steps are
propcsed to be taken to get the lockout
withdrawn ?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI T,
ANJIAH) : (a)and (b), According to
Department of Industrial Development,
besides M/s, Greaves Cotton Co, Ltd.,
there is another Undertaking, namely,
M/s. precision Drilling Company, Noida,
Uttar Pradesh manufacturing rock roller
bits used in drilling operations by ONGC
and Oil India, The capacity created in
these Units has resulted in import substi-
tution,

(c) and (d}). According to informa-
tion received from Government of Maha-
rashtra, the lockout declared by the
management of the Nasik plant of M/s.
Greaves Cotton Company Ltd, on
23,3,1985 was lifted from 13,7,1985
following a settlement reached in conci-
lation over the charter of demands raised
by the workers,

Projection of Map of India on TV

4023, SHRI DHARAM PAL SINGH
MALIK : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state :
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(a) whether Government’s attention
has been drawn to the news item appear-
ing the Blitiz dated 13 July, 1985 where-
in it has been stated that in an
advertisement of Sardar Fertilizers over
Doordarshan, the map of India is pro-
jected without the Andaman and Nicobar
Islands and even the Lakshadweep;

(b) whether the map projected in
Hindi News Bulletin, Andamans are in-
cluded but not the Lakshadweep; and

(c) if so, the action Government have
taken in this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI V, N. GAD-
GIL): (a) Yes, Sir,

(b) Yes, Sir,

() The Sardar Fertilizer advertise-
ment has been withdrawn and the adver-
tiser advised to make necessary
amendment in the visual, Necessary
action is also being taken to rectify the
mistake in the Logo of National Pro-
grame,

Fish Exports in Veraval (Gujarat)

4024, SHRI RANIJIT SINGH
GAEKWAD : Will the Minister of
AGRICULTURE AND RURAL DEVE.-
LOPMENT be pleased to state :

(a) whether Government are aware
that several units of the multi-crore
marine fish production industry of Vera-
val in Gujarat are facing closure due
to the inadequate supply of fresh water;

(b) whether Government are also
aware that Veraval’s annual fish exports
turnover of about Rs, 10 crores is greatly
affected die to the unhygienic conditions
at the harbours of Veraval, Mangrol aad
Porbandar; and

(c) if so, steps taken to promote
State’s marine fish industry, which
accounts for 15 per cent of the country’s
fish production by making necessary pro-
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vision for regular supply of 1,00,000
litres of fresh water and by improving the
hygienic conditions of harbours ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVE.-
LOPMENT (SHRI CHANDULAL
CHANDRAKAR) : (a) As reported
by the State Government the problem is
not acute,

(b The annual fish export from
Veraval and Porbander has not been
affected as the export figures for the last
three vears indicate increasing trend,

(c) The schemes on supply of 0.5
million gallons of water daily and
Fishery Terminal Division will improve
the availability of water and hygienic
conditions at the harbours respectively,

Intensive Cotton Growing Programu es

SHRI V. SOBHANADREELS-
WARA RAO :

SHRIMATI N.P, JHANSI
LAKSHM]I :

4025,

Will the Minister of AGRICULTURE
AND RURAL DEVELOPMENT be
pleased to state :

(a) whether it is a fact that with a
view to improving the growth of cotion,
intensive cotton growing programmes
have been taken up in various States;

(b) if so, details of such programmes
and pames of major/minor cotton grow-
ing States where these programmes have
been taken up;

€) whether such programmes include
increase in irrigated area as compared to
the rain-fed area;

(d) if so, extent of increase in the
irrigated area; and

(e) details, if any, of good quality/
medium quality cotton exported during
the last one year and the future prospects
of exports in 1985-86 2
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THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE
AND RURAL DEVELOPMENT (SHRI
CHANDULAL CHANDRAKAR) : (a)
Yss, Sir, A Centrally Sponsored Inten-
sive Cotton Development Programme is
being implemented,

(b) The components of programme
are production and distribution of
breeder, foundation aand certified seed,
serial spraying against pests and diseases,
distribution of plant protection equip-
meats and demonstrations on improved
production technology, The programme
is in operation in Haryana, Punjab,
Rajasthan, Madhya Pradesh, Mabha-
rashtra, Gujarat, Andhra Pradesh, Tamil
Nadu, . Karnataka, Orissa and Uttar
Predesh,

() Yes, Sir,

(d) Irrigated arca under cotton has
increased from 13,58 lakh hectares in
1970-71 (year before the inception of
ICDP) to 22,04 lakh hectares in 1981-
82,

(¢) In 1984-85, the quantity expor-
ted of all varieties of raw cotton till
June, 1985 was 1,29 lakh bales, For
1985-86, it is too carly to assess the
prospects of cotton exports,

Malpractices in Wheat Procurement by
FCI in U P,

4026. SHRI JITENDRA PRASADA ;
Will the Minister of FOOD AND CIVIL
SUPPLIES be pl=ased to state .

(a) whether Government have re-
ceived complaints of malpractices against
the officials of the Food Corporstion of
India during the wheat procurement this
year as well as last year in Uttar Pradesh;

(b) whether it is a fact that the
cultivators could not get the entire bene-
fit of support pricc scheme in wheat in
this year; and

(c) if so, action taken in this regard ?
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THE MINISTER OF FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH) : (a) Yes, Sir,

(b) and (c). No, Sir, Public pro-
curement agencies ensure that in no case
a farmer gets for his fair average quality
wheat a price less than the support/
procurement price fixed by the Govern-
ment of India,

Central Assistance for acqliiring T.V.
sets for Community Viewing Centres
in States

4027, SHRIMATI GEETA MUKH-
ERJEE : Will the Minister of INFOR-

MATION AND BROADCASTING be
pleased to state :

(a) whether Government are contem-
plating to share the costs of T.V, sets for
the community viewing centres in the
States as they shared in the initial stage;
and

(b) if so, details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI VN, GAD-
GIL) : (a) No, Sir, Except for North-
East Region for which a special scheme
is under consideration,

(b) Does not arise,

Investigation against <Jain Shuddh Ghee™

4028, SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to
state :

(a) whether the investigation and
proceedings against ¢Jain Shuddh Ghee”’
etc, and against their management is over
for having adulterated the ghee with beef
tallow few years before;

(b) if so, what are the findings;

(c) whether any open general licence
for any import is still effective in the
pame of that company;
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('d) whether any other companies
were caught for similar offences for
adulterating the edible oils, ghee and
mustard oil etc, till 31 March, 1985;
and

(¢) if so, the details thereof ?

THE MINISTER OF FOOD AND -

CIVIL SUPPLIES (RAO BIRENDRA
SINGH) : (a) to (c). There was no ins-
tance of adulteration of vanaspati with beef
tallow by Jain Shud Vanaspati, Ghazia-
bad. But the C.B.I, had investigated
against the company for unauthorised
import of beef tallow. Based on the
investigation of C_ BI a case was laun-
ched in the Court of Chief Metropolitan
Magistrate, Delhi which was challenged by
the fiim in the Delhi High Court, who
quashed the complaint, A Special leave
Petition has been filed in the Supreme
Court on 8.7,1985.

The firm is debarred from receiving
import licences/release orders, import-
ation of goods and allotment of imported
goods through STC/MMTC or any other
similar agency,

(d) and (e)., Cases have been regis-
tered by the C.B 1, against M's, Bhatinda
Banaspati and Chemical Milis Pvt, Ltd,,
Bhatinda; M/s. Jetamal Satyanarain,
Upper Bazar, Ranchi; and M s, Jbandu

Ram Jogi Ram, Anaj Mandi, Narwana

Distt, Jind (Haryana).
Foreign Vessels in Kerala Coasts

4029, PROF. P.J, KURIEN : Wil
the Minister of AGRICULTURE AND
RURAL DEVELOPMENT be pleased
to state .

(a) wbether Government have gran-
ted charter permits or letters of intent to
various companies to bricg foreign char-
tered fishing boats to exploit Kerala
Coasts;

(b) if so, the number of foreign
chartered boats presently fishing off
Kerala Coast;
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(c) the number of Chartered foreign
boats which will eventually fish off the
Kerala Coast; :

(d) steps Government have taken to
project the Kerala fishermen; and

(¢) the details of safeguards taken
already ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVE-
LOPMENT (SHRI CHANDULAL
CHANDRAKAR) : (a) to (e), Subject
to the limitations prescribed in the Mari-
time Zones of India (Regulation of Fish-
ing by Foreign Vessels), Rules 1982 as
amended in April, 1985 the area of
operation of foreign chartered vessels is in
the high seas within the Exclusive Econo-
mic Zone of India, As per the Rules
foreign chartered fishing vessels are re-
1equited to operate beyond 24 nautical
miles on the west coast and areas between
Nizamapatnam to Paradeep on the east
coast; beyond i2 nautical miles between
Nizamapatnam and Pt Calimere. In
addition some pockets off the Gujarat-
Mabharashtra Coast, South West of Kerala
and areas north of Paradeep including
the Sand Heads have been excluded from
the area of oreration of chartered vessels,
Violation of the area of operation is
punishable under the MZI Act, 1981
which provides for deterrent punishment
such as imprisonment of crew, fines and
confiscation of vessels

The number of chartered foreign fishing
vessels operating in the Exclusive Econo-
mic Zone is 6 with Madras as the tase of
operation,

Location of Agro-Climatic Regions for
Oil Palm Cultivation

4030, DR. K.G. ADIYODI: Wil
the Minister of AGRICULTURE AND
RURAL DEVELOPMENT be pleased to
state :

(a) whether any study has been made
to locate suitable agro-climatic regions
for oil palm cultivation in India;

(b) whether any proposal is pending
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for expansion of oil palm cultivation in
Kerala; and

(c) whether the Oil Palm India Limit-
ed, a public sector company will be given
top priority in allotment of land in
Andaman and Nicobar Islands for oil
palm cultivation ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVE-
LOPMENT (SHRI  CHANDULAL
CHANDRAKAR) : (a) Yes, Sir.

(b) 1In Kerala, 3705 hectares have
already been planted, Another 455
hectares are proposed to be further
planted in Kerala to complete a total
area of 4160 hectares.

(c) The Andaman Administration has
constituted a Committee for identifying
land for red oil palm plantations, The
Department of Environment has also
formed an Expert Committee to carry
out ecological impact assessment study
on red oil palm plantations, The repor!s
of these Committees are awaited, The
question of giving top priority to any
party in alloting land, if any, does not
arise at present,

Closure of Publications ,Yojna’ and
‘Aajkal’

4031, SHRIMATI KISHORI SINHA :

DR, G, VIJAYA RAMA
RAO :

Will the Minister of INFORMATION
AND- BROADCASTING be pleased to
state :

(a) whether Government propose to
close down several publications like
“Yojoa’® and ‘“Aajkal” as reported in
Times of India dated 28 July, 1985,
and

(b) if so, reasons thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI V.N, GAD-
GIL) : (a) No, Sir,
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(b) Does not arise,

Measures to Increase Food Production in
Seventh Plan

4032, SHRIMATI JAYANTI PAT-
NAIK ;: Will the Minister of AGRI-
CULTURE AND RURAL DEVELOP-
MENT be pleased to state ;

(a) whether a working group set up
by the Planning Commission has recom-
mended certain measures to augment food
production in the Seventh Plan;

(b) if so, the details thereof; and

(c) the steps taken by his Ministry to
Implement those measures ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI
CHANDULAL CHANDRAKAR) : (a)
and (b). For increasing foodgrain pro-
duction during the Seventh Five Year
Plan Period, the Working Group of
Agricultural Production set up by the
Planning Commission for formulation of
the Seventh Plan has identified certain
key issues like developnient of rainfed
farming increasing production and pro-
ductivity in eastern region, increasing pro-
ductivity of wheat partcularly in the
central region, increasing cropping inten-
sity, improving irrigation efficiency, etc,

(c) The Seventh Plan is yet to be
finalised by the Planning Commission and,
keeping in view the above broad frame-
work of key issues, details of actual pro-
gramme are being formulated,

Change in the Timings of News Bulletins
in Hindi and English

4033, SHRI E, AYYAPU REDDY :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state

(a) whether there has been a change
in the timings of the News bulletins in
Hindi .and English in Doordarshan;
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(b) whether the time gap between the
two bulletins can be increased to at ieast
2 hours so that monotonous and repeti-
tion of every item and details is not re-
peated mn a short interval; and

() whether Engligh bulletin can be
expanded to cover more foreign news thon
the Hindi bulletin ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI V.N, GAD-
GIL) : (a) Yes, Sir,

(b) No, Sir, The Hindi and English
news bulletns do not always carry ihe
same items  The time gap between the
two bulletins at least of hours is not
possible due to (i) limited time for Natio-
nal Programme; and (ii) the earlier tele-
cast time at 10,00 p m, for English news
bulletins was considered to be very late
for the reople in the North-East where
Sun sets early,

() The Englith News Bulletins al-
ready carry relatively more foreign news
.coverages as compared to Hindi News
bulletins,

[{Translation)

Recommendations of Commission for
Agricultural Costs And Prices

4034, SHRI SUBHASH YADAYV: Will
the Minister of AGRICULTURE AND
RURAL DEVELOPMENT be pleased to
refer to the reply given to Unstarred
Question No, 1681 on Ist April, 1985
regarding recommendations of Agriculture
Prices Commissions for suts'dised wheat
seeds 10 farmers in Madhya Pradesh and
Bihar and State

(a) whether the recommendotions of
Commission for Agricultural Costs and
Prices have been examined and if so, the
decision taken thereon;

(b) whether Madhya Pradesh Gove-
roment bad submitted their recommenda-
tions to the Union Government regarding
support prices for wheat, paddy, soya-
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bean and gram crops for 1982.83 ahd
1983.84; and

(c) if so, the reasons for fixing low
support prices for these crops during these
years ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVE-
LOPMENT (SHRI CHANDULAL
CHANDRAKAR) : (a) The recom-
mendations of the Commission for Agri-
cultural Costs and Prices about the
subidisation of Wheat seeds to the farmers
in Madhya Pradesh and Bihar had been
examined in the Department of Agriculture
and Cooperation, The Commission had
mentioned in its report that the percentage
ccst of seeds in the total cost of cultiva-
tion in the States of Madhya Pradesh and
Bihar was much more as compared to the
percentage cost of seed in the total cost
of cultivation in the State of Punjab and
Haryana and had therefore recommended
subsidising of the certified wheat seeds in
Madhya Pradesh and Bihar, Bihar Go-
vernment had not come up with any
formal request for the subsidy., The
Government of Madhya Pradesh ap-
proached the Department of Agriculture
and Cooperation with a request that the
burden of the subsidy as recommended by
the Agricultural Costs and Prices Com-
mission should be borne by the Central
Government,

The details of cost of cultivation in
Madhya Pradesh and other States were
obtained from the Commission and an
analysiss of the cost of cultivation in
Madhya Pradesh, Punjab and Haryana

. for the years 1981-82 and 1982-83 was

made. The analysis indicates that the
cost of seeds in the cost of cultivatioa of
wheat in Madhya Pradesh is of the same
order as that in Haryana and in the case
of Punjab it was marginally Jower but not
substantially different, Fertiliser appli-
cation on the other hand is much lower
in the case of Madhya Pradesh and it is
basically on this account that the expendi-
ture on use of seeds per hectare as per-
centage of the total cost of cultivation
appears to be much higher in the case of
Madhya Pradesh, It was accordingly
concluded that the productivity of wheat
can be raised in Madhya Pradesh by
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substantially increasing the scientific appli-
cation of agricultural jnputs also besides
sceds, Since this puipose could not be
achieved by subsidising the cost of seeds,
it was decided not to provide subsidy on
wheat seeds in the State of Madhya Pra-
desh,

The State Government have, therefore,
been advised to formulate an Intensive
Area-specific Wheat Development Pro-
" gramme to give boost to productivity of
wheat in the State,

{b) The Government of Madhya Pra-
desh had submitted its recommendations
on support price of wheat, paddy, soya-
bean and gram for 1982-83 and 1983-84
to the Agricuitural Prices Commission,
pow re-named as the Commission for
Agricultural Costs and Prices, The State
Government had also communicated its
view on the support prices recommended
by the Commission in respect of most of
the crops.

(¢) The support prices were fixed
keeping in view a number of factors,
These include not only the cost of pro-
duction of the commodity, but also
factors like trends in prices, demand and
supply situation, effect on general price
level and on cost of living as well as the
views of various State Governments,

Screening of Hollywood Feature

Films
4035, SHRI! KALI PRASAD
PANDEY : Will the Minister of IN-

FORMATION AND BROADCASTING
be pleased to state :

(a) whether an agreement has been
signed second time between India and the
Motion Pictures Export Association of
American (Hollywood) for screening some
Hollywood films in India;

-

(b) if so, the number of Hollywood
feature films screened in India so far and
the number of films approved under the
above agreement and the number of those
yet to be approved;
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(c) the details of the agreement
signed with the above Association ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI V.N. GAD-
GIL) : (a) An agreement for import
of films of MPEAA (Moiion Picture Ex-
port Association of America) group of
companies was signed on Ist April, 1985
between MPEAA and the National Film
Development Corporation,

(b) None of the MPEAA films im-
ported under agreement signed on
1,4.1985 has been released in India
except one premiere show of the film
‘Unfaithfully Yours’, 45 films (exclud-
ing 12 films which have been cleared by
Natiopal Film Dev:lopment Corporation
subject to evidence about production of
these by member companies of MPEAA)
were approved upto 13 .8 1985 under the
above agreement, Besides 25 films are
vet to be approved by the Nmonal Film-
Development Corporation,

{c) The brand details of the agreement
are as follows ;—

(1) The agreement is for a period of
three years from Ist February,
1955,

(2) 1 provides for import of 75-100
films per year on payment of a
fixed canalisation fee of Rs, 26,50
lakhs per annum to NFDC in
advance, in quarterly iostalments,

(3) The appual gross film rental bil-
{ings of MPEAA will be utilised
in the following manner ; ’

{i) Operating expenses, iec. all
operating, managerial and
administrative expenses for
fiaison offi;es of MPEAA in
India, import charges, pay-
ment of any taxes due to the
Government of what so ever
nature or any other expenii-
ture customary or related ta
the Film distribution-509.

(31) Interest-free loans to quasi-
Government or Goverament
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sponsored organisations in-
cluding NFDC—17,5%

(iii) Remittances in quarterly in-
~ stalments, by member com-
panies of MPEAA—159
(subject to a ceiling of

Rs, 40 lakhs per annum),

(iv) Various usages like produc-
tion and co-production of
films in India, travel and
living expenses, transporta-
tion of employees, purchase
of Indian films, etc —

17.59,.

[English]
Constitation of Coconut Board

4036, SHRI K.,P, UNNIKRISHNAN:

SHRI1 VAKKOM PURU-
SHOTHAMAN :

Will the Mibister of AGRICULTURE
AND RURAL DEVELOPMENT be
pleased to state :

(a) whether coconut Board has been
reconstituted;
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(b) if so, the composition of the
Board;

(c) if not, the delay for constituting
the Board;

(d) whether the Board has forwarded
any proposals to deal with the situation
arising from abnormal fall in prices of
coconut and copra; and '

(¢) if so, the action taken thereon ?

THE MINISTER OF STATE |IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDULAL
CHANDRAKAR) : (a) and (b). Eleven
new members have been appointed on the
Cocoput Development Board, A list of
present members is enclosed as statement.

() Does not rise,
(d) No such proposal has been re-

ceived by the Government from the
Coconut Development Board.

(¢) Does not arise.

Statement

List of Members of the Coconut Development Board

SI. Name and designation
No.

1, Chairman, Coconut Development Board

. Chairman

2, Agriculture Commissioner to the Government of

India, Department of Agriculture and Cooperation,

ex-officio

tute, ex-officio

Chairman, Coir Board, ex-officio

Sabha

8, Collector of Central Excise, Cochin

9. Joint Secretary, Edible Oils Division

Shri C. Haridas, M. P, elected by Rajya Sabha
Shri G.S. Basavaraju, M P, elected by Lok Sabha

Member

. Director, Central Plantation Crops Research Insti-

Member
Member
Member

Member

Shri Vakkom Purushotbaman, M P, elected by Lok

Member *
Member

Member
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10, Director of Horticulture, Karnataka to represent the
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Government of Karnataka Member
i1, Director of Horticulture, Andhra Pradesh to repre-
sent the State of Andhra Pradesh, Member
12, Director of Horticulture, Orissa to represent the
State of Orissa, Member
13. Joint Director of Agriculture (Commercial Crops),
Government of West Bengal to represent the State
of West Bengal. Member
14, Additional Director of Agriculture, Pondicherry to
represent the Union Territory of Pondicherry, Member
15. Shri Guthala Gowda to represent the Coconut Pro-
cessing Industry, Member
Revision of Charter Policy MENT (SHRI CHANDULAL CHAND.
RAKAR): (a) and (b). Due to the
4037, SHRI DAULATSINHIJI difficulties experienced by the Enforce-
JADEIJA : : ment Authorities in implementing the
SHRI BH VIJAYA KUMAR 40 fathoms limit for operation of charter-
RA&U . ed vessels, the Maritime Zones of India
: Rules, 1982 were amended in April, 1985
SHRI V. SOBHANADREES- whereby a distance limitation of 24 nauti-
WARA RAO :

SHRI INDRAIJIT GUPTA

Will the Minister of AGRICULTURE
AND RURAL DEVELOPMENT be
pleased to state :

(a) the extra area that has become
available to foreiga charter fishing vessels,
after revising the charter policy in April,
1985 ;

(b) whether this extra area will not
harm the interests of our fishing
industry ;

(c) the steps being taken to ensure
that no shrimp are caught by foreign
charter fishing vessels ;

(d) whether Government are consider-
ing any representation for reverting to the
40 fathom rule for foreign boats ; and

(¢) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP-

cal miles was introduced on the west
coast and between Nizamapatnam and
Paradeep on the east coast; South of
Nizamapatnam the distance limitation is
12 nautical miles, The 24 nautical miles
line runs aimost parallel to the 40 fathom
zone, and the depth is more than
40 fathoms beyond 12 nautical miles
south of Nizamapatnam on the east
coast. In addition, some pockets having
resource potential on the west, south-west
and the east coasts have been excluded
from the purview of the chartered vessels
to protect the interest of the Indian
Fishing industry,

(c) As per the Maritime Zones of
India Rules 1982 the Chartered Foreign
Fishing Vessels are prohibited to under-
take shrimping operation for the exploita-
tion of coastal shrimps, Violation of the
rules is punishable with fine as well as
cancellation of charter permits,

(d) No, Sir,

(¢) The question does not arise. -
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[Translations]

Irregularities in Vaish Cooperative Bank,
New Delhi

4038. SHRI MANVENDRA
SINGH :

SHRI LALA RAM KEN :

Will the Minister of AGRICULTURE
AND RURAL DEVELOPMENT be
pleased to state :

(a) whether complaints have been
received by Government from the mem-
bers of the Vaish Cooperative Bank,
Daryaganj, New Delhi regarding difficul-
ties encountered by them in getting
loans ;

(b) the number of loan applications
received in the during the last six months,
cleared;uncleared, uptodate and the rea-
sons, if any, for not granting loans,
separately ;

(c) whether loan is admissible to the
members serving in private companies,
and if not, the justification for enrolling
them as members of the Bank and then
disentitling them for the benefits of being
a member ; and

(d) whether an inspection of the Bank
was conducted recently and certain irregu-
larities found and if so, the details thereof
and if not. the reasons for noct undertak-
ing periodical inspection to safeguard the
interests of members of the cooperative
bank ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP.
MENT (SHR] CHANDULAL CHAND-
RAKAR) : (a) to (d), The information
is being collected and will be laid on the
Table of the House.

[English]
Floods Damage in Kerala

4039, FROF, PJ KURIEN: Wil
the Minister of AGRICULTURE AND
RURAL DEVELOFMENT be pleased to
state :
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(a) whether the amount released by
Centre for flood relief is inadequate in
view of the Ioss of Rs, 670 crores
suffered by State of Kerala ;

{b) whether any special team has
visited the State to assessee the damage ;

(c) whether additional amount is
going to be released to State ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP-
MENT (SHRI CHANDULAL CHAND-
RAKAR) : (a) to (d). The Govt. of
Kerala submitted a memorandum seeking
Central Assistance for flood relief to the
tune of Rs, 675,06 crores, This amount
was subsequently raised to Rs. 743,36
crores, A Central Team, consisting of
representatives of the concerned Minis-
tries/Departments, visited the State frcm
16th to 19th July, 1985 for an on the
spot assessment of the situation and
requirements of Central assistance by the
State Govt. to meet the situation. The
report of the Central Team has been
considered by the High Level Commistee
on Relief, Sanction for ceiling of Central
assistance is likely to be issued shortly,
Central assistance is based on the recom-
mendations of teams, who study the
situation and requirements, Govt, of
India extend assistance for relief and
rehabilitation and not compensate the
losses, In the meantime, a Ways &
Means advance of Rs, 40 00 crores has
been reieased to the State Govt, for
meeting the emergent expenditure,

[Translation]

Construction of a Studio in Lucknow for
Dissemination of Education

4040. DR, CHANDRA SHEKHAR
TRIPATHI : Will the Min'ster of INFOR-
MATION AND BROADCASTING be
pleased to state :

(a) whether a studio is being built in
Lucknow for dissemination of education
in Basti, Gorakhpur and Azamgarh the
backward district of Uttar pradesh :
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(b) if so, whether this studio has not
be:n built so far ; and

(c) if not, the expenditure incurred so
far and likely to be incurred thereon in
future ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI V.N, GAD-
GIL): (a) Yes, Sir. The State Govt,
is building a centre for production of
educational programmes primarily for
Basti, Gorakhpur and Azamgarh districts
under INSAT scheme,

(b) and (c). Building of studio for
production of educational programmes
being a State Govt. project, Doordarshan
do not have any formal information about
the matter,

[English)]

Eucroachment on Public Land adjoining
Naveen Shahdra, Delhi

4041, SHRIMATI USHA VERMA :
Will the Minister of WORKS AND
HOUSING be pleased to state ¢

(a) whether Government are aware
that land earmarked for Roads, Parks and
other Public utility services in ths
sanctioned Lay out plaa of Subhash Park
and Panchsheel Gardea adjoining Naveean
Shahdra, is being encroached upon or
have bzen encroached for the use of
commercial and resideatial puarposes by
the uascrupulous elemeats of the area
and multi-storeyed commercial buildings
are coming up on the said land ;

(b) if so, what measures Government
contemplate to clear the encroachmeats
from the said land ; and

(¢) the time by which land will be
developed in conformity with the Lay Out
Plan of the area ?

THE MINISTER OF PARLIAMENT-
ARY AFFPAIRS (SHRI HK.L, BHA-
GAT) : (a) to(c). Subbash Park and
Panchsheel Garden are unauthorised
regularised colonies, The MCD has
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reported that there are 14 sites in
Subhash Park and 6 in Panchsheel Garden
earmarked for parks, schools and com-
munity facilities, 3 Parks out of the six
sites in Panchsheel Garden and 1 out of
14 sites in Subhash Park, have been
developed as grassy land. The other

_sites are heavily encroached upon, with

pucca houses for a number of years and
in some cases even prior to the regulari-
sation of the colonies, The matter will
be considered from legal aad other angles,
It is not feasible to lay down any time
limit for the purpose,

Price Fixed for Skimmed Milk Powder
by 1.D.C,

4042, SHRI MAHENDRA SINGH :
Will the Minister of AGRICULTURE
AND RURAL DEVELOPMENT be
pleased to state :

(a) whether Indian Dairy Corporation
has been given the authority to import
skimmed milk powder ;

(b) whether IDC decides the policy
and fixed price of skimmed milk powder
for its distribution to various States ;
and

(¢) quantities of Skimmed Milk
Powder allotted to States, State-wise
during last five years ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL DEVELOPMENT
(SHRI CHANDULAL CHANDRA-
KAR) : (a) No,  Sir, Indian
Dairy Corporation is receiving gift sup-
plies of skim milk powder from European
Economic Community (EEC) meant for
dairy development programme,

(b) The policy for allotment to the
various user dairies and the price of the
commodities is decided every year by the
Indian Dairy Corporation with the
approval of the Government of India,

(c) The information is being collected
and will be laid on the Table of the
House,
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Import of Oilseeds

4043, SHRI G.G. SWELL: Wil

the Minister of FOOD AND CIVIL

SUPPLIES be pleased to state :

(a) whether the import of oilseeds has
been increasing ;

(b) the oilseeds imported in 1984 in
terms of guantity, money and the countries
imported from ; and

(c) the quantity of oilseeds imported
so far this year ?

THE MINISTER OF FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH) : (a) to (c). The State Trad-
ing Corporation of India, which is the
canalising agency for the import of edible
oils and oilseeds, have not imported any
oilseeds,

[Translation]

Loans and Grants to Small F. rmers to
Increase Irrigation Potential

4044, SHRI KAMLA PRASAD
RAWAT : Will the Minister of AGRI-
CULTURE AND RURAL DEVELOP.
MENT be pleased to state

{a) whether Goveinment have intro-
duced a scheme for giving loans and
grants to small and marginal farmers for
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mobilising resources in order to increace
the irrigation potential ;

(b) if so, the State-wise number of
farmers provided with loans and to those
who were given grants, under the said
scheme ;

(c) the number of farmers in Bara-
banki District of Uttar Pradesh ; and

(d) if the farmers of Barabanki have
not been benefited under the said scheme
the reasons therefor with details ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVE-
LOPMENT (SHRI CHANDULAL
CHANDRAKAR) : (a) Yes, Sir.

(b) Reports received so far from the
State Governments reveal that a total
number of about 3,70 }Jakh farmers have
been provided loans and grants for
increasing the irrigation potential under
the small and marginal farmers’ scheme
for increasing agricultural production,
Statewise number of farmers provided
with loans and grants are indicated in the
Statement given below.

(c) Sofar 740 farmers have been
benefitted in the district of Barabanki
under the minor irrigation component of
the scheme,

(d) Question does not arise,

Statement

Statement showing the number of farmers received the Loans and Grants for creating
irrigation fucilities under the centrally sponsored Scheme of assistance
to small and marginal farmers for increasing agricultural production

State Number of farmers
benefits
" 1. Andhra Pradesh 14,513
2. Assam .. NR.,
3, Bihar e 32,140
4. Gujarat 37,046
5. Haryana 7.573
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State Number of farmers
benefits
6, Himachal Pradesh s N.R,
7. Jammu & Kashmir e N R,
- 8. Karnataka 287
9. Kerala ess 35,371
10, Madhya Pradesh vee 49,102
11. Maharashtra e @
12, Manipur e NIL
13, Meghalaya . NiL
14, Nagaland eee N.R,
15, Orissa . 14,390
16, Punjab . 8,100
17, Rajasthan .- 12677
18, Sikkim N.R,
19, Tamil Nadu - 82,361
20, Tripura van 1.32¢
21. Uttar Pradesh .- 61,689
22. West Bengal vee 12,000
23, UTs, 1,322
row  3asast

@ Minor irrigations funds being utilised for integrated watershed development
works to recharge the groundwater structure.

N.R,=Not reported,

[ English)
Reduction in cost of Fertilizers

4045, SHRI JAGANNATH PATT-
NAIK Will the Minister of AGRI-
CULTURE AND RURAL DEVELOP-
MENT be pleased to state :

(a) whether there is any proposal
under the consideration of Government
to reduce the «costs of Fertilizers
substantially in order to provide a fillip
to agricultural exports ; and

(b) whether fertilizer is one of the
most important input in agriculture and
if so, in order to achieve any break-
through in agricultural export, what steps

Government propose to take to emsure
that the cultivator gets this input at
reasonable prices ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF AGRI-
CULTURE AND RURAIL DEVELOP-
MENT (SHRI CHANDULAL CHAND-
RAKAR) : (a) Thereis ao proposal,
at present, to alter the farmer.prices of
fertilisers,

(b) Fertiliser is an important input
for increasing the agricultural production
Inspite of rise in cost of production of
fertiliser, its selling prices have not been
revised since Junme, 1983, and this
revicion was also a reduction in selling
price by 737,
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Violation of safety norms by units
manufacturing insecticides

4046, SHRI K. XUNJAMBU :
Will the Minister of LABOUR be pleased

to state ° :

(a) the names of units manufacturing
insecticides against wbich complaints
have been received to the effect that
safety norms zre being violated ; and

(b) the steps being taken in each
case to enforce safety regulations ?

THE MINISTER OF STATE OF
"THE MINISTRY OF LABOUR (SHRI
T ANJIAH) : (a) and (b). The
information is being collected,

Indians employed in Latin America
and African countries

4047, SHRI MURLI DEOPA :
Will the Minister of LABOUR be pleased
to state :

(a) whether there are numerous
inrstances  of Indians  taking up
employment in Latin  American and
African countries under unserupulous
emplovers and suffering conziderable
persecution and are seeking Government’s
intervention to be able to return to
India ; and

(b) if so, whether Government have
considered any steps to epsure against
such situations ?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI T.
ANJIAH) : (a) No, Sir.

(b) Does not arise,

[Translation]

Poverty in Orissa

4047.A, SHRI C, JANGA REDDY :
DR, AK, PATEL ;
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Will the Minister of AGRICULTURE
AND RURAL DEVELOPMENT be
pleased to state :

(a) whether attention of Government
has been drawn to the news item
published in Statesman of June 27,
1985 that poverty in the country has
risen to such an extent that in Kalahandi
district of Orissa, certain mothers had
to sell their children so that these
children and their parents may, some
how, survive ;

(b) the details of the schemes being
implemented in order that the inhabitants
of such areas may overcome such extreme
poverty ;

(c) the name of the other parts of
the country where poverty of such
magnitude exists and what are the
schemes formulated for the arears ; and

(d) whether any short term plan
has been approved to provide assistance
without delay to Kalahandi area which
is suffering from extreme poverty ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDULAL
CHANDRAKAR) : (a) The news
item published in Statesman of June 27,
1985, has come to notice of the Govern-
ment of India, The story regarding sale
of children by their mothers on account
of acute drought situation has been found
to be baseless after spot enquiry by the
State Government,

(b) To alleviate the poverty in the
rural areas, the Central Government have
taken up the following schemes -

(i) Integrated Rural Development
Programme (IRDP)

(i) National Rural Employment
Programme (NREP)

(tii) Rural  Landless Employment

Guarantee Programme (RLEGP)
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Total expenditure and achievements of
these programmes in the country asa

whole during Sixth Five Year Plan has
been as under : —

Expenditure
(Rs, in lakhs)

Achievements

IRDP 166187.74
NREP 18418453
RLEGP 38015.27

165.56 lakhs
beneficiaries

17,743 .73 lakh
mandays

2601 .8 lakh .
mandays

——————

(c) The Natiopal Sample Survey
Organisation has conducted a survey in
1983 to estimate the number of persons
below the poverty line and their percent-
age to population in various States, The
statewise detail of this survey have not
yet been finalised. :

(d) The Government of India has
on-going schemes for poverty alleviation
in the country as a whole as clarified in
(b) above, :

The State Government of Orissa have
taken further steps to provide assistance
to the people. These include ; taking
up of labour intensive works to provide
immediate employment, emergency fecding
programme, construction of cross bunds,
provision of drinking water tubewells,
input subsidy to cultivators etc,

[English]
News item captioned ‘3-D Glasses’

4047-B. SHRI SANAT KUMAR
MANDAL : Will the Minister of
INFORMATION AND BROADCAST-
ING be pleased to state :

(a) whether Government attention
has been drawn to the news jtem captioned
*3.D Glasses’ appearing in the ‘Hindustan
Times® of 16 July, 1985 ;

(b) if so, whether Government have
got the matter looked in the ingenuity of
the cinema owners in capital finding new
ways to fleece the public and made a

fast buck without any proper authority ;
and

(©) the preventive measures taken or
proposed to be taken and if not, the
reasons thereof ?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI V.N.
GADGIL) : (a) Yes, Sir.

(b) Yes, Sir.

(c) A committee consisting of the
Assistant  Commissioner of  Police,
Licensing as Chairman and the President
of National Association of sMotion
Pictures Exhihitors and Entertainment
Tax Officer as Mzmbers has been
constituted by the Delhi Administration
to decide the reasonable cost of the
spectacle which may be charge from a
patron,

Acreage of jute cultivation in West Bengal

4047-C, SHRI SATISH CHANDRA
SINHA : Will thre Minister of AGRI-
CULTURE AND RURAL DEVELOP-
MENT be pleased to state the acreage
of jute cultivation in West Bengal this
year as compared to the last year ?

THE MINISTER OF STATE 1IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDULAL
CHANDRAKAR) : Firm reports of
arca under jute cultivation in West
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No. 3960 re : Supply of
Newsprint to Daily Newspapers

Bengal during the current agricultural

year 1985-86 have not yet become due,

However the area under jute cultivation
this year is currently assessed to be
higher than tbat of last year, which was
estimated at 5,35 lakh hectares,

STATEMENT CORRECTING REPLY
TC USQ NO. 3960 Dt, 22 4,85 RE:
SUPPLY OF NEWSPRINT TO
DAILY NEWSPAPERS

[English]

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI V. N, GAD-
GIL) : In reply to part (b) of Un-
starred Question No, 3960 by Shri MV,
Chandrashekara Murthy, I had, inadvert-
ently, mentioned in Annexure—I1 that the
number of dajly newspapers from Maha-
rashtra which were allocated newsprint
during 1984-85 is 108 (One hundred
eight),

2. This information is not correct.
As the newspapers mentioned at SI, Nos,
97 to 108 were not allocated newsprint
doring 1984-85 their names may be
deemed to have been deleted from the
said Annexure—1,

3. This statement could not be laid
on the table of the House earlier as the
mistake came to my notice only recently,

‘12,00 hrs,
(Interruptions)
[English}
SHRI N VN, SOMU (Madras

South): Sir, 1 have given a notice on
Sri Lanka issue, Five hundred Tamils

were killed...

MR. SPEAKER : One minute.
Your motion was very late; but in spite
of that,,,

(Interruptions)

SHRI N.V.N, SOMU : But, Sir, the
Government should _,,

MR. SPEAKER : That is what 1
am trying to do.

SHRI N V.N. SOMU: In spite of
the cease, fire, 500 people including
women and children have been shot dead,

(Interruptions)
MR, SPEAKER : Listen to me,

(Interruptions)

MR, SPEAKER ; Will you listen to
me ? In spite of the fact that jyour
motion was laté and it was not in proper
order, I have asked the Minister tu get
me the facts. Then 1 will consider what
to do about it,

SHRI P, KOLANDAIVELU (Gobiche-
thip layam) : Let the Government file a
Statement, Even today also_,,

MR, SPEAKER : Let me get the
facts, 1 have talked to the Munister and
he 1s getting some facts, Then I will let
you know,

SHRI N.V.N, SOMU : Five hundred
people, including children, are daily
butchered,

MR, SPEAKER : Apart from what
you are saying, 1 myself on my own have
asked the Minister to go into this and let
me have facts,

SHRI P. KOLANDAIVELU ;: Let
him file the statement today itself,

MR, SPEAKER : If he has not got
the facts, he has to get the facts, If
there are any facts, he will let you know,
Sit down,

(Interruptions)

MR. SPEAKER : We will see it later
on, There is no time.

(Interruptions)
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MR. SPEAKER : Why are you speak-
ing all of you together ?

- SHRI AMAL DATTA (Diamond Har-
bour) [ have given a notice last week
and this week also regarding frequent
thefts of unchecked customs baggage from
Delhi, Airport, It contains contraband
explosives .

MR, SPEAKER :
them into one day,
one,

I can’t get all of
I am going one by

SHRI AMAL DATTA: But I gave
notice last week, This week also I have
given one,

MR, SPEAKER :
without a discussion ?

Has any day gone

SHRI AMAL DATTA : But, Sir,
MR. SPEAKER : What can I do?
Can you help me in this ?

SHRI AMAL DATTA : But it re.
fates to an organisation which is headed

by Service people,
MR, SPEAKER : No discussion like
this,
SHRI AMAL DATTA : Sir, security
of the State is affected,

MR. SPEAKER : Not allowed,

SHRI BASUDEB ACHARIA (Bank-
ura) : What about my privilege notice
against the Home Minister, who bas
stated in this House that the West Bengal
Government had invoked

P ] .
MR, SPEAKER : I have already
done it, You will get it,

SHRI BASUDEB ACHARIA : You
have got a reply from the Home Minister.

MR. SPEAKER : 1 have got yours
also and I will further proceed on this,
Take your seat,

SHRI BASUDEB ACHARIA :
Shouid I submit a notice again ?

MR, SPEAKER : Why are you un-.
necessarily taking my time, [ have
already told you that I have again refer-
red it back to him.

(Interruptions)

SHRI N,V.N. SOMU : Sir, the Prime
Minister is here, :

MR, SPEAKER: I have already
asked him, What more do you want me
todo ?

SHRI P, KOLANDAIVELU : Sir, it is
very very serious,

MR, SPEAKER; Because it is
serious, I have asked him,

SHRI P, KOLANDAIVELU : My
request is, even today also in the news-
papers,,

MR, SPEAKER ;: Mr, Kolandaivelu,
I am already seized of the situation, I
have already referred it to him, Iam
trying to get facts, [ am as as agitated
as you are.

SHRI P. KOLANDAIVELU : Sir,
we want to konow the action of the
Government,

MR. SPEAKER -
It takes time,

Don’t be in hurry,
I have already explained,

SHRI N.V.N, SOMU: We have
waited for two years

MR, SPEAKER : I know that, But
can you do without it ?

Take your seat,

Don’t stand in the aisle, Mr Soz,
where are you standing ? Get to your

~ scat, It is not proper,

PROF, SAIFUDDIN §$OZ (Bara-
mulla) : May I make a submission Sir ?
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[Translation)

SHRI VIJOY KUMAR YADAY
(Nalanda) : Mr, Speaker, Sir, I have
given a calling attention notice,

MR, SPEAKER : I will look into it
You may see me in my chamber,

SHRI VIJOY KUMAR YADAV: In
Bihar 50,000 members of non-teaching
staff in the colleges and universities are
on strike,,,

MR . SPEAKER : Yadavji, only one:

notice can be taken up in a day. Only
one thing can be discussed in a day, I
have no magic to have every thing dis-
cussed just in a day, Please sit down,

(Interruptions)

[English]

SHRI S, JAIPAL REDDY (Mahbub-
pagar) : I think the Lok Sabha is losing
its importance,

MR, SPEAKER : Why ?

SHRI S. JAIPAL REDDY : Because
an important report on black money was
discussed in Rajya Sabha, not in Lok
Sabha,

MR, SPEAKER : It is one fact, This
is not the question that we are losing it
is sometimes the Upper House and some-
times me who are taking it up, We are
equal, nobody is senior and nobody is
junior, Don’t try to denigrate anybody.

SHRI S. JAIPAL REDDY : No, no,
I am not saying that, but when are you
going to put it for discussion ?

MR. SPEAKER : It is also being
discussed, We are always discussing
something or the other and it will come
its own in due course, There is no pro-
blem,

SHRI S, JAIPAL REDDY : Sir, how
the adjournment _,

(Interruptions)

MR, SPEAKER : You mean to say
that you are giving me unimportant
things to discuss ?

(Interruptions)

SHRI AMAL DATTA : People are
giving whatever they think important, but
ultimately that which is natiopally im-
portant, . ‘

(Interruptions)

MR, SPEAKER : We always do, 1
always go according to your advice and if
that is unimportant, then it is bad,

(Interruptions)

MR, SPEAKER : Yes, Mr, Mahfooj
Ali Khan, what do you want ?

[Translation}

SHRI MOHD, MAHFOOJ ALl
KHAN (Etah): Mr, Speaker, Sir, 1
have come to know that in the film pro-
duced by Messrs Playboy, Mahatma
Gandhi has been shown taking wine,

MR, SPEAKER : This issue is being
taken wp at 5 o’clock today, you can
raise this point at that time,

(English)

SHRI S, JAIPAL REDDY: We
should know in advance whether we are
adjourning on 23rd or not,

(Interruptions)

MR. SPEAKER ; No, no. We are
not adjourning.

PROF. SAIFUDDIN SOZ : Sir, in
Kashmir, the Chairman of the Panthers
Party...

MR. SPEAKER : What is it ?

PROF. SAIFUDDIN DOZ : | and
some other J, & K. Assembly Members
have been expelled, Why don’t you
discuss them ?
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MR. SPEAKER : No, no, That is
not possible,

(Interruptions)
PROF, SAIFUDDIN SOZ: Why

don’t you discuss that ? You kindly hear
one word ?

MR, SPEAKER : No, no, I can’t.
That is there,

(Interrup tions)**
MR, SPEAKER : - Not allowed,

(Interruplions)**

MR. SPEAKER : This is a State
subject, it is for the State Assembly,

(Interruptions)
PROF. SAIFUDDIN SOZ : This is not
a State subject, What is happening in

Jammu & Kashmir,,,

(Interruptions)

MR, SPEAKER : Mr, Soz, you make
much more noise that what you need to.

PROF. SAIFUDDIN SOZ: The
point that ** gave a notice,_,

(Interruptions)**

MR. SPEAKER : That is all right,
I am not allowing him,

(Interruptions)**

MR, SPEAKER : Mr, Soz, you never
listen. This is one weak point in you,

(Interruptions)**

MR. SPEAKER : I am not allowing
him a single word.

(Interruptions)**

MR. SPEAKER : You never try to
understand, you never try to listen.

PROF, SAIFUDDIN SOZ: Iam
amenable to discipline,

MR, SPEAKER : . Then listen, If
there is any reason,,,

(Interruptions)

MR. SPEAKER: You have to
understand the rules, The Assembly in
Kashmir, the Legislative Assembly ...

(Interruptions)

PROF, SAIFUDDIN SOZ: You
see, it is not a State subject, Sir,

(Interruptions) **

MR, SPEAKER : My god! What
is be doing ?

PROF, SAIFUDDIN SOZ : Nothing
should be done against the integrity of
India,

(Inter ruptions)

MR, SPEAKER ; That isright, but
there is the State Assembly, I can’t do
anything, .

(Interruptions)

MR, SPEAKER : Look here. We
have got something else, Why don’t you
understand it ?

(Interruptions)**

MR. SPEAKER: Mr, Soz, it is
irrelevant, I am not allowing you,

(Interruptions)**

**Not recorded, '
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MR, SPEAKER : You are irrelevant
now. As I told you, once again the
State Assembly is supreme, I can't
interfere in that State, State Assembly’s
function,

PROF., SAIFUDDIN SOZ : You
are not interfering, Sir, I don’t want you
to use the word ‘interfere’,

MR, SPEAKER : Then kindly sit
down,

PROF. SAIFUDDIN SOZ : But you
kindly listen to me,

MR, SPEAKER : No, no, Ican’t,
No reference can be made to any State
Assembly,

(Interruptions)**

MR, SPEAKER : I can’t allow the
mention of the State Assembly here,
Simple, ‘ '

(Interruptions)

MR, SPEAKER : No, I Can’t. Sit
down, Now, Papers Laid, Shri HK.L,
Bhagat,

KUMARI MAMATA BANERIJEE
(Jadavpur) : Mr, Speaker, Sir, Miss
Bano is a Naga daughter, She is a
student of the Jamia Milia College, She

has been manhandled by two Delhi
Policemen,

MR, SPEAKER : Have you given
anything ?

KUMARI MAMATA BANERIJEE : §
have given notice,

MR, SPEAKER : For what ?

KUMARI MAMATA BANERJEE :
That she has been manhandied by Delhi
policemen,

*#* Not recorded,
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MR, SPEAKER : I will find out,
Yc_)u give me the notice.

KUMARI MAMATA BANERIJEE :
1 have given the notice,

(Interruptions)

MR, SPEAKER :
find out,

0K, We will

(Interruptions)

12,08 hrs,

PAPERS LAID ON THE TABLE
(English}

Annual Report and Review on the

Working of National Federation of

Cooperative Sugar Factories Ltd.

New Delhi fcr 1983-84 and Srtate-

ment for delay in laying these
papers

THE MINISTER OF AGRICUL-
TURE AND RURAL DEVELOPMENT
(S. BUTA SINGH) : I beg to lay on
the Table :—

{1) () A copy of the Annual Report
(Hindi and English versions)
of the National Federation
of Cooperative Sugar Fac-
tories Limited, New Delhi,
for the year 1983.84 along
with Audited Accounts,

(i) A copy of the Review (Hindi
and English versions) by tbe
Government on the working
of the National Federation
of Cooperative Sugar Fac-
tories Limited, New Delhi,

- for the year 1983-84,

(2) A statement (Hindi and Enpglish
versions) showing reasons for de-
lay in laying the papers mention.
ed at (1) above, [Placed in
Library, See No, LT—1330/85]
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Notificati on under Delhi

Develop-

ment Act, 1957 and Statement for
delay in laying the Notification,

" THE MINISTER OF PARLIAMEN.
TARY AFFAIRS (SHRI HK L, BHA-

GAT)

(1)

(2

I beg to lay on the Table :—

A copy of Notification No S.0,
546 (E) (Hindi aod English ver-
sions) published in Gazette of
India dated the 26th July, 1985
containing Corrigendum to Noti-
fication No, S.O. 404 (E) pub-
lished in Gazette of India dated
the 20th May, 1985 under sec-
tion 58 of the Delhi Develop-
ment Act, 1957,

A statement (Hindi.and English
versions) showing reasons for de-
lay in laying the Notification men-
tioned at (1) above,

[Pla_ced in Library., See No, LT—

1331/851.

Notifications under Sugar Undertaking
(Taking over of Management) Act,

1978

THE MINISTER OF FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA

SINGH) :
copy each of the following Notifications.

I beg to lay on the Table a

(Hindi and English versions) under sec-
tion 21 of the Sugar-Undertakings (Tak-
ing over of Management) Act, 1978 :—

(1)

2

S.0, 889 (E) published in
Gagette of India dated the 28th
November, 1984 regarding ma-
nagement of Ajudhia Sugar Mills,
Raja-Ka-Sabaspur (U.P),

S.0. 904 (E) published in
Gazette of India dated the 7th
December, 1984 regarding ma-
nagement of Keshoraipatan Sah-
kari Sugar Mills Limited, Kesho-
raipatan  (Rajasthan) together
with a corrigendum there to pub-
lished in Notification No. S O,
158 (E) in Gazette of India dated
the 22nd February, 1985,
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3)

4

(5)

Q)

)

(8

©)

(10)
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S.0, 905 (E) published in Ga-
zette of India dated the 7th
December, 1984 regarding ma-
nagement of Shree Sitaram Sugar
Company Limited, Baitalpur
(U.P) together with a corrigen-
dum-—thereto published in Noti-
fication No. SO, 159 (E) in
Gazette of India dated the 22nd
February, 1985, ‘

S.0. 906 (E) published Gazette
of India dated the 7th December,
1984 regarding management of
Jijamata Sahkari Sakhar Karkhana
Limited, Shankarnagar (Maha-
rashtra),

S.0. 507 (E) published in Ga-
zette of India dated the 7th De-
cember, 1984 regarding manage-
ment of Deoria Sugar Milis
Limited, Deoria (U.P.).

S.0. 61 (E) published in Gazette
of India dated the 30th January,
1985 regarding management of
Cauvery Sogar and Chemicals
Limited, Cauvery Factory, Patti-
waytalai (Tamil Nadu),

S.0. 62 (E) published in Gazette
of India dated the 30th lenuury,
1985 regarding management of
Rai Bahadur Narian Singh Sugar
Mills Limited, Lhaksar (U P ).

S.0. 176 (E) published in Ga.-
zette of India dated the 4th
March, 1985 regarding manage-
ment of Seksaria Sugar Mills
Limited, Babhnam (U.P,)

S.0. 231 (E) opublished in
Gazette of India dated the 26th
March 1985 regarding manage-
ment of Ajudhia Sugar Milils
Limited, Raja-ka-Sahaspur (U .P.),

S.0. 232 (E) published in Ga-
zette of India dated the 26th
March, 1985 regarding manage-
ment of Jijamata Sahkari Sakhar
Karkhana Limited, Shankarnagar
(Maharashtra),
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(11) S.0. 233 (E) published in Ga-
zette of India dated the 26th
March, 1985 regarding manage-
ment of Keshoraipatan Sahkari
Sugar Mills Limited, Keshorai-
patnan (Rajasthan),

(12) S0, 234 (B) published in
Gazette of India dated the 26th
March, 1985 regarding manage-
ment Deoria Sugar Miils Limited,
Deoria (U.P,).

(13) S.0. 235 (E) published in Gazette
of India dated the 26th March,
1985 regarding mabnagement of
Sree Sitaram Sugar Company
Limited, Baitalpur (U.P,).

[Placed in Library, See No, LT—

1332/85)]

Employees Provident Fund (Third

Amendment)  Scheme, 1985 and

Notifications under £mployees Provi-

dent Fund and Miscellaneous Provi-

sions Act, 1952 and Government

Resolution No. V. 24030/1,85—WB
dated 17-7-1985.

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI T.
ANJIAH) : 1 beg to lay on the Table—

(1) A copy of the Employees Provi-
dent Funds (Third Amendment)
Scheme, 1985 (Hindi and Eng-
lish versions) published in Noti-
fication No, GSR, 667 in
Gazette of India dated the 13th
July, 1985 under sub-section (2)
of section 7 of the Employees’
Provident Funds and Miscella-
neous .Provisions Act 1952,

(Placed in Library. See No LT
—1333/85].

(2) A copy each of the following
Notifications (Hindi and English
versions) under sub-section (3) of
section 20 of the Working Jour-
palists and other Newspaper
(Conditions of Service) and Mis-
cellaneous Provisions Act 1955 :—

() S.R.O. 1958 published in
Gazette of India dated the
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27th April, 1985 containing
Corrigendum to Notification
No, S.R.O, 2428 published
in Gazette of India dated the
16th September, 1975,

(ii)) 'S.R.O. 1859 published in
Gazette of India dated the
27th April, 1985 containing
Corrigendum to Notification
No, S,0. 889 (E) publish-
ed in Gazette of India dated
the 12th November, 1980,

[Placéd in Library, See No.
LT—1334/85],

(3) A copy of Government Resolution
No, V, 24030/1/85—~WB (Hindi
and English versions) dated the
17th July, 1985 regarding setting
up of Third Wage Board for the
Sugar Industry,

{Piaced in Library, See No, LT—
1335/85].

12,10 hrs,
ESTIMATES COMMITTEE
[English]

Fifth Report

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar) : 1 beg to present the
Fifth Report (Hindi and English ver-
sions) of the Estimates Committee on
Acticn Taken by Government on the re-
commendations contained in the Fifty-
ninth Report of the Committee (7th
Lok Sabha) on the Ministry of Shipping
and Transport—National Highways,

PUBLIC ACCOUNTS COMMITTEE
[English]
Tenth Report
SHRI E, AYYAPU REDDY (Kur-

nool) : I beg to present the Tenth Report
(Hindi and English versions) of the



349 Comm, on Papers Laid SRAVANA, 28, 1907 (SAKA) Calling Attention 350

Public Accounts Committee on Action
Taken by Govenment on the recommen-
dations contained in the 154th Report of
the Committee (7th Lok Sabha) regarding
Coaching Services,

COMMITTEE ON PAPERS LAID ON
THE TABLE

[English)
First, Second ond Third Reports

SHRI M)V. CHANDRASHEKARA
MURTHY (Kanakapura) : [ beg to
present the First, Second and Third Re-
ports (Hindi and English versions) of the
Committee on Papers Laid on the Table,

COMMITTEE ON PAPERS LAID ON
THE TABLE

[English]
Minutes of the Sittings

SHRI M)V, CHANDRASEKHARA
MURTHY (Kapakapura) : Sir, I beg
to lay on the Table Minutes (Hindi and
English versions) of the sittings of the
Committee on Papers laid on the Table
relating to their First, Second and Third
Reports,

MR. SPEAKER ;: Now, we come to
Calling Attention, Shri Suresh Kurup,

PROF. N.G. RANGA (Guntur) ;
Mr, Speaker, may 1 make some obser-
vation ?

What is the time limit for this dis-
cussion ? One or two hours,

Now it is three hours of four hours,
-For Half-an-Hour discussion, it is oOne-
and-a-half hours,

MR, SPEAKER : If you all agree,
we will curtail it,

PROF. N.G. RANGA: For dis-
cussion under Rule 193 it is two hours,
but it goes on like this,

(Interruptions)

MR. SPEAKER : You want to speak
more and more, What can I do, Sir ?

PROF, N.G, RANGA : Some of us
are patiently cooperating with you, we go
on waiting till 6,30,

MR, SPEAKER ;: I do it with the
consent of the House, I have got no
pleasure, you see, Sir, When you say'
‘We want to speak’, I give you that
time, Now if the House does not want
any time, I will be happier. No problem
for me,

Now Calling Attention, Mr, Suresh
Kurup, .

PROF., N.G, RANGA : FEven half-
an-hour discussion takes 1-1/2 hours,

MR. SPEAKER : Mr, Kamalnath,

12,10 hrs,

CALLING ATTENTION TO MATTFR
OF URGENT PUBLIC IMPORTANCE

[English}

Reported delay in implementation of
recommendations of high level com-
mittee on problems of ex-servicemen

SHRI KAMAL NATH (Chhindwara) :
I call the attention of the Minister of
Defence to the following matter of urgent
public importance and request that he
may make a statement thereon :

Reported delay in the implementation

of recommendations of high level

committee on problems of ex-service-

men and steps taken by Government
to expedite the matter,

MR  SPEAKER : Mr, Kamal Nath,
have you heard the comments of Prof,
Ranga ?
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SHRI KAMAL NATH : I have heard
him, but he was not talking om this
matter, He was on some other matter,

MR. SPEAKER : Now you are
allowed 10 minutes, :

SHRI KAMAL NATH : He was
not talking on my time limit, Were you,
Sir ?

MR, SPEAKER :
body from now on,

It applies to every-

THE MINISTER OF DEFENCE
(SHR! P.V. NARASIMHA RAQ) : Sir,
Government has always been keen to
provide for the resettlement and welifare
of Ex-Servicemsn and realises the need
to resolve their difficulties expeditiously,
To secure these objectives Government
has_ over the years, designed and imple-
mented a wide-ranging package of incen-
tives and facilities for Ex-Servicemen,
As these are already wéll known, I will
not dwell on them in detail to-day,

2 Despite the promulgation of - this
package, there was a feeling that the entire
matter needed to be reviewed so as to
ascertain what more could be dope. Re-
cognising this, Government set up in
March, 1984, a High Level Committee
on the problems of ex-servicemen under
the Chairmanship of Shri K P, Singh
De o. the then R-ksha Rajya Mantri and
now the Minister of State  for personnel
& Training. The Committee acted with
commendable speed and presented its
Report to Government on the 27th
October, 1984, The report was taken
up for examination soon -after the for-
mation of the present Government Printed
‘copies of the Report bave been laid.on
the table of both the Houses of Parlia-
ment,

3. As a first step, all the 68 recom-
mendations of the Report were scrutinised
within the Defence Ministry, Six of the
68 recommendations related exclusively
to the State Governments and the Union
Territory Admtmstrauons Another 26
recommendatmns needed to be’ accepted
and implemented by the Ceatral Govern-
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ment jointly with the State Governments
and the Union Territory Administrations,
The remaining 36 recommendations
related exclusively to the Government of
India; however, most of them required
consultations with different Ministries and
Departments as also the Planning Com-
mission,

4, Accordingly the relevant recom-
mendations were taken up with the State
Governments as well as with the con-
cerned Ministries and Central agencies,
In many cases references were made by
me personally and in other cases at ad-
ministrative levels, gecnerally by the
Defence Secretary,

5. In order to expedite the required
inter-Ministerial consultations on these
proposals and to evolve a consensus
quickly, an Empovered Committee was
set up by the Ministry of Defence under
the Chairmanship ~of the Additional
Secretary, with all other concerned Minis-
tries represented at a senior level, in
terms of the prescribed procedure,

PROF. N.G, RANGA : Very good.

SHRI PV NARASIMHA RAO :
The committee was allotted 3 months
to accomplish its task The Committee
met 5 times and completed its work with-
in the allotted time, Its rccommend-
ations were finalised at its last meeting
held on the 9th July, 1985.

6, 1t would be recalled that during
the Budget Session of Parliament, 1 had
informed the members that by the current
session I expected considerable progress
to have been made in the matter,

7. The foregoing narration of events
would reveal that no effort has been
sparted to finalise Government s decisions
on the recommendaiions of the HLC,
As 1 have said earlier, it has been our
aim to finalise decisions on the recom-
mendations progresswel’y and to start
implementation as soon as a recommend-
ations is accepted, rather than to await
decisions en-block on all the recommend-
ations,
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8. As a result of this approach, I
am today in a position to say that, based
on the deliberations of the Empowered
Committee and the consensus which has
been evolved by us so far, as many as 42
out of 68 recommendations stand accep-
ted. These are listed in Annexure 1 to
this statement, These Annexutes have
also been laid on the Table of the House,
In addition, 2 more recommendations
relating to the Rent Control Act and
reservations in professional courses have
also been partly accepted, Another 3
recommendations relating to the census,
joint sponsorship and procedure for the
dereservation of reserved posts, are likely
to be accepted shortly, Two other re-
commendations relating to the main-
tenance of a data bank and placement
procedure, are linked with the proposal
of providing assured employment up to
the age of 58 years to every single demo-
bilised person and are of a consequential
nature. These 7 recommendations are
also listed in the statement at Annexure.l,

9, Thus, only 19 recommendations
remain, on which final decisions are still
to be taken, The Empowered Committee
has completed the examination possible at
their level, However these recommend-
ations either relate to major policy issues
or have significant financial implications
on which a consensus could not be
achieved at the official level, There is
also a divergence of views on some of
these recommendations, Decisions on
these will, therefore, take a little longer,
As I am sure the House would like to
have some details about the major areas
covered by these 19 recommendations, 1
will now briefly enumerate them,
Broadly, these relate to 4 major areas
covered in the HLC’s recommendations,

10, As has just been referred to, the
very first is the proposal that all members
of the Armed Forces be assured conti-
nuing employment in civilian posts imme-
diately after their release and upto the
age of 58 years, It would be pertinent
to observe that the High level Committee
bas itself recognised in para 5 .41 that
there was no doubt that the modalities of
implementing the suggestions would have
to be worked out, Identification of indivi-
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duals due to retire with matching qualifica-
tions-cum-experience for particular jobs in
specific institutions located in a particular
place and acceptance by individual ex-
Servicemen would be a major task, As
the proposal is not only complex to work
out but would also require appropriate
measures to amend the rules and entrance
qualifications, as well as the possible re-
structuring of the existing cadres, this
proposal has been entrusted to the
Ministry of Personnel and Training, for
examination and finalisation, This re-
commendation is listed in Annexure-II
to this statement,

11, Another set of three recommend-
ations relates to the proposals for the
enactment of legislation by Parllament as
well as State legislatures to cater to the
re-settlement of ex-service personnel
uoder the concerned Governments,
appointment of an ex-servieemea Re-
settlement Commission (or Commissioner)
and a separate Parliamentary Committee
on ex-Servicemen, These issues were also
referred to the Ministry of Law as well as
to the Deptt, of Personnel & Training,
and their views are being examined, In
view of the fact that no such enactment
exists even for Scheduled Castes/Scheduled
Tribes, it will be appreciated that the
matter would require very careful con-
sideration from al] relevant angles, These
three recommendations are given in
Anaoexure-III to this statement,

12. 1 would next like to refer to the
four recommendations which propose,
inter alia, that amount of Rs, 350
crores be provided in the 7th Five Year
Plan to be shared by the Central and" the
State Governments for schemes for the
welfare and re-settlement of ex-service-
men, These proposals were also like-
wise referred to the Planning Commission
and their view point is being examined,
These four recommendations are given in
Anpexure-IV to this statement,

13. Finally there are eleven recom-
mendations relating to modifications in
the pension policy and terms & con-
ditions of service on reemployment, The
recommendations on peasions also have
significant financial implications, These
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have also to be viewed in the context of

- possible repercussions on the civil pen-
sions, Matters have been further comli-
cated by the .pendency of litigation in
respect ‘of some of these issues, The
implications of the recommendation re-
lating to changes in the terms and con-
"ditions of reemployment and how they
might come into conflict with the expect-
ations of the existing civillan employees
have also to be carefully gone into. All
these recommendations are being exami-
ned in consultation with the Ministry of
Finance, These eleven recommendations
are given in Annexure-V,

14, The accepted recommendations
are being speedily implemented. In
several cases the required instruc-
tions have been issued by Govern-
ment, It must, however, be understood
that the implementation would inevitably
be an on-going process, In several cases
amendments of service rules, etc, will be
involved, Even after the issuance of the
Government orders directing that such
amendments be carried out, the con-
cerned agencies may unavoidably take
some time to complete the requisite for-
malities. Similarly, in matters such as
extending health coverage to ex-Service-
men in military hospitals, the infrastruc-
ture requirements and additional facilities
can only be built up progressively.

15, Finally, as 1 have submitted
earlier, six recommendations relate solely
to the State Governments and the Union
Territory Administrations and another 26
to the State Governments and Union
Territory Administrations jointly with the
Central Government, While I have indi-
cated the status on these recommend-
ations in so far as the Central Govern-
ment is concerned, it will be appreciated
that every State Government will need to
individually accept recommendations and
as also the responsibility for their imple-
mentation, These matters have been
taken up with the State Governments
repeatedly at different levels
Kendriya Sainik Board, on which the
States & UTs are represented—some at
the level of CMs or Ministers—met
recently at New Delhi on the 10 July,
1985, 1 utilised the opportunity to reite-
rate the imperative need to accept and
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implement these recommendations, I am
happy to inform the House that both in the
Kendriya Sainik Board meeting as well as
in reply to my letters, most of the State
Government have in general terms assured
me of their support and cooperation, T am
keenly awaiting the final outcome of the
action taken by them and we are regularly
reminding them, While I am optimistic
that a good deal will be achieved by these
efforts, the results are bound te vary
from State to State,

16, Hon, Members are aware that
the Government has acted with commend- )
able speed on the HLC’s resolution of
the 23rd June, 1984, As a direct result
with effect from the 1st September, 1984,
Government has authorised ad-hoc ex-
gratia payments to those Defence pen-
sioners who retired prior to the 1st
1973,

commitment of Rs, 14,50 crores per

January, involving a recurring

annum, Similarly, orders have been
issued recently granting the benefit of
ordinary family pension scheme to the
families of those Service Officers and
personnel who had retired or died before
the 31st December, 1963,

OR (other ranks) reservists who were

Families of

transferred to pension establishment prior
to the 1st March, 1968 will also now be
eligible for family pension, This decision
of the Government on the HLC’s recom-
mendation is likely to benefit about
30,000 widows and the eligible chiidren
of the Service Officers and personnel,
The Government continues to have the
same keenness to ensure early decisions
on all the other recommendations of the
HLC and the speedy implementation of

these decisions,
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Annexore-I

List of Recommendations which heve been accepted|partly accepted or are likely to be
accepted or are consequential in nature (para 8 of the statement refers)

ACCEPTED
Serial Recommendation Subject
number number
1 2 3
1, 15.2 Definition of an Ex.serviceman,
2. 15.6 Special ex-servicemen placement drives,
3, 15.7 Lateral induction into suitable Group ‘A’ and ‘B’
posts,
4, 15.8 Improvements in the Discharge Certificate.
s, 15.11 Modification and amendments to Recruitment Rules,
6, 15,12 Revitalisation of Rajya and Zila Sainik Boards,
7. 15,13 Absorption of released Short Service Commissioned
Officers,
8. 15,14 Avenues and opportunities for ex-servicemen in new
areas for Nation building tasks,
9, 15,18 Dismantling of concessions after acceptance of
assured employment upto the age of 58 years,

10, 15.26 Enlarged training opportunities for personnel during
the last 18 months of service,

11, 15.27 Formal facilities for resettlement training of officers,

12, 15.28 Meaningful training programme for retirees by the
Services,

13, 15.29 Equation of military qualifications,. trades and pro-
fessional experience with civil equivalents,

14, 15.32 Statutory reservations at the Central and State
Government levels to help ex-servicemen in self-
employment schemes,

15, 15.33 Services to encourage ex-servicemen to undertake
small self-employment projects,

16, 15.34 Central/State Governments to accord preferential
treatment to ex-servicemen in self-employment,

17. 15.35 Ancillary units by ex-servicemen for manufacture

and supply of items to Defence industries,
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1 2 3
18. 15,40 Re-arranging work of sanctioning of pension of
service personnel,
19. 15,41 Simplifying the procedure for sanction and disburse-
ment of pensions,
20, 1542 Improvement of existing [facilities in , CDA ®
: Allahabad,

21, 1543 Grant of family pension to widows of pre 1 1 1964
pensieners.

22, 15.46 . Code of Conduct,

'23. 1547 - * Chief Ministers, other Ministers and senior serving
military oﬂﬁcers should meet ex-servicemen during
their tours,

24, 1548 Revival of practice of Sainik Sammelans for ex.

- servicemen by the Chjef Ministers and Collectors.

25, - -15 .49 Timely assistance and dignified treatment by the

. State Governments and District, Administration,

26, 15.50 Service personnel should keep in touch with ex-
servicemen,

27. 15,51 Service Headquarters should organise pre-retirement
orientation courses.

28, 15,52 IAS trainees at LBS Academy to be given lectures
on their responsibilities towards ex-servicemen,

29, 1553 Ex-servicemen should themselves display a high sense
of discipline and conduct,
30, 1554 Amendments to Lanpd Reforms Act and Rules to
' o protect 4and -holdings of Defence personnal and
reservations in assignment of surplus land,
31. . 1555 - Housing Boards under State Governments and UTs
to reserve a minimum of 109] of the house sites/
houses for the ex-servicemen, ‘
320 - - 155% Children of retiring Defence personne] studying in
-Central Schools be given automatic admission in
Central Schools at or near the place where the
parents settle down on retirement,
33. 15.59 Exlstmg facilities in military hospllals be enhanced
for ex-servicemen,
34, 15,60 States/UTs to extend free medical treatmcnt to ex-

servicemen,
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1 2 3

35, 1561 Extension of canteen facilities in districts with larger
number of ex-servicemen.

36, 15,62 Re-.organising and strengthening of Directorate
General Resettlement,

37, 15.53 Restructuring of Directorate General Resettlement,

38, 15,64 Revitalisation of Sainik Board organisations,

39, 15,65 Strengthening of Zonal Resettlement Directorates
and provision of staff at Static headquarters,

40, 15,66 Maintaining a data bank of retiring personnel in
suitable EDP system.

41, 15.67 Major publicity drive using ail media,

42, 15,68 New publications/handouts for ex-servicemen,

PARTLY ACCEPTED

1, 15,56 Rent Control Legislation should provide for retiring
PDefence personnel to get back their houses for self-
occupation on a time bound basis and under
summary procedures, Financial assistance t0 ex-
servicemen for house construction loans on con-
cessional rates,

2. 15.58 State Governments should provide reservation
facilities and concessions to the wards of ex-s:rvicc=
men for admission to professional institations,

LIKELY TO BE ACCEPTED

i. 15,1 Ex-servicemen as a separate category in the 1991
Census,

2. 159 Sponsoring of ex-servicemen for reserved and un-
reserved vacancies by Rajya/Zila Sainik Boards as
well as Employment Exchanges,

3. 15.10 Dereservation of reserved posts for ex-servicemen,
30 clear days for confirming non-availability,
Carry forward of reserved vacancies for at least one
Year,

RECOMMENDATIONS OF A CONSEQUENTIAL NATURE

i, 15.16 ' Maintenance of details data to match 1ejuirement
of jobs in civilian departments,

2, 15,17 Modalities for assured employment upto 58 years

of age,
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Annexure-il

Recommendation under consideration relating to assured employment

(para 10 of the statement refers)
L

Serialk Recommendation Subject
number number

1, 15.15 Assured employment upto the age of S8 years,

Annexure-111

List of recommendations under consideration relating 1o the proposed act wnd related
matters (Para 11 of the statement refers)

Serial Recommendation Subject
number number

1. 15.3 "~ Enactment of a comprehensive National Ex-service-

men Resettlement Act and a Draft Model Act for
States,
2, 15.4 Constituting a Parliamentary Committee consisting

of Members from both the Houses,

3, 15.5 Establishment of an-Ex-servicemen Resettlement
Commission, {(or Commissioner),

Annexure-1V

List of recommendations under consideration rel ating to ex-servicemen and the Seventh
Five Year Plan (Para 12 of the statement refers)

Serial Recommendation Subject
number number

1, 15,30 Establishment of a National Ex-servicemen Finan-
cial Corporation at the Centre,

2, 1531 The proposed corporation could render all assistance
including training to ex.servicemen for starting self-
cmployment ventures,

3, 15.44 Proposal 'for a plan outlay of Rs, 170 crores at the
- Central and Rs, 180 crores at the State Government

‘ levels,
4, 15.45 Allocation of funds vide 15.44 to be spread over a

period of five years of the Seventh Five Year Plan,
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Annexure-V

List of recommezndations under consideration relating to terms and conditions on re-
*
employment and pension policy (Para 13 of the statement refers)

Serial
number

Recommendation
number

Subject

l-

10.

11,

15.19

15.20

15.21

15.22

1523

15.24

15,25

15.36

15.37

15,38

15.39

Simplification and uniform application of orders
governing initial fixation of pay and other benefits
on re-emplovment of ex-servicemen,

Non-pensioner ex-servicemen be permitted to count
full military service upto 5 years and 509 beyond
S years for increments in pay on re-employment but
not for seniority,

Seniority and pay fixation of Emergency
Commissioned and Short Service  Com-
missioned Officers who joined pre commission train-
ing or who were commissioned after 01 Nov, 1962
but before 10 Jan, 1968,

Short Service Commissioned Officers, commissioned
on or after 10 Jan, 1968 be permitted to couat their
full military service uprto 5 years, and 50% beyond
5 years for purpose of fixation of pay oa re-
employment, but not for seniority,

Ex-servicemen on re-employment be permitted to
count their total military service for grant of various
types of loans and advances as also for allotment of
family accommodation,

Suitable enhancement in the existing exemptable
limit of pension (Rs, 250/-) on re-employment of
officer pensioners in Government jobs,

Protection of previous basic pay and grant of one
increment in the higher pay scale to re-employed
ex-servicemen om promotion to a higher post or
grade,

An amendment to the terms of reference of the
Fourth Pay Commission for examining the pension
policy of past pensioners.

Rank for rank pension and grant of increased
pension to old pensiopers whenever pensions are
revised,

Appointing a permanent standing Commitiee for
inter-relating the cost of living index to the pension,

Restoration of commuted value of pension.
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MR SPEAKER : Ddes this elaborate
statement need any more elaboration ?

SHRI KAMAL NATH :
of it,
difficult,

Yes; a lot
He bhas only made the task more

The High Level Committee which was
set up under the chairmanship of the then
Rajya Raksha Mantri Shri K P. Singh
Deo had prepared and presented a very
elaborate and good report,

MR. SPEAKER : Ten minutes,

SHRI KAMAL NATH :
are rationing everything,

Okay ; you

Skri K.P. Singh Deo fortunately is
here, The committee not only submitted
their report well in time, but expeditiously
as well, In the Foreword, which T found
very interesting, the then Rajva Raksha
Mantri Shri K P, Singh Deo has quoted
from Winston Churchill, the late Shrimati
Indira Gandhi, the late Pandit Jawaharlal
Nehru and has also quoted an epitaph
from a war cemetery,

12,23 hrs,
[MR. DEPUTY SPEAKER in the Chair]

We all must be conscious of the
magnitude and importance of the problem
of Ex Servicemen we all must be conscious
of, The magnitude becomes even greater
when we see that every year, in the age
group of 31 and 45, 20,000 men are
retiring, About four lakh Ex-Servicemen
are there today, roughly speaking, This
being a matter of grave importance soO
I congratulate the Defence Minister on
the expeditious action he has taken,
because it is only from the 1st of January
that the new Government has come in,
The expeditious action he has mentioned
in this statement says that out of a total
68 recommendations, 36 related to the
Central Government. Out of these 68,
4?2 have been accepted, 19 are yet being
considered, and seven are partly accepted,
or are consequential,

For me, military history down the
centuries, from the war of Kurukshetra to
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the war of Viet Nam signifies the victory
of man over arms, This, I think, explains
the humiliation of the hamburger and
Coca.Cola fed American GI in Viet Nam,
Fortunately for us, our Jawans are not
Gls,

Our jawans come from far more able
and cohesive society and are rooted in a
society with our Yadian ethos, Last year,
I personally went to some of the far
flung areas in the northern sector at the
height of 18,000 ft, where very few of us
visit, At that time, Mr. K P Singh Deo
told me that if I go there I will die.
When I went there I had an opportunity
to talk to our jawans, to our officers,
One of the things I asked them was about
the difficult conditions under which they
live, What was that which bothered
them most ? They said, <“What will
happen to us when we retire 7' It is not
the conditions under which they live, the
natural hazards they have to face, that is
only important, What worried them most
was what will happen to them after they
retire 7 How would they again become
part of the national mainstream ; not
necessarily part of the social mainstream
but part of our national economic mains-
tream ? So, we have to look at the post
recruitment of period ex service men,
This word ‘rehabilitation’ is, 1 think, very
improper to be used in the context of
ex-servicemen, We are not rebabilitating
them ; we owe it to them ; and it should
be a part of the desizn of their service,
just creating re-settlement boards is not
enough. What do you mean by resettle-
ment ? These are not refugees that we
have to re-settle them, They are part of
our society who have given the best years
of their life to the country, The para-
meter of performance of their service is
not measured in terms of a balance-sheet
or budget but it is measured in blood and
sweat, in integrity and devotion., It is
with this perception that we have to look
at their problems, to look at the difficul-
ties they face, once they come back to
the civilian notwork,

Coming back to the points raised in the
report of high level committee which has
made 68 recommendations one of the
points mentioned by the Defence Minister
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is in one instance, He made a comparison
and said that it will have repercussions
on the others, on the civilian side, Why
should there be a comparison with any-
body else ? Why should all their facili-
ties or advantages they get be compared
with the civilian side ? The Defence
Minister mentioned that the civilian aspect
has to be considered. I do not agree
with this, because we should not connect
it with it at all. When it comes to giving
some facilities, some privileges, then we
make a comparison with the civilian side,
I don’t think we should do it ; I do not
agree with him at all. In fact, the ex-
servicemen should have a national edge
over civilians, and if we get into the
groove of comparison with the civilian
services or with any other services, we
will be back to square one, because over
the last 20 years, this problem of ex-
servicemen has been considered, reports
have been made, many speeches have been
made, committees have been set up, but
nothing much has happened, The first
step is the formation of a comamittee,
Then there are recommendations ; then
there is a scrutiny of the recommenda-
tions ; theén there is the acceptance of
those reCommendations, Acceptance of
recommendations is only the start of the
matter ; it is not the end of the matter,
and we should not consider it the end of
the matter, be:ause once the recommenda-
tions are accepted, then there is the
question of implementation, because
accepting a recommeandation in a file or
on a piece of paper means nothings
unless it tickles down to persons for whom
it is meant those who are beneficiaries of
it, there is no use of any consideration,

no use of acceptance of recommenda-
tions,

Sir, what the ex-servicemen really need
is a second carcer, This matter has also
been brought out by the High-level com-
mittee ; but it is still being considered,
Out of 42 recommendations which have
been accepted this has not been included,
It, no doubt, involves inter-departmental
meetings, That is all very well, The
assurance of the second career for them
should be on joining service because they
retire very young and we request that the
Defence Minister must look into this,
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because this is one of the key recommen-
dations,

The other point in the recommenda-
tions that have been accepted is about
self-employmeat, but the fixing of quotas
is erroneous, Why should we give them
only a quota when we set up some things
for them ? The hon, Minister stated that
there is some legislation for scheduled
castes and tribes, Why should we equate
them with scheduled Castes and Tribes ?
It is not a question of quotas, It should
be entirely set aside for them and if we
take a case, for example, like petrol
pumps, or gas outlets, we should see that
they are entirely given to the ex-
servicemen, If nobody from the ex-
servicemen comes forward to take them
then they can be given to civilians,

AN HON,Z MEMBER : Or after some
time it can be given to the civilians,

SHRI KAMAL NATH : Yes, some
time limit can be there some percentage
can be fixed We have to see that there
is no clouding and blurring our vision
with quotas and reservations, We should
not do that. Now I will straight come
to the questions which I would like to
pose,

The problems of these ex-servicemen
are diverse in nature They are fathoms
deep from different backgrounds and
skills and the ex-servicemen have diverse
expectations, aspirations and hopes. My
question to the Defence Minister, is, now
that 42 recommendations have been
accepted, when will the real beneficiaries
get the benefit of those recommendations ?
The recommendation about self-employ-
ment has been accepted, But when will
they get the benefit of it ? That has been
mooted in the past also, Just saying
that they will be given a loan of
Rs, 5,000 and interest will be charged at
4 per cent or so will not do, These are
all out.dated things, They are all neither
pragmatic nor practical, Why can we
not have a finance corporation for ex-
servicemen, just as there is Exports
Finance Corporation, When you consider
giving them a gas outlet or petrol outlet
or diesel outlet, why do you think of
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some questioned reservations ?  Why
should we not give it to them exclusively.

MR. DEPUTY.SPEAKER : Hon,
Minister, ., ...,

SHRI AJAY MUSHRAN : I want to
mention. . (Interruption).

MR, DEPUTY-SPEAKER ; After
the Hon, Minister replies you can
speak,

THE MINISTER OF DEFENCE
(SHRI PV, NARASIMHA RAO): 1
have no particular points to answer,
Generally, I agree with the sentiments
expressed by Mr, Kamal Nath. I would
like to assure him that the Government
have been consid:ring these and taking
steps whatever steps are possible since long,
before he went and talked to the Jawans
So while I thank him for the information
which he has given about what the
jawans want I would like to assure hLim
that the Government are fully aware
about the worries of jaw:ins on the fron-
tiers, We are trying our best to see that
those worries are set at rest,

As I said, the implementation of cer-
tain recommendations or decision taken
on the recommendations is an on-going
process, If .ou ask me by what time
this will be done,_ I have really no answer
to this because there can be no answer to
this, Every year a new batch of 50,000
to.70 000 service.men is coming out of
the service, So, this has to be an on-
going process,

The Calling Attention Motion really
wanted to concentrate on what, they
consider, delay in the implementation, I
would like to say that there has been no
delay, Decisions have been taken. Im-
plementation has begun as -decisions have
been taken. 'Ve are not waiting for al}
the recommendations to be either accept-
ed or rejected, We have been taking ex-
peditious action. Y have already stated
vwhat action is being tuzken, There are
certain maiters on which we oursclves
cannct take decisicns, The State Go.e.
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roments have to take decisions and im-
plement them,

We have to take decisions after con-
sulting the Finance Ministry, Planning
Commission and the Department of
Personnel, I have also told the House
about ths matters which have been en-
trusted to them Mr, K. P, Singh Deo,
who is now wearing a different hat, will
have to look into this and tell us what to
do, Only then decisions could be taken,

To the extent we could take decisions in

the Ministry they have been taken and
they are well on the way to implementa-
tion, Orders have been issued, But as
has been pointed out, these orders will
have to be implemented on an on-going
basis, 1 am prepared to report to Par-
liament whenever Parliament wants me to
report from session to sessicn, from six
m-nths to six months or from year to
year. ] am prepared to report to Parlia-
ment about the progress that has bcen
made  We are equally keen on all these
things, That is what 1 would like to say,

SHRI AJAY MUSHRAN (Jabalpur) :
First of all, 1 wou!'d like to congratulate
the Defence Minister because very recent-
ly he has annconced that the famiiy
pension. which was applicable to people
who die or retire before the stipulated
date, will also be applicable to others,
I think, it, very specifically, proves the
bona fide of the Government of India

that it is interested in the welfare of ex-
‘servicemen and - wants to give them

bencfits.

We are neither in doubt about the
establishment of a high power committee
to go into the details of the problems of
ex-scrvicemen nor are we having any re-
servations about the Government of
India’s going in full steam for implement-
ing the . racommendations of the commit-
tee. We, as ex.servicemen, arc sure that
our comforts, necessities and welfare are
in very safe hands of the hon, Defence
Minister and hon. Prime Minister, We
are very sure and optimistic that in times
to come we will get all those decisions
implemented whether the agency is the
Government of India or the respective
heads of the Services or the State Gove-
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rnments or public sector undertakings or
private sector, But the nain aim of this
calling attention motion is to draw the
attention of the hon, Minister to the
delay which takes place after the imple-
mentation stage starts, What happens is
that after the decision has been taken by
the Government of India on the recom-
mendations of the report of the high
power committee, it has got to go to
various agencies for implementation, Is
it not the responsibility of the Ministry,
the Chiefs of Army, Navy and Air Force
through their agencies which are existing
right upto the district level, to monitor
the progress which is being done in the
implementation and to ensure that the
real benefits percolate down to every ¢x-
servicemen ?

There are two types of ex-servicemen,
One type of ex-servicemen is that who
has Jooked after his post-retirement
problem right from the beginaing when
he has joined the service, When he re-
tires, by grace of God or ancestors, he
has got land, he has got some business
going or he bas got some side income
besides his pension, The other type of
ex.servicemen is that who is not an officer,
who is not well settled, who has not got
anything to fall back upon. He is the
person who is hardest hit by the delay
in implementation and because of the
lack of monitoring at the level of Service
Head or at the level of the Staies or at
the level of the public sector undertak-
ings. ..., (Interruption),

SHRI KAMAL NATH : There is a
third type also who join politics,

SHR! AJAY MUSHRAN : Politics
is a highly temporary affair, You have
seen the misfortune of the ex.servicemen
that even in the ballot of the Calling
Attention, the name of the ex-serviceman
comes last, So, I hope, at least at your
level we will get some reservation
(Interruption),

oooooo

AN HON, MEMBER : Non.ex-ser-
vicemen are not in the list,

SHRI AJAY MUSHRAN : As hon,
frend Mr, Kamal Nath said, itis the
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dignity of the man that is to be main-
tained, It is also one of the recommen-
dations, [ must bring it to the notice
of the hon, Minister that there are Col-
lectors in this country who do not see a
Colonel or a Brigadier for three weeks,
Have not a Collector got five minutes to
give to a Colonel who wants to speak to
him ? Does it require any constitutional
propriety or a great decision at the level
of the State Government? I do not
want to name the persons but the people
feel hurt, There is a Brigadier who
writes about the welfare of a Subedar to
the Chief of the Army Staff and he does
not have the courtesy to rcply to the
Brigadier, It is not that we require any
job. it is not that we require any reser-
vation; it is not that we require our dis-
qualificaiion to be covered by reservation,
we want ourselves to be treated honour-
ably, Even one of the recommendations
also—I do not know when it is going to
be implemented —says : “‘Chief Minister
and other Ministers and senior serving
officers should meet ex-servicemen during
tours, Revival of practice of Sainik
Sammelans for ex-servicemen by the Chief
Ministers and Collectors.., > I do not
think any Collector in India has held any
meeting of any ex-servicemen, It also
says, “Timely assistance and dignified
treatment by the State Governments and
district administrations ., .. * 1 also
want to bring it to the notice of the hon,
Defence Minister that in the last meeting
of the Kendriya Sainik Board which is
concerned with the welfare of the ex-
servicemen, it was held by most of the
States that the representatives who attend-
ed these meetings are of the level of not
even Under Secretaries. There are some
States which are represented by the Chief
Secretary, by their Ministers, and there
are some States which are represented by
a member of the District Sainik Board
or by one of the officials of the State
Sainik Board, This is not the level at
which the welfare is to be treated,

The main problem of an ex-serviceman

'today is the vacation of his house,

Suppose a person has built a house and
he wants to get it vacated. There are
various legal problems which have been
thrown between these welfare schemes
which had been accepted, Today, there
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are some States which havz gone in for
an Act under which an ex-serviceman or
a person who is still serving can get his
house vacated, but a large number of
States, particularly the Union Territory
of Delhi where a large number of ex-
servicemen are affected, have not gone in
for this, Therefore, I very earaestly
request the hon, Defence Minister that
particularly for Delhi, Punjab and such
other States from where a large number
of ex.serviccmen or servicemen come,
special efforts should be made at the
Chief Ministers” level to get these enact-
ments passed because an ordinary ex-
serviceman cannot go to the court, He
has neither the money nor the time,
Some of them of the rank of JCO or
Sepoy, cannot have the khowhow to go to
the court,

The second problem is about the
children of the servicemen and the ex-
servicemen, They do not get seat easily
cither in the engineering colleges or in the
medical colleges or in the Kendriya
schools, where they are transferred, [
have literally seen and experienced that
no State owns an ex-serviceman, So,
even if his son or daughter has qualified
for the medical engineering course in
competition, they do not get admission,
I am not advocating for peopie who have
got 15 or 20 marks out of one hundred,
The ex-serviceman requires acknowledge-
ment of the services done for the country,
He requires acknowledgement for the
sacrifices done by his family —when the
officers and other ranks have lived in
uncongenial climate and in family sepa-
ration, as Shri Kamail Nath has said,
Today in civil services if you post two
IAS Officers ——wife and husband —sepa-
rately for three months they say they are
facing great difficulties, Here are some
examples of officers and men who have
served in non-family stations for ten years
consecutively, They must be protected,
Their honour must be dignified, Their
due must be given, This is my recom-
mendations, So, the main problem for
them is admission for their children in
engineering and medical colleges so that
th future of the children of the ex-service-
men is safeguarded,
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Secondly the vacation of houses
belonging to the ex-servicemen or those
belonging to the widows of ex-servicemen
particularly in places like Delhi and
Punjab should be viewed with sympathy,

The best State which is looking after
their ex-servicemen is Haryana, We
are proud of the Haryana Government,
We are proud of other State Government
also, but we are prouder if they look
after us and if they restore the dignity
which was given to us in the old days,
Therefore, 1 would say that these State
Officers, the District Officers and the
Chiefs of the three Services should give
due respect to their ex-servicemen. I
am very sorry to bring this to the notice
of the hon, Defence Minister, but I
thought it is my duty as a Member of
the House and as an ex-.serviceman to
do so,

THE MINISTER OF DEFENCE
(SHRI PV, NARASIMHA RAO) : Sir,
again I would agree with the sen'iments
expressed by the hon. Member, who has
special knowledge of the ex-servicemen
because he is himself one amongst them.

Now, if T have to explain what has
been done on an individual recommend-
ation, what decision has been taken,
how it is proposed to be implemented
or has been implemented partially, I
think I would be taking too much time
of the House. Out of the 68 recom.
mendations, I have given an analysis
of a batch of recommendations on which
a particular action has been taken Simi-
larly about another patch on which another
action has been taken, I have given annexu-
res separately, 1 am prepared to share all
the information in regard to each of
these recommendations and the decisions
taken thereon with any hon. Member or
Members who want to ask me about it
1 am prepared to tell them what has
been done and I am prepared to accept
whatever suggestions they may offer
in regard to what more needs to be
done, I am not saying that nothing
more nreds to be done, That is why
HLC was constituted, That is why
we are taking all these suggestions in
the wake of the HLC recommendations,
I am also in a positi:n to tell.the
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House that we at our level have been
thinking of several new steps, They
are still in the making because they are
at the examination stage [ would not
like to divulge them just now because
they are at the moment incomplete, So,
in that form I would not like to present
them to the House, I would beina
position to present them at a subsequent
time, But in the meanwhie if any
Member wants to know what is the
specific action being taken or proposed
to be taken on a specific recommend-
ation, 1 am prepared to give him all the
information that is needed, That is all I
have to say,

12,51 hrs,

STATEMENT RE : CONVERTIBLE
CUMULATIVE PREFERENCE
SHARES

[English]

THE MINISTER OF STATE |IN
THE MINISTRY OF FINANCE (SHR[
JANARDHANA POOJARY) : Mr,
Speaker, Sir, As the House is aware, in
my Budget Speech on 16th March 1985
1 had announced that in order to
diversify the market, a new instrument,
namely Convertible Cumulative Prefercnce
Share was being introduced, Guidclines
for issue of these Convertible Cumulative
Preference Shares have now been for-
mulated and these are being placed on
the Table of the House,

*GOVERNMENT SAVINGS LAWS
(AMENDMENT) BILL

{English)

THB MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : On b half
of Shri Vishwanath Praiap Singh,
Sir, I beg to move for Ileave
to introduce a Bill further to amend
the Government Savings Bwnks Act,
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1873 and the Government
Certificates Act, 1959,

Savings

MR, DEPUTY.SPEAKER : The
question is :

“That leave be granted to introduce a
Bill further to amend the Govern-
ment Savings Banks Act, 1873
and the Go-ernment Savings
Certificates Act, 1459,

The motion was adoped.

SHRI JANARDHANA POOJARY
Sir, I introduce the Bill,

12,52 hrs,

*INTELLIGENCE ORGANISATIONS
(RESTRICTION OF
RIGHTS) BILL

[Engli k)

THE MINISTER OF HOME AFFAIRS
(SHRI S.B. CHAVAN) : 1 beg to
move for leave to introduce a Bill to
provide for the restriction of certain
rights conferred by Part III of the
Constitution in their application to the
members of certain  organisations
established by the Central Government
for purposes of intelligence or countere .
intelligence s0 as toensure the proper
discharge of their duties aand the
maintenance of discipline among them,

MR, DEPUTY-SPEAKER : The
question is :

*“That lecave be granted to introduce
a Bill to provide for the restriction
of certain rights conferred by
Part [I of the Constitution in
their application to the members
of certain organisations estat] shed
by the Ceniral Government for
purposes of intelligence or
counter-intelligence so as to ensure
the proper discharge of their
duties and the maintenance of
discipline among them,”

The motion was adopted

—_—

*Published in Gazette of India Extra-ordinary, Part I, Section 2 dated 19.8-1985,
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SHRI S.B, CHAVAN
the Bill,

I introduce

—— e

*SUPREME COURT (NUMBER OF
JUDGES) AMENDMENT BILL

[English]

THE MINISTER OF STATE IN
THE MINISTRY OF LAW AND
JUSTICE (SHRI H. R, BHARADWA)) :
On behalf of Shri Asoke Kumar Sen,
1 beg to move for leave to introduce a
Bill further to amend the Supreme
Court (Number of Judges) Act, 1936,

MR, DEPUTY SPEAKER : The
question is :

““That leave be granted to introduce
a Bill further to amend the
Supreme Court (Number of
Judges) Act, 1956

The motion was odopted

SHR1 HR: BHARADWAJ : 1

introduce the Bill,

MR, DEPUTY SPEAKER : Shri
Ghulam Nabi Azad

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI GHULAM NABI
AZAD) : Mr. Deputy Speaker, Sir,
I would like to submit that we can
dispense with the Lunch Hour today,

MR. DEPUTY SPEAKER : 1 think

hon. Members accept this,
SOME HON. MEMBERS :  Yes,

MR, DEPUTY SPEAKER : So, it
‘is accepted,

AN HON. MEMBER ; From tomorrow
only.
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MR. DEPUTY SPEAKER : From
today itself we canm try that, Instead of
tomorrow, we will try and we will see
how it works today’, '

12.54 hrs,

MATTERS UNDER RULE 377

{English}

MR, DEPUTY SPEAKER : Now,
matters under Rule 377,

—Shri Mohan Lal Jhikram—absent,
—Shri Balasaheb Vikhe Patil—absent,

—Now Shri Zainul Basher,

{Translation)

s

(i) Need to give status of Central
University to Allahabad University
and other old Universities in the
country

SHRI ZAINUL BASHER : Mr.
Deputy Speaker, Sir, some of the uni-
versities of the country have been closely
associated with the propagation of
modern education and traditions of high
education in. India. The history of
modern education in India is incomplete
without these universitics, Allahabad
University occupies prominent poOsition
among these universities. After indepen-
dence, Allababad Universitiy and some
other main universities such as Calcutta,
Madras and Bombay, were not made Cent-
ral Universities for certain reasons. As
these universities have been functioning
under the State Governments the standard
of education and discipline has been con-
stantly declining there, For example
the Allabhabad University was famous for
sending maximum pumber of students to
the Indian Administrative Services but
now it is lagging behind in this respect,

The people who outshore others in
every walk of life during the 19th and
20th centuries were the students of these
universities, In the areas which were
once famous for traditional and high

*Published in Gazette of India Extra-ordinary, Part 11, Sec, 2 dated 19-8-1985,
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education, the standard of such educa-
tion is declining because of falling stan-
dards in these universities,

It is, therefore, imperative that Allaha-
bad and other old universities of the
country be declared universities of natio-
nal importance and granted the status of
central universities in order to maintain
the high standard of education in them,

(ii) Steps needed to protect mountains
and forest areas of Mirzapur Dis-
trict of Uttar Pradesh from De-
foresiation

SHRI UMA KANT MISHRA : Mr,
Deputy Speaker, Sir, the Mirzapur
district of Uttar Pradesh has been known
for its forests and hills, since times im-
memorial, Although this district is
economically backward, it is considered
to be the best for its natural environment.
In the southern side of this district, the
forests and hills bave been denuded fol-
lowing the establishment of maany big
industries including hydel and thermal
power projects, In the remaining part of
the forests, trees were felled by the timber
contractors who made crores of rupecs
as a result thereof, The hills are also
being destroyed at a great spead by the
quarry coatractors in an illegal maaner,
The new plantations are also being felled
by the contractors in collusion with
the officer of the Forest Department
and thus they are minting money. The
trees being felled outnumber those being
planted, Thus the natural beauty of
Mirzapur is being marred, This is hav-
ing a much adverse effect on the environ-
ment of the district, As a result, this
district is often visited by natural calami-
ties such as excess rains or drought,

I request the Central Government to
take necessary steps to protect the forests
and hills of Mirzapur for their excessive
use, Then the situation will become all the
more acute, As such, the problem of
drinking water cannot be solved pzrma-
nently there by providing tubewells and
wells there, Therefore, the only perma-
nent solution to the drinking water
problem in’'this vast area lies in the ex-

peditious completion of Rajastan Canal,
viz, Indira Canal,

I, therefore, request the Central Go-
vernment and the Staie Government to
take steps to solve the problem of drink-
ing water permanently for about two
thousand villages of Barmer, Jaisalmer
and Jodhpur districts and the cities of
Jodhpur, Barmer, Jaisalmer, Pokaran,
Shergarh, Balotara and Falodi within
the Seventh Five Year Plan period by.
implementing drinking water schemes
through the Pokaran lift canal, Kolayat
lift canal and Mohangarh to Barmer lift
canal and Jilwa Branch known as
Sagarmal Gopa, of Rajasthan Canal,

(iii) Providing Central Assistasice to the
tune of Rs. 100 crores to Hima-
chal Pradesh during 1985 for
construction of Puzca Roads and
Bridges

SHRI K.D, SULTANPURI (Simli):
Mr, Deputy Speaker, Sir, Himachal Pra-
desh made rapid strides in development
after independence and came at par with
other States, With the construction of
roads, the pace of development accele-
rated there, Previously, people used to
experience a lot «f difficulties in reaching
the remote villages, Th: construction of
roads there iias proved 19 be a boon for
the people in rural areas. But certain
roads rupning inio hundreds of kilo-
meters are not pucca and get damaged
during rains and snowfall, Small bridgzes
and culverts generally are washed away
due to erosion caused by rivers and

. thus the money spent by Goveronment

goes waste, The power of the people
to purchase items of daily consumption
is also eroded to a great vxtent, There.
fore, the only remedy to these malad:es
is that the Government of India should
provide an assistance of Rs 100 crores
to the Himachal Pradesh Government
during 1985-86 to enable the S:ate
Government to protect these roads and to
convert them into all.weather roads,
The State Government is not in a posi-
tion to solve this problem as its rescurces
are limited. I would request the Unicn
Finance Minister to take immediate
steps to provide the said amount,
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(iv) Schemes for providing drinking water
facilities in Rajasthan during Seventh Plan

SHR1 VIRDHI CHANDER JAIN
(Barmer) : Mr, Deputy Speaker, Sir, the
drinking water problem is acute in
the Thar desert areas of Rajasthan, parti-
crlarly in most of the villages in Barmer.
Jaisalmer and Jodhpur districts despite
the fact that the State and the Central
Governments have spent crores of rupees
on drinking water schemes,

There is no source of water in one
third area in these districts and in the
remaining two-third area, water is either
brackish or is available in meagre quan-
tity, Even where tube-wells have been
sunk, very little water is forthcoming,
These tubewells are likely to stop supply-
ing water after about twenty-five years
due to excessive use of water, Then the
situation will deteriorate further,

Therefore, permanent solution to drink-
ing water problem for the increasing po-
pulation of this area does not lie in sink-
ing tube-wells or dizging of wells,

Permanent solution to the problem of
supplying drinking water to the human
beings and livestock of su¢h a vast area
can be found only through Rajasthan
Canal or Indira Canal.

Therefore, I strongly urge the Central
and State Governments to provide drink-
ing water facilities to about 2000 villages
in Barmer, Jaisalmer and Jodhpur districts
as well as to the cities of Jodhpur, Barmer,
Jaisalmer, Pokharan, Shergarh. Balotra
and Falodi of Rajasthan by according ap-
proval to Pokharan lift Canal, Kolayal
Lift Canal, and Mohangarh-Barmer Lift
Canal, Lilwa Branch which is also known
as Sagarmal Gopa Canal during the
Seventh Five Year Plan and thereby pro-
vide a permanent solution to the drinking
water problem to the Thar desert area of
Rajasthan State,

[English] ‘
(v) Need to udopt permancnt measures (o (ra

dicate famine in chronic drought prone areas

SHRI K, RAMACHANDRA REDDY
(Hindupur) : Many areas in the country
are chronically drought affected. People
in these areas suffer incessantly from
recurrence of famine, Scantly and er-
ratic rainfall results in unprecedented
droughts throwing the people into object
misery, Only temporary steps are taken
to ameliorate the sufferings of the people,
No permanent steps arc contemplated
and implemented s0 as to save the people
from ravages of successive famines,
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Hence, Central Government may for-
mulate and implement a comprehensive
plan for permanent eradication of famine
to release as many people and as much
area from the menace of recurring famine,
The following steps may be considered for
permanent eradication of famine :—

1. Devise ways and means to improve
irrigation in these areas,

2. Establish as many industries—
agro-based and mineral based to
create more gainful employment,

3. Improvement of the underground
water by constructing percolation
tanks, check dams etc, and im-
provement of the existing tanks
and irrigation wells,

4 Special drive for afforestation,

5. Provide electricity for agriculture,

6. lmprove transport facilities from
villages to the market place.

7. Provide education to all children
from these areas,

13.00 hrs,

(vi) Need to withdraw Notification
and the Bill seeking to withdraw
the exemption of excise duty on
hand-made detergent products in
the inter:st of promoting the
growth of Small Scale Industries

SHRI AJIT KUMAR SAHA (Visnu-
pur) : Sir, it is a matter of great regret
that while the Government of India is
committed to the policy of encouraging
small scale industries in various fields
and to protect them from unequal com-
petition from big industries by extending
various concessions like exemption from
excise duty and other facilities, they have
recently taken series of steps which under-
mine the above policy and withdraw the
facilitics given to small scale industries,
For example, very recently, the Govern-
ment have reportedly withdrawn the
exemption of excise duty on hand-made
detergent cakes, powder, acids, slutry etc,,
affecting the small scale manufacturers of
soaps and detergents. It appears that a
notification to this effect has already been
issued with effect from 1-8-1985 and a
Bill has also been introduced to remove
the exemption in the current Session of
Parliament,

Withdrawal of the concessions offered
to the small scale industries will force
them to compete with big business, This
policy will mean death knell to small
scale industries,

1 urge upon the Government of India
to withdraw and the said notification and
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the Bill introduced in Parliament seeking
to withdraw the exemption of excise duty
on hand made detergent products in the
larger interest of country’s indigenous
economic growth. As the matter is quite
serious, I call upon the Government to
take immediate action,

(vii) Extending the same benefits to the
Educational and Vocational Gui-
dance Counsellors working in
various Government Schools in
Delhi as are provided to all other
categories of teachers employed in
Government Schools

SHRI K.J. ABBASI (Domariaganj) :
Sir, various benefits like enhancement of
age to 60 years, selection grade, stagna-
tion increments, medical allowance etc.,
have been granted to all categories of
teachers working in the Government
schools in Delhi, The benefits have not,
so far, been given to the Educational and
Vocational Guidance Counsellors working
in the same schools, The E\V.G.
Counsellors, in addition to guidance work,
also take regular periods in schools like
other categories of teachers, They are
very much involved in the process of
teaching,

Since these benefits have also been
granted to Librarians and Laboratory
Assistants, who are not engaged to
teaching process, there is no justification
in excluding the E.V.G. Counsellors
working in the same schools,

I request the hon, Education Minister
to kindly look into the matter and rectify
the gross injustice done to the Counsel-
lors,

(viii) Incentives to protection staff
employed in Archaeological Survey
of India to stop pilferage of
archaeological relics

SHRI DIGVHIJAY SINH (Surendra-
nagar) : Sir, encroachment of properties
owned by the Archaeological Survey of
India .and the pilferage of archaeological
relics has assumed alarming proportions,
Cansidering the meagre emolument received
by the protection staff, giving incentives
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is the only solution., Reply to my
Unstarred Question No, 344, dated the
14th August, 1985 totally denies any
such incentives and therefore the need to
evolve giving such special facilities,

413.04 hrs,

ESSENTIAL SERVICES MAINTENANCB
(AMENDMENT) BILL-Contd.

[ English]

MR, DEPUTY-SPEAKER : Shri
Indrajit Gupta—not present,

Shri Haroobhai Mehta,

SHRI HANNAN MOLLAH (Ulube-
ria) : Sir, all the hon, Members have
gone for Lunch because they thought that
the Bill would be taken up after 2 p.m.

MR, DEPUTY-.SPEAKER : Even the
subject may come to an end at any time,
How can we say that? We cannot
predict that it will come only at 2 p.m,

SHRI HANNAN MOLLAH : Between
1 & 2 is the Lunch Hour,

MR, DEPUTY-SPEAKER : That is
why, I asked the House about dispening
with Lunch Hour, Everybody agreed,
Nobody dissented to it, Therefore, there
is no point in asking for now, Now, we
are to continue the discussion on this
Bill,

SHRI HAROOBHAI MEHTA (Ahme-
dabad) : Sir, the extension of the life
of Essential Services Maintenance Act,
1981 is hardly a matter of pleasure for
me and I am sure that the same must be
the feeling of the hon, Minister who
piloted the Bill. However, we come
across situations in which certain measures
not quite suited to our liking have got to
be pursued. Undoubtedly, the provisions
contained in the Essential Services Main-
tenance -Act (BESMA).are drastic to some.
extent,



387 Essential Services

13.05 hrs,

[SHRIMATI BASAVA RAJESHWARI in the
: Chair)

[Shri Haroobhai Mehta]

I might have been as vocal as many
friends to plead for the cessation of the
operation of such an Act had it not been
that of late, the strikes of employees have
assumed a character which can hardly be
considered patriotic, Take, for example,
certain strikes in public sector, motivated
not by any genuine trade union objectives
but resorted to in order to weaken public
sector at the instance of certain foreign
agencies which would not countenance
India marching towards self-reliance and
which, therefore, thought that weakening
of public sector is a sure way to obstruct
the course of such march of India, Take
also the strikes launched by trade unions
whose decision-making bodies are control-
led by the upper-caste orthodoxy around
the demands to abolish reservations or
rosters, Such strikes would run counter
to our basic Constitutional tenets and in
tbe context of trade union activities, the
same would run counter to the interests
of the weaker sections among the
employees, Would any one with a
conscious trade union mind, think that
such strikes are conductive to legitimate
trade unionism or are in the interest of
the society as a whole? I am happy
that my good friend Mr, Indrajit Gupta
stated that he does -pot support such
strikes, These types of strikes not only
divide the trade union front but also
divide the society,

What can be the patriotic reaction
against such strikes ? Can we call such
activity an exercise of fundamental right
of workers ?

Coming to the plea on the basis of
fundamental right of workers, I must
most humbly point out that the Supreme
Court has ruled in All India Bank
Employees Union case (1962) that the
fundamental right under Article 19(1)(c)
does not include in its sweep the right to
strike, One may or may not agree with
the formulation of the Supreme Court.
Buat this is the law of the land, I am

AUGUST 19, 1985

Maintenance (Amdt.) Bill 388

conscious of the fact that workers resent
against this situation especially when seen
in juxtaposition with the conclusion of the
Supreme Court in Exelwear case (1978)
that the right to close down a going
industrial unit is a part of the funda-
mental right of the employer guaranteed
by Article 19(1)(g) as held by the
Supreme  Court. We bave to . put
up with this situation until altered,

If the Supreme Court has held that
there is no fundamental right of workers
to go on strike, that does not end the
matter. I would quote a higher social
authority in favour of the workers, that
is “abatma Gandhiji who wrote in
Yong India of 6-10-1920 that the right
to resort to strike is an inherent right
which a worker may exercise for securing
justice.

I may point out that Ahmedabad city
has the singular  distinction of
baving its textile workers strike of Feb-
ruary-March, 1918 actively and closely
led and guided by Mahatma Gandhiji
himself, It has, however, to be borne
in mind that Gandhiji did not advocate
strikes in public utilities Mahatma
G :ndhiji wrote to this effect in the
Harijan of 21st April 446 at the time
of sweepers’ strike in Bombay.

So far as essential services and public sec-
tor are concerned all of us should put our
heads together in order to find out how
a new trade union culture can be deve-
loped under which workers can have
their grievances sorted out through bila-
teral agreements, arbitration /adjudication
and, if necessary, through struggles with-
out impairing the working of essential
services in public sector establishments,

Of course, adopting such a course on
the part of workers unilaterally would
be an exercise in self-effacement. The
management must also develop a new
climate, Bureaucratic and often feudal
approaches, seen in some public sector
managements should be shunned, There
should be constant readiness and under-
standing about the grievances of the
workmen, Workmen should be given
full immunity against victimisation for
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legitimate trade union activities, Arbi-
trary terminations should be given a go-
by. Disputes, collective as well as in-
dividual, should be quickly resolved
through bilateral settlements and when
the same is not possible, through arbitra-
tion/adjudication, Sometimes we find
that labour authorities are reluctant even
in the matter of making references for
adjudication under Section 10 of the
I.D, Act, You can imagine what could
be the plight of workers when evea ad-
judication is not available to them for
years, Many friends know, as a matter
of fact, what happened when the Supreme
Court pronounced in Safdarjung case that
industrial disputes channels under I D,
Act would not be available to hospital
workers, Next day, there were red flags
boisted on the gates of the hospital,

Our industrial adjudication machinery
is working at a snail’s pace, Think of
a case of arbitrary termination which
comes to be decided even in favour of
workmen but, at the end of a decade !
What would be happening to the family
of the workmen in the meaawhile ?

I would like to draw the attention of
the Minister of Home Affairs to the
situation that often public sector manage-
ments do not accept the awards of the
adjudication machinery, They go on
challenging them in the High Courts and
in the Supreme Court and in the process
tiring out the workers to settle the case
by accepting something less than due,
This approach of the management cannot
inspire a proper trade union culture aimed
at protecting and strengthening the essen-
tial services in public sector without
compromising the interests of workers,

However, while drawing the picture
of ESMA, one need not always apply the
black brush, There are some redeeming
features in the Act. Section 4 insists that
even the dismissal on the ground of com-
mencing or instigation of a strike should
be in accordance with normal provisions,

Sections 8 and 9 empower the
Government to prohibit lockouts and lay-
offs in circumstances similar to those
pertaining to strikes,

I would like to urge the hon, Minister
in this cennection that the Government
should activate the administration to
implement vigorously the provisions con-
tained in Sections 8 and 9.

In this connection, I take the liberty
to. suggest that the Government may se-
riously consider whether it is feasible to
set up a sort of Advisory Board for post-
facto consideration of declarations under
Sections 3, 8 and 9, Such an Ad-
visory Board may consist of repre-
sentatives of the Government—Home
Ministry and Labour Ministry—workers
and the managements, This will remove
the sting from the Act and lend an ase
surance to workers and managements
alike about justification of such declara-
tions, After all, when even smugglers
are entitled to have their cases examined
by an Advisory Board under COFEPOSA
as required by Article 22 of the Consti-
tution, why should not workers employed
in essential services as a class be entitled
to have the declarations regarding strikes,
lockouts or lay-offs examined by an Ad-
visory Board ? Such a course will
strengthen the hands of the Government
in justifying the declarations and elimi-
nate any scops of an apprehension about
any possible arbitrariness in these
matters,

With these words, | consider it to be
my duty to support the Bill,

[Translation)

SHRI DAMODAR PANDEY (Ha-
zaribagh) : We are not happy to
support this Bill but at times the circum-
stances compel us to do so, We fail
to understand as to why such a Bill
has been brought forward and why we
are supporting it, OQOur hon, friends
sitting opposite, some of whom are
active trade unionists, have said certain
things about this Bill which in fact
they should not have said, There
was also some mis.statement which
needed to be clarified. It has been said
that people joined hands to launch
strike in the coal industry and even the
legitimate demands of the workers were
not accepted and that was why they
had to resort to strike thrice. Will
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these leaders tell us in all sincerity
whether this strike bad been laun-
ched in support of the demands
of the workers or to show their process ?
All these leaders had given a slogan
during this strike, This slogan was
not in any way related to the demands
of the workers, This slogan aimed at
securing adequate berth for these leaders
in the committee that had been formed
to consider these demands, in an
important industry like coal mines, If
the strike is resorted to for achieving their
seifish ends at the cost of the interests of
the workers, it is indeed a very sorry state
of affairs and cannot be justified in any
way. They also said that the strike
took place despite opposition by INTUC,
I represent INTUC and work with coal
workers, I know it for certain that
these leaders had been strnog'y condemned
by the coal workers, They gave a
call for strike at the national level
thrice but every time as many as 80
per cent workers reported for work,
This  shows bow  successful they
were,

SHRI INDRAJIT GUPTA (Basirhat) :
Then there is no need for bringing
forward this law., Your INTUC is
quite sufficient to meet the situation,

SHRI DAMODAR PANDEY : You
can very well visualise why this law
has been brought forward, INTUC is
a recognised upion, Over 60,000 coal
workers work in the Singreni Colliery,
In this Colliery alone, they resorted to
strike for as many as 440 times ina
year of 365 days., Now the question
is why they resorted to strike so many
times, After the signing of the argee-
ment, they raised certain most unjustified
demands, If wages were fixed at certain
places they demanded some additional
facilities on pain of strike, If in an
industry, workers strike work 440 times
in 365 days, no Government can function
smoothly and nobody will be able to
put up with such a situation. If this
is the way of meeting with a situation,,
(Interruptions) .. but when the law was
enforced, no strike tcok place there-
after _,
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SHRI INDRAJIT GUPTA : Al
your laws are useless,

SHRI DAMODAR PANDEY : This
shows that you need law for regulating
your day to day activities, If you are
made responsible for certain things
then is it not your responsibility to see
as to when strike should be resorted
to and when it should not be resorted
to ?

SHRI INDRAJIT GUPTA : It is
only you peopl: who understand it
we do not understand it,

b4

SHRI DAMODAR PANDEY : 1
am giving an example ; you look into it,
I know

SHRI INDRAJI GUPTA
you have given a wrong example.

SHRI DAMODAR PANDEY : 1If
you had realiced your respensibility,
then the hcen, Home Minister would
not have felt the necessity of bringing
forward such a law.

SHRI INDRAJIT GUPTA : If
strike takes place 440 times in 3¢5
days in a coa! mine then it means either
your law is useless or there is no need
of it. You need no law to break the strike
.. (Interruptionsy .,

SHRI DAMODAR PANDEY : Iam
telling you how you people broke the
law, You resorted to strike 440 tiines
in a year and the day the law was
enforced, the strike was withdrawn, As
such, such a law is very useful and
relevant, By your action you have
proved that such a law was very
necessary., We al.0 at times take recourse
to ‘strike but we do so only when itis
very mnecessary, Strike should not be
resorted to only for the purpose of
strike. I do not consider it a wise
step.

You formed a National Campaign
Committee and raised slogans of ‘Bharat
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Bandh® and ‘Udyog Bandh’, But have
"you ever realised th:t there are
industries in private sector also and
exploitation takes place in private
sector as well 2 Your National Camaign
Committee puts pressure only for public
sector. What was the reason therefor ?
...(Interruptions),..

SHRI INDRAIJIT GUPTA : Who
told you that ? Please check your
record.

SHRI DAMODAR PANDEY : 1
know it and I am speaking only on
that  basis, Such things are not
resorted to only to protect the rights of
the trade unions and the workers,
This shows how sectarian your
view is, You think that trade union is
meant only for putting pressure on the
public sector and your aim is to add to
the difficulties of the public sector,
Have you ever realised wherein lies the
solution of this problem ? The wmajor
portion of the public funds is invested
in the public sector, You also pay
taxes, The amount realised by Govern-
ment from the people in the form of
taxes has been invested in the public
sector, As such, there is need to run
public sector along smooth lines, But
there are people who want to weaken
the public sector, Where people choose
to resort to strikes on trivial matters,
Government has no alternative but to bring
forward such Jaws. As such you people
compelled Government to bring forward
such a legislation. You kindly think over
this matter,

Mr. Chairman, Sir, people do not seenm
to realise that the essential services must
be run smoothly so that we continuz
to get our daily requirements of life,
Nobody would like the essential services
to be disturbed in any way, It is not
that the people managing the services
are above board or do not commit any
mistake., At times it is only because
of their mistakes that strikes are resorted
to. Therefore, effective steps should be
taken to remove the grievances of the
workers so that they may not have to
"strike  work. The grievances of the
~workers should be referred to Voluntary

Aribitration, Their grievances need not
be referred to Comoulsory Arbitration as
it takes a lot of time .,

[{English]

SHRI AMAL DATTA (Diamond
Harboury: May 1 point out, Sir that
there is no quorum in the House,

THE MINISTER OF HOME
AFFAIRS (SHRI S, B, CHAVAN); It
is the convention not to raise the qus=stion
of quorum during lunch hour,

SHRI BASUDEB ACHARIA : We
were not consu:ted about dispensing with
the lunch heur,

MR, CHAIRMAN - The House had
been taken into confidence only thea the
lunch hour was suspended, The bell is
being rung —

Now therz is querum, The hon,
M:mber, Sihri Damgodar Pandey, may
continue,

{Translation)

SHRI DAMODAR PANDEY : I was
suggesting that when you feel that the
strikes should not be 1esorted to in such
of the industries as have direct relation.
ship with our social and reisonnel life,
then we would hive to tak: effectivz
steps for the redressal of the grievarces of
the workers,

At such places, Government has laid
down a procedure for grievance setting,
This should be followed in right earnest
and where such procedure has not teen
laid down. this should be laid down. Where
mutual such grievances are not settled by
discussions Government should not refer
them 1o the tribunal, These grievances
should be referred to the Compulscry
Arbitration. This will eliminate chances
for strike,
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[English]

DR, DATTA SAMANT (Bombay
South Central), I oppose the Bill to
amend the Essential Services Maintenance
Act, 1981, tooth and nail, The
Goverernment has come forward with
this Amendment Bill of 1981 which has
been in existence for the last four years
without mentioning anything as to
how far it is goning to be beneficial to
the country. The provisions of this Act
are not at all for the benefit for the
workmen, On the other hand, the
Government wants to continue this Act
for another five years, I do not know
what is the approach of the Government
towards the working class, The present
policy of the Government is to give a lot
of encouragement to the employsrs by way
of tax concessions, concessions in import
and exports, concessions ia excise duties,
delicencing, etc., The textile owners are
allowed to change their production
pattern, that is, production of cotton
goods to other products, All these
concessions have becen given. I would
like to ask the Government : arz you
going to protect the interests of the
workmen whose percentage works out to
30 or 40 of the total population of this
country ? What are the provisions made in
these present Act to safeguard the inter-
est of the workers 7 1 am putring this
question to the Government as well as
the hoa, Members sitting on the Tresury
benches, Let them mention a single
benefit, “What is the share of the work-
men in the profit earned by the em-
ployers 7 There may be more courns
to decide the share of the workers, But
there is no law to decide the share of the
employers’ profits by the workers, Fifty
percent of the workmen in this country
are casual labours, contract labours or
‘badli’ labours, There are casual labours
in the Railways and other public sector
undertakings, You are neglecting the
working class. About 80,000 factories
are closed all over the country and Rs,
3000 crores are blocked up,

Another point is that the sickness in
the industry is the creation of the mill
owners, They mismanage their mills and
the workers are deprived of their wages
and provident fund and they are thrown
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out of job, What are you going to do
for those owners who are making crores
rupees by indulging in fradulent activities
and because of thesse activities
the economy of the country is very much
affected ? What provisions bave you
made for helping the poor workers ? In
the law there is a provision that on
account of natural calamity like non-
supply of electric supply to the factories,
they can be aillowed lay-offs, etc, Thers-
fore, the owners of the factories ar¢ not
paying the electric bills. M/s, W.G,
Force & Co., are manufacturing pro-
ducts for Defence and they too have not
paid the electric bills amounting
to Rs, 40 crores. In this way the
liability is accruing. Sir, the hon,
Minister is aware that M/s, Amar Dys-
chem is located in Ambarnath and they
have also not paid the electric blls
for a very huge amount. M/s, Sarabhai
Chemicals who are already in the black-
list of the Government have also not paid
the electric bills, The company has not
paid the electric bills and therefore their
factory is closed and about 2000 workers
are out of job, In this way the workers
are put to Jot of difficulties,

Sir, in Bombay alone about 20 factories
are closed because of non-payment of
electric bills by the owners, For running
the machines in the factories furnace
oil is required, but it has not been pro-
cured by the owners, In these factories
the employers have declared lay-offs
and the provident fund and other benefits
that are due to the workers have not been
paid to the workers, About 30,000
workers are affected and they are without
any job. What is the Government’s
policy for these jobless workers 7 What
are they going to do for them 7 You are
not going to do anything for the working
class of this country because the indus-
trialists are engaged in collecting black-
money., On the other side, you are
banning strikes by workers. Flfty per
cent workers of this country are casual
labourers and contract labourers, What
are their rights 7 But what severe
punishments you are giving them ! With-
out warrants or anything like tbat, the
police officer can arrest anybody, You
are not bothered about smugglers or
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others engaged in similar activities, But
you are providing summary trial for such
types of provisions, I know that you
bave not used these provisions to a cer-
tain extent, but I must say that the
Government has been acting against the
interests of the working class in this
country, '

It is most unfortunate that the working
class in this country is neglecting their
voting rights of the time of elections,
That is why, you may be getting votes
because of your personnal charisma, If
you go to Faridabad industrial area, you
will find that fifty per cent of the working
class people are temporary, casual
labourers. They may be voting for you;
I have no grudge for that. But does
anybody feel happy to keep the postal or
telegraph  departments or the railways
closed ? I do not think so, Any party
or trade union sensible leader is not
happy to have the agitation going on and
keep such type of services closed But
what is the provision for the workers’
grievances to be solved ?

Take for example, the Mazagaon Dock
at Bombay, The Government is now
reducing the D A, to 1,65 per cent; they
are forcing this on twelve thousand
workers, It is a Government under-
taking, You are reducing the DA,
which they have been getting for the last
40 years, And you are going to issuc a
GR for that., Now, discussions on the
LIC charter of demands are: going on,
The Government is forcing them to
accept the ceiling of Rs. 3500/- on
salary, and if they do not accept that,
you are going to issuz a GR. On the
one hand, you are just forcing the
workmen to accept conditions like re-
ducing their D ,A,, and on the other
hand, you are not bothered for casual
contract and badli workers, And if they
go on strike, without warrant, the police
officer can arrest them and put behind
the bar for six months. The time has
come when the Government must think
in terms of welfare of the workers,

You may be in power by big majority,
but if the Government is going to neglect
the working class of this country in such
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a manner, the workers will revolt one
day against the type of things that are
going on,

As against all this, you are encouraging
industrialists to indulge in all sorts of
things, These people who had com-
mitted frauds at places like Ambarnath,
Bombay are being given loans and they
are starting their industries somewhere
also in Madhya Pradesh and other places.
How are you going to see that this does
not happen ? The same employers, who
had committed frauds at one place are
being encourged at other places. The same
party, Congress (I) Government is there
in Madhya Pradesh, Maharashtra or
Gujarat, but what have you done to
check such types of mal-practices ? You
are giving all types of loans to fhese ema. -
ploye-s. But on the other bands, you
are bringing this type of Bills to put
restrictions on the workers, In Gujarat
some agitation had been going on,
About five hundred people were arrested
and dismissed to create some pressure
and put more force on the workers, All
these things are going on,

I, therefore, appeal to the Government
to correct the employers and indus-
trialists of this country. In my opinion,
more than the agriculture, the country is
going in for industrialisation in a big
way, You must put behind the bar
those people who are responsible for
economic frauds and are  depriving
Goveroment of crores of rupzes,

The working class of this country has
become veiy sensible and they are
not happy to go on strike. [
know their sentimznts, [ have got lakhs

of workers in my unions, If the number

of workers 15 less than (wenty in aoy
establishment, according to the existing
provisions of law, they cannot have any
union,  Because of this  provision,
workers in thirty per cent of the industries
and small esiabl.shment cannot form a
union, Agrd you are not implemeniing
the Shops Establishment Act in this
country. Minimum Wages Act is not
being implemented in this country,

On the one haad, you are not prepared
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to protect the interests of the working
class and you are forcing them to go on
strike, and if they go on strike, you are
going to put them behind the bar, Vari-
ous industries are covered under this in
the name of Essential Services, Govern-
ment can notify any industry aay time as
they deem fit for this purpose, Even the
State Governments have got the power,
You have brought within the purview of
this legislation various establishments of
the Central Government, and while I am
not supporting that, but why bring in the
private employers and the small industries,
Whatever I talk, I know, the Govern-
ment is not going to accept, but you may
con:ider my suggestion that this law
should not be extended to private people,
who are dealing in certain things. And
therefore, once again I oppose tooth and
nail such type of Amcndments., It is
insulting to the working class, what the
Treasury Benches or the ruling party are
deirg, Therefore. the working class in
this country will never tolerate such type
of pressures on them, Definitely, I
again appeal to the Governoment to with-
draw it, otherwise. we have to oppose it
on the roads with agitations,

[Translation)

*SHRI G.S. BASAVARAJU (Tumkur):
Madam Chairman, I welcome this Amend-
ment Bill of the Mainatenance of essential
services Act 1981 brought by our hen,
Minister, While supporting the Bill, 1
would like to express my views as to how
th.s Bill enables increase in production
and improves the economy of our country,
Many hon Members have already spoken
on this Bill and hence I would be very
brief, There is modernisaticn and indust-
rialisation ali over the country. At this
juncture it is very essential that each and
every individual contributes his best for
the development of the nation, But
unfortunately we see the workers here and
there going on strike leading to the
closure of industry, Dedicated service is
not there to the expected level, Selfish
attitude has become more important,
During the year 1971 there were agita-
tiors' and strikes by Indian Telephone
Industries and Hindustan Aeronautics
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Limited of Bangalore, Even after 10
years of these strikes the after-effects are
still there. This hiedres the progress of
the country, Behind all these agitations
and strikes there are some political forces
which bad led to the closure of factories
for several months, Several such instances
have taken place in Hindustan Machine
Tools and Indian Telephone Industries in

Bangalore, MICO Industries company is
another important industrial unit in
Bangalore which produces world famous
equipments like spark plugs, single
cylinder pumps multicylinder pumps etc,
etc, The workers in this factory were
noi knowing anything about strikes and
lock out, It was earning huge profits
and lot of foreign exchanges, But now
there are several unions, Groupism has
resulted in clashes conflicts and stabbing
incidents, The Manpagement is asking
the employees to take premature retire-
meant,

There will be strikes even for petty and
frivolous reasons and this results in lock
out, Such incidents are taking place in
Railways  telephone department and in
Transport Department, If a conductor is
suspended on some serious charges against
him immediately there would be strike of
emplcyees, To tackle such situations and
to improve production it is necessary to
have such a Bill, My friend Shri Indrajit
Gupta while speaking on the Bill, referred
to the conditions and facilities of indus-
trial workers, 1 would like to 1emind
kim that the working condition of indus-
trial workers has improved very well in
our country, When we had gone to
Taskent in U S S R, ona visit we enquired
about the working conditions in the
industrial sector., There are about 12,000
workers in the Jipning Factory and they
are getting the same salary which they
were getting in the year 1948, The other
facilities also remain the same, But there
the workers work with great dedication,
Nation’s goals are very important to those
workers, They sacrifice for the country,
On the other hand here in our country
we see some elements infusing an element
of non-cooperation, In I.T.I., Bangalore
mapy costly machines and other equip-

_ments were destroyed, The present Bill

*The speech was originally delivered in Kannada,
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will curb such incidents. Hence I welcome
the Bill and congratulatc the hon, Home
Minister for bringing this legislation
Mahatma Gandhiji, Futher of our nation
preached and practlced peaceful methods,
We cannot encourage non-violent methods,
There should be an end to all kinds of
strikes and agitations, We are finding
disturbing situations in sectors like water
supply, electricity boards also, Such a
situation should not be allowed to conti-
nue. Even for an insignificant cause and
for a meagre amount of bonus, the
employees want to go on strike, This is
not at all correct. For example in Japan,
if the workers want to express their dis-
satisfaction they put on a badge, but they
continue to work. The production never
snffers there under any circumstances,
Here in our country we shouid see that
production goes up without any hurdle,
There should not be lock out of any
industry, The worker can have consulta-
tions about their grievances but they
cannot resort to agitation and destruction
of private and public properties It is
tmperative for us to welcome this nice
Bill, This will not at all come in the
way of the fundamental rights of the
citizens, It also does not come in the
way of workers’ facilities like housing,
food, clothing etc, In fact it enthuses
unity and strengthzpns our indegrity,
Therefore once again | welcome this Bill
and with these words I conclude my
speech,

[English]

SHRI THAMPAN THOMAS (Maveli-
kara) : This Act will stand in the way
of the increase in production in our
country, Unless Government takes the
working class into coafidence, no results
will come in the matter of production,
Merely by your compelling a worker to
produce, he is not going to produce,
Unless you take him into confidence, and:
give him his due share and also give him
such service conditions by which he can
exist and work, he is not going to give
you results, These compelling laws will
in no way give any leverage for progress,
This is only a retrograde law, a law by
which you want to suppress the working
class, by which the bureaucrats want to
sit on the heads of the working class who

really contribute their blood, and toil for,
the country, The Government is giving'
arbitrary powers to these bureauctats
who have to implement this law, There
is no restriction, in the various clauses or
parts of the law, to ensure its propcr
application, when it is implemented,

Recently, 1 bad an experience regarding
the lmplementatlon of this law, in a
small godown where about 100 workers
are working, This happened when a
particular officer, a District Collector i Jn
Quilon wanted to take a particular quan-
tity of rice from a particular lot and
favour a person, Then the workers ob-
jected, Immediately, the Collector ipl.f
voked the clauses of the Essential Services
Maintenance Act, He said that the
public distribution system was being ob-
structed by the workers, He arrested
them under ESMA, They were arrested
and produced in the court, How this
arbitrary power given to the various exe.
cutives and bureaucrats are misused —
this is a clear example to indicate it, I
was direcily involved in that case. I
wanted to talk about this matter with the
authorities of the Food Corporation and
settle it, I had a talk with the Food
Corporation authorities, Before I went
there, people had been arrested under
ES'VIA and taken to the court, There-
fore, thc whole State went on strike,
People in all the godowns of the Food
Corporation in the entirec State of Kerala
went on strike, because of the Coliedtor
invoking ESMA that day. 1 was going
to talk with the officers of the Food Cor.
poration in Trivandrum, When I: left
Cochin to talk to them, the Collector
invoked ESMA saying that these workers
had obstructed the distribution of these
things to the public, whereas the workers
had wanted another lot to be distributed,
Instead of this lot, They were speakmg
about some dispute regarding rice,

I said this only to point out a case
where the burcaucrats had misused thig
law., Is there any safeguard in this Act
to deal with such things ? 1If the ques.
tion, viz. how this Act has been used
carlier by and large is studied, it will be
seen that it has been used only against
the working class in this country,
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What is the basic approach of our
industrial law ? The basic industrial
law in this country is that of collective
bargaining, You are not going to give
a worker his right merely by his coming,
by himself, and asking for it, The
dictum of collective bargaining is an
accepted one, That is a fupdamental
principle of our industrial Jaw, The
very jurisprudence says that, So, they
will have no bargain collectively, When
they have to bargain collectively, they
have to join together, they have to see
that they getit, If you are not giving
_it, then the Constitution provides, then
the industrial law provides. that they can
go on strike, But now, by virtue of this
Act, such strikes are, at the discretion of
the Government or high authorities, de-
clared illegal and as those violating
ESMA. Then they sav that those things
ccme  under the Essential Services Main-
tenance Ordinance, These various pro-
visions in this Act directly cut the root of
the collective bargaining, These hit the
fundamental rights of the working class
in this country. This is the discretion
given to the various authorities including
any industry as the government deem fit
within the purview of the Act, giving them
the maximum right, and therefore it is
being misused. This is against the inte-
rest of the working class,

If you analyse our past experience you
will find that the country’s progress is
retarded not on account Of strikes by the
working class in this country but because
of certain other facts Most of the fac-
tories are closed not because of the strikes
put because of the mismanagement of the
employers, Has government taken any
action against any management for not
running a factory on account of mis-
management 2 What is happening in
Dalmia Nagar now ? About 20,000
workers are in the streets, There was a
report in the Press that the ladies in that
area had to sell themselves for their live-
lihood. What have you done against
Dalmia ? They could not run the factcry
there, The workers are for a long time
in the streets. Could you invoke ESMA
against them ? When these workers
bargain for their wages, you invoke the
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provisions of ESMA and put them under
imprisonment, Tt goes very much against
the fundamental jurisprudence of our
criminal law. The onus of proof under
ESMA is on the person who is accused.
The presumption is that be is guilty, If
a Collector says that a wo ker has violat-
ed ESMA, he is produced before the
court, Itis not bailable, He has to go
to jail unless otherwise the presiding
officer is satisfied that it is wrong, Why
so much power is vested on both ?
Therefore, the various provisions contain-
ed in this Act are in fact against the fun-
damental principles of our laws, against
the working laws, and also our experience
is that it is not to prohibit a strike or to
avoid a strike but to have only a dicta-
torial rule in the country by the interested
persons; and by and large what you are
giving is you are giving the power to the
bureaucrats to the persons who are con-
trolling this affair, the maximum power
in this Act, and they misuse jt, There-
fore, 1 oppose this Act by all means and
request you to withdraw this amendment,

SHRI AMAR ROYPRADHAN (Cooch
Behar) : Mr, Chairman ESMA, we had
discussed a few years back for a long
time. and we are very much opposed to
this Bill, though my friends on the op.
posit side, Congress I MPs today, are
not so much vocal, at least, they are
supporting this Bill, May I know from
the hon Minister through you whether
this really for the essential services or for
the employers’ services, The are entirely
for the employers’ cervices. I rejuest the
hon, Minister to re-name it as employers’
services Maintenance Bill, 1o this very
Bill why are they asking for extending the
life of this Act by another four or five
years ? Those who are with the working
classes. we people, must see that this Act
is dead this very hour, or very minute,
It should not be lengthened even for a
single second,

AN HON, MEMBER : Even for a
second ?
SHRI AMAR ROYPRADHAN

Yes, [ do not want it to be alive even for
a minute, because this is an anti-working
classes Bill. It is an anti-labour Bill, It is
a Draconian Bill, Through this Bill—we
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have discussed this earlier also—the
Government wanted to curtail the rights
of the working classes, the rights which
they have acquired which mean the right
to unite, the right to organise, the right
to collective bargaining and the right to
strike, And they want to curtail all these
rights of the working classes,

Madam Chairman, through you 1
would like to request the hon, Home
Minister to read the pages of the history,
These rights were given to the working
class people of India, not by your grace,
not by the grace of the Home Minister
or the grace of the Prime Minister, but
it is the working class people who had
shed their blood and sacrificed their lives
and acquired these rights, Definitely you
are on the side of the employers

AN HON. MEMBER : 1 do not
understand,

SHRI AMAR ROYPRADHAN : You
will not be able te understand it,

This Bill will be helpful to the Police
people because when this Bill becomes
an Act, the Police will be able to work
according 10 their sweet will, they will be
able to arrest and put the workers be-
hind the bars,

May I know one thing ? In these
Objects and Reasons you did not meantion
it. But you have mentioned only ‘‘The
experience in the working of the Act
during the last four years has shown that
it is most useful and effective,”” Madam
Chairman, the first thing is, I like to
protest—and protest vehemently—because
it is the West Bengal Government who
have never applied this ESMA in West
Bengal though the hon, Home Minister
a few days back said it; with full res-
ponsibility I can challenge that the West
Bengal Government have never used this
Act in West Bengal, at least,

One thing, may I ask from the Home
Minister ? What is the pet result in his own
State, Maharashtra ? There have becn
strikes and other things there where there

is scope for ESMA. How many days
have been lost ? How many workers
have been on strike ? How many lay-offs
were there ? How many closures were
there ? It is certainly more than that
in West Bengal !

AN HON, MEMBER : Because of
the opposition .

SHRI AMAR ROYPRADHAN : No,
Certainly not, Because of you people,
You have not been developing any favour-
able conditions for the middle classes,

MR, CHAIRMAN ;
address the Chair,

You please

SHRI AMAR ROYPRADHAN : Yes,
I am addressing the Chair, Regarding
the observations made, may I ask through
you, the hon, Home Minister, whether
he knows what the condition of another
working class people is, those who are not
organised ? Does he know th: condi-
tion of those who are the unorganised
sections of society, those agricultural
labourers whose strength is 2.5 crores
and with their families it comes to 10
crores ? Have you applied this ESMA
on the landlords, kulaks, in any case ?
You will find not a single case., It is in
your own interest, in the interest of the
employers, mill-owners, etc. So we are
very much opposed to it and we oppose
it tooth and nail.

SHRI AMAL DATTA (Diamond Har-
bour) : This Bill which seeks to in-
crease the life of this draconian measure,
which was all along opposed by the de-
mocratic people of the country, by ano-
ther five years, should be thoroughly
condemned, This is against the Funda-
mental Rights enshrined in Chapter 3 of
the Coastitution which give liberty to the
person, freedom of association and all
kinds of freedoms, But all these are
pow being taken away by this Bill, Itis
also against the Directive Principles of
the Coustitution which, among other
things, assure the workers fair wages,
security in employment, etc, All these
will remain empty words as they are not
able to go on strike to got their rights
implemented, There is no question of
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-one side cannot go on strike,

collective bargaining if the people .on the
This'is a
fundamental ‘prigciple of labour law,
Naturally these Directive. Principles have
become nugatory by virtue of this law so

-far as it applies to labour,

The expectations which were aroused
by the Government by their thumping
majority, all are being belied now.
‘Bveryday we find that new measures are
'bérdg enacted which are taking away the

rights of the workers and'the people.

* This law would have lapsed on 23
September, But now this is going to be
implemented for another period of five
years, This Government could have
relied on its strength and left it to die
and taken approprlate meacures if an
occas:on arosr

Why this p‘.rllcular Act is now being
Sought to be extended is that becausq,
thcy say, ‘that the situation still remains
the same, . How is it that the situation
whlch accordmg to them_.compelied them
t6 edact thls law in 1981 Temains lhe
sattie 7 “The produc.lon has increased.
this country, We have got a stcck oF
foodgrains of 20 million tonnes which

the’ Chairman of FCI says will be about.
Arcd he says.

40 million tonnes scon,
that it will 'have to be des'roycd unless
quickly distributed to the pcople i ‘Why ?
Is_it because we have toe much to eat ?

.'No, it is becayse people «do nat: have
the purchasing power, Similarly, we have
g0t the coal stock-at the pithgads of the

ordes, of anore~ thgn 30 million tonnes:

Why -7 ,Because - -the ~ people 'do
not have; the . purchasing . power:-
1&_00 hrs. '

Whencver we produce one m}l]:on or hdlf

a ~millioti~ tonpe m- ‘e steel than seven or
eight I%HIHOH tonncs Wwhich j is the normal
pmducnon there is a glut in ‘thé market.
Wffy ?  Because peoplf do not ‘have
purcha,smg power, Why ‘ihey do not
have purchasing power ? ECCauSC there”
js 10 equality of bargaining power with
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the workers, Thcy cannot bargam They
cannot go on strike even for fifteen days
though they have got the power to do so
because they are so down and out, . They
cannot remain oyt of employment, they
cannot remain without wages Even then
the Government thinks it necessary to
bring such a Draconian measure to oit-

law all strikes whenever they want, _This
is ‘totally an arbitrary measure, This is
against all democratic principles. This is

against the Constitution and this is agaiﬁ’st
all promises which the Government makes
from time to time, What happens when
the empleyer does not pay bonus, ‘when
thé employer refusés to pay gratuity, whén
a worker, on retirement, does not get his
provident fund ? Fhis is what is happen-
ing in the jute industry, I am told that
more thanr Rs, 60 erores'are due from the
employers by way of provident fund.
What is tHe Government doing about "it ?
I have asked the Regional: Rrovident
Fund Commissioner, He says they have
gone to the court and tre court -has
asked them to pay in inst:lmenis hut they
are not paying the instalments. So_ they

do not do arything more to see that the
employers pay; they do not put the
employers behind the bars under thi§

There they are applying
only the ordinary Law by which the c¢ourt
can give Ttetizf 1o the emrloyer, Bwm
when it conies to the workmesn, the ordi-
nary law does not suffice, They have to
bring such measu es to see that they obey
the’ instructions, It is not for increasir.g
production. Increszsig prodection for’
what puipose ?° Por: just letting these:
gocds perish ? - 'That should riot be 4the:
objective. It 18 just to satisfy their own
whims’ and cdprices -that ‘the ‘Central
Government as an employer, its cfficers
as “the employers and the manag-rs, as
the ¢ustodiins of the rights and intérests’
of the employers’ class as a whole. is
exteriding fHe ‘life " 6f ‘this Draconian:
measure, We oprose it wbo]ehearte(’ry
‘THE MINISTER OF HOMF AFFAIRS!
(SHRT S B. CHAVAN) :  Madam Chair-"
man_ the provisions of the Essen‘ial
Servxces Maintenance Act are proposed 1o

kind of a law,

" be cxtended by a penod of five years and .

that was the only thing.on »{vfnch in fact
1 wouid have Ilked the reacnon of all the”
hon. Members who '~ ate pn.sem in thHee
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House. Unfortunately, .so man}y things
have been said as if this measure is being
brought before the House for the first
time, This Act was passed in the year
1981 and the period is going to be over
by 23rd of next month, That is why this
measure has come before the House that
we want this provision to be extended by
another five years, Before we took the.
decision of extending the period of this
measure, we consulted the administrative
inistries, we consulted the respective
State Governments. Barring two or three,
I must say that all the State Governments
wanted extension of the provisions of
Essential Service Maintenance Act for
another five years (Inrermptro'l)

SHRI INDRAIJIT GUPTA : They are
&1l your governments, '
'SHRI S.B. CHAVAN : I do not want
fo go into the question whether the State
Governments belonging to other pamcs
also have accepted ... (h*rrrraptmn) .

MR. CHAIRMAN: Please don’t
disturb him, Let him reply. . (Interrup-
{ions),

. SHRI AMAL DATTA :
facila. in caying that West Bengal has
invoked ESMA | (Interruptions),

“"MR. CHAIRMAN :
reply.

SHRI S.B, CHAVAN : 1 think I am
geing to reply to that point. If the hon,
Members are interested in finding out as
to which are the State Goveramants which
do npt subscribe to the Congress ideology
and have given their support for extend-

ing, the period of the Act, I would like to

mention without any fear of contradiction
bgcause I have . in. writing. with me.

Aadhra Pradesh. has requested for extend- -

ing the provisions of the Act pot .only by

five years but-permanazntly, if [ may Hring -

thjs-matter to the notice of th: House,

There. are. other State -Gavarnments :also. -

Even Karnataka Government also. s hich

cees: mot belong. to Congrsss, knows the .

pragtigal difficulties. If these provisions
are not available to them, what difficultizs

You are very

Let him give t$hev

it can create, they are aware of the same,
and that is why both the State Govern-
ments —of course, there are other, State
Governments also which have supported
this measure-——have requested that the
provisions of thls Act should bz extcnd’ed
for another five years : 2

I have b"en surorlsed at t1e way the
entire thing has been put by ‘soins of tha
hon, Members. 1 cannot possibly say
thai hon, Members have not gone throuzh
the provisions of the Bill They' have
gone through the provisions of the Bill
and théy know it for certain that it-is not
violative of ‘any of‘the provisions which
are contained in the Industrial Disputes
Act, There are certain things which, in
fact, are more than what the [Iadustrial
Disputes. .Act contains, Is it.really that
all the industrial relations machinery is
going to bé set at maught ? Is it their
honest opinion-that the machinery which
is set up under the Industrial Disputes
Act is not going to be available hereafier
for settling any of the disputes 7 If that
is your im;‘)ression,vthen it is not correct,
That is the only thing that T would like
to bring to your notice that all ‘the "pro-
visiocns of the Industrial Disputes Act for
conciliation ‘and adjudication - evéry ttepl
which you otherwise would have takem
under the Industrial Disputed Act ‘are
still dvailable, - v v

SHRI BASUDEB ACHARIA :  When
you can declare any industry as an
essential service, .. s .

MR, CHAIRMAN : Please do° nat
interrupt in the middle,

SHRI BASUDEB ACHARIA : ' Afier
you declare an industry as an essential
service ..

MR, CHAIRMAN : Please do not
disturb, Reésume your seat, ‘

SHRI S B. CHAVAN ;.- I have heard
you with rapt atention. You kindly
bear with e and’ after I have finished
my -reply if sou have any points and if
the Chair . permits, I am prepared to.
clarify those points,
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If it is borne out by facts that the
industrial relations machinery is available
and as a last resort if we do not succeed
in settling the issue, then only the
provisions of the Esseptial Services Act
can be invoked, not otherwise,

DR. DATTA SAMANT : It is not
mentioned there in the Act,

SHR1 S§.B., CHAVAN : Mr, Datta
Samant, I know you do not believe in this
at all because on the floor of the House
you bave said that even if we got this
passed, you arc going t0 oppose on the
sireets,

DR, DATTA SAMANT : Uiltimately
the working class has to fight on the
street,

MR, CHAIRMAN : No disturbance
please,

SHRI S.B. CHAVAN : Ultimately,
if you believe in this kind of a thing, I
do not think there is any scope in a
democratic set up in this House at least,
1n this Honse we are trying to convince
cach other, but if you are going to
threaten by saying that ultimat.ly you
will fight the battle on the street, you are
fiec to do it. 1 cannot possibly say that
you canoot do it,

14.08 hrs,
[MR. DEPUTY SPEAKER in the Chair]

DR. DATTA SAMANT : What you
are saying is not there in the Act that it
will be used as a last resort,

SHRI S.B, CHAVAN : It is so.

DR. DATTA SAMANT : That
may be an understanding, but it is not
mentioned there,

SHRI S.B, CHAVAN : Please go
through the provisions of the Act first,
Then you will undesstand that ail the
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industrial relations machinery is available
and as a last resort the essential Services
Maintenance Act can be invoked,

Madam, there are two or three other
points,,, ..,

SHRI PRIYA RANJAN DAS MUN.
S1 (Howrah) Madam is pot in the
Chair, :

MR. DEPUTY SPEAKER : You
have to address me,

SHRI S.B. CHAVAN : Mr, Deputy-
Speaker, Sir, I was looking at the paper,
1 did not know that you have taken your
seat,

Another point which, in fact, has been
stated by a large number of hon Mem-
bers is that we have been one of the
signatories to the ILO Convention; this
cuts at the very root of the concept of
collective bargaining and there is hardly
any freedom of association of freedom of
speech and other things. It is what the
hon Members have stated here. I think
on both the aspects, I can assure that
collective bargaining still continues. When
I say that Essential Services Act can be
invoked only as a Jast resort, it clearly
meaes this : try to your level best at the
negotiating table, try to make full use of
the provisions of the Industrial Disputes
Act; but instead of going on a strike and
holdmg the entire community to ransom,
if it can be settled at that level, wel land
good, otherwise theie is no othcr way lift
but to invoke the provisions of the Act,
So, to the extent this is not contrary to
the ILO contention, this is also not con.
trary to the fundamental right, I don’t
think that anybody can claim that, That
is why it was agitated in the Supreme
Court, Supreme Court gave a very un-
equivocal and a very clear ruling on this,
They said that this is not a fundamentai
right of any of the workers. You cannot
say that going on a sfrike is my funda-
mental right; nobody can stop me from
going on a strike, This cuts at the very
root of certain principles or certain rights
which have been enjoined, Whether it is
fundamental right or not is a matter
which was referred to the court and the
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court has given a very clear ruling that
this does not go at the root of denying
any fundamental right,

There was another issue which hon,
Members raised. That was about giving
protection to some of the workers who
are engaged in the private sector, 1
don’t think that we are trying to cover
the entire private sector, by the provisions
of this Act, So long as the production
of private sector has any linkage with
either defence or security measures Or any
services which are considered essential,
only those areas are being covered. All
the private sector is not proposed to be
covered under the provisions of this Act,
So wherever such conditions are prevail-
ing, in fact, they will have to try at the
Management level some kind of an amic-
able solution, But by no stretch of
imagination should we create conditions
by which the entire community at large
should be made to suffer,

A point was made by hon, Member
Shri Indrajit Gupta that powers have been
given to all the police officers and their
ranks have not been mentioned, So
these powers can possibly be misused, I
can well understand the apprehension ex-
pressed by him and that is why while
issuing the guidelines we will take care to
sce that powers need to be exercised only
by officers of particular rank and
not below the rank of a particular offi-
cer .

SHRI INDRAIJIT GUPTA : Why
don’t you put it in the Act ?

SHRI S.B, CHAVAN : I don’t think
that it is necessary to put under the Act
because there might be conditions in which
some provisions may be required. Guide-
lines certainly we can issue, Officers of
a particular rank will be able to do it.

Then there is one point on which 1
would like to clarify the position, There
seems to be some misunderstanding about
invoking provisions of ESMA in West
Bengal to which [ had referred to, If
hon. Members were to go through section
"3 of the Act they will find that powers
under this Act can be used only by the

Central Government, So, the ESMA
was invoked not by the West Bengal
Government though in Farakka barrage
where this happened ({nterruption) What
isit? I would like you to undrstand,
If there is any misunderstanding I cannot
help it, Powers under this Act can be
used only by the Central Government
under Section 3, powers which have been
delegated or restricted to power sector
and holding of elections to either State
Assemblies or Parliament, These are the
two issues on which the powers have been
dolegated to the State Governments, Bat
there are 4 States where the powers have
not been delegated. West Bengal happens
to be one of these 4 States. So the
question of invoking provisions of ESMA
by West Bengal Government cannot by
any stretch of imagination . (Interruption).
This was total misunderstanding and that
is why I am clarifying the position_

SHRI BASUDEB ACHARIYA : You
said that West Bengal has invoked
ESMA,

SHRI S.B. CHAVAN : West Ben-

......

SHRI BASUDEB ACHARIA ;: “West
Bengal has invoked ESMA’—That is
what is there in the proceedings.

SHRI S B, CHAVAN : If the West
Bengal Government has not been deie-
gated the power. I don’t know how this
kind of interpretation can be made.

SHRI BASUDEB ACHARIJA: We
know that. You say that West Bengal
also invoked ESMA. ‘West Bengal’ means
West Bengal Government, not ‘in West
Bengal’ those powers are involved,

AN HON, MEMBER : By Ceatral
Government,

- SHRI BASUDEB ACHARIA : By
Central Government, You go through
the proceedings,
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SHRI S_B. CHAVAN : Hon, Member,
are you not prepared to accept what 1
say now, or are you going to insist on
saying, ‘No, no, this is what you said” ?

AN HON, MEMBER : Why do you
mislead the House ?

SHRI S.B, CHAVAN : There is no
question of misleading the House,

(Interruptions)

SHRI BASUDEB ACHARIA : You
said on that day that West Bengal also
invoked ESMA.

(Interruptions)

SHRI S.B. CHAVAN : [ think this
was what 1 wanted to explain. T think i
have done my best to explain to the hon,
Members as to how things stand in West
Bengal, There are three or four States
where the powers have not been delegated,
and that is why there is no question of
any ... . ( Interruptions)

- SHRI BASUDEB ACHARIA: You
sad ine West Bengal State Government
invoked the provisions of ESMA,

; SHRI S.B. CHAVAN : 1 thiok if the
hon, Mcmbers are interested, 1 can quote
the figures, I need not go into all those
details,

(Interruprians)

SHR1 H.A, DORA : What are the
other States ?

SHRI S.B. CHAVAN : Most of the
Qrate. Governments have their own
Essential Services Maintenance Acts also,
This is the Gentral Act and under the
Central Act it is only the Central
Governnment who can possibly invoke
the powers under this Act,
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This is all that I wanted to
explain, | would request the House to
pass this Bill,

MR. DEPUTY SPEAKER : If the
House agiees, | shall put all the amend--
ments to the motion for consideration
together to the vote of the House,

SOME HON, MEMBERS: No.
They should be put one by one.

MR, DEPUTY SPEAKER: If you
want, we can put one by one, but we
can put all of them together,

SHRI BASUDEB ACHARIYA : Sir,
I want that my amendment b: put separa-
tely. You did not allow me to speak on
my amendment,

MR, DEPUTY
already spoke,

SPEAKER : He

SHRI BASUDEB ACHARIA : Not
on my amendment,

(Interruptions)

MR, DEPUTY SPEAKER : Then do
do you svaat division ?

SHRI BASUDEB ACHARIA ; Yes,

MR. DEPUTY SPEAKER : The
question is :

““That the Bill be circulated for the
purpose of eliciting opinion there-
on by the 15th September 1985 *°

Let the lobbies be cleared—

MR. DEPUTY-SPEAKER : Now, the
Lobbies have been cleared. The question is :

That the Bill be circulated for the
purpose of eliciting opinion there-
on by the 15th September, 1985,
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The Lok Sabha divided.,

DIVISION No, 1

14.26 brs.

AYES ;

Acharia, Shri Basudeb

Barman, Shri Palas

Basu, Shri Aail

Datta, Shri Amal

Ghosh Goswami, Shrimati Bibka
Gupta, Shri Indrajit

Hannan Mollah, Shri

Hansda, Shri Matilal

Eyer, Shri V. S, Krishna

Mabhata, Shri Chitta

Malik, Shri Purpa Chandra
Masudal Hossain, Shri Syed
Mukherjee, Shrimati Geeta
Pathak, Shri Ananda

Rao, Shri A, J .V _B, Maheswara
Roypradhan, Shri Amar

Saha, Shri Ajit Kumar

Saha, Shri Gadadhac

Samant, Dr, Datta

Thota, Sbri Gopal Krishna

Tulsiram, Shri V,
Yadav, Shri Vijoy Kumar

Zainal Abedin, Shri

NOES :
Abmad, Shri Sarfaraz
Akhtar Hasan, Shri

Azad Shri Ghulam Nabi
Baghel, Shri Pratap Singh

Bairagi, Shri Balkavi

Banerjee ,Kumari Mamata

_ Bhagat, Shri HK L,

Bharat Singh, Shri
Bhardwaj, Shri Parasram
Bhoi, Dr, Krupasindhu
Birinder Singh, Shri
Charles, Shri A,

Chavan, Shri S_B,
Dalwai, Shri Hussaia
Das Munsi, Shri Priya Ranjaa
Dennis, Shri N,

Desai, Shri B.V,
Dhariwal, Shri Shanti
Dighe, Shri Sharad
Digvijay Sinh, Shri
Ghosal, Shri Debi
Gomango, Shri Giridbas
Guha, Shrimati Phulrenu
Jagan Nath Prasad, Shri
Jain, Shri Nibal Singh
Jain, Shri Virdhi Chander
Jangde, Shri Khelan Ram

Jitendra Prasada, Shri
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Jitendra Singh, Shri
Jujhar Singh, Shri
Kamla Komari, Kumari
Khan, Shri Arif Mohammed
Kban, Shri Aslam Sher
‘Khap, Shri Mohd, Ayub
Konyak, Shsi Chingwang
Krishna Singh, Shri
Kuchan, Shri Gangadhar S,
Kumaramangalam, Shri PR,
Kurien, Prof. P.J,
Mallick, Shri Lakskman
Mane, Shri Murlidhar
Manorma Singh, Shrimat
Mechta, Shri Haroobhai

Mishra, Shri G.S,

Mishra, Dr, Prabbhat Kumar
Mishra, Shri Uma Kant

Mohanty, Shri Brajamohan

Murthy, Shri M.V, Chandrashekara

Mushran, Shri Ajay
Naik, Shri Shantaram

Naikar, Shri D K,

Neckhara, Shri Rameshwar
QOraon, Shrimati Sumati
Pande, Shri Raj Manga?
Pandey, Shri Damodar

Panika, Shri Rdm Pyare
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Pant, Shri K.C,

Pardhi, Shri Keshaorao
Patel, Shri Ahmed M,
Patel, Shri C.D,

Patel, Shri Ram Pujan
Patil, Shri H B,

Patil, Shri Shivraj V,
Panwar, Shri Satyanarayan
Pilot, Shri Rajesh

Pradhani, Shri K,

Purohit, Shri Banwari Lal
Pushpa Devi, Kumari
Qureshi, Shri Aziz

Rai, Shri I, Rama

Rai, Shri Raj Kumar
Rajeswari, Shrimati Basava

Rajhans, Dr, G.S,

Ram_ Shri Ram Ratan
Ram, Shri Ramswaroop

Rana Vir Singh, Shri
Rao, Shri P.V, Narasimha

Rao, Shri V, Krishna
Rath, Shri Somnath
Rathod, Shri Uttam

Ravani, Shri Navin

Rawat, Shri Harisb
*Reddy, Shri BN,

Sethi, Shri Ananta Prasad

* Wrongly voted for NOES

420
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Shailesh, Dr, B,L.
Shanmugam, Shri A.C,
Shanti Devi, Shrimati

Shastri, Shri Hari Krishna
Shervani, Shri Saleem I,
Shivendra Bahadur Singh, Shri
Siddiq, Shri Hafiz Mohd,
Soren, Shri Harihar
Sultanpuri, Shri 'K.D.

Suman, Shri R P,

Swami Prasad Singh, Shri
Swell, Shri G,G,

Tewary, Prof, K. K.

Thakur, Shri C.P,

Thomas, Prof, K.V,
Thungon, Shri P K,

Towmbi Singh, Shri N,
Tripathi, Dr, Chandra Shekhar
Vairale, Shr& Madhusudan
Vanakar, Shri Punam Chand Mithabhai
Venkatesan, Shri P.R_S,
Verma, Dr, CS,

Vir Sen, Shri

Vyas, Shri Girdbari Lal

Wasnik, Shri Mukul

—

** The following Members also récorded their votes :

Yadav, Shri Shyam Lal
Yadava, Shri D.P,

Zainul Basher, Shri

MR, DEPUTY SPEAKER : Subject
to correction®** the result of the Division
is :

AYES : 23

NOES : 112
The Motion was negatived.

MR, DEPUTY-SPEAKER ; Now,
I will put Amendment No, 2 moved
by Shri Basudab Acharia to the vote of
the House, The question is S

That the Bill further to amead
BEssential Services Maimtenance
Act, 1981, be referred to a Joint
Committee of the Houses con-
sisting of 15 members, 10 from
this House, namely :—

(1) Shri Ajoy Biswas

(2) ShbriS.B, Chavan

(3) Shri Saifuddin Chowdhary
(4) Prof, Madhu Dandavate
(5) Shri Indrajit Gupta

(6) Shrimati, Geeta Mukherjee
(7) Shri C. Madhav Reddy
(8) Shri Ajit Kumar Saha

(9) Shri K, P, Unnikrishan ; and

(10) Shri Basudeb Acharia

- — I

AYES : Sarvashri N.V.N, Somu, N, Venkata Ratnam, Dr. Sudhir Roy, Shri S.M,

Guraddi and Shri BN, Roddy,

NOES : Sarvashri J, Chokka Rao, Prakash V. Patil, Gurudas Kamat, $.G. Gholap,

Kammodial Jatav, Sukh

Ram, Jai Prakash Agarwal, Manvendra Si

G.S, Basavaraju, Dr, K.G, Adiyodi, Shri P,A, Anthony, Prof, Meijjinglung

Kamson and Shri Manku Ram Sodi
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and 5 from Rajya Sabha ; and S from Rajya Sabha ;

that in order to constitute a sitting of That in order to constitute a sitting
the Joint Committee the quorum of the Joint Committee the
shall be one third of the total quorum shall be one-third of
number of members of the Joint the total number of members of
Committee ; the Joint Committee ;

that the Committee shall make a that the Committee shall make a

report to this House by the 15th report to this House by the 15th
Septemebr, 1985 ; September, 1985 :

that in other respects the Rules of that in other respects the Rules
Procedure of this House relating of Procedure of this House
to  Parliamentary Committees relating to Parliamentary Com-
shall apply with such variations mittees shall apply with such
and modifications as the Speaker variations and modifications as
may make ; and the Speaker may make ; and

that this House do recommend to That this House do recommend to
Rajya Sabha that Rajya Sabha Rajva Sabha that Rajya Sabha
do join the said Joint Committee do join the said Joint Committee
and commupicate to this House and communicate to this House
the names of 5 members to be the names of 5 members to be
appointed by Rajya Sabha to appointed bv Rajya Sabha to the
the Joint Committee. (2) Joint Commitree, {2)

Let the Lobbies be cleared — The Lok Sabla devided,

Now. the Lobbies have been cleared, DIVISION No, 2

The question is :
14,32 hrs,

That the Bill further to amend Essential
Services Maintenance Act, 1981, AYES :
be referred to a Joint Committee .
of the Houses consisting of 15 Achatia, Shri Basudeb
members, 10 from this House, .
pamely :(— Barman, Shri Palas

Basu, Shri Anil
(1) Shri Ajoy Biswas '

(2) Shri SB. Chavan Dandavate, Prof, Madhu
(3) Skri Saifuddin Chowdhary Datta, Shri Amal

(4) Prof, Madhu Dandavate Dora, Shri H.A.

(5) Shri Indrajit Gupta Ghosh Goswami, Shrimati Bibha
(6) Shrimati Geeta Mukherjee
(7) Shri C. Madhava Reddy
(8) Shri Ajit Kumar Saha

(9) Shri K.P. Unnikrishnan; and Hacnan Mollah, Shri

Gupta, Shri Indrajit

Guraddi, Shri S M,

(10) Shri Basudeb Acharia Hansda, Shri Matilal
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Iyer, Shri V.S, Krishna
Mahata, Shri Chitta

Malik, éhri Purna Chandra
Masudal Hossain, Shri Syed
Pathak, Shri Ananda

Raju, Shri Anand Gajapathi _
Rao, Shri A J.V,B, Maheswara
Ratnam, Shri N, Venkata
Roy, Dr. Sudhir
Roypradhan, Shri Amar
Saha, Shri Ajit Kumar

Saha, Shri Gadadhar

Thota, Shri Gopal Krishna
‘Tulsirman, Shri V,

Yadav, Shri Vijoy Kumar

Zainal Abedin, Shri

NOES :

Azad, Shri Ghulam Nabi
Baghel, Shri Pratap Singh
Bairagi, Shri Balkavi
Banerjee, Kumari Mamata
Bhagat, Shri H K L,
Bharat Singh, Shri
Bhardwaj, Shri Parasram
Bhoi, Dr. Krupasindhu
Bhosale, Shri Prataprao B,
Birinder Singh, Shri
Charles, Shri A,

Chavan, Shri S B,

Chokka Rao, Shri J,

Dalwai, Shri Hussain

Das Munsi, Shri Priya Ranjan
Dennis, Shri N.

Desai, Shri BV,
Dhariwal, Shri Shanti
Dighe, Shri Sharad
Digvijay Sinh, Shri
Ganga Ram, Shrt
Gholap, Shri §,G,
Ghosal, Shri Debi
Gomango, Shri Giridhar
Guha, Shrimati Phulrenu
Jain, Shri Nihal Singh
Jain, Shri Virdhi Chander
Jangde, Shri Khelan Ram
Jena, Shri Chintamani

Jitendra Prasada, Shri

Jujhar Sipgh, Shri

Kamat, Shri Gurudas

Kamla Kumari, Kumari
Kamson, Prof. Meijinlung
Khan, Shri Ariff Mohammad
Khan, Shri Aslam Sher
Khan, Shri Mohd. Ayub
Konyak, Shri Chingwang \
Krishna Singh, Shri

Kuchan, Shri Gangadhar S,

Kumaramangalam, Shri P R,
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Kurien, Prof, PJ,

Lowang, Shri Wangpha
Mallick, Shri Lakshman
Mane, Shri Murlidhar
Manvendra Singh, Shri
Mehta, Shri Haroobhai
Mishra, Shri G.S,

Mishra, Dr, Prabhat Komar
Mishra, Shri Uma Kant

Mohanty, Skri Brajamohan
Murthy, Shri M. V. Chandrasbekara

Murugaiah, Shri A R,
Naik, Shri Shantaram
Naikar, Shri D K,
Narayanan, Shri K R,
Neckhara, Shri Rameshwar
Oraon, Shrimati Sumats
Pande, Shri Raj Manga)
Pandey, Shsi Damodar
Pandey, Skhri Madan
Panika, Shri Ram Pyare
Pant, Shri K.C.

Pardhi, Shri Keshaorao

Patel, Shri Ahmed M,
Patel, Shri C.D,

Patel, Shri Ram Pujan
Patil, Shri H_B,
Patil, Shri Prakash V,

Patil, Sbri Shivraj V,
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Papwar, Shri Satyanarayan
Pilot, Shri Rajesh

Pradbani, Shri K. -
Purohit, Shri Banwari Lal

Pushpa Devi, Kumari

Qureshi, Shri Aziz

Rai, Shri 1, Rama

Rai, Shri Raj Kumar
Rajhans, Dr, G.S,
Ram, Shri Ram Ratan
Ram, Shri Ramswaroop
Rapa Vir Singh, Shri
Rao, Shri J, Vehgala

Rao Shri P.V. Narasimha
Rath, Shri Somnath

Redhod, Shri Uttam
Ravani, Shri Navin
Rawat, Shri Harish

**Reddy, Shri K, Ramachandra
Sethi, Shri Ananta Prasad
Shanmugam, Shri A C,
Shanti Devi, Shrimati
Shastri, Shri Hari Krishna
Shervani, Shri Saleem I,
Shivendra Bahadur Singh, Shri
Siddiq, Shri Hafiz Mohd,
Sodi, Shri Mankuram
Soren, Shri Haribar

Sultaopuri, Shri K. D.

'*Wrongly voted for NOES
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Suman, Shri R.P,

Swami Prasad Singh, Shri
Swell, Shri G.G.

Tewary, Prof. K.X.

Thara Devi, Kumari D X,
Thomas, Prof, K.V,

Thungon, Shri P.X,

Tilakdhari Singh, Shri

Tombi Singh, Shri N,

Tripathi, Dr, Chandra éhckhar
Vairale, Shri Madhusudan
Vanakar, Shri Punam Chand Mithabhai
Venkatesan, Shri P.R.S.
Verma, Dr, C.S.

Vir Sen, Shri

Vyas, Shri Girdhari Lal
Wasnik, Shri Mukul

Vadav, Shri Shyam Lal
Yadava, Shri Bal Ram Singh
Yadava, Shri D P,

Zainul Basher, Shri

MR, DEPUTY SPEAKER : Subject
to correction**¥, the result of the Division
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is as follows :

AYES : 27

NOES: 120
The Motion was negatived.

MR, DEPUTY SPEAKER : I will
now put Shri Satyagopal Mishra’s
ammendment No. 3 to the vote of the
House,

The amendment (No, 3) was put and
negatived,

MR. DEPUTY SPEAKER : The ques-
tion is :
<“That the Bill to amend the Essential

Services Maintenancé Act, 1981,
be taken into consideration.”

The motion was adopted,

MR, DEPUTY SPEAKER: The
House will now take up clause by clauss
consideration of the Bill,

The question is

“That Clause 2 stand part of the
Bill.,”

The motion was adopted.
Clanse 2 was added to the Bi{l_

Clause 1, Enacting Formula and Title
were added to the Bill,

SHRI S.B. CHAVAN : Sir, I beg to
@ove

“That the Bill be passed.”

**The following Members also recorded their votes :

AYES : Dr. Datta Samant, Shri N.V N, Somu, Shri C, Madhav Reddy, Shrimati Geeta
Mukherjee, Shri Ajoy Biswas, Shri BN, Reddy and Shri K, Ramachandra

Reddy.

NOES : Shrimati Manorma Singh, Sarvashri Jagannath Prasad, Kammodilai Jatav,
Dr. B.L. Shailesh, Sarvashri Akhtar Hasan, Jai Prakash Agarwal, Jitendra
Singh, Dr, C P, Thakur, Sarvashri V. Krishna Rao, Ajay Mushran, Sarfraz
Abmad, Shrimati Basava Rajeshwari, Shri G S. Basavaraju, Dr, K .G, Adiyodi

aad Shri P A, Anthoay,
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MR, DEPUTY SPEAKER : Motion
moved

*“That the Bill be passed.’’

Now Division, Let the lobbies be
cleared,

The Lobbies have been cleared. [ will
now put the Bili to the vote of the
House, The question is :

“That the Bill be passed.”

The Lok Sabha Divided,
DIVISION NO. 3

14.39 brs
AYES :

Adiyodi, Dr, K.G.
Agarwal, Shri Jai Prakasb
Ahmad, Shri Sarfaraz
Akhtar Hasan, Shri
Ansari, Shri Abdul Haonam
Aathoay, Shri P A,
Azad Shri Ghulam Nabi
Baghel, Shri Pratap Singh
Bairagi, Shri Balkavi

Banerige, Kumari Mamata

Bhagat, Shri HK.L,
Bharat Siagh, Shri
Bhardwaj, Shri Parasram
Bhei, Dr, Krupasindho
Birinder Singh, Shri

Charles, Shri A, .

AUGUST 19, 1985

Cbavan, Shri S,B,
Chokka Rao, Shri J,
.Dalwai, Shri Hussain
Das Munsi, Shri Priya Ranjan
Dennis, Shri N,
Dhariwal, Shri Shanti
Dighe, Shri Sharad
Dora, Shri H A,
Faleiro, Shri Eduardo
Gholap, Shri S,G.
Ghosal, Shri Debi
Gomango, Shri Giridhar
Gubha, Shrimati Phuirenu
Guraddi, Shri S M,
**Hannap Mollah, Shri
Jagan Nath Prasad, Shri
Jain, Shri Nihal Singh
Jain, Shri Virdhi Cbhander

Jangde, Shri Khelan Ram

Jatav, Shri Kammodilal
Jena, Shri Chintamani
Jitendra Prasada, Shri
Jitendra Singh, Shri
Jujhar Singh, Shri

Kamat, Shri Gurudas
Kamla Kumari, Kumari
Kamson, Prof, Meijinlung

Khan, Shri Aslam Sher
- Khan, Shri Mohd, Ayub

**Wrongly Voted for AYES,
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Konyak, Shri Chingwang
Krishna Singh, Shri

Kuchan, Shri Gangadhar S,
Kumaramangalam, Sbri PR,
Kurien, Prof, P.J,

Mane, Shri Murlidhar
Manorma Singh, Shrimati
Manvendra Singh, Shri
Mehta, Shri Haroobhai
Mishra, Shri G.S,

Mishra, Dr, Prabhat Kamar

Mishra, Shri Uma Kant

Mohanty, Shri Brajamohan

Murthy, Shri M.V, Chandrashekara

Murugaiah, Shri A.R.
Mushran, Shri Ajay

Naik Shri Shantaram
Naikar, Shri DK,
Neckhara, Shri Rameshwar
Pande, Shri Raj Mangal
Pandey, Shri Damodar
Pancicy, Shri Madan
Panika, Shri Ram Pyarc
Pant, Shri K.C,

Parashar, Prof, Narain Chaad
Pardhi, Shri Kesbaorao
Patel, Shri Ahmed M,
Patel, Shri C.D,

Patel, Shri Ram Pyjan

Patil, Shri H.B, -

Patil, Shri Prakash V,
Patil, Shri Shivraj V,
Panwar, Shri Satyanarayan
Pilot, Shri Rajesh
Pradhani, Shri K,

Pushpa Devi, Kumari
Qureshi, Shri Aziz

Rai, Shri I, Rama

Rai, Shri Raj Kumar
Rajeswari, Shrimati Basava
Rajhans; Dr, G.S.

Ram, Shri Ram Ratan
Ram, Shri Ramswaroop
Rana Vir Singh, Shri

Rag, Shri J, Vengala

Rao, Shri PV, Narasimha
Rath, Shri Somnath
Rathod, Shri Uttam

Raut, Shri Bhola

Ravani, Shri Navin
Rawat, Shri Harish

Sethi, Shri Apanta Prasad
Shanmugam, Shri A.C.
Shanti Devi, Shrimati
Shastri, Shri Hari Krithna
Shivendra Bahadur Singh, Shri
Siddiq, Shri Hafizx Mohd,
Sodi, Shri Mankuram
Soren, Sbri Haribar
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Sultanpuri, Shri KD,
Suman, Shri R.P,

Swami Prasad Singh, Shri
Swell, Shri G.G.

Tewary, Prof, KK,
Thakur, Shri C,P,

Thara Devi, Kumari DK,
Thomas, Prof, K.V.

Thota, Shri Gopal Krishna
Thungon, Shri P K,

Tomar, Shrimati Usha Rani
Tombi Singh, Shri N,
Tripathi, Dr, Chandra Shekhar

Vairale, Shri Madhusudan

Vanakar, Shri Punam Chand Mitha-

bhai
Venkatesan, Shri P RS,
Verma, Dr CS,
Vir Sen, Shri
Vyas, Shri Girdhari l_;al
Wasnik, Shri Mukul
Yadav, Shri Shyam Lal
Yadava, Shri Bal Ram Singh

Yadava, Shri D P,

NOES :
Acharia, Shri Basudeb
Barman, Shri Palas
Basu, Shri Anil -

Bhoopathy, Shri G,

AUGUST 19, 1985

Biswas, Shri Ajoy
Dandavate, Prof, Madhu

Das, Shri R.P,
Datta, Shri Amal

**Ganga Ram, Shri

Ghosh Goswami, Shrimati Bibha
Gupta, Shri Indrajit

Hansda, Shri Matilal

Iyer, Shri V.S, Krishna

Jhansi Lakshmi, Shrimati N_P,
Mahata, Shri Chitta

Malik, Shri Purna Chandra
Masudal Hossain, Shri Syed

Mukherjee, Shrimati Geeta

**Narayapan, Shri KR,

Patbak, Shri Ananda

Raju, Shri Anand Gajapatﬁi
Rao, Shri A.J,V B, Maheswara
Ratnam, Shri N, Venkata
Reddy, Shri BN,

Reddy, Shri K, Ramachandra
Reddy, Shri P, Manik

Roy, Dr, Sudhir

Roypradhan, Shri Amar

Saha, Shri Ajit Kumar
Saha, Shri Gadadhar’

Samant, Dr, Datta -

Tulsiram, Shri V,

s*Wrongly voted for NOES.
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43.7 St. .Res. re : Essential
Service

Yadav, Shri Vijoy Kumar

Zainal Abedin, Shri

MR . DEPUTY SPEAKER : Subject
to correction®**, the result of the Division
is as follows :

AYES : 127

NOES : 34

The motion was adopted,

14.39 hrs,

(Dr. Datta Samant aud Some other hon,
Members then teft the House),

14 40 hrs,

STATUTORY RESOLUTION
KE : ESSENTIAL SERVICES
MAINTENANCE ACT, 1981

[English]

THE MINISTER QF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT,
ATOMIC ENERGY, SPACE AND
ELECTRONICS (SHRI SHIVRAJ V.
PATIL) : 1 beg to move the following
Resolution : —

" «That in pursuance of sub-section (2) of
section 2 of the Essential Services
Maintenance Act, 1981 (40 of
1981), this House approves the
notification of the Government
of India in the Ministry of Home
Affairs No .S O. 595(E), dated
August-8, 1985 published in the

SRAVANA 28, 1907 (SAKA)

Maintenance 438
Act, 1981

Gazette of India Extraordinary,
Part-I1I, Section 3, sub-section
(ii) dated August 8, 1985, dec-
laring ‘Uranium Industry’. as
essential service from the date of
issue of the notification, which
was laid on the Table of Lok
Sabha on August 14, 1985’

Sir, Uranjum Corporation of India Ltd,
(UCIL), a Public Sector Undertaking
under the administrative control of the
Atomic Energy Department was jncorpo-
rated in October, 1967, The Corpora-
tion is engaged in mining and milling of
Uranium Ore for the production of Ura-
nium Concentrates, Copper Concentrates,
Molybdenum Concentrates and Megnatite,
Uranium Concentrate is required for
production of uranium which is required
as a fuel for the Nuclear Power Pro-
gramme of the country, The Corporation
at present operates as Uranium Mining
and Milling Unit at Jaduguda in the
Singhbhum district of Bihar,

In view of the strategic nature of
the operation of Uranium Corporation - of
India Ltd,, its promises have been dec-
lared as ‘prohibited area’, both under
the Atomic Energy Act. 1962 and the
Indian Official Secrets Act, 1923, The
service in uranium industry is also being
declared as Public Utility Service from
time to time under the provisions of
the Industrial Disputes Act, 1947,

As mentioned earlier, the Jaduguda
Mines of Uranium Corporation of India
Ltd, are at present the only source for
the basic raw material required for
production of fuel for the Nuclear
Power Programme of the country
and it is essential that the mining and
milling activities are kept working at all
times so that the fue! for the Nuclear
Power Reactors of the country is available
at all times, Apart from the Power

** The following Members also recorded their votes :

AYES :. Sarvashri Laxman Mallick, Zainul Basher, B.L, Purohit, Saleem I, Sher.

v vani, Dr, B,L, Shailesh, Sarvashri Prataprao B. Bhosle, Wangpha Lowang,
Prakash Chandra, V, Krishna Rao, Shrimati Sumati Oraon, Shri G_S. Basa-
varaju, Shri K.R, Narayanan and Shri Ganga Ram,

NOES:  Sarvashri N.V.N, Somu, S, Madhsv Reddi,

and Shri Haona» Mollaa,

Dr. ‘G:, Vijaya Rama Raq
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Reactors, the recently commissioned
Rescarch Reactor ‘Dbruva’ also depends
upon Jaduguda also depends upon Jadu-
guda plant of the Uranium Corporation
of India Ltd, for its fuel requirements,

Under Article 246 of the Constitution
of India, Parliament has exclusive power
to makn laws in respect of Uranium mine.
ral gince it is one of the mineral
resources  referred to at serial No, 6
of the Seventh Schedule of the Con-
stitutjon,

Taking into account the various facts
explained above, the urasium indus.
try was declared as  essential
service under sub.section 2 of Section
2 of the Essential Services Maintenance
Act, 1981 (40 of 1981) vide Notifica-
tioa No. $.0. 595 '(E) dated 8th
August, 1985 published in the Gazette of
India Extraordinary, Part II Section 3,
Sub-Section (ii) dated August 8, 1985
The same Notification was laid on thc
Table of the Lok Sabha on August
14, 1985,

I commend the above Resolution
for consideration and approval by the
House,

MR, DEPUTY.SPEAKER :
tion moved :

Resolu-

“That in pursuance of sub-section (2)
of section 2 of the Essential Ser.
vices Maintepance Act, 1981 (40
of 1981), tbis House approves
the notification of the Govern-
mept of India in the Ministry of
Home Affairs No, SO 595 (E),
dated August 8, 1985, published
in. the Gazetts of Indis Extra.
ordigary Part II, Section 3, Sub-
section (i), dutod Augnst 8,
1985, declaring  ‘Usanium In-
duslty as ao cssential service
from the date of issue of notifica-
tign, which was jsid on the Tabic
of Lok Sabba og August, 14,
19285

I have not reccived any ngmes to speak
on the subject, 1 would, therefore, straight-
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away, put the Resolution to the vote of
the House, The question is :

‘“That in pursuance of sub-secion (2)
of section 2 of the Essential Ser-
vices Maintenance Act, 1981 (40
of 1981), this House approves
the notification of the Govern-
ment of Indja in the Ministry of
Home Affairs No. S0, 595 (E),
dated August 8, 1985, published
in the Gazette of India Extra-
ordinary, Part II, Section 3, sub-
section (ii), dated August 8, 1985,
declarding “Uranium Industry’ as
an essential service from the date
of issue of the notification, which
was laid on the Table of Lok
Sabha on August 14, 1985.”

The Resolution was adopted,

14.44 hrs,

TERRORIST AFFECTED AREAS
(SPECIAL COURTS) AMEND-
MENT BILL

[English)

THE MINISTER OF HOME AF.-
FAIRS (SHRI S B, CHAVAN) I beg
to move :

‘“That the Bill to amend the Terrorist
Affected Areas (Special Caurts)
Act, 1984 be taken into consi-
deration”’

The Terrorist Affected Areas (Special
Courts) Act was enacted by the Parlia-
ment on 31st August, 1984 replacing
the Terrorist Affected Areas |Special
Courts) Ordinance, 1984 which was pro-
mulgated on 14th July, 1984, This legis-
lation was enacted to provide for speedy
trial of certain offences in terrorist affect-
cd areas against the background of terror
and violence which had made functionitg
of the ordinary courts for.trial of offences,
usually committed by tersorists, extremety
difficuly,

As hon, -are aware, Memo-
randum of Setuammt, between the Govern-
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Dal provides that Special Courts consti- ‘

tuted under the Act will try only cases
relating to offences of waging war and
hijacking. The Bill seeks to restrict the
operation of the Act by keeping only
very serious offences relating to waging
war (Sections 121, 121A, 122 and 123
IPC) and hijacking (Sections 4 and 3
of Anti-Hijacking Act) within the ambit
of the Act, so that only these offences
could remain triable by the Spacial
Courts and cases relating to all other
offences whether pending  before the
Special Courts or under investigation
could become trible by ordinary courts,

1 commend the Bill to the hon, House,

MR. DEPUTY-SPEAKER : Motion

moved :

““That the Bill to amend the Terrorist
Affected Areas (Special Courts)
Act, 1984, be taken into consi.
deration,”

Shri Venkata Ratnam

SHRTI N, VENKATA RATNAM
(Tenali) : Some years back. an Amend-
ment was passed to the Constitution
under which emergency could be imposed
only in certain circumstances or where
the Prime Minister was pleased to do it,
but it was under conditlional rules of
certain Acts, One of the main Amend-
ments is the conspiracy and war against
the State, I am plad that those provi-
sions were brought into this, [ think,
Sir, and my Party also have no objec-
tion to this Bill being passed. The oaly
thing is, the- judicious aspect of the
matter has to be maintained, The most
dominating factor in this would be the
psychological factor and also the emo-
tional factors, I do appeal to the
Government not to be led away by any
emotions because we are a responsible
Government guarding a huge country, a
huge democratic counicy and the bigg st
democracy in the world, So in this, |
do appeal to the Governmeat t0 be less
emotional and more judicious ia this
aspect and my party and [ mypelf perso.
nally would recommend passing of
this Bit, ‘
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SHR1 N, TOMBI SINGH (Inncr
Manipur) : Mr, Deputy Speaker, Sir, I
am glad to support this Bill which
heralds the improvement of the political
situation in the couatry. As we discuss
this Bill, I would like to make a special
reference to thz solution of the problems
of Punjab and Assam_, The Minister has
been humble in the statem:nt of the ob-
jects of the Bill, He has mentioned
that the situation has not only changed
but the situation has really improved,
The democratic tradition of the country
that has been generated under this Go-
vernment and the present Constitution of
India has been very much displayed in
this Bill, Whenever such Bills were in-
troduced and passzd, the appreheasion of
the Opposition and many crities has been
that these Bills might be misused. But
now we have been that the anger of this
democratic tradition, which has been the
anger of the good man, never lasts, This
is like a second maik on the surface of
water,

Sir, we discusscd some time back in
the last Session of the House, the Anti-
Terrorists Activities Bill and it was also
pointed out at that time by miny Mem.
bers from both sides that Government
should take cate while implementing such
laws, Nuw, we see that soon after the
situation has improved in Punjab and
Assam, the Amendment has been brought
just to limit the relevarce of the Special
Courts, where the jurisdiction should be
confined onmly to the hijacking act and
also waging war against the State, This
shows tha' Government had in mind a
very temporary plin for a staad by to
meet cmergencies,

Sir, I would like to make a special
mention of this problem -- the problems
of Punjab and Assam with particular
reference to Assam., The hon, Home
Minister should have his share of credit
with the Prime Minister he had contri-
buted s0 much to the solution of the
Assam problem This solution of the
Assam problem, following the solution
of the Pupjib problzm bas led not only
to the solution of the problems of two
States, but also the overall situation in
the country has. cefinitely undergone
a favourable change 1 would only like te
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make a reference to certain areas of the
North-East  where we have not
been able to take sufficient action, the
State Government or any Court for that
matter has not been able to take sufficient
actiop against terrorists activities,

Sir, in the States of Manipur and
Nagaland, No Court has been uble to
pass avy tangible convictions on any of
the terrorists or undergiound extremists,
We can quite understand that the outlook
of the State and of the national Govern-
ment 1is this : they may be waiting for,
or rather giving a chance to the extre-
mists, and sometimes terrorists also, to
chapge their views, and extend their co-
operation and think of coming into the
pational maipstream,

Another aspect has to be taken special
care of, viz, why, in a particular Staie or
fegion, no conviction or prosecution has
been possibe ? Is it that the courts or
the prosecuting agencies themselves bave
bzen just a part of the political agita-
tions—or what else is the consideration ?7

' So. while implementing the law relat-
ing to terrorist activities, particularly its
judicial aspects, you should at least try to
prosecute those involved some serious
cases, and study why the prosecuting
agencies have not becn able to make any
good case before any court, and also sce
why, for that matter, any court has not
been able to. award any conviction, This
is a matter to be considered.

I would like to know from the hon’
Home Minister, when he replies, the
details regarding the results of the appli-
cation of this Act, viz, Terrorist- Afiect-
ed "Areas (Special Courts) Act, 1984,
e.g. how many cases under the Schedule
have been taken up for prosecution, and
how many have been convicted under
this Act. Now, as we discuss this amend-
ment to this Act, there is not only a
change, but also a definite improvement
in the political situation, with the solution
of the Punjab and Assam problems, = So,
1 would like to make a reference to
certain possibilities, 1 refer to the early
*70s when we gave a general amnesty to
the insurgents operating in Nagaland and
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Manipur, Those who were there in the
Tripura jails—Agartala jails—were given
a geperal amnesty, in the hope that there
would be a lasting solution, and coopera-
tion from these young and angry people.
Soon after the amnesty was given, I do
not kpow whether the State Government
bhandled these people wrongly. These
people should have been properly reha-
bilitated, 1 do pot know why the pro-
blem itself was not solved, - The amnesty
perhaps did not brng in its results,
because around 1978, we saw the coming
up of insurgent organizations in Nagaland
and Manpipur, Our information is that
those who were arrested and were in
custody in the Agartala jail were divided,
when they came out, The State Govern-
ment might have failed to rehabilitates
them properly, Our information wae
that some of them were armed by ths
Government through wrong m ethcd
bared on erroneous understanding of the
problem and the other section was thus
separated and naturally they might have
tried to form the PLA—the People's
Liberaticn Army, This is a lesson to us,
Today . if we see the insurgency lying low
and the situation apparently peaceful,
perhaps this might not be the real posi-
tion, That is why, we would like to
request the hon Home Minister to in-
volve the Home Ministry and its intelli-
gence agencies and its military agencies,
to sece whether there is any incubation for
another spell of insurgency in some other
name, If it is so there should be socio-
econcmic follow up to pacify the angry
youth,

Only the other day, there has been an,
ambush on a army patrol, killing as many,
as seven or cight jawans, There was the,
killing of members of a Peace Camp by
unidentified extremists, Also, a former.
member of the Public Service Commission
and a former Minister, one Mr. Solomon.
was killed in his rtesidence by unidentified
extremists, This happened in Impbal
itself, while the Kkillings of the army.
jawans and members of the Peace Camp
happened in the hill areas, This indicates
that while problems in major cities have
been solved, Those in small opes are
still to be solved. Major problems like
Punjab and Assam have been solved and
this is very good and welcome improve-
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ment But along with these, if we can
solve these eoutstanding problems in the
North-East, it will be much better. For
instance, the problem in Tripura will not
b: solved by police or army action alone,
This will need economic and social pro-
grammes, I am not in favour of any
terrorism and terrorism should be put to
an end aonywhere. But the genuine
grievances of the tribal people in Tripura
have to be redressed, The original tribal
people, the Tripuris have been outnum-
bered, I do not like to go into details,
and naturally they are so dissatisfied and
angry, So, the young people find reasons
to organise uprisings and create law and
order problems for the State Government,
Here I would suggest that police action
alone is not the solution, We should
also see as to what the real difficulties and
problems of these original and indigenous
people of Tripura are, Now, they have been
outnumb:red by the people coming from
outside, They form a small minority and
they have become a helpless chuak of the
population there in their own State, So,
their grievances have to be redressed their
demands fulfilled within the democratic
framework of the Coastitution, [ do not
mean to say that this should be done at
the cost of our Constitution but their
genuine grivances should be fulfilled.

When we refer to punishments for
terrorists, extremists or insurgents or
whatever name we give them, they are in
most of the cases, political. Now the
relevance of the Gandhian method
should be propagated., It appears that
we have lost contact with this very
valuable method. We won our hisioric
independence from the British yoke
through the Gandhian method. India,
which is a wvast country and which
has a glorious Constitution should
continue to preserve  iis demo-
cracy, While preserving our democracy,
the genuine and legitimate needs of diffe.
rent groups and of even different trade
unions, should be fulfilled.

So, these people are to be
educated about reliance on  the
Gandhian method of non-violence,
This should be emphasised through
dur ‘media, through our education,
through our’ public activities  and

i L
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democratic traditions, particularly our
democratic  parties, national parties,
Political activities should be so organised
as to train younger people particularly
in the border areas so that they resort
only to the glorious method of the Father
of our nation, so that our democracy
will become more complete, more
meaningful, and the activities that coms
in this field would become a dzmocratic
expression of demand, democratic
movements, legitimate demands and so
on, Political leaders and parties should
not directly or indirectly support or
organise terrorism for temporary ends,
With these words, [ support this Bill,

SHRI SHANTARAM NAIK (Pansji) :
We must really congratualate our Prime
Minister, Shri Rajiv Gaaihi, for the steps
that he is taking following the accord
between the leaders of Panjab aad him-
self. We must also appreciate the efforts
of our Home Minister who bhas been
assisting the Prime Minister in this effort
to achieve peace in this dedicate area,

'

It is true that this lezislation and the
legislations which are coming especially
the one which we have passed earlier,
are a sort of temporary statutory
measures which we have to enact from
time to time for particular aims, 1 fe:l
that a day should coms when we may not
require even special courts at any plice
in this country, because at a time our
judiciaty  shou!d be so effective
and so widespread that with the
given the number of judges—whatever
map be the offences —they should be able
to dispose of cases within a short period
of time, Today we need them because
the regular courts cannot disnoss of these
special matters witain the stipulatad time
or within a short time that we would like
to have, But we should certainly have
that atmosphere so that a day must come’
when we should not require special
courts in future, However, we have to
consider this also bccau-e we have am:n-
ded the present schedule in which we have
dropped provisions of several Acts which
are quite scrious in nature —for instance,
The Indian Railways Act, the Expl'osives:
Act and so on, In this Act, there are
certain provisions which are quite serious

i
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in nature, Today, in order to build u»
a good atmosphere, we have deleted these
provisions from the Act, but we should
soe to it that if and when offences under
these Acts are committed, the normal
courts are able to dispose of cases under
those Acts speedily, and for which pur-
pose more and more judges should be
appointed in those normal courts so that
the normal machinery is not hampered,

In general, we have to strengthen our
prosecution machinery, Public prose-
cutors of integrity, have to be chosen to
deal with such offences, Otherwise, if a
faulty investigation takes place, if a public
prosecutor is not there with serious
attention and work, then each and every
case is bound to failed, One of my
colleagues suggested that not many trials
bave taken place or in fact convictions
have been awarded in many of the serious
offences, It may be because our prose-
cution machinery is not that effective,
Therefore, we have to stiengthcn our
prosecution machinery,

In fact, each case must be handled by
wO prosecutors so that if one prosecutors
for any reason is not able to attend to the
case the other prosecutor can be available,
Or an Additional or Assistant Prosecutor
can be there to take up the case so that
the case is not affected,

Further, I would like to suggest to our
bon. Home Minister that we should have
% ‘machipery to scrutinize what has been
done by our investigation machinery and
also by the prosecuting officers because
we hﬂve “often seen that for one single
faul¥ ihe entire case collapses and in spite
of all the efforts made by the others the case
is lost due to the fault—deliberate or
otherwise— on the part of the investigating
machinery. There should bz a special
vigilance to look into such things, so that
our efforts will not be fruitless,

I once again congratualste the Prime
Minister &nd the Home Minister for
creating this atmospliere in the country,

SHRI AMAL DATTA (Diamond Har.
bour) : Sir, ordinarily, there should not
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be any necessity for any soch Act at all,
The amendment which has been brought
to it, is to shorten or reduce the scope of
the original Act, That is welcome, But,
Sir, I ask: what the interest of Kkeep-
ing this Act alive at all is ? What has
been the contribution of this Act, which
has been passed about a year ago, in
bringing about a situation in which the
accord in Punjab has come about ? Can
the Home Minister say that this Act has
baen helpful in any respect ? Can be say
whether it had anything to suppress the
terrroism, or to eliminate the terrorists or
extremists ?  When was this kind of Act
used to enable the Goveroment to tackle
the situation politically ? The situation
is being sought to be tackled politically
and there is no necessity for such an Act,
The learmed speaker, who preceded me,
has said that the anomalies in the process
of trial and investigation should be elimi-

" nated; the loopholes that remain in thelaw

should be curbed, That is everybody’s
view, It is not only in these terrorist
areas but in normal places also ‘where
there is no terrorism that it should be so,
But the prosecution machinery is hardly
able to detect tbe loopholes and prevent
the crime, So, there is a lot to be done
in this respect, But unfortunately, the
Government has scarcely been able to do
much, to tackle this kind of problem,
Laws bave been changed from time to
time, The Criminal Procedure Code
dates back only to 1977 not so long ago,
But it is not being implemented properly.
Unfortunately;, there is no body to see
that the Police officers do their work
properly. The higher supervisors do not
supervise the lower officials and then
again the people who are there in the
Ministry, they shirk the responsibility of
ensuring averall supervision which is their
duty, Ultiinately, it is the responsibility
of the hon, Home Minister, 1 may say
that even in Delhi if the law and order
problem deteriorates, they may, any day,
establish special coerts on the ground
that there is a break-down of law and
order,

Therefore, the whole thing has to be
looked 2t from the point of view of the
present political, economic and social
milieu, One has to study what is facking
in our jurisprudencial system and why it
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does not keep pace with the developments
in the economic and political fields. This
has happened and during the last decade
or so this has happened very rapidly,
The political and economic direction has
gone in one way and the pace of develop-
ment has been much different from what
preceded this era, But the development
-in the field of courts, law, jurisprudence,
etc, has not kept pace. Therefore, what
is necessary is that the Government
should be able to look at the situation as
a whole and to put into effect some
remedial measures by which they will be
able to detect the criminals, bring the
criminals to trial and get them convicted,
This is just not happening, It is not only
in the Centre but in the States also it is
not happening. There has been a spate
of bank dacoities, I do not think, barring
one or two cases, any of these has been
detected and any of them convicted.
When this is the situation, what will you
do with the special courts ? And what is
the resuit of the special courts ? Abso-
lutely nothing. You are keeping this
alive in the Statute Book only on one or
two grounds namely, waging war against
the State  But this is such a nebulous
concept that I do not think that it would
really be of practical use, A terrorist who
murders somebody in a heinous manner,
you cannot say that he is waging war
against the State. It is only in an
exceptional situation where they have
some extra-territorial demands, the
demands which go against the national
interest and integrity of India that this
particular section can be invoked.
Otherwise, what happens is that many
terrorist or extremist activities will take
place and the Special Courts Act will have
no application, Will they be brought to
book through the ordinary courts 2 They
will not be, In .fact, the special or no
special courts, the situation will remain
the same, I appeal to the hon, Home
Minister and the Government that this
Act which is really and odious Act, which
makes a provision for criminal trial in
camera and which is against all norms of
jurisprudence which we follow in this
country, should be totally repealed
because it has proved to be totally useless,
So, say so; call a spade a spade and
remove it from the statute book altoge-
ther, Do not keep it as a blemish on
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the democratic framework which we
have,

So, with this appeal I support the
measure now being taken, But I appeal
that this should be totally repealed,

[Translation]

SHRI HARISH RAWAT (Almora):
Mr, Deputy Speaker, Sir, this Bill seeks
to fulfil certain formalities for which the
Government had been trying for some
time past, Besides, the Bill has provided
us and the members of the opposiiion
parties as well an opportunity to congra-
tulate the hon, Home Minister and his
Government on their action to normalise
the situation in the couantry so that such
special courts need not be set up, In
1984, when this Bill was'introduced, the
conditions in the country were bad. The
extremist elements were trying to spoil
the situation and that was way the said
Bill had been introduced at that time,
which was the original Bill. The opposi-
tion leaders and the entire country were
agreed that certain concrete steps should
be taken against the extremists so as to
instii in them some fear that there is a
law in the country under which they can
be awarded the several punishment, The
ordinary courts were unable to-award that
punishment, Possibly, even after the
setting up of the special courts, many
extremists might not have been nabbed
or trial might not have been started
againt them, But the Bill at that time
wznt a long way to creat panic among the
extremists, That was the situation in
1984, Government made the situation
normal through their efforts within a
very short time, Besides, the Bill also
makes the intention of the Government
clear about the assurance that they had
given to the persons interested in
normalising the situation in the country
through the Punjab Accord, This Bill
also seeks to fulfil the promise made to
Assam agitationists with whom an agree-
ment has been concluded through negoti-
ations and in- this way the Government
has been fulfilling all its assurances one
by one and we hops that the other people
in the country would appreciate the
feelings of the Government and extend
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their cooperation in the normalisation of
the situation,

A lot has been said about the Punjab
and Assam agreements, Punjab accord
has been welcomed everywhere and the
decision to hold elections in Punjab is a
step towards normalising the situation
there, Some political parties are trying
to criticise this decision for political
reasons,- About Assam agreement as
well, many political parties are saying so
many things for their political ends,
Fact is that the entire country was very
-much concerned about both these pro-
blems, But our Prime Minister and his
-Government solved both these problems
through their imagination and thus the
pcople heaved a sigh of relief, People
felt that a great burden is now off their
~heads. Therefore, the efforts of Govern-
ment to normalise the situation through
constitutional process should be welcomed
by al. People should not view this
decision from political angle. 1 would
request my friends in the oprosition not
to be apprehensive about the efforts of
Government and view these efforts of the
Governn ent by rising above party politics,
Keeping in view the interest of the
country, they should extend their whole-
hearted cooperation to the efforts made
by the Prime Minister to normalise the
situation in Punjab and Assam. With
these words I support this Bill,

SHRI RAM PYARE PANIKA
(Robertsganjy :  Mr, Deputy Speaker,
Sir, I rise to support whole-heartedly the
Terrorist Affected Areas (Special Courts)
Amendment Bill 1985 brought before this
House, While supporting this Bill, 1

_ ¢ongratulate hon, Prime Minister® and
the Home Minister that they have made
it clear to the people of this country that
the assurapces given to them by our
leaders, Government and the party would
be fulfilled in toto 1t would be seen
that our party has been making sincere
efforts to fulfil all the promises made to
the people, The hon., Minister in his
speech said that the situation has under-
gone a change but it is not a mere

.change, 1t is a considerable improve-
ment in the situation, The people of the
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country now are ‘hopeful that the
problems that had been plaguing this
country for the last so many years would

‘be solved one by one and now our

country is poised for a big lead forward.
The Gujarat problem and the - Assam
problem have been solved and their results
have been quite encouraging,

Tt is true that when some special con-
ditions arise, the Government has to
bring forward a legislation to meet those
conditions, I remember that this Bill had
been passed in August last year and at
that time the extremists and the seces-
sionists were very active, These forces
were active not only in Punjab but in
Kashmir and other parts of the country
as weil. Now npormal situation prevails
in our countiy and the credit for this
goes to out Government, This Bill has
two objectives ; one to etablish the
Special Courts and the other to prevent
crimes like hijacking etc. We are sure if
any such crime was committed it would
be dealt with sternly, If Government
continued to take such steps, tke need for
establishing Special Courts would not
arise in future, As this Bill has been
supported by the people on the other side
as well, I would merely state that | _

Our friends have referred to the
Kashmir problem, They desired that
strict watch may be kept on incidents such
as the one that tock place on the 15th
August and 1 entrust the responsibility
therefor persons like the Prof Saheb who
are no longer in power (Irter-uptions), Tt
is necessary to create the right atmosphere
which they want  Therefore, in view of

- the present circumstances, we should

support this Bill and pass it unanimously,
1 would request the Home Minister to
bave this Bill passed unanimously,

[Engli<h]

SHRI V.,S. KRISHNA 1YER (Ban-
galore South) : Mr. Deputy.Speaker,
Rir. T wish the hon. Home Minister had
brought in a legislation to abolish the
Though
their jurisdiction has been restricted, still
the Special Courts remain, No doubt
you have explained and we are aware of
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the circumstances under which it was
brought, but in view of the cordial at.
mosphere created because of the Punjab
Accord, I certainly feel that there is no
need for this legislation because the. cir-
cumstances have completely changed, I
also personally feel that having this on
the Statute is also to some extent against
the spirit of Punjab Accord,

I personally feel that the present pro-
visions in the Indian Penal Code are
adequate to deal with the situation, par-
ticularly those which are intended to be
dealt with by the sections which you have
now added to the new Schedule of this
Am:ndment, What is more important
than a legislation like this is that our
Indian Penal Code is very much out-
moded and it should be amended, I am
quite aware of that, In my state or take
any other State for that matter and see
how the cases are investigated, Even
the good cases are spoiled by the bad
investigation by investigating authorities,
All this happens because we do not give
proper training to the investigation offi-
cers. 1 have seen in a pumber of cases,
particularly in the criminal cases, they
use third degrez methods for investigating
the cases and finally those cases fail in
the courts. I would suggest that it is
high time that the Indian Penal Code is
amended so that the people could have
speedy trial and proper and thorough in-
vestigation on modern methods, It is said
in many advauced countries there are
improved methods of investigation, I
am personally not aware of these but as
Home Minister, he must be aware of
these, He should study the conditions
in other countries also and adopt such
methods as are really suited t0 our coun-
try. So, I earnestly request you to sec
that investigation methods are reformed,

We - find in criminal courts there is un-
necessary- delay in conducting the cases,
One of our friends from the ruling Party,
Shri Naik, has also mentioned about it,
Even the Public Prosecutors are not pro-
perly trained, The require special train-
ing - because it is a special art which is
involved in. prosecution, So, even for
public prosecution proper training is
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necessary, Thercfore, I would only wish
that a day will soon come when we will
scarp this entire Act.

Now, what I would like to know from
the hon, Minister is whether this legisla-
tion has helped in containing the terrorist
activities ? How many cases have been
lodged, how many have been tried and
how many have been convicted ? That is
a very important information, which I
would request the Home Minister to
furnish to the House,

1 am sure at least by the next session
you will certainly bring forward a Bill to
completely abolish the Special Courts,
At the same time I appeal to the Hon,
Home Minister to bring in an amendment
to the Indian Penal Code, which is long
overdue,

[Translation)

*SHRI K, RAMACHANDRA REDDY
(Hindupur) : Hon, Mr, Deputy Speaker,
Sir, before I start my comments on The
Terrorist Affected Areas (Special Courts)
Amendment Bill, 1985, I am reminded
of a proverb in Telugu, weich means that
a Festival cannot be celebrated in all
fervour just by sweeping the floor or just
by cleaning the house. Before we start
celebrating the festival we have to attend
to so many preliminaries, 1 wonder why
this amending legislation has been brought
forward so suddenly without attending to
certain primary issues,

The parent Act was enacted in 1984
in the - environment of ever-growing con-
ditions of disturbance in certain parts of
the country due to criminal activities of
the terrorists. After this law came into
force, certain cases were referred to the
Special Courts constituted under the
provisions of the Act, I do not know
whether these Special Courts have served
the purpose for which they were consti-
tuted, Without enumerating in the State-
ment of Objects and Reasons of this Bill
the nature of conditions prevailing in
1984 necessitating the enactment of
Parent Act and the nature of conditions
prevailing now, the hon., Minister has

*The speech was originally delivered in Telugu,
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introduced this Bill The hon, Minister
has not made it clear whether there has
been improvement now as a consequence
of the implementation of the parent Act,
Similarly, he has not adduced any reasons
for removing certain clauses from the
purview of the parent Act, I am sorry
to say that it looks funny for me when I
see the removal of certain clauses from
the purview of the Parent Act,

By including Section 342, 343 and 506
of I.P.C., pertaining to petty offences in
the parent Act, the Government arrogated
to itself enormous powers, Now, the
hon. Minister has to elucidate the com-
pulsions under which these clauses have
been taken out of the jurisdiction of the
parent Act and he should also apprise the
House as to whether there has been such
a change in the circumstances necessitating
the repealing of these clauses from the
parent Act. '

I will now refer to Clause 2 of the
amending Bill which says :

**15A. Where the area comprising a
judicial zone has ceased to be a
terrorist affected area and no
cases are pending before a Special
Court or an Additional Special
Court established in relating to
such judicial zone, the Central
Government may, by notification
in the official Gazette, abolish
such Special Court or Additional
Special Court’”,

There are two pre-conditions for the
-abolition of Special Court or Additional
Special Court., One is that the area
comprising a judicial areca has ceased to
be a terrorist affected area and the second
is that no cases are pending before a
Special Court or an Additional Special
.Court, T would like to know who is the
authority to declare that a judicial zone
‘has been rid of terrorist activities and no
criminal offences have been committed
in that zone. This amending Bill does
.not delineate this issue, The hon, Minis-
ter has to remove this lacuna from this
awending Bill,
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Sir, it would have been much better if
the Special Courts have been abolished
completely, It is inexplicable 10 ms that
the Government has removed from the
purview of the Parent Act IPC sections
302, 304, 307 and 308 dealing with
murder cases, attempted murder, culpable
crimes not amounting to murder, dacoity,
robbery and arson including extortion
Section 436 of IPC has been taken ottt
of the jurisdiction of the Act, The juris-
diction of the Special Court has been
restricted to extremely serious offences
of waging war against the Government
and hijacking.

If the Government is of the view that
all terrorist activities have ceased, then
the entire Act itself should be repealed,
Originally all those sections of IPC were
incorporated in the parent Act because
the Government felt that all the offences
under the said sections were terrorist
activities Have they ceased to be so
now with the introduction of this airend-
ing Bill ? That is why I said in the
begenning that you cannot celebrate a
festival just by cleaning the house,

It augurs well for the country that we
have reached an accord both in the Pun-
jab and in Assam, We¢ are bappy that
the era of conflict is being put an end to,
But, I would like to sound a word of
caution that peace and amity will not
become the order of the day throughout
the country just because of these two
accords: I would say that it would be
just wishful thinking if we base our hopes
on these two accords, After the Punjab
accord a Member of Parliament was
murdered in Delhi,. We could not even
trace the criminal, leave alone the ques-
tion of bringing him to book, It will
be wrong to assume that the terrorist
activities have been reduced or eliminated,
You know, Sir, that while the talks were
going on about Punjab accord. so many
innocent people were killed due to ex-
plosion of transister bombs in the capital.
After deciding whether terrorism has been
completely eliminated from the country,
the aspects referred to in the Bill should
have becn taken up for consideration,

With these
speech,

words | conclude my
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[English)

THE MINISTER OF HOME AF-
FAIRS (SHRI SB. CHAVAN): Mr,
Deputy Speaker, Sir, I am thankful to all
the hon, Members who have supported
this Bill This Bill is a sequel to the
accord which was reached between the
Government of India and the Shiromani
Akali Dal, This is a part of the accord,
We bad promised that there would be
change effected by which only two types
of offences can be tried in a special
court, As a result of the accord, this
legisiation has been brought before the
House to seek the support of this hon,
House.

Sir, a point was made by some of the
hon. Members as to how many cases
were there in the special courts, The
position as on 26 7.85 as shown in the
Abstract of Pending Cases in Special
Courts in Punjab is like this:

The number of cases is 3896 and the
accused persons are 7109.

About the cases disposed of by the
special courts, the total number of dis-
posal cases is 3654, convicted—3242
and acquited—412, Of these, uader
I.P.C. 324 there were 164 convictions
and 160 acquittals. Under Arms Act
and other Acts, the pumber of cases is
3330; 90 per cent relate to the Arms
Act,

Chandigarh : Total pumber of dis-

posals—134,

So, this clearly shows the importance
of special courts and the purpose;
whether the special courts have been able
to fulfil the purpose for which the special
courts have been created, will be borne
out by the facts, [ think it would be too
early for us to take a very hasty decision
as to whether the time has come when
we have to think in terms of winding up
the courts, Hoono, Members are aware
of the fact that where it is possible to
discuss political issucs, we have been able
10 resort to that, we have been able to
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discuss with the President of the Shiro-
mani Akali Dal and whatever reasonas/e
things Government thought ~that we
should reach an accord on. a settlement
was arrived at, But we cannot also be
oblivious of the fact that there is a
section which is still against the
courts, they are still trying to create
conditions of disturbance in that area and
if we have to think that merely beciuse
an accord has been arrived at, there is no
possibility of extremist activities in that
area, it will be a very optimistic view,
I, at least for the time being, would not
like to give this kind of an impression to
the country that there is not going to b2
any kind of terrorism and extremism in
Punjab, Of course, they will choose
their own time and methods, but we
should not rely on the fact that because
of the fact that there has been no incident
in the recent past, there is not going to
be any in future, The main purpose
why the Special Courts Act was enacted
was, conditions in that area were such
that no witness was prepared to come,
even those who were pleading their cases
were also feeling rather apprehensive as
to whether they were going to be safe,
It will be too much on my part if I were
to say that even some of the Judges were
also not immune from this kind of a
psychology. So, these were the condi-
tions in which the pe ple were function-
ing and it was necessary that special
courts should be created. and four or five
of them were created in Punjab and two
were outside, Now, the activities of the
special courts are going to be confined
only to two major offences—one is trea-
son or waging war against the Srate,
Another is hijacking under the Ani-
hijacking Act. So these are th:z two
categories in which the Special Courts
should try all the offences, Hon_ frends
gave very valuable suggestions—about
faulty investigation and the way the
cases are being conducted by the Putlc
Prosecutors, that either they are pot
present or that they do not take as much
interest as they ought to bave taken and
that is why there is a large number of
acquittals,

I must say that we are now pursuing
all these matters and are trying to find
out as to whether a proper analysis of
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the entire situation was being -done, how
many cases have been filed, what has
been the judgment of the court, what are
the defects pointed out and why is it
that the cases do not result in coaviction
of the accused and why they have been
acquitted, Of course, the machinery is
there, They scrutinise the judgments of the
courts but without qualitative improve-
ment, In fact, we are interested in
bringing about a qualitative improve-

ment, would like to see that those who

indulge in such kinds of activities shouid
be brought to book and a fair trial
should be given to them  Proper investi-
galions must also be there and ultimately
it should result in the coiviction of the
accused persons, We are trying our
level best and I can assure the hon,
Members that if the pendency in parti-
cular cases requires that the number of
judges should be increased in ordinary
courts in order to dispose of the cases in
an expzditious manner, certainly we will
take that into account and if necessary,
the pumber can also be increased, In
regard to public prosecutors also who
are already there, if they are found short,
certainly we can also think of increasing
their number so that Government cases
do not go by dcfauit,

SHRI K. RAMACHANDRA REDDY :
The quality should improve—not necess-
arily the number should increase,

SHRI S B CHAVAN : T cannot help
it, 1 do not think that I can assure you
about the quality of the Judges who are
going to be appointed The Public
Service Commissions are there, they will
take care of merit,

. SHRI K RAMACHANDRA

REDDY : I am not talking about the
quality of the Judges, I am talking
about the quality of the Public Prose-
cutors,

PROF, SAIFUDDIN SOZ (Baramulla):

That you can do,

SHRT S.B. CHAVAN : [ take note
of it, The quality of the Public Prose-
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cutors, of course, needs to be improved.
They need to be given special training—
as also the investigating officers.

A point was raised by one of the hon,
Members about the North Eastern
Region and the conditions prevailing in
that area. I do not think it is relevant
so far as this discussion is concerned.
Still, for his information, I can say that
there are two extremist—if I were to
use that word —gangs operating in that
area, One is what they call the Mizo
National Front which operates in Mizo-
ram and also in Tripura and another is
the NSCM which operates in Nagaland,
Manipur and also part of one bordering
State, These are the two extremists
groups who are operating in those areas,
With one group, 1 feel Within a very
short time we will be able to reach some
kind of an understanding which is going
to create a very  belpful awmos-
phere both in Mizoram and Tri-
pura and the other group which
is working there is in fact creating a lot
of trouble both in Nagaland as well as in
Mabpipur—especially, the insurgent Nagas
and the way have been conducting this, they
have been, creating a lot of problems,
That is why ail our aati-insurgeney forces
are fully deploved in that area and we
are trying to see that we put an end to
the kind of insurgency that we find, This
will certainly require the assistance and
co-operation of the local people and
unless they fully co-operate in weeding
out these extremist elements from that
area, it is going to ccatinue for the time
being.

But I can assure the hon. Members
that we propose to take very stringent
acltion against all these extremist elements,
We cannot possibly allow some peopie to
hold the entire community to ransom and
get some money from them illegally and
get some arms also smuggled into the
country, That is how, these people
have been creating all kinds of problems,

I think these are the main points
which were made by some of the hon.
Members, 1 do not think that I need
clarify and other points,

‘With these words, l'request the House
to pass the Bill,
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MR, DEPUTY SPEAKER : The
question is :

<“That the Bill to amend the Terrorist
Affected Areas (Special Courts)
Act, 1984, be taken into consi-
deration,’’

The motion was adopted,

MR, DEPUTY SPEAKER : The
House will now take up Clause by Clause
consideration of the Bill,

The question fis :

¢“That Clause 2 to 4 stand part of the
Bill,”

The motion was adopted.

Clauses 2 to 4 were addz>d to the Bill.

Ciause 2, the Enactiug Formula and
the Tittle were added to the Bill,

SHRI S B, CHAVAN : Sir, I beg to
move ;

¢“That the Bill be passed,”

MR, DEPUTY SPEAKER : The
question is

“«That the Bill be passed.”’

T he motion was adopted,

B —

13 43 hrs,

COFFEE (AMENDMENT) BILL

[English]

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P.A, SANGMA): On bchalf of Shri
Vishwanath Pratap Singh, I beg to move
that the Bill further to amend the Coffee
Act, 1942 be taken into consideration,

.. As the House is aware the Coffee
Board has been functioning with the
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prime objective of development of coffee
plantations and regulation of sale and
export of the produce from such coffee
plantations, The Plan and nen-Plan
expenditure of the Board is met from the
proceeds of the duties of customs and
excise levied under the Coffee Act, 1942
The present rate of duty of customs and
duty of excise on coffee have reached the
upper ceiling of Rs. 11 80 per quintal
each fixed under the Act. These rates
bave been in vogue since 16,12,1977,

2. The Plan and non-Plan expenditure
of the Board, excluding loans and subsi-
dies, has increased from Rs, 1,78
crores in 1978-79 to Rs. 3,90
crores in 1984-85, The Budget Esti-
mates for 1985-86 are of the order of
Rs. 6.45 crores. The expenditure is,
however, shot up tremeadously over the
years whereas the rate of duties of cus-
toms and excise are at the same level as
they were fixed on 16,12,1977,

Under non-Plan_ there has been in-
crease in expenditure mainly due to in-
crease in DA, ADA, Interim Relief etc,
in the establishment side and due to in-
crease in research activities and nm.arketing
activities, Under Plan side also, a
number of new schemes viz.,, Man power
Development, opening of coffee de-
monstration, farms, setting up of chemi-
cal laboratories, storage and warehousing
capacity etc, have been taken up and
eight mew schemes are proposed to be
taken up during 1985-86, The proceeds
of the two duties would not be sufficieant.
and, therefore the Central Government
had to resort to grant.in-aid to meet the
expenditure of the Board during the fi-
pancial year, 1985-86. Finding that
the proceeds of the two duties levied
under the Act are not commensurate with
the increasing expenditure of the Board,
it has been found inevitable 10 amend
Sections 11 and 12 of the Coffee Act to
provide for a higher ceiling of levy of
duty of Customs and duty of excise at a
rate not exceeding Rs. 50 per quintal for
each, .The actual operative rates of the
two duties will, however, be fixed at such
levels as may be sufficient to gererzte
funds to mecet substantial part of the
Budget expenditure of the Board in
future,
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In the interest of uniformity and ad-
ministrative convenience, it is also propos-
ed to make the provision of Customs Act,
1962 applicable for purposes of refund
of, and exemption from, the payment of
duty of Customs under the Coffee Act,
1942 with regard to exports of coffee,

Opportunity is also being availed of to
substitute for the provision relating to
laying of rules contained in sub-section
3 of section 48, a new provision on the
lines recommended by the Committees on
Subordinate Legislation.

With these few words, 1 take leave of
the House for consideration of the Bill,

MR. DEPUTY SPEAKER : Motion

moved :

~“That the Bill further to amend the
Coffce Act, 1942 be taken into
consideration.>

Mr, Thota,

15.46 brs,

[SHRI N. VENKATA RATNAM 7 the
Chair]

SHRI GOPAL KRISHNA THOTA
(Kakinada) : Mr Chairman, Sir, to
regularise the produc.ion and distribution
of sale uniformly throughout India the
1942 Coffee Act has brought the Coffee
- Board into existence. The Board has
introduced the coffee houses in the coun-
try, These are also running in loss, It
has also introduced propaganda depart-
ments. The Department’s work is to
propagate the need for consumption of
coffee, The hon, Minister has given a
reply in Rajya Sabha to an unstarred
question No. 1394 —whether it is a fact
that the production per hectare of coffee
has come down since 1982- 83 —that the
production figures of coffec for the last
three years are as under :

1981 — 1,50,100 tonnes
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1982 — ‘ 1,29,514 tonnes and

1983 — 1,04 624 tonnes,

So, between 1981 and 1983, the pro-
duction has come down, That shows the
way of functioning of the Board, This
is also not useful in promoting the con-
sumption, It is everybody’s traditional
drink, There has been only an increase
in population. But the departmental
efficiency cannot be attributed to this
fact,

The Public Accounts Committee’s
127th Report expresses surprise at the
fact that the private parlours are making
money and the coffee houses are losing
mooney, But the Chairman bad argued
that these were not losses; with the pro-
paganda the consumption of coffee had
increased; in that aspect, the money was
utilised, he said, The impact of the
coffee houses and of the propaganda de-
partments is nothing, They spend the
money for oOperational expenses, rents,
fuel, gas, pay and allowances, etc,

Now, the levy is Rs, 11,80 per quintal,
But the Hon’ble Minister wants to raise
it by this amendment Act, The ultimate
bearer of the increased levy will be the
common man, but pot the dealer, So,
whatever levy you want to charge, please
divert it for the welfare of the labour, for
research and development work and sub-
sidy for farmers. The Hon’ble Minister
has given a reply in the Lok Sabha to an
unstarred question No, 5127—(a) The
pames of the coffee producing States in
the couantry; (b) The value of the coffee
produced by these Siates during the last
three years; (c) Whether any survey has
been conducted to locate more areas
which are suitable for coffee growing;
(d) If so, the details thereof; (€) The
details or assistance given to the coffee
growing States, particularly to Orissa to
increase the production of coffee during
the last three years; and (f) Other special
steps being taken to increase the produc-
tion of coffee in the country, The ans-
wer is that the coffee is mainly produced
in Karnataka, Kerala, Tamil Nadu and
Andhra Pradesh, The value of coffee
produeed by the major producing States
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during 1981-82 to 1983-84 is as under :
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(Rs. in lakhs)

State " 1981-82 1982-83 1983.84

Karnataka 15,454,83 14,256.45 12,752.17
Kerala 4,566.61 2,099.00 1,535.86
Tamil Nadu 2,331,16 2,022.76 2,493 85
Andbra Pradesh 70,37 73.32 85.19

An area of 18,553 hectares has been
covered under the survey in the -north
eastern region, A survey in Andhra
Pradesh, Orissa and neighbouring States
is likely to be conducted by the Board.
It also shows some decrease in produc-
tion, And the Coffee Houses and the
propaganda departmeat —most of them
are in the north and the coffee growing
areas are in the south, The Coffee Board
is also encouraging to grow more coffee,
But itis not sufficient, It is a foreign
exchange earper, So we should develop
more coffes products to earn more foreign
exchange., The Coffec Board should
provide loans for farmers for bore wells
so that the water problem can be solved,
The main problem is water for all
things,

With these words, I thank you,

DR. K.G. ADIYODI (Calicut) : The
hon, Minister in his statement regarding
the Bill has stated that because the public
exchequer is in a crisis and because
the Coffee Board every Yyear is
incurring -expenditure beyond the control
of the public exchequer, because they are
incarring expenditure without any ceiling
and because there are no funds to spare,
they are increasing the excise duty as also
the export duty from Rs, 11.80 kg to
Rs, 50 per kg.

This is no explanation because the

Coffee Board from 1942 onwards is not.

functioning as the Tea Board or the
Rubber Board is functioning, Their
research work and their service to the
coffee planters are not any way helping
in the production or in arranging its sale
~outside India,

The country does not consume all the
coffee it produces, The internal con-
sumption is only one-third, Another
one-third is sold to the contract countries
at the fair price. The rest of the one-third
is sold at the public market among non-
contract countries and that too at a discount
price which ranges from 40 to 50 per cent,
Whatever price they got from outside the
contract countries is again pooled and the
grower is paid on that basis,

The majority of the planters in Kerala,
Karnataka and Tamil Nadu are medium
and marginal growers, The number of co-
ffee plantations in the country is 108,000
out of which those farmers whose holdings
are below 4 hectares are 101,063 and
from 4 to about 10 hectares is 2290,
These figures are supplied by the Coffee
Board and no coffee-grower is allowed to
sell his produce in the public market,
The entire coffee produce should go to
the Coffee Board and if they do not do
it, then they are liable for penalty and
even for prosecution and imprisonment,
So, they are very very vigilant and this
year the coffee price is Rs, 6.54 whereas
for seedlings the Coffee Board sells it at
Rs. 17,19, To-day it is selling at Rs,
25,00, The National Seeds Corpor-
ation is supplying seeds to the cultivators,
There the increase is only 10%. For
coffec alone the increase is manifold,
The hon, Minister is coming forward with
on increase of Rs. 50—from Rs, 11,80
to Rs, 50, Isit for the benefit of the
consumer or for the benefit of the pro-
ducer 2 In Wynaad, Coorg and other
places, the coffee planters are by and
large converting the -land for growing
rubber and other crops, We are ruining
coffec  plantation, The first thing
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that we can do is that the
Coffee Board should restrict their
expenditure, May I know whether the
Chairman is here? I am told he is
always on tour, I do not know what is
the purpose of the tour because in Indo-
nesia, Brazil and all other places they had
a bumper crop. One-third of our coffee
production is sold to the contract coun-
tries where there is a world market price,
Another one-third is at the mercy of the
non-contract countries, If they are not
coming forward then it has to be sold in
public market wherever there is some sort
of demand, The non-contract countries
are dictating the price. We are seliing
our coffee at 40-50 per cent discount
price to the non-contract countries.
This has been happening for the last so
many years,

Sir, three years back Brazil and other
coffee growing countries did not get much
corp, The crop there was very bad, So,
we had some sort of increase in our
price, Then the Government thought
that it will be better to get some more
money by way of export duty on coffee,
Then the Bill was prepared and Coffee
Board also concurred but they not able
to give the minimum price which is de-
manded by the coffee growers,

In the case of wheat, rice, etc, the
Agriculture Department prefers to fix the
price for the growers but not for coffee.
Here the Coffee Board takes three to four
years to fix the minimum release price,
Further, from the contract countries and
the non-contract countries the sale value
is pooled together and the release takes
minimum three years whereas in all other
agricultural commodities which are expor.
ted they are paid within one year, This
is most unkindly.

Sir, the production cost according to
the calculations of the Coffee Board from
a 4 hectare plantation is somewhere about
Rs, 7,500, The produce from 4 hectare
plantation is about 700 kg, So, at this
rate of marketing the coffee grower is not
getting anything for the maintenance of

AUGUST 19, 1985

Coffee (Amdt,) Bill 468

his family, Not only that the present
system of coffee cultivation depends also
on the monsoons, When the coffee start
flowering with the 1st rain if the second
rain is not proper and timely then the
entire coffee cultivation will go phut for
the entire season

Sir, it is possible to have sprinkler irri-
gation in some of the areas but the
Coffee Board is not thinking on those
lines., Whenever there is underground
water and some sort of finance at diffe-
rential rate of interest can be given then
the coffee growers are prepared to instal
sprinklers, So, without depending on
monsoons they can get a bumper crop
but the Coffee Board is not paying atten-
tion to this.

Mr, Chairman, supposing coffee is
pooled it has to be taken three to four
hundred  kilometers away to the
curing centres from the plantations. So,
lot of transport charges are incurred by
the coffee growers, The curing centres
are not properly located Unless the
curing centres are properly located the
interests of the coffee growers will not be
safeguarded. They have to incur addi-
tional expenditure in all the sectors,

16,00 hrs,

From 1942, from the British times, a law
was enacted for supporting the coffee
growers, But the provisions of the law
were quite against the envisaged pro-
gramme for the coffee growers, So, my
humble submission is, that though it is
brought forward in this House on a most
untimely occasion, I am not opposing the
Bill, But it takes naturally a lot of time
to get the Bill passed in favour of coffee
Board, It is for the Board to reduce or
increase the export duty, Thereis a lot
of difficulty in getting the Bill passed in
Parliament. The first thing is that I
would request the Government kindly to
consider reducing the price, Last time,
during the budget, aboul Rs, 2000 was
reduced by way of concession on export
duty. Still. I would request that the
entire export duty should be wiped out
and further research and ficld trials, with-
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out any delay, should be taken up, if
you want to help the coffee growers.

Sir, unless our agriculture sector gets
the maximum benefit from the Planning
Commission and the public exchequer,
they are not going to have industrial-
isation of the country because agri-
cultural produce in the main base for
the industrialisation of the country, Un-
less they are given impetus and support
for use of mechanised methods in agri-
cultural sector, we will not be able to
pull on with this population, Of course,
the Green Revolution has brought in a
lot of improvement in our country and it
is known all over the world. But except
rice and wheat, other commodities like
pulses, etc. are lagging behind. So also
cash crops like pepper, spices, ginger,
turmeric, etc, are lagging behind in so far
as production is coneerned, Unless
there is proper study and a proper
direction to the agriculturists and proper
applicability of differential rate of inter-
est, they will not be able to march for-
ward, I support the Bill,

PROF, PJ, KURIEN (Idukki) : Sir,
actually this Bill is brought forward
before this House on an untimely occa-
sion. I do not know what is the need for
this Bill at present, because this is the

time when coffee growers are really
feeling difficulty in  disposing  of
their produce when the entire
industry is in  distress. At this

time, the Government is proposing to
increase the duty on coffee, I can
understand if it is done at a time
when there is a boost in the market,
when there is an increase in price and all
that, but that is not the case at present,
Therefore, I would say it is very clear
that it is not the proper time for bringing
forward this Bill for enactment, Sir,
unlike cardamom, rubber and other plant-
ations, coffec is grown predominently by
the small growers, 90% to 95% of the
coffee produced in the country is by small
growers holding one acre, one and half
acres or two acres and thercfore coffee
cannot be treated at par with other
plantations, Coffee is the only commo-
dity in the country whose price is directly
controlled by the Finance Ministry and
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the Commerce Ministry because you have
the statutory price on coffee which is
actually a dual pricing system, According
to that, the coffee is procured from the
growers and the minimum release price is
given to them, This minimum release
price should be estimated on the basis of
cost of production, While the cost of
production is increasing every year, it is
unfortunate that the minimum release
price is not being revised every year, It
takes at. least three to four years to
revise that, At present, the minimum
release price is Rs, 6,50, which is in no
way comparable to the cost of pro-
duction of this commodity, This was
fixed years back, [ do not understand
why the Government is not increasing the
minimum release price. The grower has
no option other than giving the produce
to the Coffee Board at the minimum re-
lease price What I want you to do is that
the Government should immediately in-
crease this price, I understand that the
Coffee Board had also recommended the
increase and that recommendation has
been pending with the Commerce Ministry
for the last one year, Why is the
Ministry not taking an attitude that is
favourable to the coffee growers,

There is another point, The coffee
production is increasing and we will not
be able to sell our coffee in the internal
market, because the internal consumption
is much less than our production, We
will, therefore, have to export coffee to
the foreign countries, but in this regard
what are we actually doing ? Actually,
when we export coffee, the growers are
being paid less price, especially when we
export this commodity to some of the
socialist countries, I would like to
know from the Government, whether we
are taking some steps to find out now
markets for the coffee so that the grower
is ensured minimum price that is advante
ageous to him,

I think, it is only an enabling legis-
lation, I do not know whether you are
going to impose the excise duty right
now, or may be you will be doing it after
some time, However, this increase in
excise duty is, in no way, helping to in-
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crease the production or helpiog the
grower, Commerce Ministry or our coun-
try in the sense that this will be detri-
mental to production,

Whenever there is good production in
the country, we should find out new mar-
kets for the export of this commodity and
ensure reasonable price to the grower so
as to enable him to produce more and
to enable us to get more foreign exchange,

I do'not understand, why this excise
duty is imposed on this commo-
dity alone, It is not there on
rubber or cardamom, It is a commodity
which earns foreign exchange, but on this
coammodity this duty is imposed and the
growers are punished indirectly.

I have already written with regard to
the collection of produce from the
growers and the functioning of the Coffee
Board, The Coffee Board is not having
enough depots. When the production is
mere, the Coffee Board does not have
sufficient arrangements for collecting the
produce and for the storage of the com-
modity. I am told that in some blaces,
they keep the coffee in open space exposed
to the vagaries of rain etc, and thus it
gets damaged.

I would like the Minister to streamline
the fupctioning of the Coffee Board and
ensure that the collection is done pro-
perly, and the minimum release price is
given to the growers,™ Arrangements
should be made to ensure collection of
whatever coffee is produced, 1 want that
the proposal which is pending before you
for revision of the minimum release price
should be sanctioned without any delay,
In addition, every year the minimum
release price should be increased and it
should be calculated on the basis of cost
of production of coffee, With these words,
I support the Bill, But I have a request,
Please do not implement these provisions
now. This is an enabling legislation, If
this is implemented, it will act asa
damper on the prodaction cf coffee and
on our foreign exchange earnings,
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SHRI V.S, KRISHNA IYER (Banga-
lore South): Mr, Chairman, Sir, I
oppose this legislation, Sir, I was quite
surprised to hear the learned speakers
from Kerala, They spoke with objectivity,
But their last sentence about supporting
the Bill is completely contradictory to all
that they said. They have spoken very
well in the interest of coffee industry,

1 also come from a State which grows
coffee, that is, Karnataka. The hon.
Migister, while introducing the Bill said
that the object of this legislation is to
strengthen the finances of the Coffee
Board, On the other hand, it is going to
be counter-productive, It wili definitely
kill the coffee industry, I do not want to
repeat what the hon, members bave
already said, They have said it with
facts and figures. I would only like to
say that this levy, though an enabling
measure, will certainly kill the coffce
industry., I have a feeling— it is for the
hon, Minister to allay that feeling—that
Government of India is giving a step-
motherly treatment to coffee, because in
thc case of tea, the hon Minister of
Finance was very kind enough to com-
pletely exempt the export duty in the
Budget. But for the past so many years,
we particularly, the Southern States,
which are growing coffee, have been
urging the Government of India to abolish
this excise duty. Even the hon., members
who spoke now have also advocated the
same, But it is not abolished,

Coffee is earning a lot of foreign
exchange. But 1 do not know why
coffee is being given this sort of treat-
ment, What will be the effect of these
two Jevies on the coffee market ? We
have to see it, I huve got a few figures,
Last year, the production of coffee was
one lakh seventy thousand tonnes. After
the International Coffece Organisation
came into force from 1st of Octooer
1983, the rates are being fixed by the
International Coffee Organisation, They
also assess the world requirements and
fix up the quota for each country, So
far as India is concerned, during the last
year, out of one lakh and seventy
thousand tonnes which we grew in India,
under the agreement of the International
Coffee Organisation, only 43,000 tonnes



473  Coffee (Amdr.) Bill

of Indian Coffee was soid to Western
countries at international prices, Of
course, the international price is very
attractive, But what about the rest of
the coffee grown in India ? About 6),000
tonnes of coffee is consumed by the
domesstic market, Another 65,000 tonnes
which can be exported to non-member
countries like USSR, Saudi and other
South East countries is beiag sold at a
discount of 50 to 55 per cant. So, we
are losing on that couant, When the
matter stands like this, what is the point
of increasing the customs duty aad thz
excise duty, which will further enhance
the rates ? Particularly in the Buropean
market, it will have an adverse effect.
Of course, if the I,C O, fixes a greater
quote for India, it will be good, But
they have done this at no time, It was
never more than 35 per cent, because
there is a cut-throat compatition from
South American countries, which produce
more coffee. That is one of the reasons
as to why wez lose in the interaational
market. Government of India have got
SO many orgagisations to study all these
things and I do not know whether they
have coasidered this fact, It will
certainly kill our coffee market in the
international field and it will certainly
affect the Coffee Industry, At the same
time, this Excise Duty will certainly
increase the rates of coffee which is
being consumed in India. About 60,000
tonnes of coffee have been consumsd in
India, and the excise levy certainly shoot
up the ‘rates, So on both accounts
whether it is on the exported coffee or the
interpally consumed coffee, it will
certainy raise the cost and will certainly
hit the industry, T am quite sure, the
hon, Minister would have thought twice
before the legislation is brought before
Parliament, But once this legislation is
brought before Parliament they will
take a decision to enhance it, So, I oppose
this Bill,

Another point I would like to mention
in ‘this connection is that whenever we
think of coffee, many of the people will
bave the notion that it means coffee
Planters with big plantations who own

SRAVANA 28, 1907 (SAKA)

Coffee (Amdt) Bill 474

thousands of acres, Sir, the fact is not
like this. The fact is, as 1 know, out of
about 1 lakh registered dealers, more
than 835 per cent of them own less than
10 acres of plantation, So we have to
think of these small growers, What is
their fate ? They are not getting the
remuncrative prices because they cannot
sell coffe: to the free market, Coffee is
the only commodity 1n our country which
in a way nationalised, Coffee Board is
the oldest organisation which was
established in 1940s, However, its sale,
marketing and everything is controlled,
So we have to think of the small growers
and their interest is important because
agricultural side of the coffec is more
important than marketing, Nobody
thinks of a grower, With all these facts,
I am sure, the hon, Minister will
reconsider and see thai ths piece of
legislation is withdrawn, Otherwise it is
going to Kill the coffee industry, Of
coursz, the Coffee Board is doing
excelient work I know about its working
since if it is located in my State.

SHRI MOOL CHAND DAGA (Pali) :
You all people are saying that the Coffee
Board Members are taking maximum
advantage out of this fund. You all
people from South India do not say
anything about the Members—how they
are functioning ?

SHRI V.S. KRISHNA IYER : I wli
explain to you that if you enhance the
rates, the Coffee market will go down,
There wiil be no demand at ali now-a-days,
because other couniries in South America
grow more than us, So we lose on that
account. My objection is that these two
levies are going to kill the industry, not
only the European arket but aiso the
international market, So far as the
Coffece Voard is concerned what I said is
that they are doing well, But the Coffce
Board is under the administrative cenirol
of the Government of India aad they
havez to abide by the policies laid dowvn by
the Ministry of Commerce, It is under
their centrol, So, Sir, I totally oppose
this legislation, I want the Minister to
withdraw this Bill, Thank you,
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[Translation)

SHRI MOOL CHAND DAGA
- (Pali) : Mr, Chairman, the expenditure
of the Coffee Board is the highest of
all the boards under the Commerce
Ministry, During the last seven years,
the expenditure of the Coffee Board
has gone up 60 times, This Board has
32 members and its expenditure has
gone up because of these members.
What is the necessity of having so many
members in that Board ? The expenditure
of the Chairman of this Board is
about Rs. 10,000/- per month and
he is seen touring without any rhyme or
reason. We would like to know the
non-plan expenditure of this Board.
The Chairman hides this fact very
cleverly in his speeches in the State,
He does not tell how the Board is
functioning, ,Has our Minister ecver
cared to know how this Board is
functioning ?

[ English]

How many members are there in the
Board ? Thirty-two, There are 10
or 12 commiitees also, of that Board,

[Translation]

This Board is even bigger than the
Assembly and these committee go on
tours to various places, How has this
non-plan expenditure gone up SO
much ? Please amend this Coffee Act,
1942 once for all and see that the
number of its members does not go up
at such a speed,

f'{En.glish]

Whom do these members represent ?
Governments of the principal coffee-
growing State or Coffee-growers interests,
coffee trade interests and interests of
consumers, Who is looking after the
interests of the consumers ?

[Translation)

We, the people of Rajasthan would
stop taking coffee if the excise-duty and
the custom duty thereon were increased,
We would not be able to bear this
expenditure, Therefore, you Kkindly
amend this Act of 1942 thoroughly.
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The number of officers of this Board
has gone up seven times, The officers
and the employces have gome to the
High Court, It is not a Coffee Board
but a grazing ground for people. The
people from the South are afraid of
speaking against the Coffee Board, This
is what 1 have heard from the people,
What are the functions of the Chairman
and the Vice-chairman ? The Board
has Secrctaries and the employees of
the Government, They mostly go to
five places—Karnataka, Karala, Tamil-
nadu and Orissa, Are these the places
of tourist importance ? Now they
would go to Arunachal also, Therefore,
kindly stop their non-plan expenditure
without delay,

[English]

There is a report in Economic Times
under the heading ‘Coffee : grim outlook’,
It says :

““India and other producing countries
will have to see the writing on
the wall and adjust their own
export policies to suit the cut-
throat competition abroad, In
this context, irrational export
duties would only add to the
woes of Indian exporters. Instead
of adopting a penny-wise policy,
the Goveroment should abolish
the duty altogether before it is
too late,”’

[Translation]

Government has made a straight
suggestion and has drawn up the plan,
But that plan is not being implemented
properly,

[English]
The Economic Times says

*‘Planners had envisaged an export of
89,000 tonnes of coffee in
1985-86 (the first year of the
Seventh Plan) on the basis of
a total output of no more than
146,000 tonnes, They also
expected exports to increase
progressively to touch 1,09,000
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tonnes by 1989.90, All these
projections will prove wrong
unless the world market conditions
improve dramatically.”’

[Translation)

If you function in this manner, you
would not be able to deliver the goods,
Unless you improve this situation, you
would not reap any benefit. Growers
should be provided with more benefits
so that they may increase their income.
Please also tell us the extent to which
the non-plan expenditure has gone up
and is likely to go up in the next two
years,

[English]

SHRI SURESH KURUP (Kottayam) :
Mr, Chairman, the purpose of this Bill
is to increase the customs duty and the
excise duty on coffee from the existing
rate of Rs, 11,50 per quintal to Rs.
15/-, Ultimately, this will increase the
price of coffee and the people will
have to bear it I strongly oppose this
tendency of the government to increase
this excise duty after the budget was
presented before this House and passed.

The other day, the government incre-
ased the levy on paper, and this is like
cheating the people. So, I strongly
oppose this Bill which will lead to an
increase in the prices of coffee, The
government says that this levy is imposed
to propagate coffee itself, that is going
to be used by the Coffee Board for
the welfare of the coffee growers. But
everyone knows that the production of
coffee has fallen from 1,80 lakh tonnes
in 1982-83 to 1,10 lakh tomnes in
1984.85, Now the 7th Plan target is
1,80 Ilakh tonnes, Nobody knows
whether this will be achieved or not,
The government is doing nothing for
the promotion of coffee cultivation in
India, Are they doing anything to help
the small growers ? What the Coffee
Board is doing for small growers ?
Already, the Coffee Board is closing,
one by one, depots and now the small
growers are at the mercy of the big
‘growers, What work is done by the
Coffee Board ? The Coffee Board is

SRAVANA 28, 1907 (SAKA)

Coffee (Amdt.) Bill 478

supposed to promote coffee itself, and in
India only some coffee houses are run
by Coffee Board and that too in certain
government offices only. I request him
to take steps to start coffee houses run
by the Coffee Board itself at least in
major tourist centres, That will do
much to popularise coffee,

Then the Coffee Board officials aie
making foreign tours ; they go on
foreign tours much more than our
Foreign Minister does. I do not know
for what purpose they are making these
foreign tours and what they have achieved
by going abroad, wasting our money ?

Also the Coffee Board has certain
depots from where they give coffee powder

" in retail at Rs, 18 to Rs, 20 per kg,

whereas in the outside market it is
sold at Rs, 25 to Rs, 28 per kg,

In this connection, 1 would request
the hon Minister to see that the
Coffee Board should start more retail

‘depots all over the country not only in

urban areas but in the rural areas also,

And lastly, I would like to mention
the plight of the workers in these coffee
plantations; they are the most neglected
lot among the labourers in
our country, The Coffee Board has
no plan to help them, the Goveroment
is not bothered about them, because when
once one is a coffee plantation [abourer,
in a Government estate, for generations
to come one will be tied up-in th:se
coffee estates, That is what is happening
in our country,

So, the Government should do
something, they should evolve some
concrete proposals for the welfare of
the workers in the plantations and in
the -estates in our country, These are
some points I would like to make in
this context,

Once again, I oppose this Bill because

- this is going to increase th= price of

coffee in the country and ultimately the
people in this country are going to
suffer,
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SHRI SOMNATH RATH (Aska) :
Mr, Chairman, it is alleged that the
Coffee Board is suffering from top-heavy
administration, but at the same time it
is supposed to perform very essential
work, In the statement of Objects and
Reasons it has been stated that the
Board has been countinuing the
existing development activities  and
research and extension programmes,

So, th's is essentiak In our country
there are areas where emphasis has not
been laid on growing coffee. For
example. 1 invite the attention of the
hon, Minister through you to the
fact that there is much scepe to grow
coffee in Orissa,

In fact, the previous Governor, Shri
Poonacha, experimented in the Raj
Bhavan complex and two varieties of
coffee have been found to be very suitable
to be grown there,

Suitable climate and soil are the
requirements for growing coffee. It
is established that tre climate and soil
of Orissa, especially the districts of
Koraput, Ganjam, Phulbani, Keonjhar
and other hijl districts are suitable for
growing coffee, There is a large scope
to grow coffee and also to provide
sufficient work to the people, Some
subsidy should be given 10 those people
in hill areas who are living below the
poverty lire, The Coffee Boar'd should
come to their rescue to see that their
inceme increases by more production of
coffee. So. the Board should give more
emphasis for coffee production in the
country in diffcrent States, They should
not cenfine their operation only to a few
States where the coffee grows, They should
enlarge their area of activity to other
States and they should also see that the
export market is not damaged by raising
the price of coffee. If the export market
is reduced, then the growers will not
get the benefit which they are entitled
to get. So, the growers and the producers
should be given some incentive, if
pecessary some subsidy for their benefit,
and also the labourers employed there,
10 grow coffee,
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Of course, the hon, Minister in para
2 of the Statement of Objects and
Reasons has stated :

“The Customs Act, 1962 and the
rules and regulations made
thereunder  contain elaborate
provisions regarding the refund
of, and exemption from the
pre-payment of, the duty of
customs with regard to export
of goods in general, In the
interest of uniformity and admini-
strative convenience, it is proposed
to make these provisions applic-
able also for purposes of refund
of, and exemption from, " the
pre-payment of the duty of
customs under the Coffee Act,
1982, with regard to export of
coffee by substituting for sub-
section (3) of section 13 of the
Act a new sub-section,”

This is a novel idea,

This is a novel idea, What I want
to impress upon the hon, Minister is
that unnecessary expenditure of coffee
Board should be curtailed and the
cultivation of coffee should be done in
a scieatific manner in extensive way so
that the producers and the labourers
employed to grow coffee, are benefited
and efforts are made to expand the
export market,

[Translation]

SHRI C, JANGA REDDY (Hanam-
konda) : Mr, Chairman, Our friends
from Kerala have just now told us that
the coffee-growers would not in any way
be benefited by the imposition of excise
duty etc, The farmers having not more
than one acre or two acres of land grow
coffee. The farmer who owns five acres
of land would grow either paddy or
sugarcane, But the farmers having one
acre or two acres of land grow cash
crop like coffee. You are adding to the
burden of such farmers under this Act,
One third of our total coffee production
is consumed in the country, another one-
third is sold in the foreign market at the
rates obtaining there and the remaining
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one-third has to be sold in the socialist
countries like Russia at the terms dictated
by them, due to which the Coffee Board
has to incur. loss, To meet this loss,
export duty and excise duty are being
raised from' Rs. 11 to Rs, 50, This will
put additional burden on the coffee-
growers, Thus this will be beneficial
neither to the coffee-grower nor to the
consumer, Our Congress Party friends
told us that the coffee is mostly used by
people in the South and it is they who
grow it, The Government has reduced
or withdrawn import or export duty on
tea but has imposed it on coffee. So, the
people in 1he South feel that the Govern-
ment of India is according a step-mother-
ly treatment to them, Such feelings have
been expressed by the members of the
Congress Party and I fully endorse their
views,

As this Bill is beneficial neither to the
farmer nor to the consumer, it should
be withdrawn immediately,

As Shri Daga said, the people of
Coffee Board sit in the air-conditioned
rooms, The coffee is propagated among
people living in areas around Delhi or
among the white-collared people. Its
propaganda should be dopme more at
places where coffee is used more, It
would be better if Coffee Board is pro-
vided with rent-free accommodation in
the Secretariat, The Coffee Board is
publicised more in the Secretariats of
Government of India or the State Govern-
ments, We should propagate coffee
more so as to increase the number of
coffee-growers, At present, we have to
depend on socialist countries tor selling
our coffee production, The Central
Government should help small coffee-
growers owning two or three acres of
land because the cost of production of
coffee per acre is at least Rs, 10,000,

The Goverment has not appended any
financial memorandum to the Bill to let
us know the additional revenue likely to
accrue to the Government as a result of
increasing the custom and excise duty
from Rs, 11 to Rs, 50/-, Besides,
Government has not specified the reasons
for the loss being incurred by the Coffee
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Board, It is not proper to increase the
excise duty or the customs duty or the
import-export duty just because the Coffee
Board is running at a loss, Along with
the Members of the Opposition, the
Members of Congress Party have also
opposed this Bill, When all are oppos-
ing this Bill, there is no use in passing
it. Government has not appended any
financial memorandum to the Bill to tell
us the extent of loss being suffered by the
Coffee Board and the total amount
of duty proposed to be realised. Govern-
ment has stated cursorily that the Coffee
Board is running at a loss and to make
up this loss, the customs and excise duties
are proposed to be levied, As such, this
Bill is not in keeping with the spirit of
the Constitution and, therefore, it would
be better if Government withdraws it,
otherwise we shall have to oppose it,

[English]

SHRI K, MOHANDAS (Mukuanda-
puram) : Sir, I take this opportunity
to place certain problems of the coffee
growers in the country before the House,
The most serious problem being faced by
the coffee growers is the decline in the
price due to surplus production, Our
production of coffee this year is going to
be around 1,65,000 tonnes, The export
quota is 43,400 tonnes and the internal
consumption is only 60,000 tonnes,
Thus, we will be left with a surplus of
62,400 tonnes of coffee this year, The
problem is what to do with this coffee,
I need hardly stress that this is going to
affect the growers very badly, The Bill
under discussion seeks to raise the excise
duty on coffee from Rs, 11,80 to Rs, 50
per quintal, This increase is a big blow
to the coffee growers On the one hand there
is a glut in coffee production in the inter-
national market which has brought down
the prices, and on the other hand the
growers are being subjected to heavy in-
crease in excise duty, Therefore, I would
request the Government to reconsider
this step,

There are about one lakh coffee hold-
ings in the country, Out of these, 97,87
per cent holdings are small, Most of
these holdings are less than 10 acres.
These small growers are facing a lot of
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problems at present, The cost of pro-
duction of coffee is increasing tremen-
dously, And the return on the invest-
ment is declining The minimum release
price fixed by the Government is Rs 6 54
and it was fixed in 1981, The Coffee
Board has suggested Rs. 7.55 as the
minimum release price, Since the cost
of production has gone up very much
after 1981, the Government should accept
the suggestion made by the Coffee Board
in this regard,

So far as export of Coffee is concerned,
I do not think it is going to increase very
much in the coming years, Therefore,
we have to turn to the internal market
and exploit its potential fully, At pre-
sent the rate of increase the domestic
consumption of coffee is only 3.5 per
cent, This has to rise through commer-
cial activities, Karnataka, Kerala and
Tamil Nadu are the major coffee producing
States and the crisis in the coffee industry
will pose a serious threat to the economy
of these States, Therefore, the Govern-
ment should adopt a more realistic ap-
proach towards this problem,

The coffee growers are in heavy debt,
As you know 63 per cent of the coffee
growers are those who own only two
hectares of land, The Reserve Bank is
charging an interest of 18 per cent over
the overdraft allowed to the coffee Board
for disbursing loans to the coffee growers,
In this situstion you can very well imagine
the conditions of the coffee growers,
Therefore, taking into account all these
problems, I would request the Govern.
ment to reconsider the present increase
in excise duty,

[Translation)

*SHRI R. JEEVARATHINAM (Arak-
konam,; ; Hon, Mr, Chairman I thapk
you for giving me this opportunity to
make a few suggestions on The Coffze
(Amendment) Bill, 1985, While ] ex-
tend my support to this Bill, 1 would
like to point out that the impact of this
Jegislation will be felt by the coffee
drinkers. This Bill seeks to increase the
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customs duty and the excise duty from
Rs. 11,80 per quintal to Rs, 50/- per
quintal respectively, It would not have
mattered much if only the customs duty
is raised, But the increase 'in excise
duty by Rs 50/- per quintal will result
in the increase in price of coffee In
Southern States coffee is one of the food
items. Even the poorest of the poor is
habituated to take a cup of coffee at
least ouce in @ day, With the increase
in excise duty, naturally the coffee price
will go up_ affeciing the poor people in
southern States, The hon, Minister should
find out ways and means to ensure that
the coffee price is not increased.

I take this opportunity to suggest that
the increase in excise duty may be res-
tricted to Rs. 30 per quintal, instead of
Rs, 50/- per quintal as has been done
through this Bill, In Karnataka, Kerala
and Tamilnadu 2,35,000 hectares of land
are under coffee cultivation, 98% of this
cultivated area, i.e. about 2,30,300 hec-
tares are in the hands of small cultivators
having 10 hectores and less indivi-
dually, Ycun can well calculate that
the  small holdirgs out number
the big estates in these Siates,
These small coffee cultivators will not be
able to absorb the increase in excise duty,
They will have to pass on this increase to
the coffee consumers, if they are to sur-
vive particularly with the steep increases
in the costs of inputs of coffee cultivation,
Coffee cultivation is also subjocted to
vagaries of weather, The coffee culti-
vators are to face the recurring droughts
in the alternate years, If they produce
in abundance in one year, next year the
production suffers due to drought, They
have to face these preduction problems,
Therefore, I suggest that the increase in
excise duty should be reduce to Rs, 30;"-
per quintal and not Rs. 50/- per quintal,

India is 4 member of international
coffee organisation, In 1983 we have
signed the new international coffee agree-
ment, I am afraid that the increase 1n
customs duty of coffee will have adverse
effect in our export performance, The
price of coffee in the international market
may also go up, We may not be able

*The speech was originally delivered in Tamil,
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to achieve the export quota allotted to us.
The hon, Minister should ensure that
our export quota is fulfilled at all costs,
The Central Government is giving 89,
cash compensation on the total value of
export of coffee, besides 6%, import re-
plenishment benefit. This is maioly for
the export of instant coffee, Hence, 1
suggest that the Government should
ensure the fulfilment of export quota of
coffee under the international agreement
and the present increase in customs duty
should not lead to fall in export,

In the Seventh Five Year Plan, the
Coffee Board has formulated many
schemes for augmenting the coffee culti-
vated area by 50,000 hectares. Besides
increase in coffee production, this will
lead to increase in our exports and also
in creating more job opportunities, With
more production the price of coffee will
also come down, The Coffee Board is
formulating the training scheme for
spreeding coffee culture, the scheme of
soil testing for the benefit of coffee gro-
wers and the supply of pestisides and
insecticides for them, the scheme of
supply of high-yielding varieties of coffee
seeds, the scheme of establishing coffee
demonstration forms, the scheme of
strengthening the research wing ot Coffee
board, the scheme of developmental sub-
sidies and the scheme of giving timely
financial assistance for the coffee growers.
Those schemes should not only be formu-
lated but also implemented vigorously by
the Coffee Board, The Government
should permit the Coffee Board the re-
cruit suitably qualified persons immediate-
ly and to give them adequate training for
implementing these schemes,

In the total world production of coffee
India’s share is just 1,7%, but in the
total world export of coffee India’s share
is 1,259,. We should be happy about
this, In 1983-84, a sum of Rs. 175
crores in foreign exchange was earned by
coffec export and in the first 8 months
of 1984-85, we earned Rs, 138 crores
in foreign exchange through coffee ex-
port, This is a creditable achievement of
coffec board, 1 suggest that at least
10% of the foreign exchange should be
exclusively earmarked for importing
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sophisticated equipment for producing

~instant coffee. Then alone we will be

able to increase the export of instant
coffee substantially,  Presently, two
multinationals—Brooke Boand and Pure
Foods—are producing BRU Coffee and
NESCAFE, In order to popularise these
two instant coffee items, these two multie
pationals are spending substantial money
in advertisement campaigns, They should
concentrate in the export of instant coffee
and if necessary the Government should
come forward with an ordinance directing
that these two multinationals should only
export BRU and NESCAFE and not
market them within the country.

Sir, the Coffee Board is mot concen-
trating in welfare schemes of plantation
workers, The Coffee Board should im-
mediately constitute a Plantation Workers
Welfare Fund, The Coffee Board should
also seek joans from LIC and Housing
Development Financial Corporation for
the purpose of implementing housing
schemes for plantation workers, The
Coffee Board should also allocated money
for the educational needs of plantation
workers. The Plantation Labour Act
was brought into effect by the British
rulers in 1938, Till date no amendment
has been made in this Act, The Gove-
rnment should bring forward necessary
amendments to the Plantation Labour
Act for empowering the Coffee Board to
implement welfare scheme for plantation
workers, The Plantation Workers’ Co-
operative Societies should be organised
and such societies should be given coffee
quoia, besides supplying the machinery
for grinding coffee seeds, This will
greatly uplift the plantation workers, who
are in perennial distress,

Sir, we have milk booths in almost all
the corners of metropolitan cities, We
have also NESCAFE kiosks in metropoli-
tan cities, I suggesting that Coffee
Booths should be opened at many places
in metropolitan cities by the Coffee Board,
If the Coffee Board supplies quality
coffee, it will reduce the intake of liquor,
Such Coffee Booths should be kept open
from morning till late night, 1t will also
augment the earnings of Coffee Board,
besides increasing employment Opportu-
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nities, Black Coffee has become the
popular drink in foreign countries like
France, West Germany Italy and so on
and this had a significant impact on
the intake of liquor. The Coffee Board
should also emulate this example for the
good of our people, On behalf of the
small coffee cultivators, 1 will express my
gratefulness to the Government for
having reduced the export duty on coffee
from Rs, 415 to Rs, 300—a benefit of
Rs, 115—in Notification No, 247/85 on
2nd August. This notification was laid
on the Table of the House by the hon,
Minister of State for Finance at about
5 PM. on 2nd August., This will in-
crease the exports, Before [ conclude, 1
would suggest that the Members of Par-
liament, particularly those who are on
the Coffee Board should be sent to the
meetings of International Coffee Organi-
sation being hold every year in London.
With those words I conclude my speech,

[English)

- THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P.A. SANGMA) : Mr, Chairman, Sir,
I thank the Hon. Members who have
participated in the Debate and have given
very valoable suggestions, )

Sir, the purpose of this Bill has been
explained by me at the time of initiating
the Bill for discussion in this House,
So, I would like to go into that once

again,

As the organisation grows, as the acti-
vity of an organisation increases, naturally
the expenditure also increases and there.
fore, it becomes necessary that in order
to keep up the activity of the organisa-
tion, the promotional activity of the or-
ganisation, they should also have some
sources of revenue, In 1981-85 the
total availability of revenue by way of
cess collection was only Rs 143.29
lakhs, The opening balance as on
1.4.85 stood at Rs,—67 22 lakhs, And
our budget estimates for this year. for
plan and non-plan expenditure excluding
loans and subsidies which I have mention-
ed earlier, is to the tune of Rs. 6.45

AUGUST 19, 1985

Coffee (Amd:) Bill 488

crores, Therefore, it has become neces-
sary for us that we look for some funds
so that we can carry on the normal acti-
vity of promoting coffee production,

Coffee is a very important crop. It
contributes substantially to the economy
of our country, particularly in the south-
ern part of our country, It gives em-
ployment to about 3.5 lakh people and
its contribution to the foreign exchange
earning is quite substantial—to the tune
of Rs, 400 crores, I am not going into
details, and one important aspect of coffee
industry is that unlike tea industry, 97
per cent of the coffee growers are small
growers, Therefore, it becomes all the
more important that Government takes
proper care of them, An allegation has
been made that the Government has been
giving to much of importance to the tea
industry and not to coffee industry. Well,
I think we differ in this and 1 would cer-
tainly not agree that there has been some
sort of step-motherly treatment to this
industry, as somebody called it. On the
other hand 1 would submit that as far as
coffee growers are concerned, they have
been more fortunate in the sense that
there has been a stable policy as far as
coffee is concerned. Whether it is in the
field of production, whether it is in the
field of auctioning in the domestic market,
whether it is in the field of auctioning
for the export market, there has been
some stability which stability has not been
formed in the case of tea industry. The
tea industry’s fate has been fluctuating.
This problem has not been faced by the
coffee growers, only because the Govern-
ment has all along been following a very
stable policy as far as coffee is concerned,

Semebody has pointed out that this
Bill has come at a time when it should
not have come, For along time pro-
bably the Member has this idea in mind
that the price of coffee has fallen down
in the international market, I agree that
the price of coffee has fallen down in he
international market, and it is because of
this reason that recently, as soon as the
price of coffee fell down in the internatio-
nal market, the export duty has been
reduced and the hon, Members are aware
of that,
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I am told we have to finish this at
5 o’ Clock, Somebody made a point

about the minimum release price, Though .

the minimum release prices are determin-
ed every three years, I think it should
have been done every year, But I am
told that the price determination i8 so
cumbersome that there is some difficulty
in that. But I am trying to impress upon
the Members that as far as possible we
should have price determination every
three years, I hope I will succeed in this,
But one point which should be remember-
ed is that though the minimum release
price has been fixed at the rate of Rs, 654
per bag, the ruling price is to the tune of
Rs. 911 per bag, Therefore, the ruling
price is much higher than the minimum
release price, Therefore, it would not
be correct to say that the growers are not
getting remunerative prices, On the
other hand, as I have mentioned, the
coffee growers have been getting remune-
rative prices and their prices have always
been stable,

17.00 hrs,

Ono more point I want to make on
the export duty, Export duties are not
charged when the international prices of
the cheapest variety of coffee fall below
the base remunerative price. It is
only when it is above the base remunera-
tive level, the export duty is levied.
Therefore, I think, as far as the Govern-
ment is concerned, we will make all
efforts to see that there is stable policy
8o far as coffee is concerned,

Only one more point I want to make
to which Mr, Rath has referred, It is
regarding the growing of coffee in non-
traditional areas, Coffee is not grown
in all parts of the country, Itis only
grown, so far, in some of the States, We
are contemplating a comprehensive plan
for the cultivation of coffec in the non-
traditional areas, particularly in Andhra
Pradesh, Orissa and Nagaland,

I once again thank all the hon, Mem-

bers who have participated in the de-
bate, '
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MR, CHAIRMAN : The question
is :

““That the Bill further to amend the
Coffee Act, 1942, be taken into
consideration,”’

The motion was adopted,

MR, CHAIRMAN : Now, the House
will take up clause-by-clause consideration
of the Bill,

The question is ¢

““That clauses 2 to 5 stand part of the
Bill.”’

The motion was adopted,

Clause 2 to 5 were added to the Bill,

MR, CHAIRMAN : The question

is :

¢That clause 1, Enacting Formula and
the Title stand part of the Bill,”

The motion was adopted,

Clause 1, Enacting Formula and the Title
were added to the Bill.

MR, CHAIRMAN : The Minister
may now move that the Bill be passed.

SHRI
move :

P.A., SANGMA : I beg to

“sThat the Bill be passed.”

MR, CHAIRMAN :
is ¢

The question

«“That the Bill be passed >

The motion was adopted,
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17.04 hrs,

DISCUSSION RE: RACIAL RIOTS IN
SOUTH AFRICA AFFECTING THE
PEOPLE OF INDIAN ORIGIN

[English}
MR, CHAIRMAN © Now, we go to
item No. 19, Discussion under Rule 193,

SHRI EDUARDO FALEIRO (Mor-
mugao) : Mr, Chainman, how long is
this discussion going to take 7 How
much time is allotted ? I am saying
this because this is a very important issue
and we are committed to this just cause,
This should not be take as a mere for-
mality, We should have a discussion
showing that Parliament is really concern-
ed about this. 1t is not just a matter of
formality

MR, CHAIRMAN :
2 hours,

Time allotted is

THE MINISTER OF STAIE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI KHURSHID ALAM KHAN) :
Sir the despicable systm of apartheid
mus be the starting point of any discus-
sion ot Soutn African situation .

MR. CHAIRMAN : Hon, Munister,
the discussion is in the name of Shri
Pratap Bnanu Sharma, So, he has to
initiate the discussion

SHRI G.G. SWELL (Shillong) :
Ther is no harm in hearing the statement
from the Government, Afier that, we
can discuss.

MR, CHAIRMAN ;
hon, Member will move,

First of all, the

SHRI EDUARDO FALEIRO : May
be, procedurally there is something
- wrong,

MR, CHAIRMAN: Let us go by
the procedure,

SHRI KHURSHID ALAM KHAN :
The sitatement can be made by me and
then the discussion can take place,
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SHRI G.G. SWELL : Let the bon,
Minister make the statement. There is
no harm,

MR. CHAIRMAN : You can make
the statement after taking the permission
of the House.

SHRI G.G. SWELL : It is quite re-
gular for the hobn, Minister to make the
s'atement,

SHRI KHURSHID ALAM KHAN ;
1 beg to make the statement in the
House,

MR. CHAIRMAN : 1 put it to the
House to give permission to the hon,
Minister to make the statement,

SEVERAL HON, MEMEERS : Yes,
The hon, Minister can make the state-
ment,

MR ., CHAIRMAN : The hon. Minis-
ter may now make the statement., Let
us go by the procedure,

17.06 brs

STATEMENT RE : APARTHEID IN
SOUTH AFRICA

THE MINISTER OF STATE IN THE
MINISTRY OF EX1ERNAL AFFAIRS
(SHRT KHURSHID ALAM KHAN) :
The despicable system of Apartheid must
be the starting point of any discussion of
the South African situation, Apartheid
was devised by the White minority to
perpetuate its supermacy over other
communitics, who from 859, of the
population of South Africa, The United
Nations has rightly described Apartheid
as a crime against bumanity. The zghts
and freedoms defined in the United
Nations Declaration of Human Rights are
denied to non-Whites, Colour discrimi~
pation extends pot only to employment
and habitation, but to public transport,
public places like cinemas, museums,
sports stadia, restaurants and parks and
gardens, Pcople of different races may



493 St re : Apartheid

not even be carried to hospital in the
same ambulance, Political parties serving
the interests of the oppressed majority, in
particular, the African National Congress
and also the Pan Africanist Congress, are
banned and have to operate from
exile,

Among the many reprehensibie feature
of Apartheid is the creation of the so-
called ‘*homelands’’ or ‘‘Bantustans’® for
the Africans, Though they comprise
739, of the total population, the
Bantustans have been allocated only some
13,7% of the total area of the country,
These are among the poorest areas which
contain no major known deposits of
minerals, no major industries or sea ports,
Millions of Blacks and coloureds are
permitted to live and work in “White”
areas but only so leng as this source
of cheap labour is required by the ruling
minority, Africans might be thrown
out at any time if they are considered
surplus ‘to the requirements of White
employers or have become old or sick,
These Black residents hav: no political
rights and must carry Passes which have
to be produced on demand Every day
thousands of persons are arrested for
contravention of the Pass Laws,

Obposition to Apartheid in the Inter-
national community as well as within
South Africa is well known, There is,
however, a new surge within South
Africa supported by workers in mining
and other industries, People are coming
out openly against the regime and are
defying its laws designed to perpetuate
its tyranny, White repression has
increased in a futile attempt to put
down the movement, In the last year
or so, hundreds of people have been
killed in police firings, Thousands have
been imprisoned and scores have
perished while in custody as a result of
police brutalities, It is not possible to
estimate how many are being held in
prison without trial but the number is
very large The dauntless spirit of the
anti-Apartheid movement is symbolished
in the person of Nelson Mandela a
winner of the Jawaharlal Nehru Award
for International Unpderstanding, who
has spent 23 years in the notorious
Robben Island prison,
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International opposition to Apartheid
initiated by Gandhiji has also been
gathering strength over the years, It
was India which first brought the question
of racial discrimination in South Africa
before the United Nations in 1946,
Since then, a powerful international
consensus has developed against the
racist principles of the Apartheid system,

It is unfortupately a fact that there is
yet no unanimity about the need for
imposing economic sanctions against
South Africa, Certain important Western
powers with considerable investments
in South Africa are wnot to apply
economic sanctions against South Africa.
The latest events in South Africa have also
demonstrated that the so-.called policy
of constructive engagement does not
provide a viable alternative to effective
action by the international community
under Chapter 7 of the U.N, Charter,

In an attempt to copfuse domestic and
internalional opinion, the racist regime
in South Africa has announced a serics
of cosmetic ‘‘reforms’> which in no way
reduce the rigours of Apartheid or
confer real rights to the majority, Last
year the racists introduced certain so-
called ‘‘conmstitutional reforms’> and
created a tricameral legislature to give
a semblance of representation to the
Coloured and Indian communities, The
new Parliament has 178 Whites, 85
Coloured and 45 Indians, each group
supposedly empowered to discuss and
legislate on matters pertaining to its
own community, In fact, however, real
power remains in the hands of the White
minority, The majority of the population
has no franchise The attempt has
proved to be a failure as is obvious
from the fact that only a small minority
of the Indian and Coloured electorates
(about 209, of the Indians and 309
of the Coloureds) participated in the
elections in August 1984, The vast
majority boycotted the so-called elections,
t-ereby rejecting the invitation of the
racist regime to become junior partners
in their own suppression, :

v The latest instance of the nefarious

4
efforts of the racist regime to divide
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the oppressed nmasses concerns the
recent disturbances in the township of
Iranda, near Durban, carlier this month,
Members will bave seen reports about
these distorbances, which were apparently
tiiggered off by the murder of a black
human rights Ilawyer, Mrs, Victoria
Mzxenge. People attending the memorial
service for Mrs. M=xenge were attacked
by some hooligans, In the ensuing
disturbances, some 65 people, including
a few people of Indian origin, are
reported to have lost their lives, The
turbulance also spilled over to the
nearby Phoenix Settlement set up by
Mahatma Gandhi in the 1890s and
some buildings associated with Gandhiji
were destroyed. The racist regime
showed noO inclination to intervenc and
restore peace and order, Its police did
pothing to protect the lives and properties
of people, including those of Indian origin,
when they were attacked by anti-social
elements. There is ample reason to
suspect the hand of the South African
Government and their hired agents in
the disturbances, 1 would like to
inform the House that this perception
is shared by the ANC and leaders of
other African States,

We are confident that the people of
South Africa will see through the
transparent attempts of the racist regime
to c¢reate artificial divisions in their
ranks, The racists’ manoeuvres cannot
stop the march of history, The oppressed
people of South Africa will carry their
unit=d struggle to a successful conclusion,

I would like te assure the House that
India will spare no efforts in mobilising
world public opinfon in support of the
Scuth African people's just struggle for
a better, more equitable and humane
order under conditions of full freedom,

= o

17,14 brs,

DJISCUSSION RE: RACIAL RIOTS
IN SOUTH AFRICA AFFECTING
THE PEOPLE OF INDIAN

ORIGIN— Contd,

[English]

MR. CHAIRMAN : Mr, Pratap
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Bhanu Sharma  may
discussion,

initiate the

[Translation]

SHRI PRATAP BHANU SHARMA
(Vidisha) : Mr. Chairman, Sir, the
hon. Minister has just now given
detailed information about the racial
riots in South Africa and the critical
situation that has arisen there, It is
naturally and undoubtedly a matter of
concern for all of us, for the entire
humanity, for those powers who believe
in freedom and democracy and for a
developing country like India which is
chairman of NAM,

17.15 hrs.

[DEPUTY-SPEAKER in the Chair)

The people of Indian origin who
had gone. to South Africa and settled
there about 100 to 125 years ago had
contributed a lot by dint of their hard
work in strengthening the economy of
South Africa, They joined hands with
the South African people in every way
and cooperated with them in the develop-
ment of South Africa, Not only this,
our country had been taking keen
interest in the struggle for freedom of
South Africa being waged by the South
African people since long, Mahatma
Gandhi, the Father of our Nation, had
started his Satyagraha Movement on
the soil of South Africa itself against
tpe racist regime and the policy of
apartheid practised by it. He spent
20 years of bis youth in South Africa,
During his stay in South Africa Mahatma
Gandhi raised his voice against the
White Government for the inhuman
acts committed by them against the
people of Indian origin and non-whites,
He infused confidence among the people
of South Africa that the voice for the
independence of the country can be
raised on the world forum with the
support and cooperation of the Indian
people, He launched movements and
tried to bring roung the White regime
to his point of view in a non.violent
and peaceful way, Thereafter when
he returned to India, he became a heto,
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South Africa

He had gained self-confidence and
inspiration when he came back to
India. I will,- therefore, like to say
that the history of freedom struggle of our
country and the freedom struggle of
South Africa, which is still continuing,
are interlinked. It 1s, therefore, naturally
a matter of concern for us that the
white regime of South Africa which
believed in apartheid and racist policies
is sitll perpetuating excesses on the
majority community of South Africa
and the people of Indian origin settled
there,

We are proud that our democratic
and developing country has drawn the
attention of the international community
towards this issue, India js the first
country which raised the matter of
granting freedom to South Africa in
the United Nations Organisation, Pandit
Jawaharlal Nehru had tremendous love
for the African people which cannot be
described in words, The Gandhian and
Nehru traditions have prospered in our
country, Our country has also raised
its voice against imperialism, racialism
and the policy of apartheid in the UNO,
the Union for African Solidarity and the
forum of non-aligned movement, On the
basis of thess facts we can today say
our sympathy, our initiative and our
moral and ideological support for South
Africa has created confidesnce among
the people of South Africa that they
will also one day achieve independence,
The freedom struggle launched by
Mahatma Gandhi for the freedom of
South Africa is still a source of inspiration
for the South African people.

17.19 hrs,
[MR. SPEAKER in the Chair]

Mr, Speaker, Sir, I will like to say
that the White regime of South Africa
is still exploiting the. African people and
the non.whites through its black deeds and
double standards and spreading imp-
erialism, The white minority is still
ruilng the majorily community who have
virtually built South Africa, Today
the protagonists of democracy who

of Indian Origin

claim themselves to be progressive on
the interpational forum are turing a
deaf ear to the voice of the people of
South Africa, They become partners
in the economic activities of that country
through  multinational companies by
extending their cooperation and thus
exploit their natural resources, In this
way they exploit the people of that
country for their own s=lfish ends,

Mr, Speaker, Sir, the riots in South
Africa is mnot a npew pheno-
menoa, There is a long history behind
it, If we go into this matter in
depth we will find that the white Govern-
ment in South Africa is following the
same double standards which had earlier
been experienced by India, They are
only interested in perpetuating im-
perialism and nothing else, We are
proud that the foreign policy of our
country was framed under the guidance
of Mahatma Gandhi. Pandit Nehru and
Indiraji and- our country took
the lead in raising the voice about
Africa and in highlighting the wrong
policies being followed by the white
regime in South Africa, India was the
first country to support the cause
of South Affrica.

Mr, Speaker, Sir, even today if we go
into the problems faced by the people of
Indian origin in South Africa, we will
find that the policies adopted by Peter
Botha in South Africa are responsible
for these problems, The Peter Botha
Government decided two years back to
discriminate against the people of Indian
origin, the non-white population of
South Africa, who are the backbone of
that country and originally belonged to
it. It is very strange that the regime of
South Africa is perpetuating untold
cruelties on the people of that country in
the name of democracy and humanity,
The Government in South Africa has
created tricameral legislature in the coun-
try by amending its policies, There is no
other instance of such a cruel joke with
the people of a country of the world.
One House is for the people of Indian
origin, the second is for the mixed race
and the third is for the minority commu-
nity, the population of which is only 40 to
45 lakhs, But no House has been created
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for the permanent citizens of the country
who have built up that country with their
hard work, The so.called protagonists
of democracy overlooked that fact, Our
country is the first country to raise its
vOice against the so-called protagonists of
the democracy, When our late Prime
Minister Shrimati Indira Gandhi gave a
call to the people of South Africa and
the people of Indian origin in Africa that
they should pot take part in the elections
and being Member of U N O, pleaded the
cause of South Africa which was sup-
ported by the other countries and con-
sequently in August last year the Consti-
tution was rescinded, Only 10 to 15
per cent people of the country took part
in the elections, When the majority
community is not allowed to exercise
franchise, the white regime in South
Africa bas no moral right to rule the
country and exploit the South African
people, They have also no moral right
to imprison the people of South Africa,

Mr, Speaker, Sir, I want to know from
the Minister of State in the Ministry of
External Affairs, who is present at the
moment in this temple of the largest
democracy of the world, whether we
canpot convey our feelings through this
forum to the internatiopal forum, We
must convey our feelings to the inter-
national forum. 1 also want to know the
steps taken by us in the direction with a
view to elimipate these abnormalities,
We should give a serious thought to all
these things. Mr. Speaker, Sir by the
racial riots after recent elections in South
Africa I am reminded of what the Late
Shrimati Indira Gandhi had said at that
time, She had said that the process of
elections or the process of dividing the
Legislature into three parts is only an
eye-wash, Under the garb of it the
racist regime of South Africa wants to
create a cleavage among the people of
Indian origin and the non-whites in order
to divide them, Now within a period of
one year it has become clear that the dual
policy has been adopted in regard to the
non-white people only to mislead the
world. The policy being followed in the
case of non-whites is different in practice
than what it is in theory, Peter Botha
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Government is even now adopting discri-
minatary policy against the people,

I want to point out that today our
youth leader Shri Rajiv Gandhi is the
head of the Non-aligned Movement, He
occupies an important position in the
interpational field and the efforts made
by him to bring about peace in the world
have been appreciated, He is also repre-
senting our country in the international
forums as head of the ubnder-privileged
countrijes, He has taken upon himself to
continue the traditions of Mahatma
Gandhi;, Nchruji and Shrimati Indira
Gandhi. Today the reople of the world
are lookirg towards him with hopes and
expectations,

Today the situation in South Africa
has taken such a turn that it is pow
advancing towards freedom: public opinion
has been awakened there. The black
deeds of the minority Government in
South Afrita have bcen exposed, In the
circumstances it becomes our duty to
comre forward and guide the people of
South Africa in their struggle for freedom
from the clutches of the imperialist
nations who are exploiting the country,
Such an opportunity had not been provi-
ded to us earlier and it is not likely to
be repeated in future,

In the end, I will like to say that to-
day we can reiterate our demand through
the non-aligned countries We can also
support the cause of the African countries
as a member of the UNO. Today the
African countries have arrived at the
verge of independence. The first step
which is necessary to mobilise world
opinion is to release Nelson Mandela,
He is likely to become African Gandhi if
we take initiative for the release of this
national leader by mobilising the support
of the non-aligoed nations in the Ioter-
natiopal forum, Nelson Mandela is a man
of commanding personality in Africa, We
can compare him with Mahatma Gandhi
because during the last 20 years he has
not even once asked for his release and
he has not surrendered himself before
the African regime. He bas said that
his release and the independence
of South Africa are synonymous, Our,
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country should take initiative for the
independence of South Africa.

Our Prime Minister Shri Rajiv Gandhi
should come forward and takea lead in
the international forum, We are coanfi-
dent that following the high traditioas set
by our great leaders, our young Prime
Minister will take a lead in guiding the
people of South Africa in their struggle
for freedom,

Mr, Speaker, Sir, we are very grateful
to you for the time given to us and also
to the Minister of State in the Ministry
of External Affairs for throwing light on
the subject, We want that in view of the
circumstances prevailing in South Africa
at present, we should demand the release
of Nelsion Maadela and give a call to
the people of Indian origin in South
Africa so that no cleavage or division is
created among the non.whites and the
people of Indian origin, The Gandhi
Ashram which inspired the people for
freedom struggle is beng burnt, This
aspect should also be taken care of,

[English]

SHRI S.M., BHATTAM (Visakha-
patnam) : Mr, Speaker, Sir, 1 have
carefully listened to the statement made
by the hon, Minister in this regard. Un-
fortunately, he has never made any men-
tion of certain cruel, ghastly and inhuman
incidents which took place, particularly
about the Indians and also on the
Phontix settlement of Mahatma Gandhi
and that is the real cause of action, that
is the real provocation, that is the sub-
ject-metter which is now actually under
discussion and because of such occur-
rences, because of those incidents, we
thought it fit to bring the subject to the
notice of the House for discussion,
That is the very subject which
the hon, Minister, for some reasons,
has thought it fit to omit which,
I consider, is not very proper,
We read in the press  that
the Phoenix sattlement of Mahatma
Gandhi was outraged, was pillaged,
was plundered and totally destroyed
deliberately, not by hooligans or
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hoodlums, incidentaly or accidentally, but
because of the organised effort of the
South African racist Government, Be-
cause of the encouragement given by
them, these incidents have taken place.

The Minister in his statement initially
also referred to the suspected hand of the
South African Government, Therefore,
this requires a greater sense of urgency,
imporiance, gravity and concern for all of
us,

We had a detailed report from Shri-
mati Sushila Gandhi, daughter-in-law of
Mabatma Gandhi, She writes to say
that the house which was constructed by
them about five-six decades back was
deliberately  destroyed. This is the
House which was dedicated to the
memory of Kasturba Gandhi, The
house which was constructed by Mahatma
Gandhi originally at Phoenix was des-
troyed previously, A few years back, it
was remodelled and reconstructed and
given the name of Sarvodaya Bhavan and
it houses at the moment a library, a
museum, a library and several other things,
It was a huge complex in a vast area of
150 acres, This is the place which had
become the target of attack by the blacks
under the instigation of the racist Govern.
ment of Scuth Africa, Previously also,
they took several steps with a view to
eliminate all unowanted e¢lemente which
included the Indians also,

She refers here in this article to
some of the recent steps taken by the
South African Government,

*“The Government tried to obliferate
us through the Group Areas Act,
They deliberately defined the area
in which the ashram was situated
as a black area,” ‘

The Phoenix settlement area came
within the purview of that and they
banned the entry of Indian citizens to
that area, In fact, they wanted to bundle
them out and send them out from that
area and they bave successfully resisted
that, They are able to continue in that
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settlement in spite of the repeated
attempts made by the South African
racist Government, Later, when they
banned the South African Congress and
also the Indian Congress, they have
organised a United Democratic Front, The
United Damocratic Front was again
wedded to peaceful and non-violent
Gandbian methods in their approach to
problems, in safeguarding the human
rights and in protecting their interests,
They wanted to boycott the farcical elec-
tions which were conducted and to which
the Minister has rightly made a reference,
At that time when they were conducting a
peaceful agitation and the movement
against the farcical elections which were
taking place, the South African Govern-
ment engineered rots, Here  the
daughter-in-law of Mahatma Gandhi
says :

“My son-in-law Mewa was among
those arrested and locked up
without trial for eight months,
My daughter Ela and her husband
Mewa had already served a sen-
tence of 15 years under house
arrest and [ had long since been
declared a stateless person.”

This is what she was saying about the
situation there, The South African
Government instigated the Blacks to
violence, enginecered all sorts of atro-
cities and they had made life a veritable
hell and made it impossible to live there,

Sir, the policy of the apartheid, which
is universally condemned both by the
UN and all the nations in the world still
continues in the same old fashion and in
the same form in South Africa, The
United States of America with which we
recently forged better and more friendly
relations should be able to exert its in-
fluence on South Africa, And if they
are to make use of their good offices,
this is the very area where they should
come into the picture and do something
useful and needful and on time too. If
they are not merely offering lip sympathy
and service against the policy of apar-
theid, they must even threaten to impose
economic sanctions against the South
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African  Government, Unless certain
drastic steps are taken, it is impossible to
contain the South African Government in
their reckless and inhuman approach to
these problems,

Sir, it is said that the policy of the
apartheid is a crime against humanity,
The Charter of the Human Rights of the
United Nations is against the policy of
apartheid., In South Africa, the political
rights are no longer there. Democracy
1s totally non-existent, The racist
government, a vestige of the colonial
past, which takes on itself all Fascist
pcwers, is still continuing to act in this
inhuman manner, Sir, if I can say, this,
racism is surviving in South Africa, if
not with the direct, but indirect support
of the United States of America, If
that is not so, they should necessarily
take initiative and do the needful in the
matter and even threaten to impose eco-
nomic  sanctions against the South
African Government,

MR. SPEAKER : Shri Swell, 10

Minutes, Sir,

SHRI G.G, SWELL : Well, I will try
my best,

MR. SPEAKER : You have to, There
is no option,

SHRI G,G, SWELL: I think we
grateful to the Minister of State for
having started off with reading a state-
ment of the Government’s stand on this
questiion, As a Government’s statement,
it has its on cachet, its own imprimatur,
it conveys its own message which will be
taken notice of by the country and the
world at large, But [ wish the statement
had had more depth, more crispness
about it, more finesse, more of a
cri de coewr and not so much
officialese. Having said that Sir, it
is a sad occasion for me to stand
in this House and to hear the story that
what was, what is and what will ever be,
the shrine of the finest of the human
spirit struggling against tyranny has been
attacked, ruined and desecrated. But
puny men like Peter Botha, the President
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of the apartheid regime of South Africa
would commit a very serious mistake to
think that they could Kill that spirit, the
spirit of Mahatma Gandhi, the spirit that
was respoasible for the freedom of 700
million Indians, the spirit that is today
like a torch neglecting the desire for free-
dom of all the human races. the spirit
that Jawaharlal Nehru once said, will keep
on shining one thousand years from
today, when we all will have disappesared
from th's panet, Itis no less a p:rson
than Sushila Gindai, tas daughter-in-l1w
of Mahatma G indhi who lived for hilf a
century there who bore witaess that this
was not the work of the blacks, that it
was the work of the few goous among
the blacks, and they were set upon this
ashram, because it stood for something
very different from what apa-thzid stood
for, But as she said and as the nims
of this ashram itself will phoenix-like
rise again from the ashes; and let us hops
that this spirit will lead the peopnle of
South Africa to freedom from this abomina-
ble concept of apartheid, In a sease. Sir I
think there is reason to be gratified for
what they have done to the ashram of
Mahatma Gandhi, If there is any sign,
this is the sure sign that the apartheid
regime of Africa, is today an animal
driven to the corner, and resorting to all
wiles and guiles and viziousness in  order’
to save itszIf, What is the picture of South
Africa today, Sir 7 What kind of coun-
try it is before the world? It is a.
country of people who move from
funeral to funeral, from grave to grave,
The people in agony, of ungovernable
town h'ps, a country of sudden death, a
country which her noblest son, the Peace
liureate, Bishop Desmond Titu has des-
cribed cnly yesterday, or the day before
as a country that stands at the brink of a
catastrophe, and of the apartheid regime,
as a Government, running from gimmick,
What are these Bantustans where I think,
as my friend the Minister of State had
said, 739 of the people of that couatry
were shunted into 139/ of arid wastes—
It is not land; they are arid wastes,
What is the percentage of the Whites ?
I do not have it readity with me I know
they are about 4 million or 5 million, i.e,
about 159%  And the 159, of this popu-
lation, are the people who have not been
put in South Africa by God, They are
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the people who had gone there from
somewhere, They are the looters; they
had deprived the people of the sail of
the land; this 159 of the people enjoy
809 of the best land of South Africa,
They have had the run of that country,
During the days of imperialism the days
of colonialism, They had the run of the
country, and in latter days when they
posed themselves as champions of aati-
communism, thzy had the ruan of the
hzarts of the so-called anti-communist
dzmncracizs of the West, But to-day,
even taess who consider South Africa
their friend, who think that their interests
in South Africa are morz important than
th2 value, than the dignity of humnan life,
even these psople are feeling embarrassed,

And so they went from gimmick’ to gim-
m'ck First, the independent Bantustan, it
did not work. Nobody touch:d this with the
longest pair of tongs, Nobody recognised
transker, or whatever it was, Then the
gimmick of the tri-cameral Parliament,
the tri-cameral legislature in which, as
the Minister of State said, the coloureds
have thsir own parliament, the Asians
have their own pairliament, but the whole
power is still in the hands of the Whites,
It is an euphemism of a parliament; the
parliament’s of the South Africa'is no
parliament, It is the President’s Council
that is all imporiant, it is the super-
parliament. In the election to the
office of the President of South African, it
is 50% of this 159 White who will
elect him, no matter what the blacks or
coloureds or Indians think, This is the
country, as I said, this is the Goveromeaant
that is trying to run the administration by
gimmick,

Now, only two days ago, we have this
rodomontade of President Peter Botha,
offering a kind of lollypop, to talk to the
blacks—and talk about what —but at the
same time reiterating . that the principle
of oce man, one vote would mean chaos,

Sir, the struggle in South African to-
day has come to the final stage, The
black people have risen up. They are
prepared to die, Today, they have in
them a weapon: I wish the Minister
of State had mentioned that too, and I
wish that you do something about it,
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Sir, just give me two more minutes,
I am not talking nonsense, There is
another weapon which the blacks bave,

The economy of South Africa exists on
the cheap slave labour of the black
people, These people today have shown
that they are prepared to stand up and
lose their job, go hungry, if Bpecessary,
but will not move the economic wheels of
the apartheid regime any more,

You must have read a report in the
paper that Pter Botha waats to meet this
by threatening to expel about 400-500,000
black workers from pnther parts of Africa
who have gone there to work, So, what ?
Everybody talks of economic sanction.
1t is gratifying that even some countries
in the West have realised this, They
have recalled their Ambassadors, They
are talking of economi: sanction The
French Government had moved in the
Security Council a resolution for econo-
mic sanction, They are doing some-
thing, but not enough, You may ask
me a question ; how is it possible for
this way in the humap system ? 1 say, a
wog because it is a poisonous organism,
How has it been able to stand up to the
rest of the world ? If you ask me, I
have two answers. It is the baloney of
President Reagan’s cunstructive engage-
ment; it is the hypocrisy of the British
Government which is supposed to be the
mother of Parliaments and freedom and
yet think that they see something in the
specch of President Peter Botha, Why ?
Bacause their political and economic
interests are far greater to them than
the value and the dignity of man ? But
there is going to be another kind of
economic sanction in South Africa itself,
and there we come in,

When the Minister of State says that
they will take positive action, I would ask
him what positive action ? When
you speak of positive action to help
people of Africa to free themselves from
this obnovious regime, 1 would like to
know what kind of action you have in
mind ? You are not going to sead the
Indian army to Scuth Africa,
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SHRI EDUARDO FALEIRO : Why
not ?

SHRI GG, SWELL : It is remote.

SHRI EDUARDO FALEIRO : If
the Cubans can send the army why not
us ? -

SHRI GG, SAELL ;: Well, I don’t
think that you are going to do that, but
something you can do, You can Kkill
their economic muscles, mobilize opinion,
get international fund in order to help
the starving workers in South Africa to
stand up; and [ say if they do that just
for six months, the whole edifice of the
South African regime will collapse,

I would like to make this appeal to the
Prime Minister, In October, the Heads
of the Cormmonwealth are going to meet,
1 wish the Prime Minister to take it up
there and put the British Government
against wall, Let the Heads of the
Commognwealth Governmeat say sOme-
thing finite and ask the British Govern-
ment to resort to economic sanction and
ceal sanction,

MR, SPEAKER : Shri
Mollah,

Hapnan

SHKI BRAJAMOHAN MOHANTY ;
My name was second in the order paper,

MR, SPEAKER : That does not
matter, You will get time,

SHRI BRAJAMOHAN MOHANTY :
No, no, there is no question of getting
time, [ am not interested in speaking,
but the problem is what is the sancltity
of going to the ballot, giving the names
again and then putting up in the order
paper again ?

(Interruptions)

MR, SPEAKER :
attention; this is 193.

This is not calling

SHRI BRAJAMOHAN MOHANTY :
It had been mentioned earlier about the
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special facilities that is those persons
whose names (Interruptions)

MR, SPEAKER : If the mover had
not been there, you would have been
called, Otherwise, .you are as good as
as any other member is.

(Interruptions)

MR SPEAKER : Ttis not that; it
is not like that Try to understand the
rules, We are very very respectful to
you also, No probiem,

SHRI HANNAN MOLLAH (Ulube-
ria) : I agree with the sentiments ex-
pressed by hon, Members from all the
sides regarding the question of the
racist, Fascist and the most inhuman
ruling clique the junta of Botha in South
Africa and their activities, Some un-
fortunate occurrence took place in which
some people of Indian origin were killed,
The imperialist forces through their
tactics of devide and rule are using this
incident for their purposes of divide and
rule, The people of the Indian origin
and the Black Africans, are all unitedly
fighting for equality, freedom and demo-
cracy, But certain anti.social elements
have been used by the imperialist forces
to attack a section of the Indian people,
Therefore this incident has to be under-
stood in that light, Even the leaders of
the Indian people there like Parveen
Goikhan say that it has not been done
by the African people but organised by
the racist regin.e, And even the Police
did not take any action against that
riotous attack. They used the incident
to create a rift between the Indians and
the African origin people, But the people
there are united; they understand the
situation and they are fighting the racist
regime,

17.56 hrs,
[SHRI SOMNATH RATH in the Chair)
The South African situation has already

peen mentioned by the hon, Minister
0 his statement, but. it is shameful that

In this age of pational liberation move-

Ment, in this age of advancement of
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social progress, we are forced to witness
the declaration of race war as a policy by
a Government, if it is called a Govern-
ment at all,

Sir, as it has been mentioned already,
less than 15 per cent of the people are
controlling 87 per cent of the best land
there, And 73 per cent of the popula-
tion have only 13 per cent of the waste
land there, And all the mineral resources
are conirolled by 400 foreign companies,
The largsst among them are 13 USA
based multi-national companies. That
is the reason why these American and
British imperialists have vetoed the U N,
resolution for sanctions against South
Africa,

18.00 brs,

We from India have a tradition to
stand by the liberation struggle and the
people who are struggling for democracy
and equality, In this situation we have
to rise to the occasion, We have to
raise these demands and try to see that
they are impiemented, One of them is
that Nelson Mandella and other political
prisoners are freed, Particularly | would
like to mention here the name, among the
thousands of prisoners, of one young
activist, Shri Benjiainin Moloise, who is
22 years oid, There is a conspiracy to
kill him ipside the jail, We should try
for his release, 1 appeal to our Govern-
ment to see that his life is saved, At
the same time, we also demand that the
Botha regime which has declared in the
name of emergency, war against the
people of South Africa, that should be
lifted. It will be a good sign that the
African people and people of Indian
origin will be unitedly fighting to sece
that the Botha Government is thrown
out and democracy and equality prevails.

SHRI EDUARDO FALEIRO (Mor-
mugao) : As Pandit Nehru and Indiraji
used to say often our freedom movement
was not merely a struggle to free our-
selves from the British colonial rule, but
it was the expression of a world view
which perceived that every oppressed
person_ the weak anywhere in the world.
have tke right to justice, equality and a
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fair deal and that we must always be with
them. It is in this context that we take
an active interest in what is happening in
South Africa today, And this is just a
continuation of our interest in South
African affairs for a very very long
time,

It is also not without significance that
Mahatma Gandhi really moved by the
problems of that country, decided to take
the leadership of our freedom movement
after what happened to him in South
Africa, after te himself experienced the
trunt of racism in that country, Suffice
it to say to appreciate the gravity of the
situation now that racialism during
Mahatma Gandhi's days in South Africa
was a milder version that what happened
afterw: rds.

Mahatma Gandhi was in South Africa
in the early forties when General Smubs
and his United Party were still ruling that
counuiy, Apartheid as a legal policy,
apartheid as the corper stone of the do-
mestic and international policy of South
Afiica, bad not yet emerged. It was
later.in 1948 that the notorious Dr,
Mallan, President of thz National Party
of South Africa, the same party to which
Mr. Botha now belongs, formulated and
enunciated apartheid as the corner stone
of South Africa policy —apartheid which
the United Nations has declared to be a
sheer crime—a crime against hurmanity,

What we are witnessing today in the
midst of the turmoil that is encircling the
people cof that country is the death knell
being sounded on the racist regime, It
is a turning point in the history of South
Africa, Apartheid now sees the begin-
ning of its end, I am saying this on a
very realistic assessment, For the first
time in more than 30 years we find one
of the Western countries in the Security
Council raising the question of sanctions
against South Africa, We must congra-
tulate France for haviog taken this bold
step of denouncing the South African
racist regime by amnouncing on its own,
economic sanctions against South Africa,
What France has done will go a long way
in destabilising the criminal racist regime
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in South Africa, We must also congra-
tulate the action taken by Denmark, and
countries like Netherlands, and Greece,
which, inside the EEC, have called for
disinvestment and for stopping the in-
vestment and loans to South Africa,
The situation in South Africa for the
racist regime is bleak indeed, Corpres
of young whites killed in Namibia are
being brought to South Africa, are being
killed in Namibia, Young whites, just
as it happened at the time of Vietnam
war in United States, are refusing to fight
in Namibia, There is a movement inside
South Africa against the illegal occupation
of the old South-West Africa, of Namibia.
What is the economic situation in South
Africa ? Loans up to the first six months
of this year, Totalled 165 million dollars
which is a substantial increase over the
previous -years, Geld, the major export
of South Africa, has slumped in the inter-
national market, Prices of this major
export have gone down. The expenditure -
on defence alone is more than 20 per
cent of its total budget, The defence of
South Africa against their own people,
So, now South Africa finds itself in the
midst of an economic crisis and, there-
fore, we must call upon, as Prof, Swell
has said, the international community, the
non-aligned movement, and particularly
the last bastion of support to South
African United States administration under
President Reagan, United Kingdom and,
I may add, Federal Republic of Ger-
many, the three last supports of South
Africa economy to put an end to their
support of the racist regime. In the
United States, both the Houses of the
Congress, have passed a resolution urging
economic Ssanctions against. South Africa
but President Reagan sticks to his con-
cept of ‘“‘constructive engagement’® which,
in substance, is nothing but support, a
covert support, to the racist regime, It
is important that we should play an ac i«
vist role not merely in the non-aligned
movement but the world over, and parti-
cularly before the United States, and
United Kingdom so that they see that
their investments, their money are no
longer safe under the racist regime of
Mr, Botha and of his National Party. Much
has been said here about the assault on
phoenix at Gangdhi Ji’s Ashram at Pho-
enix, Mr, Mewaram Gobind, the grand
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son-in-law of Mahatma Gandhi himself
has come out in the open to say that it
has not been that Africans have been in-
volved in this atrocious act, it has been
the hooligans, it has been the gangs
sponsored by the white racist regime
through themselves =nd through their
stooges like Chief Bu:lezi who have been
involved in these acts. These are the acts
of hooliganism in which three Indians
bave died, and there has also been a
revenge on the part of Indians,

As you know, it was about a year ago
that the bogus constitutional reforms
which have been denounced by the whole
world, by the United Nations, were an-
nounced by the Botha regime, The bogus
constitutional reforms provided for three
Chambers—a Chamber for the whites
which has the power to make alf the laws,
and bogus Chambers for the coloured and
for the Indians, with very limited powers.
They call all the Asians as [ndiaps,
Only stooges voted and were elected to the
Indian Chamber. Some M Ps, so-called
M _Ps, were elected by a hundred votes.
While the electorate had tens of thousands
of votes, Indian M Ps, were elecied by a
hundred votes, This just shows that the
Indian communi'y in the large majority
did not at all participate in the bogus
clections, Now, it is tliese bogus MPs,_,

SHRI G G. SWELL : They are being
paid 15,000 dollars a,month, -

SHRI EDUARDO FALEIRO : ...
bkave been bought, as my colleague says,

who have been instigating riots of the.

Indians against the Blacks, And if three
Indians died, scores. hundieds of blacks
died in revenge of Indians against the
blacks, What is important to remember
at this moment is that both Indians and
Africans are black by the South African
standard, Both of them have always
fought together They have always been
second-class citizens, as distinguished
from many parts of .Africa. And one
may remember what happened in the 50s,
In 1957, for example, when some riots
took place in Durban some Indian women
were dismis:ed and laid off from work,
As a result of this, all Africans jointly
went on strike in support of the Indians,
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The struggle has seen a struggle of soli-
datity of the Indians and Africans, They
' have been together, Mewa Ram Govind
himself is accused of treason, Out of
sixteen leaders accused of treason now,
including Nelson Mandela, eight are
Indians, Their struggle is common, This
.solidarity must coatinue until the end,

I may like to say, it is a matter of
great pleasure for all of us to bave the
Prime Minister att¢nding this debate, I
am sure it is a great encouragement for
the non-aligned world and for the op-
pressed countries of the world, As Prof,
Swell has said, Our officials make beauti-
ful statements which will cover all the
points, And this time it is not the offi-

scial, but a man of eminence, the Minis-

ter .of External Affairs. But it gives
a different dimension and a diffierent
note of support when the head of
the Government, the Prime Minister,
himself comes out and speaks on
this matter,

I will, therefore, submit the following
that the Government of India may do
and I am putting it for the consideration
of the Government of India.

(1) [Initiative at diplomatic .level to
bring round the United States and the
United Kingdom in particular to support
the movement against the racist regime,

(2) I may mention this coming to
brass tacks. We have always supported
the African . National Congress, We
have supported them by words and by
deeds, Now, the African National Cong-

. ress, including in India itself, finds some

problems that they are facing. And whatever
matetial help we may give in addition to
what we have given, I beseech the
Government to give it to the African
National Congress. We have committed
ourselves to this cause, Our philosophy
enjoins -upon us (o support " all the
people of Africa, all the oppressed
people of Asia, all oppressed everywhere ;
and South Africa is a case in point, We
are with them and we will show that we
have been with them and we will continue
to be with them always.
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there is absolute unanimity in the Houss
and in the nation, OQur frustration stems
mainly from the helplessness in spite of
the uninimity not omly in the country,
but among all the freedom lovers in the
world, I completely echo the feelings
voiced by Mr, Swell and Mr, Faleiro in
this regard. The Apartheid regime in
South Africa- has been deriving covert
support from President Reagan’s policy
of constructive engagement and also from
the benevolent policy -of Mrs, Margarate
Thatcher herself, It is, of course, very
heartening to note that apart from France
and the Scandinavian countries, even
Canada has moved in the matter, They
have all begun to urge for economic sanc-
tions against South Africa, As has
been pointed out even the US Senate
by an overwhelming majority.viz 80 to
12 majority voted for economic sanc-
tions against South Africa, But in spite
of such overwheiming support for the
.Blacks in South Africi, Prasident -Reacan
is not likaly to give assent to the Resolu.
tion of the U3 sSenate itself, 1 think
here our Goverameant should bz able 1o
heip. We should bz able to appeil to
President Reagan. If necessary our Prim:
Minister has to write to President Reagan
requesting that he should pay heed to the
resoluiion of his own Seoate, Though it
is a matter of deep regret that Phoenix
settlement has been razed to the ground,
" we must remember that the grea est ma-
morial to the greatest man of the ags,
Gandhiji, is the freedom of Africans in
South Africa, Itis not the Settlemsat
or any building that can serve as a true
memorial, I am also of the view that
Government of India should extead all
material help to the black freedom
_fighters, I know we are a poor country
ourseclves, But we should do our mite,
1 will not be opposed to the policy of
extending even military assistance, How-
evar nominal the military assistance might
be. you must appreciate that gestures too
are important in the arca of internatioaal
affairs, We have all seen how South
Africa has defisd the will of ths whole
world, We see this not only in South
- Africa, but in Namibia, - [t is also attack-
ing all the froat-line African States, Oaly

2 few months back it attacked Botswana,
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A time has come for India (as Leader
of the Third World) to take initiative in
all the fora of the world ; and I am sure
our Government will rise to the occasion
and held aloff the banner of freedom,

PROF, P.J. KURIEN (Idukki) : Sir,
since much has been said on this subject
1 do not want to take more of the time
of the House, . The entire world is out-
raged over the repression let loose by
the apartheid regime in South Africa on
the blacks, The blacks are united. They
are fighting against the apartheid regime
for the emancipation of the people of
South Africa and in the interest of all
freedom-loving people of the world.
The people of the world are united with
the blacks in their fight against this
regime, We are naturally concerned and
anguished over the latest developments
there, There were bloo 'y clashes between
blacks and people of Indian origin and
it has been renorted that manv people
were killad and even the Phoenix settle-
ment founded by Gandhiji has been burnt
down_ Phoenix settlement, as we know,
is the standing monument of racial har-
mony and the quest for freedom and
dignity, Tt is in this city of Durban that
Mahatma Gandhi started his civil dis-
obedience movement and fight against
racial oppression. T erefore we are emo-
tionally linked with the blackmen’s fight
against racial opression and colonialism,

Sir, it is unfortunate that such a
development should have taken place in
that area and I have no doubt that these
developments  these clashes, are the
manifestations of the machinations of
the South African racist regime to divide
the Indians and the Blacks,

Sir, Our Prime Minister has called
upnn all the non-whites, and not only
non-whites., but the whites who are
ooposed to apartheid, to unite and
fight. to vanjuich these racial policies,
He has clearly stated that our freedom
is not complete "unless -all the countries
in th2 world which are under colonial

~ yoke are liberated and emancipated.

MR, CHAIRMAN : Pleasc coaclude, .
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PROF, PJ, KURIEN : 1 have only
started, I am only at my introductory
stage, .(Interricp:ions)

In his statement, he has specifically,
clearly and unequivocally expressed our
support to the fight thit is being waged
by the blacks ih South Africa, You
know what is the dimension and the
monstrous character of apartheid,
Actually this monster is the evil created
by the white colonial rule, Twenty two
million blacks in South Africa are
denied all kinds of freedom, they have
- no political freedom, they have no
rights of citizenship, five millions of
white people are controlling the govt,
These blacks  are living in slums called
ghettos, They cannot go out of these
ghettos, If they move out, they will
be gunncd down, they will be taken
away, they will be arrested, And so
many such people are arrested and
are being killed in  jails, This
type of atrocities are being committed
by the whites on the blacks in South
Africa, What cin we do at this moment?
Our Pirime Minister, Shri Rajivji is the
Chairman of the NAM. Our foreiga
policy actually has its genesis in our
freedom movement, That was a fight
against all kinds of oppression, racial
and colonial, and Panditji has givea us
the foundation has shown as the correct
way, Indiraji has made it vibrant and
Rajivji is now with his dynamic leadership
leading the non-aligned nations, 1 am
sure, our duty now is to impress upon
the world, as the Chairman of the
NAM, the United States and the western
countries, the need for effecting economic
sanctions against this apartheid regime
of South Africa, That alone can make

this South African leader, Mr, Peter .

Botha understand and to his senses.
Unless we act this way, it is no use our
-talking here,

The United States is indirectly helping
the racist regime, They talk of constructive
engagement, but what are they doing
actually ?° They are only helping the
apartheid regime to perpetuate this kind
of atrocities on the blacks. We should
boldly tell the United States in this regard

“to effect sanctions against the South
African Government, How the South

,are  completely
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~ African Government is tactfally trying

to divide the non-whites is- very clear,
They have recently set up a kind of
Parliament, a tri-cameral Parliament where
5 mnlllon whites are having one house,
Two million mixed bloods are having
another House ; - and one million Asians
are having a third House, There are
three Houses, But the entire authority
is with the Whites only, And the omost
unfortunate thing is, 22 millions -of Blacks
excluded from this
Parliament,

And that too in a three-tier system
22 million Blacks have been excluded.
from this Parliamentary system, It is
not true that the Indians have associated
themselves with  this parliamentary
system or they have become a junior
partner to this white rule, A few
people might have associated themseives
with it,” [t has already been said that
the voting pattern has clearly showed
that majority of the Indians are dis-
associating with this; But what has
actually happened is Peter Botha’s
design to divide Indians and Whites
and Indians and Blacks, thereby his
machinations are -becoming successful
I hope even this small minority of
Indians who are .associated with this
tri.cameral Parliament will understand
the correct message and come out ~ openly
in condemaing this racial regime.

Mr. Bhattam was mentioning. about
the fight between Indians and Blacks,
Actually what had happened whas not
at all a fight against Indians, We should
not take it that way, It was only a
fight against those collalorators or
those beneficiaries of this tri-cameral
Parliament which is only dominated by
the Whites, In this context, we have to -
exercise our moral power on the developed:
pations. We have to impress upon

the West to act -effectively to impose

economic sanctions against the South
African Government,

I am sure our dynamic Prime Minister,
Shri Rajivji, who is capable of settling
$O many issues, especially in our country
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he has settled so many issues—will be
able to make tangible contribution in
this respect, I am sure that the day
of liberation of the South African Blacks
is not far off : Whatever may be the
resistance offered by the South African
racist regime, I am sure, the resistance
of the blacks will be stronger because
they have the moral support of the
entire peace-loving word entire freedom-
Joving world, United Nations which have
also come out openly in condemuaing
‘apartheid, In these circumstances, I am
sure, the day when they will be liberated
from this yoke is not far off,

THE PRIME MINISTER (SHRI
RAJIV GANDHI) : Sir, Gandhiji, when
he first raised his voice against oppression,
raised it in South Africa, In a way,
that was the birth of a new turn in-our
own freedom struggle Our freedom
struggle led the world and represented
the spirit of freedom of all the oppressed
-peoples in the world, So is it not ironic
that today we here are free and in our
. Parliament we are discussing racialism
and colonialism in South Africa ?

Many countries became independent
after our independence, Unforunately,
today in South Africa, the Blacks still
live as second class citizens, -

Many amongst us here in this House
have not seen racialism or differential
treatment of being treated as secoad-
class citizens But, still there are elders
here who must remember that in our
country too, we had two sets of railway
carriages, different buses, different houses,
and different localities, although the new
generation might not remember this,

I

" Every singlé person in India today
- feels' for the Blacks in South Africa
“aud fecls for their struggle and the
support that this struggle gets Ctomes
from every singie Indian.

India, over the yecars hu,. no many
" occasions, raised its - voice for the Blacks

against colonialism and racialism,
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~ In 1946, when Panditji was Head of

the interim-government,

we raised the
issue in the United Nations )

India was the first country to break
diplomotic and trade relations with South
Africa,

Our High Commissioner was withdrawn -
in 1946 and the -trade embargo was
imposed in the same year,

We had much to gain by continuing
trade and relations with South Africa
but, we bave stood on our ideals even if it
has cost us economically and, we are
one of the few countri:zs which could
have gained so much but, where principles
are concerned. the cosi is of little concern,
India will continue this struggle,

In 1952, India herself and other
countries, again took the iniuative in
the United Nations General Assembly

on apartheid,

Our moral, material and diplomatic
support for the ANC will continue,

In 1981, our Parliament unanimously
passed the anti.-apartheid United Nations
Convention Act to give effect to the
international conventions on the sup-

“pression and punishment of crime and

on apartheid,

We have called ﬂgor the release of
Nelson Mandela,

We raised in a NAM Bureau Meeting
in April, 1985 the issue of apartheid
in South Africa.

We have also been urging continuously
for  imposition of comprehensive
mandatory  sanctions  against  South
Aftica

Lastly, in April, we recognised SWAPO
as the true representatives of the
South-West African people.

fodia has always givet the ‘lead in
this struggle against colonialism, against
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apartheld and India will
give this lead.

continue to

We have seen various methods of
eye-wash. being put forward by the
South African regime, the Bantustans
and the so called coastitutional reforms
but, these are not adequate. Some of
them, like Bantustans, are totally incorrect
in prmclple

There is no answer to this struggle
except freedom for the Blacks in South
Africa.

Many countries talk of freedom They
talk of human rights. But wec see that
they support South Africa ! They support
them diplomatically, they support them
with their trade, and they support them
with investments !

We have phrases such as constructive
engagement being used. Sir, we don’t
believe that there is any such thing as
‘constructive engagement® We belicve
these are phrases to act as eye-wash for
the people of the world  Sir, if ‘construc.
tive engagement’® was effective, why was
it not used in the island in the Atlantic ?
Why was it not used in Central America ?

18 36 hrs,

[MR. SPEAKER in the Chair]

Some countries have acted with sanc-
tions, withdrawing their Ambassadors,
and we take this as a positive sign, We
hope that others will follow sent and w1l
go cven further, This momentum will
build and will lead to freedom for every
- black in South Africa, lead to freedom
for the last coraner of colonialism in the

- world today,

Sir, Gandhiji's Ashram was damaged
‘during ‘the. past few days, Gandhiji's
Ashram may be damaged; but the spirit
that Gandhiji kindled can never be touch-
‘ed, No matter who attacks the Ashram—
Astram cap be rebuilt, can be redone —
the spirit.that was ‘invoked will rise and
will give Africa its final freedom,

of Indian Origin

Sir, certain forces in life are irreversi-
ble, One¢ of them is the struggle against
colonialism and racialism, South Africa
will have to abandoa apartheid, thiere is
no doubt about it, Recent events have
probably heralded the bzginning - of the
end of apartheid in South Africa. The
question is will South Africa and its
powerful  friends have the necessary
wisdom and farsight to bring about the
desired changss through peaceful means ?
Or will hundreds and thousands of people
have to die before this evil is removed ?

Sir, India will continue its fight against
racialism . and colonialism, Not only
bilaterally, but also in the international
fora, - The struggle in South Africa is not
just a struggle of a few million blacks, it
is a struggle for all humanity,

SHRI INDRAIJIT GUPTA (Baslrhat)
Mr. Speaker Sir, "if we are witnessing in
the last few days the beginning of the end
of apartheid, then [ think that we and ail
other forces in the world who are friendly
to us, share our views to ds everything
possible to hasten this end,

There is no connbversy here in this
Parfiament or in our couatry as far as our
total revulsion and repugnance to this
type of South African regime goes —and
1 would have been happy if, perhaps, this
Parliament could have unanimously
adopted a resolution today here also,
which could have been propagated
throughout the world, But, unfortu-
nately, now perhaps there js no time to
prepare such a draft, '

PROF, N.G. RANGA : The Speaker
can speak on our behalf,

SHRI INDRAJIT GUPTA ; Certainly
he can speak on our behalf, But any-
waYI Sir,o .e

SHRI RAJIV. GANDHI : 1 think,

“even now we could have a unanimous re-
. solution,

We could sit ..,

- SHRI INDRAJIT GUPTA : A short
resolution just summing the sentiments
which has been expressed by everybody,
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I think, it would be a gocd thing for the
Parliament to express itself, I do not
ever like using this phrase ‘the Blacks’,
" Unfortunately, for lack of any other term,
we have always referred to our African
. brothers and sisters in the international
terminology of ‘the Blacks’,,..
PROF, N.G. RANGA : They them-
selves like it,

SHRI INDRAJIT GUPTA: 1 do not
know whether they like it, but I do not
like it,

PROF, NG, RANGA' None of us
likes it,

SHRI INDRAJIT GUPTA : But

black’ is the description of the com-
plexion of their skins, That way we

have got plenty of blacks in our own

country. Also I cannot forget that in
this area, around Port
these disturbances are now taking place,
the main African tribe which is inhabiting
those regiops is the Zulus, a very proud
race of warriors and I would like to re-
call that just about a 100 years ago or a
little more than 100 years ago, the Zulu
army which had nothing but spears and
shields as its weapoans destroyed a British
army at the battle of Islandhwana and
that has- gone down in history as an epic
feat which was performed by an unarmed,
practically unarmed, African tribal people
fighting against a modern army from the
west which was even at that time equip-
ped with cannoas and fire arms, So they
also have. played their role in this strug-
gle ngamst the British imperialism, of
- course, thcy were not successful. To-day
itis very good that so many Mémbers
here have reminded us of the fact that
this thing, that is, these wugly incidents
which have taken place should not pro-
voke anybody into thinking that Africans
" are attacking Indians because they are
Indians, 1t is not'so at all, Since there

have been some rc[erencés to Mrs, Sushila

Gandhi, 1 find she has very sharply pin-
pointed this and lquole from what she
has written ;

“Rioting is the work of paid agents of

the racist government of South
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Africa. They instigated the blacks
into violence, engineered all sorts
of atrocities and blamed the
blacks for the savagery, - It has
‘been their intention to project the
blacks as uncouth and savage to
justify ' their continued oppres-
sion,”’ :

The - oppression, of course, is common
against Africans and all other coloured
people there, But we should remember
that the deplorable happenings which have
taken place and the attacks on the settle-
ment and the old schoo! and museum and
all that which are associated with Gandhi-
ji’'s pame are part of this organised riot-
ing which has been done by paid
hooligans, instigated and engineered by
the racist government., As the Prime
Minister has said, it is the spirit of the place
that counts and not the physical buildings
which have been destroyed., Perhaps the
spirit will live, 1 only wish to say that
whatever we can do, our Government can
do, by way of agitating this issue further

_more forcefully whether it is in the United

Nations through the Security Counci) or
in the non-aligned forum or even in the
Commonwealth forum which is to neet
soon, that, of course, will be dcne, I am
sure, But no such meeting in which we
participate should be allowed to disperse
without adopting some resolution or some
motion on this question, It is true that
we do have a feeling of helplessness and
I share that feeling too, because it is not
cnough to say that ‘we have to approach
the governm:mts of USA or the Federal
Republic of Germany or the British Go-
vernment in order to pat pressure through
them on the racist regime of President
Botha. We know their interests. It is
an interest which is multi-sided. There
is the vast mineral wealth of South Africa
which is a great temptation to the big
multi-national companies of the West,
There is the strategic position of South
Africa in the whole question of defence
All these temptations could
not be resisted by the rulers of America
or Britain, Of course, as far as we are
concerned we have to go on lobbying and
agitating and trying to put pressure and

. stating our own resolve in upmistakable

terms, All that I want to say today is
that histery marches on; forms of struggle
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change, The consciousness of - people
changes. It dogs not remain standing at
the same place, '

Sir, Nelson Mandela was offered his
freedom if he was willing to make a
statement saying that he was against
violence, Nelson Mandela contemptuously
rejected that offer saying if I give any
such statement it will mean by implication
that it is my people, the people of Africa,
who are guilty of violence whereas it is
not they who are violent, 1t is this re-

gime which is the symbol of violence -

against the people and he refused to give
any statement and he continues to rot in
prison there, His wifes house has been
burnt down and reduced to ashes during
the last few days, She had to seeck re.
fuge somewhere else because if they had
got hold of her, they might have done
violence to her also. So, there is an in-
domitable spirit among the African
peorle. The representatives of the African
National Congress have publicly stated
that they are carrying on their armed
struggle and that armed strusgle will grow
and develop and they will not give up
untill victory comes,

Therefore, I would say in conclusion
that apart from our mosal pressure and
moral efforts and moral persuasion and
80 on that we are making, and should re-
double now, we have to think of some
more weighty materjal assistance, We
have nothing to bother about as far as
South Africa is concerned. We have no
responsibility towards that Government
It is an outlaw, It is an.outlaw in the
International community —declared as
such to be a criminal, Thercfore, when
we have to think twenty tines how we
should behive when we should ta'k about
Sri Lanoka or about happenings inside
Pakistan or inside any other country but
in the case of South Africa we nfd not
bother about any of these things, It is
an outlaw Government, a criminal and we
have no relations of any kind with the
Government in South Africa, Therefore,
~we can do much' more than we would
dare to do anywhere else. [ remember
when President of .Mozambique, Mr,
_ Samora Machel came here on a State
. visit a few years ago at the invitation of
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the ex-Prime Minister, Shrimati Indira
Gandhi, I found to my surprise that in
his official speech at the banquet in
Rashtrapati Bhavan he revealed for the
first time that when Mozambique was
fighting for its liberation from the Portu-
gese them among the arms which
the liberation fighters or freedom
fighters carried in their hands there was
some contribution from India too, He
said it in black and white in his speech
apd gave thanks to us for that, So,
need I spell out anything more !

THE PRIME MINISTER
RAJIV GANDHI) :
out anything !

(SHRI
And need we spell

SHR! INDRAIJIT GUPTA : You
need nat spell out, You should do, You
should act, I am very happy that the
Piime Minister has given a very firm as-
surance here and that reflects only the
unanimous feeling in the country and the
House,

[Translation)

SHR1 ZAINUL BASHER (Gazipur) :
Mr. Speaker, Sir, the Prime Minister
has rightly said that everybody in this
country is deeply conc2rned over what
is happening at present in South Africa,

The people of this country have always
been emotionally attach:d with the people
of South Africa particularly the people
who are the original inhabitants of
South ‘Africa and the Asian people liv-
ing there. Mahatma Gandhi started his
fight against oppression from there, His
pon-violent fight against the policy of
discrimination started from South A frica,
It is an iromy of fate that the struggle
started from South Africa and spread to
India but India has been abie to achieve
freedom and we are now expressing , our
concern about South Africa in our Parlia-
ment of a free country as has been stated
by the Prime Minister,

It is a very serious -matter and every-
body is concerned over the way ia which
the Government of South Africa is be-
having with the non-white people of
South Africe, But there is no visible
sign of dny . attempt to uproot that
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Government and end the compression,
The major democratic countries who talk
- of protecting human rights,
equality and liberty are not shocked to
see what is happening in Scuth Africa,
They not only tolerate it but also en-
courage it, ’

Now there is a talk of imposing econo-
mic sanctions, Economic sanctions can
be imposed but the. USA and the UK have
large investments in South Africa and they
have their vested interests there, They

will therefore, never tolerate that econo- '

mic sanctions should be imposed on the
QGovernment of South Africa, The
people who talk of equality, liberty, fra-
ternity and human rights . should feel

ashamed over what is happening today

in South Africa,

We all condemn what is haprening in
Scuth Africa, Mr Speaker. Sir, now the
time has gone when the policy of divide
and rule could be a success, There used
"to be a time when the sun d'd not set in
the British Empire Now that sun has
set and the Scuth Africa is ther
last front  where we have to wage
a war against ihe policy of apartheid. the
policy of ciscriminat:on, brutality and op-
pression . If the protagcenists of democracy
and freedom-lovers succced con  this

front, then the rulc based ¢n 1he policy of

discrimination, apartheid and oppression
will come to zn end from this world for
all times to come, We are confident that
we will succeed on this front, We highly
appreciate the efforts being made by our
country in this direction.

Tr

.Oiir Prime Minister has just now made

" aroply clear the policies of the Govern-

went. I will wind up my- speech by
mak ‘ng one request to the Prime Minister.
It is my submission that he should make
ful use of his influence and as leader of
th ¢ Non-aligned Movement see that the
ba prenings in South Africa come 1o "an
end, the people of South Afiica get
freedom from a regime following the
policy -of discriminaticn and apartheid.
He has the good wishes of ihe people of
our country with him,
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SHRI MQHD, MAHFOOIJ ALl KHAN
(Etab) : Mr, Speaker, sir, my subject

is different

MR. SPEAKER : You may raise that
in this very discussion,

SHRI MOHD, MAHFOOJ ALI
KHAN : My subject was not the pre-
sent issue of South Africa,

MR. SPEAKER : You may raise that
in this discussion,

SHRI MOHD, MAHFOOJ ALl
KHAN : In America, a video film has
been produced, A Play-Boy Club in
America has produced this video fi'm,
Today whereas everywhere in the werld
the deeds and sacrifices of Gandhiji are
being applauded, in America he has be-:
come a laughing stock through this fijm,
I want to raise this matter in the Houn se.
The film contains very obscene and
dirty references from the very beginning,
In the fillm Gandhiji has been depicied as
a man who is on fast and a man co mes
to him and says, ‘‘Bapuji, Bapuji, Hindu-
Muslim riots in Calcutta have ceased,
break your fast, now it is the time to
take food, piease take food.”” When
Gandhiji appreaches the dining table, he -
finds non-vegetable preparations which, he
never liked, on the table and balf-naked
girls are shown sitting pear him and in-
Ycu can yourself see
that fllm and if you permit me, I can
arrange a show of that film in the
House ... (Interruptions),,.I can ariange
its screening in the Central Hall Ganghiji
has never been scen eating meat  and
drinking wine, He was a vegetarian

“but in the film he has been shown as

eating meat and drinking wine, 71here-
after, a man comes and says :  ‘‘Hindu-
‘Muslim riois have again started”,

G#ndhiji says let them continue, I bave
pothing to do with them. = We are neither
Hindus no: Muslims, Thereafier Gandbiji
orders the man 10 go and bring six bottles
of beer. This Play Boy Club has ‘been
screening blue films from a private
ctanuel aithough their magazme is banned
in our eountry,

- Gandbhiji is the Father of our nation.
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He ranks above the President or the
Prime Minister. of any country whereas
in the Glm he has boen presented asa
“foolish old man, In America, persons
like Pope and Reagon were there who
could bave fitted this role very well,
Gandhiji should not have been depicted
as such in the film. It is well-known to
the woild community that Gaadhbiji was
a vegetarian and he never consumed any
. intoxicants, He was opposed to coan-
sumption of such things, It is amply
clear from this misguided attempt of the
Play BHy Club that what to talk of ordi-
nary citizen of our country, the Americans
had no respect for even our great
leaders,

[English]
SHRI G,G, SWELL :
no relevance .,

SHRI PRIYA RANJAN DAS MUNSI ;
‘The debate has been of a very good
standard, How is he bringing all this ?
And I do not understand, how he has
seen this film ..(Interruptions),

MR, SPEAKER : Please conclude

now,

[Translation]

SHRI MOHD, MAHFOOJ ALl
KHAN : It was the duty of our Ambas-
sador in America to come .and apprise
this House about the film, Vghereu in
this case we are bringing this matter to
his notice ..(Interruptiaus)...it was his
duty to inform us that in America such a
film is being screened,

MR. SPEAKER :
now, -

Pleéie conclude

SHRI MOHD, MAHFOOJ ALI
KHAN : A copy of this film has reach-
ed the hands of our Prime Minister, I
want to know what has been his reaction
after seeing the film about what is hap-
peaing in America and how Gandhiji is
being projected before the public, The
Prime Minister should inform the House
about the nature of protest lodged by
him with the U,S, Government about tlie
disrespect being shown towards the Father
of our Nation,

All this has
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MR, SPEAKER : Notice has been
taken of it, Now you conclude;

SHRI MOHD, MAHFOOJ ALI
KHAN : I make the foflowing de-
mands :

(1) This fiim should be confiscated
and U S, Goversment should
be requested in strong words that
they should net allow anybody to
produce such a disgraceful filoy,

(2) Goverament should launch legal
proceedings against the said
Club in the International Court,

(3) Whea CIA, can launch legal
proceedings against Morarji, then
our Government skould also
launch legal proceedings in this
case, :

(4) In case, the steps suggested above
are not taken, our party will
resent it very strongly and launch
a pationwide agitation,

19,00 hry,

[English)

SHRI S, JAIPAL REDDY: Oae
brief submission, Sir, The Prime
Minister was good eaough to offer a
suggestion that a resolution be adopted:
by the House, I have one suggestion: in
this regard, The Resolution must con-
tain an appeal to the poople. of Indian
origin there to identify themselves with
the Blacks in South. Africa and make
COmMMOon Cause,

SHR! SOMNATH RATH (Aska):
The hon, Minister in his statement has
vividly described the situation existing in

South Africa and also the atrocities

committed by the White Regime on the
gemuine mnatives of South Africa, The
Prime Minister also stated in unequivocal
terms, the policy of the Indian’ Govern-
ment and the steps the Goverameat of
India have taken and are going to take.
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[SHRI VAKKOM PURUSHOTHAMAN
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[Shri Somnath Rath]

Sir, the minority White Government
and its policy of apartheid is reponsi-
ble for the violance in South Africa, We
know very well that the attitude of
the Whites is always to divide and rule,
What bappened in India before the ‘Quit
India Movement’ ? The then Prime
Minister of Britain, Mr, Churchil
said that he would not preside over the
liquidation of British empire, The
clarion call given by the Father of the
" Nation, Mahatma Gandbi generated a
national movement in the country and
the British had to quit, Now, in similar
terms, Botha says that be is not prepared
to lead the White South African and other
minority groups to abdication and
suicide, This will be going to
destroy White South Africans and
their influences and the country
will drift into fractional strife,
chaos and poverty, The South African
racist Government should be conscious
of the writing an the wall, It was in
South Africa, Mahatma Gandhi started
the Non-violence Movement and also the
‘Civil Disobedience Movement, Mahatma
Gandhi’s Phoenix  Settlement has been
a heaven of racial harmony, That is the
reason why the White Regime wanted to
destroy it and with their saboteurs, they
destroyed it, The Gandhian spirit still
exists in the hearts of the African people
and from the ashes of Phoenix, it will
rise in double vigour and put an end to
the Racial Government in South Africa,

1 would like to quote an earlier
statement of our Prime Minister, He
said ;

““The manoevours of the South
African Regime should not be
allowed to sow discord among
the African and Asian popu-
lation, This is the time when
all pon-White - people of South
Africa and even those sections
among the Whites who oppose
the Apartheid Policy, should close
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their ranks and fight ﬁnitedly to
vanguish the racist policy,”’

The Prime Minister also added that the
people of India would be with them. So,
we should now strengthen the hand of
our Prime Minister and express in the
Resolution the views of our Government
and see that the Racist Government be-
comes a flop and human rights prevail.
Those developed countries who loudly
speak of human rights are not keen to see
that the minority White Regime comes to
an end, On the other hand the people
of those countries are against the White
Regime and against its atrocities and in-
human conduct, So, those Governments

. in the USA and Britain shoutd be cons-

cious of the opinion of their people,

[Translation]}

SHRI HARISH RAWAT (Almora) :
Mr. Chairman, Sir our Prime Minister
has made it very clear in the House that
strong bonds exist between the freedom-
loving people of Ind:a, who believe in the
equality of all_ and the freedom—loving
people of Africa, I will not say any-
thing more in this regard, I will oniy
like to say that our Government has taken
some initiative during the last few months
in regard to disarmament and im-
provement of our relaticns with our
neighbours, Today the oppressed and

" exploited people of Africa are looking

towards India for taking a lead. We
have had occasion to talk to the youths
of South African Agencies in several
international  seminars. Their faces
reflected their strong determination to
attain independence,

We are extending moral support to the
South African people in their struggle for
freedlom. We are striving to create an
atmosphere in the country conducive to
attaining independence. We are very’
actively. working for the liberation of the

_ people of South - Africa and Namibia,

There is no doubt aboutit, At the
same time, it is also equally important
that we should extend material support
also to the South African people along
with moral support, We sbould also
take into active consideration the question
of imparting training to the South
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‘African youths desirous of getting some
kind of training here so that they could
go back and fight against the Botha
regime of South Africa,

With these words, I once again thank
the Prime Minister and the Minister of
State in the Ministry of External Affairs
for expressing in explicit terms the strong
bonds existing between the people of
South Africa and the people of India,

SHRI RAJ KUMAR RAIJ (Ghosi):
Mr. Chairman, Sir, the discussion raised
in this House about the colonial rule and
the racial riots in South Africa is a timely
one and I share the feelings expressed by
the earlier speakers and Hon, _Prime
Minister, Sir, it bas always been the
endeavour of India that apartheid is not
practised in any part of the world and
colonialism comes 10 an end, The Father

of our Nation, Mahatma Gandhi, had"

started his crusade against colonialism
from South Aftica itself and accele rated

the movement against colonialism there, -

Rich with the experlence of South Africa,
Mahatma Gandhi came to India to start
his struggle for protection of humanity
and to remove the white rule from India,
It is irony of fate that the land from
wbere he got the impetus and started his
fight against racialism is still witnessing
such activities which are against bumanity,
A handful of whites are perpetuating
oppression on the non-whites and the
people of Indian origin, The trade and
industry and also the educational insti-
tutions, in South Africa run by the
Indians are being destroyed. Not only this,
items like chairs. lens etc, are being there-
on out from the research centres established
by Mahatma Gandhi are being deprived
of items like chair, lens etc. to obliterate
his memory, There is a limit to tolerance,
The other countries of the world exten-
ded us moral support in our fight for
freedom, Today, South African coun-
tries are looking towards us with expect-
ations because India is not only the
Chairman of Non-aligned movements
but it has also been India’s policy to
protect the poor and the humanity, It is
not limited to this; it is a question of
liberating those people who went there as
bounded labour about 100 to 125 years
back, They earn their bread and butter by
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dint of hard work, In view of what has been
said by the Prime Minister and various
Members of our party as well as members
of the Opposition, I would request this
august House particularly the Minister of
State for External Affairs that a - Resolu:
tion expressing our solidarity with the
people of, South Africa on whom the
White regime is perpetuating oppression
should be passed unanimously, Such a
Resolution will boost the morale of all
those countries who want to raise their
voice for the protection of humanity,
India has been fortunate in having
Mahatma Gandhi, Nehru and Indira
Gandhi as its leaders, Today, the bold
stand taken by Shri Rajiv Gandhi has
made it abundantly clear that India will
take up their cause,

It is hoped that our moral support
to the people of South Africa will be
supplemented by material support also
in the form of arms or food supply. We
should extend all possible . help without
hesitation, It is not a matter of inter-
ference in the affairs of any country, It
is like the interference being made by
Pakistan, Sri Lanka and Bangladesh,
It is interference against those powers
which have captured territories of other
countries and want to perpetuate their
hegemony there, They will not vocate
the territory occupied by them
easily as pointed out by the pre-
ceding speaker. They have control over
the mineral resources and raw materials of
South Africa which they are not going to
surrender easily. A living example of
this is our India, Had we not stood fast
to our cause, the world and the people of
our own country would not have suppor-
ted us and the Britishers would not have
left our country, It is a question of
humanity, We should take all steps to
secure the liberation of the people of
South Africa

DR, G.S. RAJHANS (Jhanjharpur) ¢ '
Mr, Cbairman, Sir, I will say only one of
two things and conclude, After the

" speech of the Prime Minister, there is

nothing more to. say, The Britishers
followed only two policies, One was the
““/dog in the manger policy’® that is neither
to work or eat ner allow others to work
or cat, The second policy of the Bri-
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tishers was ‘‘divide and rule””; From the
bappenings im South Africa, it appears
" that this policy of the Britishers is conti-
nuing in South Africa whereas in other
parts of the world this policy of the
Britishers has been given a goodbye, The
riots between the people of Asian origin
and _the blacks that are taking place in
South Africa remind us of what happened
in India around or before 1947 when the
Britishers created the atmosphere of dis-
harmony and hatred between the Hindus
and the Muslims in India, Pakistan was
the product of these circumstances and
India is facing the comnsequances thereof,
We will have to concede that Britishers
have very cleverly created differences
between the people of Asian origin living
in South Africa and the Black poulation
of South Africa and it has become a
very serious problem for all of us. We
have full sympathy with the blacks and we
would like to caution the people of
Indian origin in South Africa that their
interest will be served only if they try to
live in barmony with the Blacks, They
should not be misguided by the Whites,
Ipdia has full sympathy with the black
pepulation of South Africa, It is very
unfortunate that 500 Indian families have
suffered there at the hands of Black po-
pulation, It is equally regrettable that
the Ashram of Manatma Gandhi has also
been destroyed, The Prime Minister has
rightly stated that the Ashram of Mahat.
ma Gandhi in South Africa can be
damaged but the spirit that Gandhiji
kindled there can never be touched.

A proposal had been made that eco-
pomic sanctions should be imposed on
the White regime of South Africa, You
are perhaps aware that mainly five count-
ries of the world namely America,
Engiand, France Sweden and West Ger-
many have made investments in South
Africa  France has taken the lead and
it has recelled its Ambassador from South
Africa, It has stopped phased invest-
ment, | mean to say why should not
America which sheds crocodile tears dis-
continue phased
Africa, The other countries of the world
who talk of imposing economic sanctions
should also stop rrased investment, They
shoyld zllow to continue the past"jgyest-
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ment and follow the example set by
France, It will be a great set-back to -
the economy of South Africa if phased
investments are stopped,

The Prime Minister has stated that
India imposed a trade embargo on South
Africa in 1946, Very few of us might
be aware that before 1946 India used to
export huge quantity of goods to South
Africa and it was a profitable proposition
for India, But before us the cause of
the country was upper-most and for this
reason we broke our economic relations
with South Africa,

I mean to say that we should continue
to follow the path shown to us first of all
by Mahatma Gandhi, then by Pt, Jwahar.
lal Nehru and Indira Gandhi and now
our Prime Minister Rajiv Gandhi,
Rajiv Ganai has given able leadership to
the country and to the non-aligned
nations, We should mobilise public
opinion which should ‘impress upon
America and other Western countries to
stop shedding crocodile tears and impope
economic sanctions on South Africa in
real terms, '

I also take this opportunity to point
out that in spite of riots between the
blacks and the Indians' they have close
relations among themselves, Some time
back 1 read in the International Heraled
and the Tribune that when some Whites
fired at the Blacks in South Africa, a
doctor of Indian origin went to their lo-
cality and gave them treatmeat, When
the doctor was about to come out from
the colony, White. soldiers misbehaved
with him to see that the Blacks could not
be treated in any hospital, Therefore I
want to point out that in spite of all
these things, there is cordial relationship
between the Blacks and the people of
Indian origin there Even now the people
of Indian origin have full sympathy with
the Blacks and we should not forget this
thing We should encourage such feel-
ings among them, Now the time has
come ‘that with a view to liberate this
last colony we should emphatically sup-
port Nelson Mandela and in no circum-
stances allow South Africa to remain as
a colony, With these words, I thank the
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Prime Minister for - extending support to

the people of South Africa on behalf of

Indxa

SHRI RAMSWAROOP RAM (Gaya) :
Mr. Chairman, Sir, all the points relating
to the subject have been covered and there
was nothing left on which I should speak,
I thank both the Prime Minister and the
Minister of State in the Ministry of Ex-
ternal Affairs particularly the Prime
Minister, for taking initiative in knowing
the feelings of the House and expressing
symppthy with the people of South Africa.
I agree that the riots which are taking
place between the Blacks and the Whites
in Africa and the violent incidents that
have taken place during these riots sym-
bolise that the freedom of Africa is not
far distant now, These happenings indi-
cate that now the White Regime of South
Africa can no longer rule the people of
South Africa,

Mr, Chairman, Sir,
policy of the White Regimc to divide and
rule and they ruled over us by adopting
this policy, - They had induiged in vio-
lent incidents in our country also but the
blood of the Indians- resulted in freedom
for our country, It is unfortunate that
the people of South Africa are still being
oppressed by the White Regime, The
White Regime is resorting to this tactic
of creating riots between the original in.
habitants of South Africa and other
people living in South Africa so that the
people get involved in triflings and the
White Regime is in a position to repress
them,

South Africa is the land from where
Mahatma Gandhi started his struggle for
. freedom, The Peter Botha Government
cannot continue there for long, This has
prompted them to make attempts to in-
volve the people of South Africa in
triflings and create division in them,
However, they will not succeed in it
because Mahatma Gandhi inspired the
people of South Africa to start the strug-
gle for freedom there ninety years before.
Therefore, I warn the Peter Botha Go-
vernment through this august House that
the torch of freedom which was lighted
by Mahatma Gandhi cannot be extin-

it has been the
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guished, The torch of freedom lighted
by Mahatma Gandhi cannot be extin.
guished whether the White regime resorts
to destroying memorials of Mahatma
Gandhi built in South Africa or impri-
soning the freedom fighter and disciple of
Mahatm1 Gandhi, Nelson Mandela, for
30 years,

Mr, Chairman, Sir, I want to make a
submission to Government through this
auzust House that we should extend all
possible help to the freedom fizghters and
followers of Mahatma Gandhi, [ do not
mean to say that we should provide them
arms but whenever we get an opportunity
to speak on national forums like NAM
of which India is the Chairman and other
international forums must raise our voice
and lay stress on the fact that the White
Regime of South Africa should be dis-
missed, democracy should be restored
there and Nelson Mandela should be
released from jail. The people of South
Africa should be handed cver the ad-
ministration of the country and the re-
pression which is being prepetrated by the
White Regime should stop., Mr, Chair-
man, Sir, 1 am confident that the violence
going on in Africa and the slogan of
freedom raised by the people there signify
the determination of the people of South
Africa to see that democracy is restored
there, The original inhabitants of Scuth
Africa will definitely achieve indepen-
dence,

With these words, 1 extend my support
and sympathy to the people of South
Africa ‘and condemn the Peter Botha
Regime,

[English)

THE MINISTER OF STATE 1IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI KHURSHID ALAM
KHAN) : We fully share the sentiments
expressed by the hon, Members from
all sections of this House and particularly
the desire of the hon, Members thata
resolution should also be moved which
should be adopted unanimously, So. I
propose to move the resolution with the
permission of the House, But before
that I would certainly like to mention a
few things,
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It is a fact that India supported the
cause of the African people in every
international forum and we will continue
to do so,

Some hon, Members wanted to know as
to what actually we have done, So, briefly
I would like to mention them, India
was the first country to put a stop (o
trad: and commercial exchaoges with
South Africa in July 1946, much before
the UN resolution on the  subject
Similarly, India has always extended
moral, material and diplomatic support
to the recognised libcration movements
of South Africa, In 1967 India offered
to the African National Congress the
facilities to open its Asian Musion in
New Delhi, India has contributed to
the various UN Funds to help the victims
of Apariheid and to the Lordon-based
Interna.onal Defence and Aid Fund,
ANC nomipees are accepted for various
training and educatiopal courses in
India, There is also, as the Prime
Minister has said, some other thiogs
we caonot say and something we should
not say, Ths is what we are doing and
“we propose to continue in the future,

We have always supported the cause
".of African people and we will continue
to do that, Similarly, we have asked
our missions in the frontline States and
other friendly countries with mission
in Pritoria that they provide us with
informati n and try to help the people
there as far as possible. Actually one
of the friendly countries’ mission has
tried to provide all the necessary infor-
mation through their mission in South
Africa and we bave been able to get
detailed account about what happened
at the Phoenix settlement, It has been
stated in that information that one of
the most important thing which has been

completely destroyed is the archives of.

the Phoenix settlement. Actually %this
is one thing which we will pever be able
to re-construct and we will not be able
to get it back, We will remain steadfast
in our support to the African people as
India has always done, '

on'd’ Yike to mention that
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Apartheid, they say, means separate
development, but in practice Apartheid
does not only result in serious disadvant-
ages and discrimination but it is a fact
which causes the most serious emotional
persecution, social persecution and
physical persecution, Racial discrimination
in the garb of Apartheid is the most
appalling, brutal, barbaric and cruel
persecution, It is not only inhuman
but a shame on any civilised society,
In a decent, democratic set wup there
can be no place for Apartheid or
Apartheid policy. ’

Since most of the hon, Members have
mentioned practically every aspect of
this I would not like to take much more
time of the hon. House, Actually it is
wrong to say that the blacks were against
the ‘Asians or the Indians. In fact
these are the hired hooligans who have
created all this trouble, and we believe
that the army and the police of the
Government stood by
and did nothing really to prevent or to
stop this kind of hooliganism,

Most of the hon, Members feel that
this is the beginning of the end of
apartheid, The people of the world
have realised that this policy is inhuman
and cannot continue for a long, and,
therefore, must come to an end, and
the sooner it comes to an end, the better
itis, And I am sure, in ending this
inhuman policy, India’s contribution,
will always be substantial and India
will not be second to any other countty
in supporting effort to end this inhuman
policy,

I would like to add is that India and
all the non-aligned countrjes have always
suggested that there should be com-
prehsive mandatory Sanctions against
South Africa, But unfortunately, some
of the western countries, and particularly

those countries who have got lot of
investment in South Africa, They have
been using their veto power, This veto

power has not beem used judiciously, .
We hope that in future the veto power
will be used judiciously so that it is
utilised really for the purpose for which
it was created, and not utilised
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for the purpose
sometimes  being utilised by‘ these
countries,

1 would now seek the permission of the
House to move the Resolution which, in
pusuance of the wishes of the House, we
have decided to move,

MR. CHAIRMAN ; Please read out

the Resolution,

SHRI KHURSHID ALAM KHAN :
I beg to move :

«That the House unanimously
resolve—

To condemn the inhuman policy
of apartheid of the racist regime
of South Africa;

2. To denounce the attempts of the
South African Anuthorities to
divide the African, Asian and
other peoples of South Africa,
struggling for their fundamental

rights;

3. To appeal to all the freedom
_loving forces of the world to
remain united. in the struggle
against apartheid;

4. To call upon governments to im-
pose effective and comprehensive
mandatory  sanctions against
South Africa;

S. To call for the unconditional
release of the brave patriot Nel-
son Mandela and other freedom
fighters;

6. To continue to extend all support
to the freedom struggle of the
people of South Africa and to
- espouse their cause in relevant
international forums;

7. To call upon the forthcoming
NAM Ministerial meeting at
Luanda and the fortiecth comme-
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morative Session of the UN to
redouble efforts to secure the
liberation of the people of South
Africa frpm the unmitigated
crimes of apartheid; and

To cali upon the people of the
Indian origin in South Africa to
continue their struggle in soli-
darity with their African brethren
in their common cause against
the apartheid,”’

MR, CHAIRMAN : The question is :
“That the House unanimously re-

solves—

To condemn the inhuman policy
of apartheid of the racist regime
of South Africa;

To denounce the attempts of the
South  African Authorities to
divide the African, Asian and
other peoples of South Africa,
strugggling for their fundamental
rights; ’

To appeal to all the freedom
loving forces of the world to re-
main united in the struggle
against apartheid;

To call upon governments to im-
pose effective and comprehensive

mandatory  sanctions against
South Africa; '
To «call for the - uncon-

ditional release of the brave
patriot Nelson Mandela and other
freedom fighters;

To continue to extend all support
to the freedom struggle of the
people South Africa and to espouse
their cause in all relevant ' inter-
pational forums;

To cali upon the forthcoming
NAM Ministerial meeting at
Luanda and the fortieth com-
memorative session of the UN to
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redouble efiorts to secure the
liberation of the people of South
Africa from the unmitigated
crimes of apartheid; and

. 8. To call upon the people of the
Indian origin in South Africa to
continue their struggle in solidarity
with their African brethren in
their common cause against the
apartheid,

Thz Resolution was adopted,

SHRI KHURSHID ALAM KHAN :
1 bhave to make one more appeal that
Benjamin Molaise who has been con-
dewmed to death cell, should be released,
and there an appeat should be made to
all the countries,

— —

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI GHULAM NABI
AZAD) : Sir, 1 place before the House
that the Half-an-hour discussion which
was to be taken up after this, should be
postponed for tomorrow or day after
tomorrow,

SOME HON. MEMBERS : Yes, yes.

MR. CHAIRMAN : It can be taken
up later,

Papers Laid 544

19.35 hrs,

PAPERS LAID ON THE TABLE

[English}

THE MINISTER OF STATE IN THE
MINISTRY - OF PARLIAMENTARY
AFFAIRS (SHRI GHULAM NABI
AZAD): On Behalf of Shri Janar-
Dhana Poojary, Sir, I beg to lay
on the Table a copy each of Notification
Nos, 259/15-Customs and 260/85-Cus-
toms (Hindi and English versions) pub-’
lished in Gazette of India dated the
19th August, 1985 together with an
explanatory memorandum  regarding
exemption to crude palm kernal oil when
imorted ioto India for manufacture of
fatty alcohols from the basic customs
duty in excess of 30 per cent ad velorem
and from the whole of auxiliary duty of
customs leviable thereon, uander Section
159 of the Customs Act, 1962, [Placed
in Library, See, No, LT-—1337/85].

19,36 hrs,

The Lok Sabha then adjourned till Eleven
of the Clock on Tuesday, August 28,
1985 /Sravang 29, 1907 (Saka),

deie gl —
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